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INTRODUCTION 

1 । the Charrperson of the Public Accounts Committee having been authorized by 
the Commuttee n this behalf present this Sixtieth Report on the Report of the Comptroller and 
Auditor General of India for the year ended 31st March 2001 (Cwil and Revenue Receipts) 

2 The Repon o1 (he Comptroller and Auditor General of Inda for the year ended 
31st March 2001 (Civil and Revenue Receipts) were laid on the Table of the House on 
15th March 2002 

3 The Committee during its tenure examined the Report of the Comptroller and Auditor 
General of India for the year ended 31st March 2001 (Cwvitand Revenue Receipts) and also 
conducted the oral examination of the representatives of the concerned departments The 
Committee made on the spot study visit/inspection in order to make an assessment of the 
actual working of various schemes/projects of Education Irngation and Environment 
Departments 

The Public Accounts Committee पा] 15 meetng held on 12th May 2006 under rule 
231(9) has appointed 5 two Sub Commuttees from amongst its Members to identify/scrutinize 
all the paras of remaining Reports of the C&A G of India which Involve huge financial 
Irregulanties and requires to be discussed by the whole Committee However the Sub 
Committee (A) has partly scrutinized/dentifted important paras of the C&A G Report for the 
year 2000 2001 (Civil and Revenue Recelpts) and for the year 2001 2002 (Cvil) 

4 The Commuttee considered and approved this Report at ther sitting held on 
9th March 2007 

5  Abrnefrecord of the proceedings of the meetings of the Committee and the annexure 
attached with repltes of the department as mentioned at some places has been kept in the 
Haryana Vidhan Sabha Secretariat 

6 The Commutee place on record therr appreciation of the assistance rendered to 
them by the Accountant General (Audit) Haryana and his officers The Committee would like 
to express their thanks to the Financial Commisstoner and Principal Secretary to Government 
Haryana Finance Department and cther officers of Finance Department and the 
representatives of the various departments who appeared for oral evidence befo e them for 
the co operation in giving information to the Committee 

7 The Committee s also thankfui to the Secretary Joint Secretary and officials of the 
Haryana Vidhan Sabha for the whole hearted co operation and assistance given by them to 
the Committee 

Chandigarh PARSANNI DEVI 
The 9th March 2007 CHAIRPERSON



(रा) 

REPORT 

GENERAL 

I The Committee for the year 2006 2007 was nominated on 24th April 2006 by the 
Hon bie Speaker पा pursuance of motion moved and passed by the Haryana Vidhan Sabha in 
its sitting held on 17th March 2006 authorizing him (0 nominate the Members ए the Committee 
on Public Accounts for the year 2006 2007 

2 The Committee held 84 meetings in all at Chandigarh and other places upto 
Sth March 2007 
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MEDICAL AND HEALTH DEPARTMENT 
[3] 31 Prevention and Control of Diseases 

311 National AIDS Control Programme 

National AIDS Control Programme was launched by Government of India 1n 1987 with 
objective to reduce the spread of HIV infection in India and to strengthen India s capacity to 
respond to the HIV/AIDS on a long term basis For this purpose activities like priotity targeted 
intervention for groups at high risks condom delivery system preventive intervention through 
IEC awareness campaigns establishments of low cost AIDS Care Centres training and 
increasing India s capacity for research on HIV/AIDS etc were required to be undertaken by 
National AIDS Control Organisation (NACO) and Haryana AIDS Control Socety (Society) 
Review revealed significant weaknesses in the management of the programme Results of 
test check of records are discussed below 

3111 Introduction 

AIDS (Acquired Immuno Deficiency Syndrome) 15 a fatal disease caused by HIV 
{Human Immune Deficiency Virus) which 15 transmitted through sexual contact sharing 
blood contaminated needles and syringes multiple blood transfusion of infected person s 
blood transmission from infected mother to child before during or shortly zfter the birth 
No effective vaccine/medicine had been developed so far to cure AIDS 

The National AIDS Control Programme (NACP) was inihated by the Government of 
India (GOI) in 1985 पा the country in collaboration with Indian Council of Medical Research 
followed by formuiation of programme by the Director General of Health Services (DGHS) 
GOt in 1987 

Subsequently ॥ order 10 contain the spread of HIV/AIDS and to gear up the 
mobilisation against HIV/AIDS the GOI launched 8 five year Nationai AIDS Control Project 
(NACP 1) from September 1992 to September 1997 पा all the States/UTs with the assistance 
from World Bank The project was later extended upto March 1999 

The objectives of the project were (1) to slow down the spread of HIV () to decrease 
morbidity and mortality associated with HIV infection and हा) to minimise 50010 economic 
impact resulting from HIV infection 

The 601 launched (November 1999) NACP phase [l with the assistance from World 
Bank for a period ending October 2004 with two key objectives (1) to reduce the spread of 
HIV infection प्रा India and (i1} to strengthen Indias capactty to respond to HIV/AIDS on 8 
fong term 08515 

पा Haryana first case of HIV positive was detected पा Rohtak district पा 1989 Since 
then 162 cases were detected in Haryana and 19 deaths occurred due (० AIDS upto March 
2001 

3112 Organisational set up 

The Programme is being implemented in the State through Haryana AIDS Cell headed 
by a Deputy Director under the control of the Director General of Health Services Haryana
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(DGHS) with Civil Surgeons 85 nodal officers at district level since September 1992 In 

February 1998 the Haryana AIDS Control Society (Society) was registered under the 

Societies Act 1860 This Society became operational from November 1999 with Financial 

Commissioner {Health Department) 85 the President of the governing body assisted by the 

Project Director At district level छाप Surgeons managed the implementation of the 

programme with the assistance of District AIDS Programme coordinators 

3 11 3 Audit coverage 

Implementauon or the Programme during 1996 97 to 2000 2001 was reviewed 

{November 2000 to April 2001) in the Directorate of Hezlth Services Haryana AIDS Control 

5006४ and 8 out of 19 districts 

Accounts of the Haryana AIDS Controt Society were audited by Chartered Accountants 

appointed by the Comptroller आएं Auditor General of India (CAG) Audit of the Society was 

also conducted by the CAG under section 20(1) of the CAG s (Duties Powers and Conditions 

of Service} Act 1971 

Scope of the programme 

Activities 10 be carned out under NACP were as under 

(1) Prionty targeted mtervention for groups at high risk 

(1) Condom delivery system 

(wm) Prevention through |IEC awareness campaigns voluntary testing and counseling 

reducing transmission of disease by blood transfusion and occupational 

exposure 

(v) Establishment of low cost AIDS care centres 

(v) Sexually transmitted infection (STIYHIV/AIDS Sentinel survelllance 

(शा) Tramning 

(ना) Increasing India s capacity for research on HIV/AIDS 

(भा. Building capacity for monitoring and evaluating programme activiies 

3 1 1 5 Components/activities covered under the programme 

(a)  Pnonty targeted intervention for groups at high nisks 

The Project aims to reduce the spread of HIV | groups at high nisk by identifying 

target population and providing peer counseling condom promotion treatment of sexually 

transmitted infections (STis) and client programmes 

Scrutiny revealed that high risk groups were covered In NACP ॥ only from 

2000 2001 During 2000 200! the target of covering 500 commercial sex workers and 

20 000 truck drivers was achieved However drug users and homosexuals had not been 

covered as yet Rs 10 74 lakh were spent by 2 NGOs for covering commercial sex workers 

and truck drivers aganst the budget provisions of Rs 21 48 lakh 

) o 
/
u
 1 

s



१ 

3 

(b)  Condom defivery system non functional 

The programme siressed the necessity for condom promotion as protection against the spread of the disease due to unprotected and multi partner sexual activity 
The DGHS Haryana purchased 34 ind Igenous condom vending machines at a cost of Rs 3 33 lakh during 1996 97 after Inviting tenders Inspection of these machines carred out In February 1997 found them to be satisfactory These machines were then supplied by the firm direct to 17 Cwvil Surgeons and were installed In March 1997 at publc places of Importance ltke bus stands civithospitals PHC/CHGCs ete for commercial sale of condoms Of the 8 districts test checked 7 दाना Surgeons informed that all the 14 machines installed were not working since their instaliation Neither any steps were taken by the State Government/Society to get these replaced/reparred despite avaiiabity of warranty period of one year nor any investigations were conducted Thus this part of the programme remamed unimplemented 

The department था their written reply stated as under — 

(a)  Priority targeted intervention for group high nisks 

National AIDS Control Phase 11 was started पा Nov 1999 ॥ which High Risk groups are to be targeted Before that during NACP | emphasis was on general population Haryana AlDS Control Society started mntervention among high risk group of Truckers/CSW/Migrant labours/Bus drivers/Conductors/Jatl inmates since 85 early as March 2000 As there are no dentified groups of Intravenous drug tUsers and homosexual पा our State thesxe groups can t 06 targeted पा our State as fnentioned that only 2 porjects of high risk was started पा the year 2000 2001 which 1s not correct Rather 9 intervention projecis were started for covering high 1150 gro"u”up and Rs 26 42 312/- was disbursed to these projects and UCs also received for this amount 
(b)  Condom delivery systern non functional B 

In this regard it is submitted that 34 Condom Vending Machines were purchased by AIDS Control Cell O/o DGHS Haryana during the year 1996 97 and two machines were supplied to each 17 districts and were 10 be mamtained by Civil Surgeons office These machines were installed at public places of importance like bus stand civil hosptials railway stations truck unions etc These machines were misused/ mishandled by the users and others and repeatedly remained out of order Letters were communicated by AIDS Cell to the Project Director PP VI World Bank Project However all the Civil Surgeons have been repeatedly conmmunicated by the Society to set right these condom vending machmnes We are trying to get these machines 1n working order at the earliest Condom Delivery System Function 15 also being promoted to STD clinic VCTC 115 and condom vending machines through T1 both 50018 marketing and free delivery of condom being promoted 

During the course of oral examination the Committee desired that responsibility of the official Incharge of those machines and the Inspecting team should be fixed The responsibility of the concerned official who 15 delaying the settlement of this Issue with the Company or in the Court should also be fixed within a penod of two months under (ntimation to the Committee and the Financial Commissioner and Principal Secretary promised to do so
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The department vide letter dated 27 10 2006 explained the position but no 

responsibility as desired by the Committee was fixed The department may again 

look into the matter and inform the Committee accordingly 

f4] 3116 Preventive intervention for the general community 

(a) Information education and communication and awareness campagns 

No targets were fixed for carrying out information education and communication (IEC) 

activities and awareness campaign during 1996 2001 by the State Government 85 well 85 by 

NACO 

Under NACP | the activities were confined १0 erecting hoardings on highways/important 

public places and bus panels 

Under NACP ॥ IEC activities were taken up by the Society through posters pamphlets 

handbills stickers broadcast through All india Radio ten puppet shows and one mobile 

show about AIDS Controt Programme Three rounds of family health awareness campaign 

were also held As aresult of this awareness level increased upto 60 to 80 per centin urban 

areas and 13 to 64 per cent In rural areas during 1986 2001 

It was seen that of Rs 1 85 crore were spent on |IEC activities by the Society dunng 

February 1998 to March 2001 Examination of records revealed the following facts 

(n) In the case of Civil Surgeon Fandabad it was noticed (November 1999) that 

against the reported supply of 2 50 lakh contact cards (IEC Maternal ) by the 

Project Director the Civil Surgeon confirmed the receipt of only 2 10 lakh 

cards After getting the matter enquired through Civil Surgeon Gurgaon the 

case was referred to DGHS for disciplinary action (March 2000) but no action 

had been taken aganst defaulters (Marcn 2001) 

The department n their written reply stated 85 under — 

This wregulanty was being inquired by the inquining committee of छापा 

Surgeon Gurgaon and the proceeding 15 with DGHS for taking action aganst 

the erring officials The case Is being followed by reminder No HACS/Acctts / 

2001/968 dated 04 05 2001 to DGHS The case 15 stilt pending in DGHS office 

for enquiry 

During the course of oral examination 1t was informed that the enquiry has 

been completed and it has been decided to charge sheet the concerned officer The 

Committee desired that final decision taken in the matter may be informed 10 the 

Committee within a pernod of three months 

{5] 3118 Role of voluntary organisations 

Thirteen Non Government Organizations (NGOs) were involved पा NACP ॥ and 

Rs 45 13 lakh (1999 2000 Rs 16 41 lakh 2000 2001 Rs 28 72 lakh) were paid to these 

NGOs प्रा the State for taking up various activities like truckers interventions assessment 

survey creating awareness among workers migrant workers and Jail Inmates The work 

done by NGOs was to be monitored by the Cwil Surgeons of the concerned districts but 

out of eight districts test checked four Cwil Surgeons informed (January March 2001) that 

~ 
4 
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they were not aware of any NGOs working in the district Reports of the working of NGOs were sent (0 the Society only and not to the Cvil Surgeons though an expenditure of Rs 40 16 lakh was incurred by the NGOs during 1999 2001 Thus the work done by NGOs was not being monitored by Cwvil Surgeons Emphasis was also laid on the training of NGOs involved Scrutiny of records revealed that no targets were fixed for training of persons Duning 1999 2001 against the target of 31 tramning programmes only 2 training programmes were held during this period in which 73 persons were trained 

The department in their written reply stated 85 under — 

In this regard 1t 1s to mention that all the Cwvil Surgeons on whose districts Targeted Interventions were sanctioned | was endorsed with a copy of sanctioned letter All the Nodal officers during their meeting at Panchkula on 22nd March 2001 were also briefed about the progress made by the NGOs i the Targeted Interventions Letters were 8150 issued to all the Civil Surgeons to provide bieaching powder Iron tablets and folic acid tablets or any general medicines if so required by the respective NGOs who are running their Targeted Intervention Projects in concerned drstricts dunng FHAC There was no Targeted Intervention runming in Bhiwant district 
Targeted Intervention was started on 1st Aprif 2001 Provision of training was made m the Training component of the budget sanctioned to NGOs Field induction training to the project staff was to be conducted by the NGOs themselves One Technical Capacity Bullding Workshop of all the NGOs was held at Panchkula for a duration of 8 days which was organized by HACS 

The Commuttee desired that the accounts of the amount given to various NGOs may be got checsed and afier reconciiation with A G. (Audit), a detailea reportin tnis regard may be submitted to the Committee 

[6] 3119 Training 

The DGriS/Soclewy did not fix any .argets for persons 10 be tramned during 1996 2001 {except 2000 2001) under the programme However the Society organised 10 training programmes of 1 to 3 days duration during 2000 2001 पा which 1 161 persons (5 per cent) were traned against the target of 22 181 persons after spending Rs 29 lakh 
The department in ther written reply stated as under — 

The training could not be completed by March 2001 due to frequent transfers of the District Health Officers/District Nodal Officers In Jhayar district no programme officer has been pos.ed yet As per the 4.h Executive Commutee Meeting of HACS the tratming action plan 1s extended from March 2001 to March 2002 The funds were already distributed to all the Civil Surgeons and were asked to complete the training by the time 

During the course of oral examination tt was informed thaf no targets for Imparting training was fixed The Committee desired to know how the target of imparting training to 22181 persons was fixed and after checking 1t may be informed to the Committee
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[7]1 312 National Programme for Control of Blindness 

The Nationat Programme for Controf of Blindness aimed at reducing blindness from 
14 per centto 0 3 per cent by 2000 AD The incidence of blindness was 1 13 per cent at the 
end of 1999 2000 There was shortfall in achievement of targets by 49 per cent पा 8 districts 
test checked The State Government did not make any efforts for providing Intra ocular lens 
operations (IOL) setting up of new eye banks modernisation of operation theatres 
establishment of Regional Institute of Ophthalmology and upgradation of medical colleges 
district hospitals and to identify unserved areas Imgotan: points noticed dunng audit were 

S unuer 

3121 Introductior 

mational Programme for Control of Blindness (NPCB) 8 cent per cent Centrally 

Sponsored Programme was launched पा 1976 with the aim to reduce blindness from 1 4 to 

0 3 per cent by 2000 AD The activites ॥ the programme included the establishment of 

Regional Institutes of Ophthalmology upgradation of medical colleges and district hospitals 

development of mobile eye units recruitment of required manpower and provision of various 

ophthalmic services 

To ensure smooth flow of funds and decentralization in y/mplementation of the 

programme 8 District Blindness Control Society (0805) in each district of the country was 

set up from 1994-95 Of the 19 districts in the Haryana State DBCS had been formed in 

17 districts {barring Jhayar and Fatehabad districts which were being covered by Rohtak and 

Hisar districts from which these were carved out) 

3122 Organisational set up 

The Commussioner and Secretary to the Government of Haryana Medical and Health 

Department 15 responsible for the overall administrative control financral management and 

implementation of the programme The Deputy Director (Ophthalmic) in the office of DGHS 

Haryana was the Controlling Officer and responsible for implementation meonitoring and 

evaluation of the programme 

At district level the Deputy Commissioner of the district was the Chairman cum 

President of the Society assisted by Civil Surgeon (Vice President) Distnict Programme 

Manager and other medical para medical staff 

3123 Audit coverage 

The mplementation of the programme during 1996 2001 was “eviewed " auditin 8 

out of 19 districts of the State (November 2000 to April 2001) 

3124 Financial arragements 

The GOI released funds to the State Government for providing infrastructure in the 

Government hospitals and to the DBCSs for implementation of the programme वां district 

level The position of funds released to the State Government and to DBCSs 

Ve
 

/(‘
»i 

1 

}\.



during 1996 2001 was as under — 

Year Funds released by (30110 Funds released by Expenditure against 
o~ Societies State State Government  the releases by State 
| लि Government Government 

(Rupees ॥ा lakh) 

1996-97 1200 — 16 18 9 99 
1997 98 55 00 3175 — — 
1998 99 63 50 3200 16 00 803 
1999 2000 5500 98 52 — — 
2000 2001 NA 112 00 14379 128 25 

Total 18550 27427 17597 पिया एए 185 50 274 27 175 97 146 27 
Out of Rs 2 74 crore released by the GOI dunng 1996 2001 the State Government 

spent Rs 1 46 crore and retained the balance amount of Rs 1 28 crore (47 per cent) for 
which reasons were not infimated 10 audit (March 2001) 

The DGHS was unable to supply the details ए allocation of funds to the DBCSs and 
expenditure thereagainst in the State during 1996 2001 The figures supplied by the GOI 

. when compared to the balance sheets of the Societies in the districts test checked showed 
15 a difference of Rs 32 lakh in receipt of funds as per details In Appendix Xil 2 

(@) Out of funds of Rs 1 61 crore avalable with 8 0805 1७51 checked during 
1996 2001 funds to the extent of Rs 17 61 lakh 1e 11 per cent remained 
unutdized as on 31st March 2001 Of the funds utilised Grants in aid to 
voluntary organizations constituted 49 per cent salaries 14 per cent 
medicines and spectacles 25 per cent contingencies POL etc 7 per cent 
[EC activities 
4 per cent and on training it was only 1 per cent 

(b) 106 State Government released funds under Plan and Non Plan during 
1996 2001 to the tune of Rs 3 19 crore against which expenditure figures 
had not been intimated by department 

The department in their written reply stated as under — 

Government of India has sanctioned Rs 273 23 lacs under this programme 
dunng the last five years Out of which Rs 161 82 1805 have been spent after getting 
the approval of State Govt and action has been taken for utlisation or remaimnmg 
unspent amount 

During the course of oral examination, the Committee asked for full details of 
-y the expenditure and the reasons for non utilization of the amount as stated in the 
% audit para which were not supphlied till the finalization of the report 

[8] 3127 Misutihisation of grants received for mega eye camps 

The GOl released Rs 63 50 lakh to Haryana State (13 DBCS and Headquarter) for
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organizing mega eye camps on the occasion of 50th Annwersary of India s Independence 

October 1997 (1st Phase) January to February 1998 (lind Phase} and February 1999 

(llird Phase) 

Test check of records revealed that out of Headquarter s share of Rs 3 50 lakh 

Rs 1 69 lakh were spent out of which records of Rs 0 70 lakh were not avalable with the 

department and balance amount of Rs 1 81 lakh was lying unutiized with DBCS Ambala भा 

the shape of FDRs (Rs 1 50 lakh) and cash (Rs 0 31 lakh) 

The DGHS did not fix any targets for holding mega eye camps for the 13 districts to 

which the grant was allocated However 5 493 cataract operations were performed in 6 out 

of 8 districts test checked In the remaining two districts (Kurukshetra and Ambala) funds of 

Rs 10 lakh allocated for holding mega eye camps were diverted by the Civil Surgeons 

The department पा हल्ला written reply stated as under — 

Grant in छाए Rs 31 00 000 of Central Assistance under NPCB for DBCS for 

organising mega eye camps inconnection with celebration of 50th Anniwversary of India 5 

Independerce dunrg the year 1997 98 was utilised following activities — 

a Mass publicity through multmedia et the State Level through Regional DD/AIR/ 

State publicity uruts printing advertisement etc 

b Monitoring and supervision of mega eye camps through deputation of Senior 

Officers to various districts as observers 

c Organising meeting at State HQ where CMOs 1PMs NGOs eic would be called 

to discuss strategies & actvities to be undertake during the Mega Camps 

During the course of oral examination the Financial Commussioner and Principal 

Secretary assured the Commuittee to reconcile the matter with A G. after showing tne 

complete record 

The Committee recommends that the latest position in this regard may be 

intimated within 8 peniod of three months 

[9] 31210 Purchase of equipment 

The GOl released funds of Rs 98 52 iakh (September 1999) to the State Government 

for purchase of 30 000 intra ocular lenses (I0L) and other equipment Agamns: this the Sate 

Government released Rs 72 29 lakh during December 2000 to February 2001 Ascrutiny of 

records revealed that instead of lowering the quantities पा ratio 10 the budget released the 

DGHS spent Rs 80 28 lakh resulting 00 excess expenditure of Rs 7 99 lakh The excess 

was met out of funds of Rs 71 50 lakh sanctoned for strengthening and development of 

ophthatmic cell 

Equipment like operating microscope and 1001. single pieces were not purchased at all 

with the result that the facility of 101. operations In the Government hospitals could not be 

started 1n the State and the purpose of sanctioning grant by the GOl was defeated 

P
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The department in their written reply stated 85 under — 

Outof Rs 72 29 lakh (for the purchase of eye equipments)Rs 68 84 566/ has 
been spent for the purchase of ophthalmic equipments 

During the course of oral examination the Committee desired that the matter of 
excess expenditure may be reconciled with the A G. office as there seems to be 
difference ॥ा the figures The latest position पा this regard may be intimated to the 
Commuttee within a period of three months 

{10] 31211 Renovation and furmshing 

The DBCSs did not spend any amount for renovation and furnishing of operation 
theatres and eye wards particularly on miner repair white washing air conditioning reparr 
of ights and operation theatre furniture etc In any of the districts test checked despite the 
release of Rs 10 [akh by the GO! duning 2000 2001 for the purpose The State Government 
also did not allot any budget for these purposes 

The department पा their written reply stated as under — 

Rs 70 00 lakh for renovation of eye ward/OT has been distributed 10 all Civil 
Surgeons equally 

The Commuittee desired that the responsibility of the persons who did not 
withdraw the amount and allowed it fo lapse be fixed within a period of three months 
under intimation to the Committee 

[11] 31213 Traming 

National Programme Management Cell under the DGHS (60) was responsible for 
Imparting training to Doctors/Para Medical Staff at State level The State Programme 
Manager intimated that out of the 17 persons deputed for fraining with DGHS only 5 persons 
actually attended the traning Tranings in the districts were 10 be arranged by the State 
Programme Manager 11 association with the DBCSs for health workers para medical staff 
medical officers nurses operation theatre assistants and school teachers Only one training 
programme each in 4 districts (Ambala Bhiwani Hisar and Rohtak) for school teachers in 
2000 2001 was orgamised A sum of Rs 4 [akh was provided by the GOI for the purpose 
but no training was provided by the DGHS dunng 2000 2001 and the entire amount remamned 
unspent Thus adequate traning was not provided to the staff nvolved n the programme 

The department in therr written reply stated 85 under — 

Action Plan has been prepared by the State Blindness Control 3008४ for 
grant in aid to veluntary orgamisation Training and Monitoring & Evaluation and 
sent to all Civil Surgeons they are ldlrected to act according to Action Plan 

During the course of oral examination the Committee desired to have a copy of 
guidhines issued by Govt of India in this regard and the departmental representatives 
promised ५ supply the same but these were not supplied till the drafting of the 
report The Committee recommends that the information may be supplied to the 
Committee within a period of three months
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[12] 313 National Tuberculosis Control Praogramme 

National Tuberculosis Control Programme was launched by Government of india In 

1962 The Revised National Tuberculosis Control Programme (RNTCP)was
 started in October 

1993 In Haryana RNTCP was introduced n March 2000 in three districts (Fandabad 

Gurgaon Sonipat) The department falled to control the increase of TB cases due manly 10 

absence of survey and lack of supply of medicines as per requirement Implementation of 

the programme was unsatisfactory as discussed hereunder 

3131 Introdution 

To control Tuberculosis (TB) the National Tuberculosis Control Programme (NTCP) 

was launched by the Government of India (9601) In 1962 The programme was Centrally 

sponsored on 50 50 shanng basis and funds were released by the 901 in the shape of both 

cash and medicine In 1993 Revised Strategy for National Tuberculosis Control Programme 

(RNTCP) was evolved with emphasis on cure of infectious cases through administration of 

short course of chemotherapy to achieve a cure rate of over 85 per cent In Haryana RNTCP 

was introduced (March 2000) In three districts Viz Fandabad Gurgaon and Sonipat 

Objectives 

The long term objective of the programme was to reduce tuberculosis in the community 

quickly and sufficiently to the levels where 1t ceased 10 be 8 public probiem Under RNTCP 

the main objectives were (1) to achieve more than 85 per cent cure rate among the new 

sputum smear positive TB cases registered and (0) to detect at least 75 per cent of the 

estimated new sputum smear positive Cases 

31 3 2 Orgamsational set up 

At the State ‘evel the over all responsibiity for administration coordination monitoring 

and implementation of the programme rested with the Deputy Director (TB) At the district 

level District TB Officer was responsible for the orgamsation of TB activittes The Drstrict 

Tuberculosis Centres (DTCs) were the nodal points for 18 control activities In the districts 

and also functioned 85 specialized referral centres Societies were formed and registered In 

3 districts (Fandabad Gurgaon and Sonipat) and at State level from 1999 2000 under Societies 

Registration Act 1860 

31 33 Audit coverage 

Records relating to implementation of the programme covering the period 

1996 2001 were reviewed In the office of DGHS Haryana Panchkula State leve! 50060 

and in 8 districts including two Societies at Fandabad and Sompat out of 19 distnets n the 

State from November 2000 to Aprii 2001 In the districts test checked there were 718 

Centres out ए 12 पा the State whose records were test checked during thus period 

31 34 Financial arrangement 

Budget allocations/funds released by the GOl/State Government and expenditure 

thereagainst during last 5 years were as under 
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Year Allocation  Allocation ____ Expenditure  Total Savings 
and and release Qut of Central Qut of State 
release of of funds by share share 
funds by  State 
GOl Government 

1996 97 100 100 038 038 076 124 

1997 98 125 055 Nil 063 063 । 17 

1998 99 0 80 010 021 021 042 048 

1999 2000 080 Nil 080 Nil 080 Nil 

2000 2001 0 80 080 076 Nil 076 0 84 

Total 465 245 215 122 337 373 

In addition to above Anti TB drugs (under hundred per cent Centrally sponsored 
scheme) were also supplied by the GOI directly to District TB Officers from 1997 98 Details 
of cost of such medicines from 1997 98 10 1999 2000 were not available with the DGHS 
Haryana However during 2000 2001 medicines worth Rs 1 21 crore were received ॥ kind 
from the GOI 

&+ 
(a) Against total release of funds of Rs 4 65 crore by the Central Government Rs 

2 45 crore (53 per cent) only were released by the State Govermment 85 their 
maftching share during 1996 2001 1e short by 47 per cent 5 

(b)  Against total release of funds of Rs 7 10 crore during 1996-2001 by the Central 
and the State Governments only Rs 3 37 crore (47 per cent) were spent Balance 
of Rs 3 73 crore were lying unspent with the State Government 

During 1896 2001 Rs 15 32 crore were also spent under non plan on operation of TB 
Sanitoria and administering BCG on infants 

Out of total expenditure of Rs 11 19 crore expenditure of Rs 8 60 crore was on salary 
compenent which constituted 77 per cent of total expenditure during 1996 2001 प्रा 8 districts 

test checked It was seen that no expenditure was incurred on training and IEC activities 

during 1996 2001 though these were important activities प्रा the implementation of NTCP 

The department in their written reply stated as under — 

The total amount yearwise received from GO! and State Govt during the year 
1996 2001 s given below — 

Year Amt Amt Exp State 
Received received GOl 

from GOI from 
State Govt 

1996 97 — 1 Crore — 7664010 

1997 98 44 86 lacs 90 00 - 6320754 

1998 99 51 80 44 86 5180 4102265 

1899 2000 74 24 51 80 74 24 7998206 

2000 2001 47 23 80 00 47 23 76 00 lac 
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This 1s salary amount which has been spent for giving salary to the employee working 

under the TB programme as State & District level 

The Budget resistance only for the puroose for which it has been granted since this is 

8 salary amount 50 the funds can t be utiized for any other purpose The funds for training a 

IEC activities are being released by EOI under RNTCP now these funds are also being 

utihsed for this purpose 

It was noticed by the Commuttee that there was some difference पा the amount 

of saving as pointed out by A.G. and supplied by aeparument Tnere was also difference 

पा the amount reléased by the State Govt 85 15 share The Committee desired that 

the matter may be reconciled with the A G. Office, under intimation to the Committee 

{13] 3138 Training 

Position of training imparted by the State TB Officer at National Institute Bangalore 

and at district centres in the districts test checked was as under 

(a) Targets for tmparting training to Medical Officers and para medical staff were 

not fixed However traming was imparted to 12 Medical Officers and 33 para 

medical staff from NTI Bangalore during 1996 2001 

(b}  Position of training imparted at district centres revealed that against the target 

of 137 training programmes  only 98 training programmes were arranged during 

1996 2001 In six districts fest checked In other two districts {Ambala and 

Kurukshetra) no training was imparted during 1996 2001 

The department पा their written reply stated 85 under — 

The officers are nominated for under going trainng at NT! Bangloare Traning 

15 also reported to the staff at State/Distrct level Refresher course and seminar are 

also being held at district level 

During the course of oral examination, it was informed that there are Associations 

under the chairmanshsp of Deputy Commissioner for imparting the training पा this 

regard and the targets are fixed by these Associations After discussion the Committee 

desired that a survey to know the number of meetings held under the chairmanship of 

Deputy Commissioner and पार decisions taken in these meetings may be conducted 

within वे period of three months The departmental representatives promised to do so 

No information 1n this regard was received till the drafting of the report 
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ARCHITECTURE DEPARTMENT 

[14] 3 2 Fraudulent drawals and embezzlement of Government money by a cashier 

Failure of the DDO to perform necessary checks provided पा financial rules led to 

embezzlement of Rs 8 25 lakh in the office of the Chief Architect Haryana Chandigarh by 

the cashier during 1896 2001 

In the Architecture Department the Chief Architect being head of office/department is 

the Controlling Officer Lnder him छाए Administrative O cer was delegated (during 1885) the 

powers of Drawing and Disbursing Officer (D DO) upto 1997 98 From 1998 99 onward<s an 

Architect was given the powers of the DDO (85 the Admmistrative Officer was to retire on 31 

August 1998 and the post was lying vacant since September 1998) An establishment of 10 

officials (superintendent 1 assistants 4 clerks 4 and steno 1) was under the charge of the 

DDO No post of Section Officer/Accounts Officer was sanctioned m the department by the 

Government as of July 2001 

Under the Punjab Financial Rules (PFR) 85 applicable 0 Haryana a 00015 authorised 

to draw bills for payment from a specified treasury on the 98515 of funds allotted to him by the 

Conwolting Off cer 85 per budget provisions The drawals are to be made through approved 

bill forms and amounts disbursed against acquittance after proper accounting in the Cash 

Book of the DDO recording voucher/sub voucher number and date against each 

disbursement Eurther disbursement was to be made by the person other than the bill clerk 

50 85 to ensure nternal check through separation of duties which 1s the basic principle of 

financial control The rules ihid also provide that all paid vouchers must be stamped paid or 

so cancelled by the DDQ that they cannot be re used for presenting duplicate claims and 

tha: every voucher must bear 8 pay order signed or initialled पा ink with date by the DDO 

During audit of records (April June 2001) पा the office of Chief Architect for the period 

1995 2001 It was noticed that ॥ contravention of above provisions one bill clerkk cum 

cashier was assigned dual charge of prepanng bills obtaining signatures of the DDO getting 

payment from the treasury/bank and making disbursements Dishursements were made 

by the Cashier under attestation by the DDO without canceliing the sub vouchers/cash 

memos and venfying the Actual Payees Receipts (APRs) by the DDO as required by rules 

ibid Failure of the DDO to apply prescribed checks resulted पा embezzlement and 

misappropriation of Rs 8 251akh dunng 1996 2001 85 discussed below 

() Payments to the same clamants/firms re appeared In the Cash Book on different 

dates/months one supported with onginal cash memo and other with photocopy 

thereof The cashier continued with this irregular practice undeterred tul May 

2001 The modus operandi adopted by the cashier was that while presenting 

bills in the prescribed form to the DDO for his signatures he would attach original 

cash mema ए firm/claimant but before presenting into treasury he would detach 

original billicash memo and replace it with photocopy thereof and obtain payment 

from treasury/bank Later on when he prepared another bill in the prescribed 

form of the same amount and same firm/clamant re used the sub vouchers/ 

cash memos passed and paid earlier on 535 occasions by tampering with them 

by making cutting/overwriting to change the number and date of such hills and 

fraudulently drew Rs 2 69 1801 through 143 contingent bills during 1996 2001
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The amounts 50 drawn were shown as paid पा Cash Book and entries attested 

by the DDO 

When the discrepancy was pointed out in audit (April 2001) the Cashier deposited 

(April 2001) Rs 0 98 lakh into the treasury Balance amount of misappropriated 

funds (Rs 1 71 lakh) was not deposited 85 of July 2001 

As lad down in Treasury Rules while drawing funds for contingent expenses 

the head of office/DDO was required to carefully scrutinise the entries in the 

conungent register wih the sub vouchers 1~ 8 them v ith da‘e and sign the 

contingent bills after numbering them before presenting at the treasury Besides 

as a general rule every departmental payment for whatever purpose must be 

supported by a voucher setting forth full and clear particulars of the clam 

Contrary to these requwements the cashier drew Rs 1 89 lakh through 59 

contingent bills (each bill/sub voucher being 1655 than Rs 1 000) during 1996 

2001 without attaching supporting sub vouchers/claims of the suppliers including 

cash memos with the contingent bills The amounts 50 drawn were shown 85 

disbursed पा the cash book but no APRs in support of payments made were 

produced to audit The sub vouchers/claims of suppliers which were of less 

than Rs 1 000 and therefore to be retained by the 000 with office copies of the 

contingent bills पा terms of Rule 8 2 of PFR Vol | read with Rule 4 51 of the 

Punjab Treasury Rules and Subsidiary Treasury Rules were not found aftached 

with the contingent bills and thus the cashier embezzied the amount 

51810 down in the PFR Vol | (Rule 15 2(a) and 2(b) for the purchase of stores 

an indent duly signed by a responsible officer 15 reguired to be issued 10 the 

Store Officer/Storekeeper who would obtain orders of the competent authonty 

to purchase the same after following purchase procedure In total disregard of 

above system the cashier drew Rs 048 lakh against purchase of bullding 

material electrical goods from private firms during 1996 98 on 33 contingent 

bills though these tems were netther indented by the purchase/store branch 

nor were accounted for पा the stock register This amount too was embezzled 

Scrutiny of cash book in audit revealed that Rs 3 00 lakh were shown in the 

cash book as disbursements by the cashier to claimants/supplier on account of 

GPF advances (Rs 0 83 lakh) advance for purchase of plot (Rs 145 lakh) 

insurance payment (Rs 0 15 lakh} ex gratia payment (Rs 0 25 lakh) and 

purchase of ammonia paper (Rs 0 32 lakh) between 9 December 1999 and 31 

March 2001 The entries in the cash book were also attested by the DDO though 

there was no preof to support the disbursement of money having been made to 

the actuai payees Thus this amount was also embezzied 

On physical venfication of cash conducted by the DDO in the presence of 

Inspecting Officer of Accountant General (Audit) Haryana on 21 June 2001 

against closing balance of Rs 38 120 as per cash book actual cash (including 

revenue stamps) of Rs 18 868 only was found पा the cash chest Thus Rs 

19 252 were found short In the cash chest The Chief Architect stated that short 

cash amounts had been recovered from the cashier (under suspension) on 22 

June 2001 and accounted for in the Cash Book 
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The embezzlement of Rs 8 251akh dunng 1996 2001 was facilitated due to 

(i) Non segregation of duties of preparation of 915 drawing cash and disbursement 

of the cash which facilitated manipulation of records and non detection of the 

fraud for 8 long period 

() Failure in conduching periodical review of the cash accounts by the DDO/ 

Controlling Officer and thus not detecting the manipulation of records and fraud 

by the cashier 

() Non observing the prescribed control by the 000 against fraudulent drawals 

viz not cancelling the sub vouchers approving bills without necessary defails 

attesting cash book entries without payment details and repeatedly signing bills 

without proper venfication 

(v) Subverting the prescribed procedure by the clerk and to indulge पा preparation 

of fraudulent bills presenting in the treasury and collecting their amounts etc 

(v) Failure in conducting proper check by the Treasury Officer while passing bills 
for payment even exceeding Rs 1 000 on photocopies and without complete 

details on the contingent bill form recorded by the DDO 

(vi) Absence of overall financial control of the Controlling Officer 

The Chief Architect admutted (July 2001) the facts and stated that the Cashier had 
been suspended (May 2001) while action against the DDOs was to be taken by the 
Govemment First Information Report (FIR) was lodged with the Police in August 2001 

Further developments were awaited 

The matter was rererred to the Commissioner and Secretary o the Government of 

Haryana Architecture Department and Finance Department प्रा July 2001 पहला reply had not 

been received (August 2001) 

The department in their written reply stated 85 under — 

As suggested by Audit party effective steps have been taken for penodical checks 
of the cases by D D O पा canceliation of the vouchers by the D D 0. attesting cash 

book entries by venfying the APR/relevant documents periodical checking of cash 

accounts CTR s being verified from treasury officer & collection of the treasury vouchers 

regularly from Treasury officer 

As pointed out by Audit the recovery पा respect of washing allowance paid to 

Mrs Jeewant Devi Rakesh Kumar & Sunil Singh Peons amounting to Rs 485/- 

1020/ 978/ respectively during the penod from Oct 1998 to March 2001 has been 

deducted/recovered from the salary of the Employees from the March of May 2001 to 

Feb 2002 

The dnivers have 8150 deposited the amount on account of short accountal of 

petrol as brought out in intenm Audit report
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During the course of oral examination, it was informed that the matter of 

embezzlement was investigated by Police and the same ts now in the Court and the 

case Is now listed था March 2007 The department 15 पा the process of reconciliation 

of figures of the embezzled amount so that they can present the case before the court 

पा a proper manner and the Department may be given time upto middle of March, 

2007 The Committee agreed to the same The Committee further observed that official 

who was involved 1 these embezzlements during the period was working prior to 

this period Therefore from the day of his appointment his accounts should be 

checked The Committee also directed the A.G. office that they should check the records 

of the official who was nvolved पा this embezzlement relating to the penod prior to 

1996 from the date of his appointment 

The Committee desired that the Department should complete the whole process 

at the earliest and thereafter a comphance report be sent to the Committee for its 

information within a period of three months 
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ANIMAL HUSBANDRY DEPARTMENT 

[15] 3 3 Avoidable expenditure 

Non disposal of unproductive cattle led 10 unnecessary expenditure of Rs 44 60 lakh 
on therr feed and maintenance during 1996 2001 

The Stock Cattle Breeding Project Sector Il Hisar was engaged पा cross breeding 
indigenous Haryana Sahwal and Tharparkar Cattle breeds with evotic foreign Jersy and 
Holstten Frisian breeds for supplying crossbreed herters and bulls to the cattle owners in the 
State 

To avoid unnecessary expenditure on the maintenance of unpreductive cattie the 
Sector Superintendent asked (May 1996) the Director Animal Husbandry Haryana for sanction 
for mass culling of 198 unproductive cattle at the Sector The Director did not accord sanction 
and in August 1998 the Sector Superintendent again forwarded a revised list of 187 such 
cattle for disposal through mass culling However no decision was taken even then In 
February 2000 Haryana Livestock Development Board (Board) was formed and a committee 
was constituted in March 2000 for culling of unproductive cattle Of the 187 cattle declared 
unproductive पा August 1998 16 cattle died 95 cattle of defective animal category were 
culled and auctioned and 76 cattle were still at the farm (December 2001) 

Thus due to non disposal of unproductive cattle ॥ time the department had to 
unnecessarily spend Rs 44 60 1801 on the feed and maintenance of these cattie during 
June 1996 to July 2001 The average monthly expenditure on this account for 76 cattle was 
Rs 0 32 lakh™ or approximately Rs 5 115 per cattle per year 

The Director Animal Husbandry stated {June 2001) that the Government constituted 
(May 2001) a mass culiing/auction committee which had full powers 10 cull and auction such 
animals to avoid unnecessary expenditure being incurred upon their feed and maintenance 
etc Further developments were awaited (July 2001) 

The matter was rererred to the Government पा July 2001 their reply had 101 been 
received (August 2001) 

The department in their written reply stated as under — 

॥ this regard 1t 1s submitted that looking after the cows remains the socio- 
religious duty as well as responsibility of the Department vis 8 vis Government Thus 
no expenditure Incurred for lookhg after the cows in a weifare state like Haryana 15 
avoidable It may be pertinent (0 mention that the department 15 meeting expenditure 
for looking after 150 200 stertie unproductive diseased cows in Gosadan and similarly 
the Govt has been kind enough to release grants regularly for the Registered Gaushala 
पा the state As per cow slaughter act no cow can be put to sleep These cows have 
to be fed whatsoever disease ainlents or production status these may have 

Classifying the cows mamtained at Sector 2 as unproductive may not be 
correct At the most these animals can be said to be not very high producing The 
daily milk yield of these arimals ranged from 4 kg to 11 5 kg The milk produced at 
Sector 2 during the Pericd 1996 to 2001 was sold for 8 sum of Rs 87 39 lakhs 
(annexure 1) and recelpts deposited In Govemment Head Similarly these animals
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had normal reproductive performance 1 6 giving birth to healthy viable calves Thus 

there has been no wasteful/avoidable expenditure 

It 1s further added that these cows were fed according to thesr actual production 

level and 85 per approved feeding schedule For example acowyielding 11 5kg Milk 

was fed 4 kg Concentrate mixture daily while a cow yielding 4 kg milk got one kg of 

concentrate mixture ॥1 addition to the maintenance requirement It 15 evident that 

there has been no Wasteful expenditure The main reason for disposing off these 

cows from Sector [l was to establish Murrah Buffalo Buil Motner Farm at this Secwor 

In the recent past there has been a downward trend in cattle popuiation and a decrease 

In the preference for crossbred cattle by the breeders In the State It was feit that 

crossbred herd maintained at Sector-lll would be able to meet the decreasing (small) 

demand of crossbred bulls in the State Thus the Cows at Sector ॥ even of normal 

production level were disposed off to use the land and resources at Sector-lI for 

buffalo breeding There has been no loss or negligence on the part of any officials or 

officer All the required procedures regarding (1) to get the animals declared surplus () 

fixing of their reserve price () sale through public auction were strictly followed No 

Buffaloes were purchased until 2001 Hence there has been na loss on this account 

85 well Presently all the cows at Sector |l have been disposed off and a Murrah 

Buffalo Bull Farm 15 already functional at Sector Il to meet the demand of tighly 

meritorious male germplasm The details of animals auctioned 1s included in 

Annexure | 

During the course of oral examination the Committee desired the department 

to supply the following information — 

() Area of Jand पा Govit Livestock Farm rlisar 

(1) Area of land earmarked for keeping the animal/cows 

(w) Aim of mainta ning the herds 

(v} Total expenditure incurred on them 

(४) Strength of manpower being used there 

(शा) Results achieved 

(vu) Bulls produced therein 

(vin) No of bulls sold and the place of selling togetherwith the amount so 

received 

The above information was to be supplied but no such information was supphed 

till कर drafting of the report The Commititee desired that the same may be supphied 

wit rm a peniod of three months 

[16] 3 4 Non-recovery of cost of fand 

Rs 21 96 lakh could not be recovered from unauthonsed occupants 

In July 1995 the Government decided 10 provide proprietory rights for 61 acre 5 kanal 

and 14 marla of land at Government Live Stock Farm (GLF) Hisar at the rate of Rs 40 000 

per acre to |l tenants who were actually in possession of the leased land The amount was 10 

be recovered In four equal six monthly mstalments and the first instalment was 10 be paid 
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within one month of the offer Since one tenant was holding land exceeding 50 kanal 8 case 

for eviction was pending in courtagainst him Thus only 10 tenants were to be given proprietory 

rghts 

Before conferring proprietary rights and effecting recovery from the occupants the 

records of 5810 land was required to be transfered to the Deputy Commssioner (DC) Hisar 

by GLF/Government Scrutiny of records of the Chief Superintendent GLF at Hisar revealed 

that no action was taken by the GLF/Government to transfer the records of the land to DC 

Hisar In September 1998 the Director Aniral Husbandry Department requested the 

Govermnment for according sanction to transfer the records of land The sanction was still 

awaited (June 2001) 

The Director Animal Husbandry again requested (June 200 1) the Government to 

transfer the records of land and also to revise the rates of land for recovery at the prevailing 

market trend as almost six years had elapsed Further developments were awairted 

(July 2001) 

Thus transfer of records of land was not effected for 6 years and the cost of land for 

Rs 21 96 lakh was not recovered from the unauthorised occupants 

The matter was referred to the Government in April 2001 thetr reply had not 0६61 

receved (August 2001) 

The department in पिला written reply stated as under — 

An reply to the observations raised by the Committee 1t 15 submitted that the 

Bhakhra Canal was commussioned in Hisar district during 1952 53 Al that ime 

Government hvestock Farm Hisar had 39822 Acres of tand most of which was laying 

as छा. barren or uncultivated To utiize the land 85 well as the canal water the 

Government decided to lease out plots ए 12 5 Acres size to each tenant for ane year 

on the 08515 one (hird share of the produce The lease was later extended year to 

year up (0 1964 

In the ४68 1965 the Gavernment decided 10 extend the lease for one year but 

the size of plot was reduced (Halved) to 6 25 Acres (from 12 5 acres) including the 

and (if any) owned by the tenant This agreement contnued untl 1969 

In the year 1970 the State Government decided to discontinue the above 

scheme of leasing land on sharing of produce and decided to dispossess all the tenants 

from the land of Government Livestock Farm Atthattime there were 410 such tenants 

These tenants appealed पा the courts of Collector/Commussioner/High Court 

etc aganst the decision of the Govermnment but without any success in spite of all out 

efforts by the authorities the possession of land could no be taken back except from 

15tenants However the tenants continued their efforts to get proprietary rights of the 

land in therr possession The Government decided to give proprietary nghts to 373 

tenants who filed an affidavit with the Deputy Commissioner and fulfilled certain other 

stipulated conditions 

The Government decided 10 give propnetary rights of land to eleven out of the 

remaining 22 tenants in the year 1995 vide 15 order No 8498 dated 5 7 1995 addressed 

to Deputy Commissioner Hisar who was required fo recover cost @ Rs 40 000 (छह 

acre) ए land and give proprietary rights to the tenants as per Government orders 85
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that office has done previously हा the case of 373 tenants In the year 1982 Thus the 

responsibility of recovering cost of land lied with the office of Deputy Commissioner 

and not the Animal husbandry Department Any information desired by Deputy 

Commussioner 15 always prompily supplied 

The list of above 11 tenants 15 enclosed at Annexure | Among these tenants 

Sh Puran Silgh and Sh Karam Singh 8 Sr No 9 had already been given the rights 

under the 1982 scheme The Deputy Commissioner Hisar has taken up the matter 

10 get 080 the possession of excess land from the above tenants through legal 

means [n addition to Sh Puran Singh (Sr No 9) who has 50 Kanals of excess land 

Smt Shanti Devi w/io Sh Gobind Singh (Sr No 5) possesses 19 Marlas of land in 

excess of 50 Kanals 

The Director General Animal Husbandry & Dairying Haryana has proposed 

vide letter No 14591 dated 30 8 2006 10 increase the rate of land to Rs 4 00 lacs 

per acre as fixed by the Collector Hisar Hence by recovering the cost of land at 

revised rate of Rs 4 00 lacs instead of Rs 40 000 (per acre) the earlier rate there 

would be no loss to the Government 

No land has been allotted to any tenant during 1he last 15 20 years Thé hist of 

parties/Institutions/Societies etc who have been given land belonging to Government 

livestock Farm during the last 15 20 years 15 enclosed at Annexure-1ii 

The case for sanction to transfer land and records to the Deputy Commissioner 

Hisar 15 presently under the active consideration of the Government 35
 / 3 

After scrutinizing the reply received from the department the Committee desired 

- that the case for sancuon to ransrer 1and and records to the Deputy Commissicner 

Hisar may be got decided Isettled within a period of three months, under intimation 

to the Commuttee 

N
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CO-OPERATIVE DEPARTMENT - 

[17] 35 Non responsiveness to Audit findings and observations resuling 1 

erasron of accountability 

Accountant General (Audit) AG (Audit) conducts pertodical inspection of the 

Government departments to test check the transactions and verify the maintenance of 
important accounting and other records 85 per prescribed rules and procedures Following 
these inspections Inspection Reports (IRs) are 1ssued to the Heads of offices mspected 
with a copy to the next higher authorities The Government rules etc provide for prompt 

response by the executive to the IRs issued by the AG to ensure corrective action and 
accountabllity for the deficiencies lapses etc noticed during his inspection The Heads of 

offices and next higher authorities are required to rectify the defects and omissions promptly 
and report their compliance to the AG 

Serious Irregularities are also brought to the notice of the Heads of the Department by 

the office of the AG (Audit) A half yearly report of pending inspection reports 15 sent to the 
Secretary of the Department in respect of pending IRs to facilitate monitoring of the audit 

observations in the pending IRs 

Out of Inspection Reports 1ssued upto June 2001 to 45 offices of Co operative 
Department 239 paragraphs relating to 88 IRs remained outstanding at the end of June 
2001 Of these 10 IRs containing 17 paragraphs had not been settled for more than 10 

years Year wise position of the outstanding IRs आएं paragraphs are detalled पा the Appendix 
Xl A review of the IRs revealed that the response of the department for submiting the 
replies was very poor and wherever submitted these were incomplete as a result of which 
these could not be settled Even the itial replies which were required to be received from 
the Head of offices within six weeks from the date of 15508 were not received पा respect of 21 

IRs 1ssued between September 1997 and July 2000 As a result the following serious 

irregulanties commented upon In these IRs had not been settled as of June 2001 

Sr Nature of iregulanties Number of Amount 
paragraphs (Rupees in crore) 

1 2 3 4 
1 Non retirement of invested money 3 757 

2 Non obtainng/non production of uthsation certificate 18 17315 

1 respect of loan share capital and subsidy sanctioned 
to the vanous co-operative institution and wanting 

APR s/share value certificate 

3 Non recovery/short recovery ए pnnaipal/loan and 52 186 42 
interest and non refund of money/audit feefavoidable Lhability 

of loan interest 

4 Misutiisation/non utilisation of scooter advance/subsidy 8 309 

Non production of recordshrregulanty in TA register 13 

6 Excesshrregular/wasteful expenditure on salanes/LTC/T A/ 35 112 
Daily wages intenm relief7small family norm
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1 2 3 4 

7 Non recovery/non retirement of share capital of the 28 234 23 

investment made in vanous co operative institutions 

and rrregular investment in share capital 

8 Non disposal of condemned surplus store/ 8 13 02 

molasses/unserviceable articles 

9 Misutiisation of telephone/Government money and 8 002 

uneconomical expenditure on hinng of electne fan and 

excess payment of electnoity 

10 Irregular retention of Government money/ loan/release 19 57 59 

of fund/blockade of fund and excess expenditure over budget 

11 Miscellaneous expenditure/cash 0000 a7 58 04 

__ Total ™ s 239 734 25 

A review of the pending IRs relaung to Co operative Department revealed that 

concerned Heads of offices whose records were inspected and the Registrar Co operative 

Societies who 15 the head of the department failed 10 discharge their due responsbiiity 85 

they did not send any reply to a large number of IRs/paragraphs The Secretary Co operative 

Department who was informed of the position through half-yearly reports also पाएं not ensure 

that the concerned officers of the department take prompt and timely action 

Inaction against the defaulting officers facilitated continuation of serious financial 

irregularities and loss to the Government though these were pointed out in audit 

It 1s recommended that the Government should look into this matter and ensure that 

procedure exists for (8) action against officials who falled 10 send replies to IRs/Paras 85 

per time schedule (9) action to recover loss/outstanding advances/overpayments ॥1 a ime 

bound manner and (c) revampmg the system of proper response to the audit observations 

in the department 

The matter was referred to the Government in June 2001 their reply had not been 

received (August 2001) 

The department n पहला written reply stated 85 under — 

The office has reconciled the pending audit paras with Accountant General 

Haryana The year wise break up 15 as under — 

Year wise position of settled & balance Inspection Report & Paragraphs as on 

31 8 2003 

Year AsperCAG Settled as on Balance as 

Report 31 8 2003 on 31 8-2003 

IRS Para IRS Para IRs Para 

1 2 3 4 5 6 7 

Upto 1999 7 8 3 4 4 4 

90 91 3 9 1 3 2 6 

91 92 6 8 4 4 2 4
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1 2 3 4 5 6 7 
92 03 3 5 - 1 3 4 
93 94 3 7 3 7 
94 95 2 9 1 2 8 
95 96 14 26 7 15 7 11 

96 97 3 9 4 3 5 
97 98 16 44 4 16 12 28 

98 99 4 19 7 4 12 
99 2000 13 56 22 13 33 
2000 01 13 37 6 24 7 13 
2001 02 1 3 1 3 
Total 88 239 25 101 63 138 

The recommendation made by the A G पा the (a) (b) & (७) has been perused 
and field officials have been asked to send their replies of IRs/paras 85 per time 

schedule & promoptly in future direct to the A G with information to this office NO 
case as mentioned पा (0) ex:sts in our offices So for the (७) 1s concerned the audit 
committee meeting to review the 010 audit paras were held at Karnal & Rohtak पा the 
month of Feb 2003 along with A G party In the meeting 140 outstanding paras were 
reviewed out of which 66 paras have been settled 

After hearing the departmental representatives, the Committee observed that 
there was laxity on the part of the department in the matter of re conciliation and the 
system of re-conctitation needed to be streamlined Therefore the Committee 

recommends that an effective re-conciliatory system be evolved 50 that large number 

of paras should not come before the Committee As regards the outstanding inspection 
reports and paragraphs shown in this para exercise to settle these paras may be 

undertaken at the earliest and a comphance report in this regard be sent to the 

Committee within a period of three months 
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EDUCATION DEPARTMENT 

[18] 3 6 Unutiised girls hostel 

Rs 60 19 lakh spent on the construction of girls hostel and principal s residence 

remained unoccupred by girls and the principals for & years due to their remote location 

The Government of India (201) sanctioned a cent per cent Centrally sponsored scheme 

for setting up of six District Institutes of Education and Traning (DIET) पा the rural areas of 

Haryana 10 improve elementary education As part of this scheme 512६ 0115 hostels and 

Principals residences at Birhikalan and Mohindergarh were constructed at a cost of Rs 

1 72' crore and handed over to the Education Department dunng 1994 96 

Records of the Principals of these DIET s institutes revealed that girls hostels at 

Brrhikalan Iccus and principal s residence था Birhikalan constructed at 8 cost of Rs 60 18 

lakh remained uncccupied as of July 2001 since therr construction Though there was a 

provision for construction of boundary wall for girls hostel no such boundary wall was 

constructed except at 3010 and Mohra Instead Rs 1 40 lakh were spent at Birhikalan on the 

construction of internal roads for which there was no provision The girls hostels वां other four 

institutions were occupied by the boys with the permissicn of the Director Secondary Education 

and Principal s residence at Mohindergarh was occupied by 8 lecturer 

The Principals of these DIET s stated (February June 2001) that as the location of the 

hostels/residences was ॥ remote locality and lady wardens were notavallable no girl student 

was Interested in staying in the hostel The Principal s residence also remained unoccupled 

due ५ same reasons The Director Secondary Education Haryana also admitted (August 

2001) the facts and stated that the gris hostels and principal s residences could not be 

utihised due (0 non avadability of basic amenities Evidently the hostels etc were constructed 

without assessing their viability and thus no girls or the principals stayed there 

Consequently Rs 60 19 lakh spent on their construction were rendered unfruitful 

The matter was referred to the Government in April 2001 फैला reply had not been 

received (August 2001) 

The depariment in their written reply stated as under — 

This amount was placed at the disposal of PW D (B&R) Haryana for construction 

of building on the 08515 of design prepared by Govt of India The main reason of 

remaining unoccupied of Principal s residence at DIET Birhikalan up to July 2001 and 

Gils Hostel at Birhi Kalan and 10005 was that Principal and (315 Students were not 

ready to live there as these are situated at far off places and the Girls students were 

mainly resident of nearby Villages/Places Neither there 15 Women Hostel Warden 

Efforts are being made to utilize these hostel/bulldings So far 85 incurring of expenditure 

of Rs 1 40 lakh on the construction of mternal road in Birhikalan 15 concerned the 

relevant information 15 stil wanted from PWD (B&R) Haryana 

The information regarding construction of boundary walls In DIET s except Ding 

and Mohra has been sought from PWD (B&R) which 15 still awarted 

The Committee was not satisfied with the reply given by the Department and 

therefore, the Committee conducted on the spot study of the DIET छा Kalan District 

प्
ले
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Bhiwani, where the Girls Hostel was lying unutilized The Committee discussed the 

matter with the Principal of the said institute and found that in addition to the Girls 

Hoste!, other science materals/lab equipments were also lying unutilized since long 

The condition of the rooms of the Girls Hostel was also not satisfactory at all 

Thereafter, the Committee also discussed this matter with the Financial Commissioner 

and Principal Secretary to Government, Haryana Education Department पा detail 

After hearing the departmental representatives the Committee 15 of the view that the 

whole matter needs.thorough investigation Therefore, the Committee recommends 

that the Firfancial Commissioner and Principal Secretary to Government, Haryana, 

Education Department should look into the whole matter at his personal level and a 

report पा this regard 06 submitted to the Commuttee within a period of three months 
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TECHNICAL EDUCATION DEPARTMENT 

STORES AND STOCK 

[19]151 Technical Education Department 

1 Records relating to procurement utilisation and management of stores for the perod 
1996-2001 In the office of Director of Technical Education (DTE) and 9" out of 17 Government 
Polytechnics/Institutes (GP) in the State were test checked between February and Apnl 2001 
During 1996 2001 purchases worth Rs 44 82 crore were made by the department of which 
purchases of Rs 20 73 crore {made dunng 1999-2000) consisting of machinery and equipment 
(M&E) computers photocopters furniture fixtures vehicles books etc were test checked in 
audit Important points noticed are discussed below 

2 Store accounts and its procurement 

Stores and stock items were procured mainly under World Bank Project during 

1991 2000 by tne State Project Implementauon Unit (SPIU) through Siate Level Purchase 
Committee (SLPC) The requirement of stores was assessed on the 08515 of students avaitable 
for respective trades/courses 

3 Excess/unnecessary purchases from World Bank aided Project funds 

1 Photocopiers 

Norms for Polytechnics prescribed (August 1990) by All India Council for Technical 
Education New Delh! provide for one photocopier in each Polytechnic/institute [t was noticed 
that the DTE purchased 51 photocopiers (34 in March 1999 and 17 in June 1999) for Rs 62 82 
lakh though only 17 photocopiers were needed one for each Polytechnic Of these 
7 photocopiers were retained in DTE office 3 each were sent to 12 GPs and 2 each in four 
Government aided Polytechnics against the prescnbed norms of one each In 9 GPs test 
checked these photocopiers were found to be lying unused पा the stores 

Thus 34 photocopiers were unnecessarly purchased without actual requirement at 81 
avoidable expenditure of Rs 45 18 lakh The matter calls for investigation 

(1) Computers 

(a) Tomprove the efficiency and quality of Technical Education DTE purchased 

749 computers {dunng 1992-2000) against the requirement of 8512 Of these 
only 684 computers were 1ssued to vanous polytechnics whereas 65 computers 
were retained पा DTE office against the requirement of only 10 Of 65 computers 
20 computers valuing Rs 15 88 lakh were unauthonsely 1 ransferred to (1) National 

Information Centre 15 (0 the then Administrative Secretanes of the department 
3 (m) Pnncipal Secretary to the Chief Minister 1 and (iv) Haryana State Electronics 

Development Corporation Limited 1 by DTE on the orders of the Secretary to 
the Government of Haryana Technical Education Department without realising 

any cost 

(b} Out of 749 computers 631 were purchased dunng 1899-2000 at a cost of 
Rs 3 41 crore Ofthese 246 computers were of Pentium (। with latest technology 
avallable at that tme and balance 385 costing Rs 1 96 crore were of Pentium || 
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and multimedia PC of outdated technology There was nothing on records to 
show as to why the DTE purchased outdated models when the models with new 
technology were available 

(m) Furmture 

In 3 Polytechnics (GP Sirsa GPW Sirsa and Ambaia) 403 items of furnifure valuing 
Rs 2 89 lakh purchased between September 1998 and October 1899 were lying unutilised in 
the stores/stocks as of Apnl 2001 resulting in blockade of funds of Rs 2 99 lakh since 1998-99 

(~v) Eight Bench Brlling machines meant for practical training in Mechanical Engineering 
Trade purchased for Rs 0 97 lakh in June 1999 and issued to GPW Sirsa were lying unused 
in Sirsa 85 there was no such trade पा GPW Sirsa No action to transfer these machines 
elsewhere was taken (Apnl 2001) 

{v) Purchase of sub standard machinery 

) One Co ordinate Measuring machine was purchased (October 1999) from firm 
A at a cost of Rs 10 78 lakh The machine was temporarily installed ॥ GP 

Jhajjar with the help of old compressor of the Institute When the machine was 
put to use with the help of new compressor unit attached to the machine 1t did 
not work properly as the compressor could not generate a constant pressure 
The final payment was released (May 2000) to the supplier without removal of 

defects in the machine Incharge Metrology Laboratory GP Jhajjar intimated 
(Apnl 2001) that the matter was under correspondence with the firm 

()  AnAll Geared Centre Lathe Machine costing Rs 2 95 lakh was purchased and 
received m GP Nilokhen पा January 1999 When opened (February 1999) for 
demonstration and commissioning it was found sub-standard defective and short 
of assessories As 8 result the machine could not be instalied and remained 
unused (April 2001) Principal GP Nilokhen intimated (Apnl 2001) that sub- 
standard/broken accessornes had not been replaced by the firm and 10 per cent 
payment (Rs 0 28 lakh) was not released 

4 Non use of stores due to lack of monitoring 

)] 120 items such as weighing machines laboratory compressors generating sets 

computers milling cocrdination lathe grninding machines angle dekkor etc valuing Rs 1 48 
crore (purchased between October 1997 and October 2000) were lying idle due to non availability 

of operators/trainers (7 Rs 0 35 crore) for want of minor repairs (97 Rs 1 06 crore) and due to 
non installation (16 Rs 0 07 crore) for the penod ranging from 6 months to 40 months from the 
dates of purchase of these machines No steps had been taken to make use of these items 
resulting ॥ blocking of Rs 1 48 crore due to lack of monitoring at DTE level 

(1)  Though the practical exercises and demonstrations in Chemistry and Physics subjects 
In first and second semesters were abolished (July 1999) पा 72 out of 9 Polytechnics test 
checked 2 859 surplus equipment/instruments valuing Rs 6 45 lakh were neither transferred 
nor disposed of (Apri1 2001) 

(m) 1343 items of M&E furniture and books etc valuing Rs 12 46 lakh vere rendered 
unserviceable between July 1961 and May 1996 No action either to make them serviceable
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by repairs or get them condemned and their disposal was faken (Apnl 2001) 

5 Losses/thefts 

In four Institutions (GP Adampur Nilokheni GPW Sirsa and GIET Hisar) 20 store/ 
machinery items such as computer system air conditioner photographic enlarger etc valuing 
Rs 3 39 lakh were found stolen from stores/offices wing March 1981 10 May 2000 

The theft/loss cases were either pending In the courts or awatting final reports from the 
Police In GPW Sirsa for theft of Cassette Disc Writer costing Rs 0 33 lakh even FIR was not 
lodged with the Police (Apnl 2001) The thefts were also not reported to the Accountant General 
{Apnl 2001) as required under the rules and no departmental enquiry was inttiated in any case 

6 Non conducting of Physical vertfication and non maintenance of proper record 

(@)  Theres no proper mventory of stores and stock and physical verfication of these items 
was not carried out regularly as required under the rules In some cases partial venfication of 
respecuve swres was conductea As a resuit the correctness of the zems in the store coula 
not be vouched safed and the vanation between book balances and actual availability of store 
items could not be ascertained 

The matter was referred (June 2001) to the Government their reply had not been received 
{August 2001) 

The department in their written reply stated 85 under — 

Cases of purchase of consumable and non consumable stores of value of Rs 5 00 
lacs or more worth Rs 16 25 crore have been submitted to the Accountant General Haryana 
by the concerned 0005 In the prescnbed proforma No further comments thereon have been 
received from that office 

NPIU vide letter No CR/MOD Lib/98/9655 dated 23 2 98 provided Rs 1 0 million for 
each polytechnic exclusively for modernization of Libranes enclosing a list of equipments to 
be procured for this plirpose (Annexure 1) in addition to 17 No of photecopiers for administrative 
purpose In the institufes The matter was placed before the State Level Purchase Committee 
and Empowered Committee for approval where it was decided to float the tenders after reviewing 
the matter with Hartron {(annexure |) Hartron prepared the spectfication and also revised the 
hist whereby the total equipment to be purchased was upgraded/increased which was finally 
approved by the then FCTE (Annexure-lil} The revised list 1s placed as Annexure IV 85 per 
which 2 No of photocopiers for each polytechnic were recommended for the modernization of 
libranes as large volume of reference material is (0 be photocopied for the use of students as 
well as faculty members Thus there was no excess purchase of photocopier as observed by 
auditin the para The purchase was made as peractual requirement under directions of Govt 
of India/NPIU The cntenia cannot 08 fixed so far 85 use of computers in the directorate 15 
concerned 85 mentioned by the audit because needs and workings of the directorate office 
are entirely different from an education institute and rather it 1s need based which 15 decided 
as per actual requirement from time to time for the smooth functioning of the directorate 
However 85 already clanfied vide this office memo no 330/CT dated 3 5 2001 to AG office 
the total requirement of all the branches/officials was more than 75 commuters (Iist enclosed 
atAnnexure V) but in the State Level purchase committee it was decided to manage for the 
time being with the computers available
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It 1s intmated that 385 No of Pentium ॥ computers were purchased पा Tender No 

LCB 12 35 & 38 Tender Nofices were issued on 20 7 98 for Tender LCB-12 & 16 11 98 for 

tender LCB-35 & 38 Pentium Il computer were purchased under tender No LCB67 & 71 for 

which tender notification were 1ssued on 17 2 99 and 26 8 99 respectively ॥ 15 clanfied that 

computer technology 1s changing rapidly Pentum lil computers came in the market पा 1999 

and accordingly purchase of Pentum ॥ computers were 820 whereas purchase of 

Pentium [l was jnitiated in the year 1998 Hence 115 wrong to state that Pentium ॥ computers 

were purchased when Pentium 11l were avallable Moreover Pentum-ll cannot be branded as 

outdated technology as intended purpose for which they were purchased 15 still being served 

and are in use even now The difference between Pentium-!l & Il lies in the clock speed only 

which does not matenialistically affects large No of application except graphics As per 

market trends the clock speed of the computer processor change within two-three months 

normally The position in respect of Furniture Articles stated to be lying unutiized in the store 

15 explained as under In respect of three concemed Polytechnics mentioned in the audit para 

(a} G.P Sirsa 

(0 74 Armless Chairs are being used in the Examination Hall 

(1) 40 Computer Charrs are being used in the Conference Hall 

(m) 9 Tables are being used in the different labs 

No furniture article s lying unutiized The entire articles were purchased 85 per actual 

requirement and the same are being fully utiized 

{b) GPW Sirsa 

o Out of 73 Chairs withAwithout arms 45 are being used in the giris common room 

and for examination purpose The remaining 28 are being used in various offices 

of the concerned departments/labs of the inshtute 

(1) Outof26 D Chairs 18 are being used प्रा the 3 computer centers for training of 

the students 4 are being used in conference hall 2 are being used InlIIC 1 In 

Principal Office and 115 being used in head of the department office of the institute 

(m)  Outof 11 Executive/ Cushion Chairs 9 are being used in the orfices of HOD and 

2 are being used in conference hall of the institute 

(v} 60nos Dual Drawing Board were purchased against GPW १७० Now aithough 

the classes of GPW Fbd have been shifted to their own campus but the Dual 

Drawing Board 50 purchased are still required at GPW Sirsa due to introduction 

of new diploma course In IT and increase पा the intake of existing dipioma courses 

incomputer electronics and architecture from 30 to 40 The totalincrease intake 

now Is 70 seats therefore these boards are actually required for the training of the 

students of GPW Sirsa and have been got formally transferred to the stock of 
GPW Sirsafrom GPW Faridabad 

(v 60 No Drawing Stand are being used पा the institute alongwith drawing board 

shown at Sr No 4 above and the same have 8150 been formally transferred 10 the 
stock record of the institute from GPW Fandabad
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(श).... 1४० Filing Cabinet s already being used पा the main office of the institute 
In this regard ॥ 15 submitted that the test check of this institute was conducted पा April 2001 when no class goes for practical training पा the workshop As per the revised curnculum practical classes in the workshop are held only प्रा the first semester The students of first semester classes are given practical training in various shops such as fithng shop welding shop sheet-metal shop machmne shop and wiring shop The drilling machines are used for giving tramning to the students in these shops 

Besides this these machines are also used for project work of the students & maintenance work of this institution 85 and when required As such these machmnes are being used for imparting practical training to the students and maintenance work of this institution 
Durning the visit of the engineer of the 5810 firm in April 2001 itwas found that there was faultin the 3 D coordinate machine only the compressor unit was faulty which was procured by the institute locally and the same has been got repaired within the warranty period without making any extra payment 50 the contentien of the audit 5 not true that the payment to the fim was made without removal of the faults 

Itis inimated that when the representative of the supplier visited this nstitute on 24 1 2000 for the installation/commussioning of the machine then it was noticed that the accessories were sub standard some parts found broken but the machine was gotinstalled/commissioned after mior repars of the broken parts with the accessories supphed The cost of the sub-standard accessories was calculated by the committee of the staff members which worked outtobe Rs 30 000/- which has been adjusted against the 10% balance payment of the firm As such this payment was not made to the firm and there was no loss to the Government because no extra parts were purchased The machine s in working condition and being used for the training of the students 

Actually the machine was mstalled and commissioned on 24 12000 as such the cbservation of the audtt that #t remained unused upto April 2001 15 not tenable आएं there 15 neither any financial loss nor loss of students training as the machine 15 perfectly in working order 

Most of the M&E articles pointed out पा audit para have been put to use after carrying out minor repairs and get installed by the concemed mstitutions 1118 machinery purchased are already being used by the teaching personnels after being trained for running of these machines Separate operators/trainers were not required for operation of such machines The Institution wise position of each item 1s given In the enclosed Annexure A 
In view of position explamed above this para may kindly be dropped According to revised cumculum the structure of three years Diploma Courses in various Engg trades the practical exercises and demonstrations in Chemistry and Physics subject n first and second semester were abolished प्रा the session starting from 1999 2000 The audit has observed that 2858 equipments/instruments etc have become surplus In this regard it 1s submitted that out 0f 2859 rtems most of the items have become redundant due to wear and tear पा the passage of ime and the remarning tems are of no use for the department as per revised curriculum There are no takers of these items at present However matter has been taken up with the Education Department for taking over of any useful items out of the balance items 

N
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After completion of required formalities the balance items will be disposed off 
All the Principals were directed 10 take immediate action for disposal of unserviceable 

items lying in the store in their institutions In comphance of this most of the items of M&E 
furniture books etc as detailed पा para have been disposed off and the remaining are under 
the process of wniting off 

The institution wise posttion of losses/thefts cases 15 given as under — 
(a) G.P Adampur 

One computer was found stolen from the institution alongwith accessories valuing 
Rs 65000/ forwhich FIR was lodged with the police authonhies on 11 1 2000 and its intimation was also sent to the Head Office and Accountant General Haryana However the police 
authorities reported on 20 8 2000 after investigation that the item 15 untraceable The departmental officers commuttee was also constituted by the Pnincipal 10 investigate the facts 
whicn concluded that four chowkidars detailed on duty were responsible for negiigence of duty hence the amount of Rs 65000/- may be recovered from them proportionately Further 
action in the matter 15 being taken accordingly 

(b) G P Nilokhen 

Position of theft/loss cases 15 given as under — 

() Theft of computer and loss of Rs 112341 

One computer from the old computer lab of the 010 workshop block was stolen by the culprits in the month of Apnl 2000 The matter was reported to the Police Station vide office memo no M-4/3238 dated 17 4 2000 for further investigation and recovery of the stolen matenal The culpnts have already been nabbed and the part matenal has been recovered and taken on 50008 The matter is under correspandence with the local police for the recovery ofthe balance part of the computer However the case is now pending in Hon ble Court awaiting decision 

() TheftofAC 

Theftof AC of 15 ton capacity from the old computer center had occurred पा the month of August 1997 and the matterwas reported to the police As a result ofpolice investigation 
the stolen item has been recovered from the culpritand taken on superdan However the case 15 pending वा Hon ble Court for final decision 

(m)  Theft of Brass handles 

The investigation have been completed and matter stands decided vide this office order 
No 504 dated 6 11 2000 As per decision the cost of the materal amounting to Rs 3650/- 
has been recovered beside stoppage of two increments of the delinquent official as 8 
departmental action 

(v)  Theft of Camera Photographic enlarger etc relating to audio visual unrt 
The matter was investigated by the institute but no clue was made out There were two 

chowkidars on duty dunng that 06100 but both have since been retired from Government service Necessary action for writing off the amount of Rs 2505/- 1s under consideration with 
the directorate



32 

(v}  Theft of Audio Visual Aid Cell amount to Rs 3434/- 

Atheft पा the audio visual aid cell of this institute took place on 30 9 84 An FIR was 
lodged with the police and matter was investigated by the Police Ultimately the Supenntendant 
of police Karnal vide his memo No 1040-P-ll dated 26 9 85 declared the stolen matenial 85 
untraceable For departmental action a committee was constituted to find out and to fix up 
the responsibility of the staff member if any but no official was found at fault by the commuittee 
for the theft The amount in question 15 being wrtten off 

(c) GPW Sirsa 

Regarding the CD writer which was reported missing 8 departmental inquiry committee 
was constituted and as per the report of the committee the missing CD writer has been found 
hidden पा the cabinet of one PC XT th computer maintenance lab The CD wrniter has been 
physically verified by he HOD computer The concerned officer has been advised to be careful 
In future No further action 1s required पा this matter hence this para may please 96 dropped 

{d} GIET Hisar 

Report of theft items was lodged with the police vide FIR No 297 dated 13 52000 The 
directorate as well as Accountant General Haryana was 8150 informed about this theft The 
culpnt had been nabbed by the police and the entire stolen items were recovered and taken 
back by the institution on superdan No offictal was nvolved in the theft case However case 
Is pending वा the court awaiting final decision 

Altthe concerned Principals of the institutes were advised to conduct physical venfication 
of the stores and stocks regularly as required under the rules 

Asreported by them the physical venfication ए all stores has been conducted by them 
and they have also promised that in future the same will be got conducted regularly 

Duning the course of oral examination, the Committee desired that an enquiry 
into the matter of excess/un-necessary purchases of photocopier, computer, furniture 
and other sub standard machinery may be got conducted by deputing a senior officer 
of the department who should visit all these polytechnics and prepare his report on 
the usage and placement of all these items and whether these were required there or 
not, within a penod of two months and a compliance report पा this regard may be 
submitted to the Committee within a period of three months after examining the said 
report and taking the required action by the department 

g 
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[20]6 11 Guru Jambheshwar University 

6111 Introducation 

Guru Jambheshwar University (GJU) Hisar was established by Haryana State Legislature 
Act 17 of 1995 ( Act) to establish and incorporate व teaching-cum affilating Universtty to 
faciitate and promote studies and research Iin new frontiers of technology pharmacy 
environmental studies non conventional energy sources and management studies Besides 
areligious study chair to undertake comparative study of Hindutsm Budhism Islam Jamism 
and Sikhism was established GJU has seven faculues with eighteen departments offenng 20 
regular courses In addition it has a Department of Distance Education Academic and non 
academic affairs of the University are managed by the Academic and Executive Councils The 
Court of the University (court) monttored the broad policies था programmes and pass resolutions 
on Annual Report Budget and Accounts of the University 

The records of the University for the period 1995 2001 were test checked durning November 
2000 to March 2001 Following points emerged 

6112 Financial arrangements 

The University had a total recerpt of Rs 58 73 crore during 1895-2001 (Rs 35 62 crore 85 
grant in aid from the Haryana Government and Rs 23 11 crore as internal recelpts) of which 
Rs 49 15 crore (salary 34 per cent works 38 per cent and other expenditure 28 per cent) 
were spent leaving an unspent balance of Rs 9 58 crore 

Test-check of records revealed 

{1 The University received Rs 7 84 crore (Rs 9 58 crore less Rs 1 74 crore arrears 
of salary) 85 grant पा aid from the State Government पा excess of deficit on the 
basis of Inflated estimates of expendtture and lower estimates of recetpts in therr 
annua' budgets 

The Deputy Registrar (Accounts) of the University stated (July 2001) that for trmely/ 
regular payment of salary and other liabilities it was necessary to keep some balance funds 
The reply of the Deputy Registrar of the University was not tenable पा view of heavy savings 
each year 

(1)  Grant-in-aid amounting to Rs 1 18 crore sanctioned/drawn by the State 
Government/Director of Higher Education in March 1997 and remitted to the 
University (April 1997) included Rs 1 crore for construction of library building 
This was not constructed ull march 1998 when e Government allowed the grant 
to be utilised on other works Thus unnecessary drawal of Rs 1 crore caused 
loss of Rs 12 30 lakh to the Government by way of interest 

(m)  University gave temporary advances to the staff of the Uruversity Principais of 
de affilated colleges Head of Departments etc for purchase of store conducting 
examinations etc These advances were required to be adjusted promptly As 
this was not done temporary advances of Rs 60 45 lakh involving 151 cases 
were outstanding from 1995 96 to 2000 2001 against the de affiliated colleges
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(Rs 8 18 lakh) and other officials (Rs 52 27 lakh) of the University No steps were 
taken to adjust the old outstanding advances Non adjustment of the advances 
for long years provided opportunity for m isappropriation and misuse of University 
funds and ultimately 1055 of funds 

(M The receipt and payment accounts of the University were audited up to 
March 2001 by the Examiner Local Fund Accounts Haryana University did not 
prepare Balance Sheets indicating the position ए assets and liabilities though 
required as per the provisions of the Act The Government took 10 action to 
ensure that the University prepared its accounts in the prescribed format 

The department in their wntten reply stated as under - 

The University received Rs 35 62 crore as grant ॥ भाप from the State Govt during the 
penod 1995 2001 as indicated by the Audit 

University never submitted inflated estmates of expenditure and lower estimates 
of receipt Infact the figures of Income and expenditure पा the Budget Estimates have been 
balanced one and on the basis of estimates of the previous years butthe unspent balance 15 
due to the reason given below and also it 15 necessarv to have some balance even on 31st of 
March each year 

The figures given i the para also include the income/ expenditure of self financing 
courses/ PGRC Sirsa in addition to the figures of State Plan 50 far as the query of the audit 
regarding e<cess g.ant fiom State Govesnment s conceined i 1s submited that grain पा aid 
15 provided by the State Govt 85 per Section 26(4) of the Guru Jambheshwar University Hisar 
Act 1995 which provides as under - 

26(4) The Governmentmay every year provide grant-in aid to facilitate and promote 
studies and research in emerging areas of higher educaton Including new frontters of technology 
pharmacy environmental studies ana also 10 achieve excellence In these and connected 
fields in the manner prescribed by the Government from time to time 

The above provision of the Act contains that the Govt may provide grant in aid to promote 
the objectives as mentioned above The requirements of the University are supported 10 the 
extent possible by the Govt Rest of the expenditure 15 met from nternat receipts Budget 
Estimates of income and expenditure are passed in the month of March for the next year and 
expenditure 15 regulated according to rules Of course subject to availability of funds and 
restnictions imposed by the authonties/Govt 

In case the internal resources of the University are exhausted first 85 proposed In the 
audit objection and the Govt grant 15 also not received the Unwverstty may 06 left with no 
finances leading to stoppage of salaries of the staff disconnection of telephones & electricity 
and teaching activities coming to a stand still Therefore 115 absolutely necessary to utilize 
time bound Govt grants and also keep funds for timely regular payment of salaries and meeting 
other committed liabilities 50 that University functions are carned on unhampered 

Tre closing balance were left with the University because a major part out of unspent 
balance of 31 3 96 amountingto Rs 302 00 lac was received InApril 96 Even in the succeeding 
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1 years the last instalment of grant Is released by the Govt at the fag end of the |ast quarteri e + In the last week of March The utilization of this grant has been regularized vide Govt letter No 4/8/97 Edu 16] dated 27 4 99 Restofthe closing balances were available because there was ban on construction activites and recruitment of staff from 1996 onwards Had the University been allowed to start construction of buildings from 1996 onwards it would have developed much better than ॥5 present state and the position of balance would have been different 
Desprte passage of a period of more than five years wital facilittes of teaching blocks Hospital 
& Library building are yet to be constructed 

Besides above the funds available with the University are reflected प the budget and accounts of the University 

The unspent balance of grants receved from the University Grants Commussion and Other Agencies are being utilized with the permission of concerned funding agencies 

In view of the position explained above it would be seen that keeping some balances at the close of the year 15 absolutely necessary and hence the reply given by the University in 
July 2001 1s correct 

So far as the sanction of grant of Rs 1 00 crore for Library Bullding पा March 1997 's concerned Audit para No 5 of the Report of A G Haryana from 11/95 to 3/98 in this regard has already been settled by A G Haryana vide letter No AD/SPL/ 2000 01/ GJU HSR/2078 dated 25 10 2000 on the replies submitted by the Unwversity Therefore this matter aleady stands Seftled 

Out of the advances of Rs 60 45 lac the advances to the expendrture of Rs 14 58 180 only are outstanding numbenng 86 We have 850 taken following concrete steps to check the nsing number of unadjusted advances 

()] No third advance 15 being 1ssued unless the previous advances are got settled by 
the departments/branches 

(॥) The departments/branches have heen Instructed to make payment on bill basis 
as far 85 possible 

As per latest decision of the authorities of the University anybody drawing temporary advances Is required to settled the same within a penod of one month failing which the amount can be recovered from him along with penal interest of 12% 

The University prepare only accounts of income and expenditure and submits the same 10 the Local Audit who I1ssues utilization certificate So far 85 preparat on of balance sheet 
ndicaung position of Its assets ana nabibues 15 concerneg all the Universities of the State have been exempted from this provision by the State Govt The letter of Govt states that the practice in vogue पा the University for preparing annual accounts of income and expenditure 
should continue These accounts are also published in the Haryana Govt Gazette every year 

During the course of oral examination the Committee desired the department to make the adjustment of the accounts as stated in such para () within a period of six months Thereafter the compliance report in this regard may be sent to the 
Committee
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The Committee also observed that पा the light of the letter placed: before the 
Committee, Commrssioner, Technical Education Department may have the concerned 
file and entire proceedings from the concerned Directorate/Comrmussioner and the 
same-should be put up to the Committee for inspection within a week only and again 
the GJU was advised to complete its balance sheet as provided पा the Umiversity Act 
within a period of 6 months time under intimation to the Commuittee The Committee 
feels that there has been lapse on the part of University administration and department 
shouid fix up the responsibility upon the officer concerned under itimation to the 
Committee within a period of one month 

[21] 6 11 3 Academic activities 

(@)  Unfruitful expenditure on religious study chair 

Kurukshetra University established Guru Jambheshwar Institute of Religious Study Chair 
पा May 1994 at Post Graduate Centre Hisar This centre was merged with Guru Jambheshwar 
University on ts formation (November1995) 1t was to undertake comparative study of various 
religions in additron to preachings of Guru Jambheshwar For housing Guru Jambheshwar Ji 
Institute of Peligious Studies the University constructed a building at a cost of Rs 1 15 croie 
{June 1998) - 

Scrutiny of records revealed that but for an ongoing study of Guru Jambheshwar 
Jambhwanivis a -vis teachings in Guru Granth Sahib no comparative study of vanous religions 
was undertaken upto March 2001 while a lecturer engaged for this purpose was paidRs 5 06 
lakh during 1995-2001 The building was now betng utilized temporanly 85 a library 

The department in their wntten reply stated as under 

The buillding constructed for the Religious Study Chair 15 being fully utilized all along 
Immediately after construction 9 administrative offices were housed पा the buiding Thereafter 
the building 1s being utilized as Library 

The Religious Studies Charr has published the rollowing bocks based on reasearch 
works done by the Chair 

1) Jambhavani Moolsanpivan Vyakhya 

(n  jambhavan Kavya Kosha 

(m)  Guru Jambheshwar Vividha Ayama 

(v)  Dadu Dayal Sidhanta Aur Kavita 

(vw  DharamAur Paryavaran (I&Il) 

For details of other research works being carned out by the chair the Annexure C may 
be perused 

During the course of oral examination, the Committee desired the department 
to send the following information — 

)] the time from which the building was lying un utilized, 

(n)  which department used this building during which year,
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(m) what was the project of the State Charr, 

(v} the names of the course, 

(v} the seminars or conferences got conducted by this chair, 

(vi) research papers published at the International level 

(शा) seminars participated at the International level, and 

(vin) how Research Fellows namely Dr Rattan Lal Jain, Sh Nihal Singh, 
Sh Mapi Ram Brshnoy, Svvam Jidanand Jere competert persons to be 
involved for research on vanous religions 

Information at डा Nos (1), (पा), (शा) to (vin) have been supphed by the department 

The Committee desired that the remaining information may be sent within a 
penod of two months 

[22]6 11 3 ()  Poor hbrary facilities 

As per recommendations of the UGC Library Committee (1957} the Urwersity library 
should have one takh to 3 lakh volumes with 20 to 100 library staff members It was observed 
Inaudd that there were only 15 482 volumes In library with 20 staff members Thus the University 
was providing inadequate facilities to students and faculty with an ill equipped but over staffed 
library 

The department in therr wntten reply stated as under— 

The Unwversity library 15 at a developmental stage Till now the liprary has been able to 
develop 8 basic and important coliection of books(22 830) to meet the essential book 
requirements for educational programme keeping in view the mited funding made available for 
collection development The accounts department will be again requested to project the 
budgetary requirements for development of library collection 85 proposed by the Universitv 
Library वा" * me to ¢ me In annual schedutes for new expendnure 

However collection development in libraries 15 8 continuous and time consuming process 
and 1s In response to the prevailing educational and research requirements It has been thus to 
be undertaken gradually keeping pace with the academic and research priorities set from time 
to tme Butlding a collection of say | to 3 lac books ॥ 8 couple of years 15 also not very 
preduchve and fruitmul 

In adequate number of library staff 15 an acute problem especially when the library offers 
services In 2 shifts from 9 30 am to 8 30/ 10 00 p m and Is also open on Saturdays and 
Sundays Moreover our fimited collection 1s heavily used However we will have to bear this tll 
aporopriate staff can be provided for the library services 

To startwith library was initially housed in the teaching block 2 the present Computer 
Centre [t was shifted and housed पा the Bhawan of the Religious Study Centre which 15 
presently one of the best bulldings वा the campus and more spacious than the earlier premises 

The construction of the library building costing Rs 3 6 crores has commenced from 
2000 01 Itis hoped that the burlding will be completed in 2 years time 

Presently the library provides about 150 reader seats ata time Since the library works 
n 2 shifts the facility 1s availed by the most of the students However with the completion of 
new building this problem wilt be solved
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After hearing the departmental representatives, the Commuttee observed that 
since G.J U has to compete with the private institutions, 1t requires better hibrary 
faciities The Commuttee desired to know whether the library facilities are 85 per the 
norms of the U ७.0 , if not, who 1s responsible for the same and responstbility in this 
regard may be fixed under intimation to the Committee within a period of 15 days but 
no such information was received till the drafting of the report Therefore the 
Commuttee desired that the said information may be supplied at the earliest 

[23] 6 11 4 Miscellaneous activities 

(a) Extraavoidable expendrture 

As per applicable rules no work should be allotted on 8 single tender 

The construction works of Extension of Administrative Block for branch offices and 
Construction of building for faculty house were aliotted by Vice Chancellor 

(30/31 January 1996) to a contractor on single tender at 14 5 per cent above the Haryana 
Schedule of Rates {(HSR) plus prevailing premium 

Atest check of recoids 1evealed that the tenders of anather similar work 1 e construcoon 
of boys hostel Il were opened on 30 January 1996 and lowest rate received was 5 per cent 
above HSR plus prevailing premium The first work was allotted on higher rates even on single 
tender basis contrary to the instructions of the University though lower rates were received for 
similar nature of work on 30 January 1996 The aliotment of work on higher rates resulted पा 
avoidable expenditure of Rs 8 37 lakh in comparison to lower rates 

The Reg‘blstrar of the University stated (March 2001) that the rates for different works can 
vary if the tenders are opened on the same day depending upon the nature of construction and 
that once the allotment had been approved it became 8 legal document and could not be 
revoked The reply was not tenable 85 these works were ए similar nature to be done on the 
same premises and the fact was known to the management on the day of allotment of work 

(o)  Excess payment to contractor for non scheduled items 

ftem Providing/fixing jall was got executed by the University In respect of six works 
during the period 1995-98 and contractor was paid at the rate of Rs 502 persqm (3 works) and 
at the rate of Rs 467 per sqm (3 works) as non scheduled items 

Similarly providing/fixing aluminium giazing for door and window for fixed and openable 
efc was got executed duning 1995 96 In respect of two works and paid to contractor at the rate 
of Rs 370 per sqm as non scheduled item 

Scrutiny of records revealed that rates of Rs 302 per sqm and Rs 220 per sqm respectively 
were approved (Decembe 2000) ~ respect of the similar tems of wo:k by he Superintendinig 
Engineer of the University Execution of non scheduled items था higher rates had resulted पा 
excess payment of Rs 9 77 lakh to the contractor 

(c) Extra expenditure 

The work of construction of bullding for Guru Jambheshwar Religious Chair was allotted 
(February 1995) to a contractor During the execution of work fixing 20 to 25 mm thick machine 
cut and rubbed Dholpur stone walls and flooring etc (2242 07 square metre) was got done 
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from the contractor and paid to him 85 non schedule item at the rate of Rs 540 per square 
metre though this item of work falls under tem no 14 60 of HSR 1988 at the rate of Rs 216 
per square metre plus 45 per cent ceilling premium plus 5 per cent contractor's margin This 
involved extra expenditure of Rs 4 73 lakh 

(d) Idle machinery and equipment 

] Two Printing Presses valuing Rs 8 lakh were tying 1016 भा the Department of 
Printing Technology since their purchase in October 1998 and March 1999 85 
no technical staff for operating these machines was available (March 2001) Thus 
students were depnved of the latest techniques and practical knowledge 

(1)  Inthe office of Supenntending Engineer GJU Hisar matenal viz Electrical/ 
Steelitems GI/SV pipe worth Rs 4 88 lakh purchased in excess of requirement 
was lying unused for the last 4 years No steps were taken to dispose of the 
same 

(¢) Excess payment 

The Government of India Ministry of | & B fixed rates for display of advertisement in 
various papers which were also adopted by the Director Public Relations Department Haryana 
for all the Govemment/sem Government organisations 

Scrutiny of records of University revealed that advertisement 01 account of adrmission 
notices work tenders and entrance 855 etc were pubisted ir various newspapers through 
the private agencies at the rates higher than the rates adopted by the State Government which 
resulted in excess payment of Rs 9 79 lakh dunng 1998 99 to 2000 2001 

The department in their written reply stated 85 under — 

The para also marked by the previous audit reportand reply given at the tme hold good 
and copy of the old para and reply are attached 50 this para may kindly be dropped 

The non scheduled tem rates are prepared on the basis of prevalling rates of the matenal 
and labour at the time of execution Sometimes rates of some items crease and decrease 
with the passage of time The rate of concrete jah duning 1995 98 was prepared on the basis 
of rates prevailing atthat time and S E1s competent to approve the rates Similaris the case 
of ailuminium glazing Moreover the item of aluminium glazing was new to the market at that 
time and rates may be higher at that tme The rates have been approved by the competent 
authonty 

The following points are submitted for consideration 

1 Size of the Dholpur stone usea at site 1s amerent rom the size given intne HSR 
The wastage for size used at site work out to be around 20% as compared to 
10% provided पा the confidential schedule of rates 

2 The layer of cement mortar described in HSR 1s of 12 mm 1 3 whereas cement 
mortar of 20 mm thickness 15 1 3 has been used at site 

3 Labour involved पा fixing the Dholpur stone at site 15 more due to slope of the wall 
outward
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Due to above reasons the then 9 E allowed NS item and approved the same 

The students of department are receiving on-the hand training in the workshops of the 
department which 15 further reinforced when they go for the training programmes in printing 
organizations The students of the department शाह competing with an advantage पा the market 
Recently in The Tribune four students were recruited though there were applications from the 
students from various Printing Technology Deptt or the Universities all the छिपा students 
selected were from this University Simularly in Hindustan Times Dainik Bhaskar and many 
other organizations our students have competed with success from the students of other 
departments All the machines are being used by the students as and when required and 
absence of manpower has not senously affected the training Though due to shortage of 
permanent technical staff the traning 15 suffenng However the teachers are operating these 
machines regularly for imparting practical traning to the students 50 study of the students 
are not affected adversely 

(1) Material worth Rs 488 lakhs was purchased as per requirement at that tme but due 
to some unavoidable circumstances this matenal could not be used This matenal 15 being 
utihzed and will be consumed with the maximum extent within two years However every care 
will be taken in furture to avoid such purchases 

From the informauon received from tne various newspapers and oiner Universities it 
was gathered that the other Universities of the State also get their advertisements published 
through private agencies on commercial rates 

As regards DAVP rates applicable to the advertisement issued by the Universities थे 
copy of fax received from Director Public Relauons Haryana Chandigarh is atAnnexure G. 

After going through the written reply of the department, the Committee desired 

to know 

(a) Whether any construction work was allotted on single tender basis after 
the construction work in question, if 50 the details thereof be suppled to 
the Committee 

(b & ८) In case of non scheduled items, whether the University has consuited the 

PWD (B&R) to know about the rates of fixing jalis/ alurmnum glazing at 
the relevant ttme ॥ not, the reasons thereof 

(d) The names of the persons responsible for purchasing the machinery and 

equipment in question and the persons who kept the same 1dle 

(e) The reasons for not adhering to the rates fixed by the Govt of India and 

adonted by the D PR पा this regard 
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REVENUE DEPARTMENT 
[24] 312 Fradulent drawals and embezzlement of Government money 

Due to non observance of the codal provision by SDO (C) Ganaur Rs 8 77 lakh were fraudulently drawn and embezzled by the bill clerk 
Exammnation of vouchers received from Treasury Officer Sonipat by the office of the Accountant General (Accounts and Entitiement) AG (A&E) Haryana disclosed fraudulent 

(1) For the establishment of Tehsildar Ganaur SDO (C) as the DDO was preparing the salary bills and presenting them to the treasury On passing the bills the Tehsildar would collect them from the 500 (C) for encashment from the bank and disburse the amounts to his staff The 500 (C) was 10 ensure that the bl amount was entered पा his cash book before disbursement For the months of April June and July 2000 3 bills were drawn for 8 total amount of Rs 4 66 lakh (net payable Ps 4 15 lakh) and were disbursed by the Tehsildar The bills were 

passed by the 500 (C) on the same day or at different dates vide table below The amounts 50 drawn were embezzled by the Bill clerk 
BRI” 

number Voucher Q\___m_ross amount Net amount Partrculars Date of Date of Remarks and date number of the hili payable ofthe pay passing by presentation and menth (Amount in rupees) bt SDO(C) Into treasury/ 
Passing by 

R_&easuw 471442000  5/4 2000 157727 140661 3/2000 4 42000 4 4 2000/ Disbursed 
7 4 2000(0) 6/4 4 2000 10/4 2000 157727 140661 3/2000 Not 1142000/  Not 

mentioned 174 20000) disbursed 59/30 52000 8/6 2000 153401 1 36 065 5/2000 3152000 31520000 Not 
262000(0) disbursed 59/30 52000 10/6 2000 153401 136065 5/2000 3052000 1262000/ Disbuised 
13 6 2000(D) 74/47 2000 777 2000 1 55296 1 37 960 6/2000 47 2000 4 7 2000/ Disbursed 
57 2000(0) 74/4 7 2000 8/7 2000 1 55296 137 960 6/2000 4 7 2000 10 7 2000/ Not 
11 7 20000) disbursed Total 932848 829372 

Amount disbursed 414686 
Amount doubje drawn and 4 14 686 
embezzled
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(1) Similarly the payment of arrears (for the period January 1996 to July 1998) due 
to revision of pay of 15 officials of the establishment of Tehsildar Ganaur were 
imtially drawn during June 1999 by SDO(C) through one bill for a total amount of 
Rs 3 04 lakh (net Rs 2 23 lakh) and disbursed to the staff of Tehsildar 
Subsequently the Bill clerk of SDO(C) again drew 4 more bills for 8 total amount 
of Rs 3 93 lakh 85 detailled पा Appendix XIV during December 1999 to March 
2000 for the arrear payments for the same penod for 12 out of the above mentioned 
15 officials This amount was not entered पा the cash book of 50016) and was 
embezzled by the Bill clerk Scrutiny further revealed that in two cases the arrear 
bills were drawn even for the fourth time for the same persons and for the same 
period 

Office 00065 of the bills/vouchers were not available n the SDO(C) s office in 
any of these cases of fraudulently drawn bills 

() In another cases the Bill clerk drew 7 bills for 8 total amount of Rs 061 lakh 
during the period December 1999 and February 2000 for arrears of Pay Dearness 
Allowances and Travelling Allowance of the staff of Tehsildar Ganaur These 
amounts were not accounted for in tne cash book of SDO(C) and were embezzled 
by the Bilf clerk Undisbursed salary of one official (for August 1999) amounting 
to Rs 0 08 lakh was also recewved back from Tehsildar s office as revealed from 
the APR Regrster and the same was also not accounted for by the Bill clerk in the 
cash book and embezzled 

Thus during February 1999 to July 2000 the Bill clerk embezzled 8 total amount of 
Rs 8 77 lakh through fraudulently drawn bills from the sub treasury of Ganaur 

The 500 (C) Ganaur stated (October November 2000) that FIR had been lodged 
(September 2000) against the bill clerk and she had been placed under suspension 
Asum of Rs 0 50 lakh had been recovered from the bill clerk The Director Treasury and 
Accounts Finance Department intimated (February 2001) that one clerk of sub treasury 
Ganaur was also found involved पा the embezzlement and action was being taken aganst 
him Financial Commissioner and Secretary Finance Department also intimated 
(March 2001) that disciphinary action against Assistant Treasury Officer Ganaur was under 
process 

Scrutiny revealed that fraudulent drawals of Rs 8 77 lakh and embezzlement of 
Government money was facilitated due 10 fallure प्रा observance of rules by the SDO(C) 
Ganaur as Drawing and Disbursing Officer (000) Treasury Officer and Deputy 
Commussioner Sonipat 85 Controlling Officer 85 discussed below 

As per Punjab Financial Rules (PFR) applicable to Haryana State and subsequent 
Instructions 1ssued by the Finance Department the preparation of bills/ disbursement of payment requires scrutiny before passing the bill by the DDO This was not being done and 
0115 were betng prepared by the Bill clerk and submutted directly to SDO(C) who passed the 
bils Further disbursement of payments was to be made by a person other शिवा the bill clerk 50 85 to ensure internal check through separation of duties However the bill clerk was herself collecting cash from bank and making the payments The SDO(C) neither ensured the entry of the pay bill detarls प्रा his cash book nor provided for any safeguard against the risk of double drawal He also failed to ensure that the bills were checked by some official other than the bill clerk before these were passed by him 
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Provisions of Rule 4 37 of Punjab Treasury Rules and Subsidiary Treasury Rules 
regarding keeping note of drawals of arrears on the original office copies of the pay bills for 
the period to which arrears pertained were not followed by the Bill clerk 

Provisions of Rule 2 31 (a) of PFR Vol | requires that a consolidated statement of 
drawals made In the previous months shall 98 obtained by 15th of each month from the 
treasury by the DDO and accounting of these drawals पा the cash book attested by the 
DDO This was not done by the 500 (C) Ganaur 

As per PFR and Punjab Subsidiary Treasury Rules applicable to Haryana State 
Treasury Officer (TO) is required to satisfy that the claim presented to the treasury 15 valid 
While passing the bills TO neither objected the excess over budget allotment nor detected 
the double drawals of pay etc The TO was required to mamntain 8 budget control register to 
watch the actual drawal by each DDO but this was not maintained 

The Controlling Officer was responsible for financial control over the DDO Though 
the DDO incurred expenditure of Rs 18 08 lakh in excess of budget alfotment during 
1999-2000 this was not painted out by the Controlling Officer {Deputy Commissioner Sonipat) 
Though he was responsible ७0 ensure the applicability of adequate 1nernal checks 10 prevent 
and detect errors and irregulanties he falled to do 50 as he never pointed out any irregularify 
leading 10 aouple drawals 

The matter was referred to the Financial Commussioner and Secretary to the 
Government of Haryana Revenue Department and Finance Department in May 2001 their 
reply had not been received (August 2001) 

The department था their written reply stated as under — 

In reply to this para 3 12 the Deputy Commissioner Sonipat was asked to 
send the detailled information to this department but the information 1s stifl awarted 
from Deputy Commissioner Sonipat whereas four D O reminders has also 
been issued The requisite reply will be prepared as early as possible after 
receiving the information from the Deputy Commissioner Sonipat ACommitiee 
has been constituted of this department to got the special audit of District 
Sonipat The audit was conducted in the month of May 2006 and the report 1s 
being prepared to submit for ensure the recovery 

While examining the departmental representatives, some queries were raised 
by the members of the Committee for which the Financial Commussioner & Principal 
Secretary to Government, Haryana Revenue Department has requested for two 
months time to give details In the meeting, FCR has admitted that there were lapses 
on ‘re pait of the concerned Deputy Commessioners ana ne assurea that he will 
write D O letters to the concerned Deputy Commissioners asking them to send their 
replies withm stipulated period 

The Committee desired the department to take action against the concerned 
officials and Officers including the Under Secretary the Accounts Officer ATO and 
50 O (Civil) who were involved ता the embezzlement of the amount in question under 
intrmation to the Committee within a period of three months
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E 3] 

[25] 3 13 Drawal of funds था advance of requirement 

DC Sonipat withdrew Rs 55 lakh from Government account without immediate requirement and kept in Savings Bank Account in violation of financial rules 
Financial Rules require that money should not be drawn from the treasury unless the same Is required for mmediate disbursement or had already been paid out of the permanent advance 

The Government of India approved (July 1999) a project for setting up of Badh Khalsa Memornial Complex (BMC) at Kundli on the tn centenary celebrations of birth of Khalsa Accordingly the State Government issued (16 February 2000) order (0 transfer the panchayat land measuring 20 kanals (17 kanals 9 marias by Gram Panchayat Badh Malik and 2 kanals 11 marlas by Gram Panchayat Badh Khalsa) as gift on the condition that the BMC would be completed within 2 years failling which the land would be revested पा the panchayat However the possession of land as of May 2001 had not been handed over by the Gram Panchayat Badh Malik as the matter was pending था the court due (0 dispute प्रा the namng of the complex 

The Commissioner and Secretary to the Government of Haryana Cultural Affarrs Department sanctioned (June 2000) an estimate ए Rs 59 98 lakh for the construction of BMC and released funds to the DC Sonipal for setting up of BMC without assessing the immediate requirement Thus the DC Sonipat withdrew Rs 25 lakh on 29 March 2000 06010 the first instalment and Rs 30 lakh being the second instalment on 16 March 2001 and kept these amounts in his savings bank account though there were no such instructions from the Government The DC furnished the utiisation certificate (UC) for the first instalment even before the amount was drawn by him 

Thus™ drawal of funds पा anticipation of requirement and 15510 of false utilisation 
certificate by DC Sonipat was irregular and in violation of financial rules Retention of the 
amount of Rs 55 lakh outside Government account not only led to 1055 of interest for the 
Government but also affected the ways and means position 

The above matter was referred to the Government in July 2001 therr reply had not been received (August 2001) 

During the course of oral examination it was informed that the amount was of 
the Cultural Affairs Department which was meant for construction of Badh Khalsa Memorial Complex पा the district of Sonipat The Committee desired that the matter may be got settled by the Revenue Department in consultation with the Cultural Affairs Department under intimation to the A.G. (Audit) and the Committee within a 
period of three months 
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SOCIAL WELFARE DEPARTMENT 

[26] 3 15 Fradulent payment of Old Age Pension 

Failure of the Scrutiny Committee in identifying the eligibility of persons for payment 
of old age pension led to overpayment of Rs 1 35 crore 

The Haryana Old Age Pension (Liberalised) Scheme Rules 1987 liberaiised from 
tme to tme amed to provide soctal secunty to old persons who are unable 10 sustain 
themselves from their own resources and are in need of financial assistance from the State 
Under the scheme 8 person who 15 a domicile of Haryana State aged 60 years or more 
and 15 not receiving any pension of Rs 100 per month or more was eligible for old age 
pension at the rate of Rs 100 per month for entire life which was further enhanced to Rs 200 
per month with effect from 1 November 1989 

Before sanctioning pension eligibility of person was required to be verified by 8 
scrutiny committee consisting of Circle Revenue Officer Medical Officer {MO) and District 
Social Welfare Officer (DSWO) पा the case of rural areas and Officer Incharge of Municipal 
Committee MO and DSWO पा the case of urban areas District Level Committes consisfed 
or Deputy Commussiener Chief Medical Officer and DSWO constituted for the purpose of 
reverification based on complaints and representations Pension sanctioned on a mistaken 
ground or false mformation could be stopped and amount paid recovered as arrears of land 
revenue 

Records (July to October 2000 and April to August 2001) of Districts 5008 Welfare 
Officers (DSWO) in all districts revealed that old age pension amounting to Rs 1 35% crore 
was paid to 16 849 ineligible persons during the period December 1999 to April 2000 

Scrutiny Committees were required to verify the genuineness of eligible persons but 
In 16 849 cases the committees ibid declared them eligible for old age pension though they 
were underage and पाएं covered by the scheme However on the basis of representations/ 
complaints the District Level Committees (DLCs) on reverification during May and July 
2000 found and declared 16 849 pensioners inehgible for pension It indicated that घाट 
conditions laid down in the scheme were not ensured before sanctioming pension 

Financial Commussioner and Secretary to the Government of Haryana 50081 Welfare 
Department admitted (March 2001 and August 2001) the payments to ineligible persons and 
stated that Rs 1 69 lakh had been recovered in 6 districts and the action for recovery of 
remaining cases was In progress 

The Diector Social Justice and Empowermen, Department further intimated (August 
2001) that mstructions for identification of eligible beneficiaries through Panchayat Raj 
Institttions stand issued पा August 2000 and November 2000 wherein inclusion of 3 members 
of Gram Panchayat (| lady member and 2 from SC/BC category} पा case of Tehsil Level 
Committees and Chasrman Zila Parish 80 a lady member and other members nominated by 
Chairman n the case of DLCs had been approved by the Govemment Besides 10 per cent 
test check of such cases had been made mandatory for the DLCs by Government
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Thus fadure in identifying the genuineness of persons and fulfiiment of conditions of 

the scheme before sanctioning the pension resulted into excess payment of Rs 1 33 crore 

to ineligible persons P 
1 

The department In their written reply stated as under — 

Out of total recovery of Rs 1 35 crore ॥ respect of under aged ineligible 

persons according to report received from some districts an amount of 

Rs 1673200/ has since been recovered 2765 persons invoiving था amount of 

Rs 2208000/ has been declared eligible by the District Level Committees 

206 pessons found dead involving an amount of Rs 169200/ 25 such out of 

Rs 1 35 crore an amount of Rs 4050400/ has been adjusted Efforts to 

recover the balance amount of Rs 9428800/ are being made 

After hearing the Department representatives, the Committee observed that 

there are always complaints of old people, who have not been identified for Old Age 

Pension and the public representatives at various levels have to face lot of problems 

हा this regard Since the Government 15 committed to give pension to all eligible 

persons of more than 60 years of age, the Committee recommends as under 

(1) 

(n) 

{m) 

That a period be fixed था each year during which new cases of old age 

pension should be enumerated preferably between 15th May to 15th June, 

1 e after the crop season - 
( 

The beneficiaries should be ideptified पा the Gram Sabha पा the presence 

of Committee consisting of Revenue official a doctor a nominee of the 

Social Welfare Department and nominee of the D C There should be a 

Committee of local Panches as already suggested by the Social Welfare 

Department consisting of awoman Panch,aB C Panchanda 8 C Panch 

Even after that an opportunity should be provided to the beneficiary to 

represent before the Deputy Commissioner preferably to represent before 

the Deputv Commissioner preferably with age proof Butin erfreme cases 

they can represent after getting their apphication duty approved by the 

village Panchayat or MLA of the concerned constituency 

in the past there have been complaints of wrong inclusion of old age 

pension 10 curb this problem the local complaintant should be encouraged 

to give the name of the wrong beneficianes as a complant and provision 

for pumishment to the wrong beneficiary should also be provided in this 

scheme 

The Committee further recommends that the Department should take all 

recessary steps ‘o recover rest of the amount Simultarieously, tne Department snould 

identify ali those responsible officials for the recommendations of the ineligible pension 

P
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TOWN AND COUNTRY PLANNING DEPARTMENT 

[27] 3 16 Non collection of External Development Charges (EDCs) 

Rs 55 29 crore on account of External Development Charges remained unrecovered 
during April 1982 to March 2001 

The Director Town and Country Planning (Director) was responsible for granting 
licences to private construction agencies (colonisers) for developing residential group housing 
or plotted colonies The hicence was vaiid inihially for a 98100 of 2 years which was renewable 
on annual basis Where the external development works of colones were 10 be done by the 
Government or any local authonty the colonisers were required to pay external development 

charges (EDCs) If they failed 10 do 50 they could be prosecuted their licences cancelled 

and bank guarantees furnished by them forfeited 

During test check of records of the Director Town and Country Planning पा 
April 2001 following deficiencies and irregulanties were noticed 

(i) Non recovery of External Development Charges 

The Government decided In January 1992 that private colonisers were to pay EDCs 

in 8 equated six monthly instalments of 12 5 per cent each 1e first mstalment was to 06 
paid within 30 days and the balance 87 5 per centn 7 equal six monthly instalments alongwith 
interest at the rate of 18 per cent per annum on unpaid portion Penal interest at the rate of 
3 per cent per annum was chargeable on delaved payments made upto 6 months after the 
due dates Surcharge at the rate of 3 to 8 per cent {over and above the penal rate) was also 
chargeable for payments delayed beyond a penod of 6 months after the due dates 

Scrutiny revealed that payment of EDCs were not monitored by the Director and 
unpatd dues from 30 colonisers during April 1982 to March 2001 85 detatled in Appendix XV 
accumuiated to Rs 155 29 crore (including interest) as ए March 2001 

Records indicated that additional penal interest where pavments were delaved by 
more than 6 months after the due dates had not been worked out and clamed In the case 
of a Delhi based firm orders of the Director {June 1998) for additional penal interest for 

delay In depositing the instalment due in August 1997 were not implemented by the Accounts 
Branch The additional penal interest on this account worked out to Rs 76 29 lakh 

(approximately) Reasons for no«working out the additional penal interest despite orders of 
September 1998 Apnil 2000 were not furnished to audit 

(1) Lapse of bank guarantees 

Haryana Development and Regulation of Urban Areas (HDRUA) Act provides that the 
colontsers were required 10 furmish bank guarantees equ! alent to 25 per cent of the estirated 
cost of development works In the event of non payment of EDCs or breach of any agreement 
provisions by the colonisers the bank guarantees were to be forfeited 1n favour of the 

Director 

The Directorate had 28 bank guarantees for Rs 24 28 crore upto April 2001 which 

had since expired The concerned colonisers had not completed the colonies Absence of 
valid bank guarantees involved avoidable financial nsk but to prevent these the Director had 

put no system of safeguard Though a register indicating the details of bank guarantees था
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respect of licencee colonisers had been mantained by the Directorate but the said register was not being submutted to any officer/Director for authentication of entries The Drrector छाए not devise any system to watch the validity/expiry of bank guarantee Absence of any 
system led (0 this failure 

Test check revealed that the Director granted (June 1985) licence to a Delhi based firm for developing a group housing colony over an area of 22 75 acres at village Nathupur Gurgaon district The coloruser furnished (June 1985) bank guarantee for Rs 0 39 crore which expired पा June 1990 but was not renewed thereafter by the Director Bank guarantee of Rs 129 crore towards EDCs (Rs 5 14 crore ntimated to the coloniser bv the Director in November 1989) was also not furnished by the coloniser but the Director 50] issued the Iicence 

As the coloniser did not carry out works at site as per layout plans etc the Director cancelled (January 1995) the licence but could not invoke the provision of forfeting the bank guarantees 85 the bank guarantees were erther not obtaned (Rs 1 29 crore) or not renewed (Rs 0 39 crore) For these fallures the Chief Minister ordered (December 1994) that responsibility may be fixed for taking stringent action agamnst the defaulters An Assistant was held responsible by the Director and a penalty of stoppage of increments was Imposed (December 1998) upon him Though the Director was responsible for issuing the licence without bank guarantee for EDCs and failed पा getting renewed the bank guarantee for internal development works which led to financial 1055 of Rs 1 67 crore no action had been 
taken agamnst him 

(m) Non renewal of licences 

(8) The colonisers were granted licences 10 develop residential colonies imhally for 8 period of 2 years during which the internal development works of the colonies were required to be completed (for external development works no tme frame was prescribed) In the event of non completion of colony works the licences were renewable on yearly 
basis 

Scrutiny showed that 318 licences granted during April 1981 to 1998 to the colonisers to develop residential colonies expired by March 2001 but these were not got renewed by the colonisers though development works of the colonies were still incomplete Ofthe 318 Iicences involving 38 bank guarantees of Rs 50 82 crore bank guarantees for 154 licences issued upto 1998 99 were not obtained In the remaining cases 5 bank guarantees covering 41 licences mvolving Rs 5 80 crore were alve as of July 2001 The Director failed 10 enforce the provistons of the Act including forferture of the bank guarantees though the colonisers did not possess the valid licences 

(b) The Director 1ssued licences to 50 private colorusers during 1987 2000 to develop group housing or plotted colonies | the State (7 districts) over an area of 6669 91 acres upto the year ended December 2000 Upto March 2001 none of the colonisers completed any caolony fully and as such no completion certificate was 1ssued Of the 6669 91 acres of fand over which colonies were to be developed licences for 4391 56 (66 per cent) acres were 15560 more than 10 years back | e prior to the year 1990 and thus development was long overdue This indicated that there was no system to monmtor/watch the delay in colonisation 
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The District Town Planner of the Drrectorate stated (April 2001) that there was no 
particular stipulation of time period in the Act/Rules and the completion of internal development 
works of a colony depended on site conditions availability of services etc The reply was 
not tenable as the internal development works were 10 be completed within 2 years 
(iv) Delay in crediting the bank drafts 

The bank drafts पा payment of EDCs submuitted by the colonisers to the Director were to be forwarded to the Administrator HUDA for crediting to their account In 33 cases test 
checked there was a delay ranging between 5 and 41 days पा forwarding bank drafts valuing Rs 14 crore by the Directorate to HUDA leading to loss of interest of Rs 5 21 takh at the rate of 18 per cent per annum 

The department in पिला written reply stated as under — 

(1) Non-recovery of external Developrnent Charges 

Because of taking fresh decision ॥1 respect of outstanding amount against M/s NPL Employees Co op House Building Society Panipat and reduction था the chargeable area deciced by the Department in the case of M/S Sarav manglam Developers and 
M/S S B Developers Ltd the tota! outstanding amount has come to reduce to the tune of 
Rs 153 03 crores 85 on 31 3 2001 instead of Rs 155 29 crores 00 of this amount a sum of Rs 18 18 crores has been recovered and for the remaining amount of Rs 134 85 
crores efforts are being made to recover the due amount by putting pressure on the defaulters 10 deposit the due amount as and when they approach the department for renewal of ficences sanction of buiiding plans issuing of completion cermncates of nternal services of the colony release of bank guarantees etc 

In most of the cases show cause notices have also been issued 8510 why the licences are not cancelled for non payment of outstanding amount Some of them have filed write petitions thereagainst पा the High Court In net-shell every effective efforts are being made to recover the outstanding amount (5) 

Regarding working out the additional penal interest on delayed payment beyond six months 1t 1s submutted that surcharge policy was approved by HUDA Authonty on 1498 but it was not clear 85 to whether it 158 to be implemented #6 1498 or retrospectively Lateron on 24 2 2000 it was decided by HUDA Authority that 1t s to be implemented we f 1 4 98 prospectively But this palicy also covers the period of only 6 months delay and thereafter there 1s no prowvision as to how the accounts are to 96 regulated In addition to this some practical difficulties were also faced पा calculating the amount of additional penal interest A reference was made in this regard (0 HUDA पा March 2001 for clarfication On receip: of reply tne matter 15 still under review in Town & Country ®'anning Department On taking the final view the due amount of additonal penal interest shall be worked out and the accounts shail be updated and recovery shall be made accordingly 
In view of the above the para may please be dropped 

wv)Delay in creding the bank drafts 

The bank drafts in payment of EDC are submitted by the colonisers the office of Director Town & Country Planning Haryana Chandigarh पा the name of Chief Administrator
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HUDA for onward transmitting to the HUDA Such bank drafts are marked to the Officer 
incharge of licencing branch after those being seen by the Controlling Officer deputed for 
the purpose The officer incharge sends the drafts to the Accounts Branch for onward 
transmitting to HUDA after doing the needful The down marking of the letter as well 85 
diansing the same takes a day or two before reaching to the dealing hand in the Accounts 
Branch The dealing hand puts up the drafts alongwith EDC accounts for sending to HUDA 
after its proper scrutiny Some time पा some cases orders of the higher officers are to be 
taken before accepting the payment 

From the position stated above it 15 gathered that the bank drafts received पा the 
department can not be transmitted to HUDA on the same day or next 
working day but it takes considerable time Moreover some time falls gazetted holidays and 
some time the particular officer/official can not attend to his normal seat work due to 
engagement on some other urgent work official tour or being on leave Resultantly the 
bank drafts could not be sent to HUDA immediately 8 s pointed out in the audit para ही 15 
also worthwhile to mention that while calculating the delay by the A G audit party the days 
of receipt and dispatch to HUDA has also been included besides giving the grace period 
for processing which 15 not justified 

Out of total 33 cases of delay In 15 cases the delay 18 of five days inten cases the 
delay 15 below ten days 11 7 cases the delay 15 below 15 days and in one case the delay 15 
of 41 days As such 15 cases can not be considered पा delayed cases If the gazetted 
holidays and the days of receipt & dispatch are excluded from the number of delay In the 
remaining cases there is some delay in sending drafts to HUDA but that 15 too procedural 
except in one case where the bank draft after beirg 1ssued/dispatched on the next day 
remained in the file nadvertently Now the procedure has been minimised and the instructions 
have also been given to all concerned to give top prionty to this work The utmost efforts are 
being made to'send the bank drafts to HUDA on the same day or on the next working day 
of its receipt in the department 

From the above 1t is gathered that no officer/official 15 at fautt Hence the para may 
please be droped 

3 16 (४) Undue benefit to the colonisers 

The stated three colonisers are namely (1) M/s Greater Ashoka Land & Development 
(P) Ltd (2) Swatantra Land & finance (P) Ltd and (3) The Ex-sainik & Karamchari Co op 
House Building Society As per schedule of recovery of External Development Charges 
(EDC) 1ssued vide letter No 5DP 91/18445 dated 18 12 91 of the Director Town & Country 
Planning Haryana in respect of licences already granted to the 5800 colonisers the colonisers 
were required to pay the amount of EDC @ Rs 3 68 lacs per acre 1n accordance with the 
following schedule terms & conditions — 

(1) 25% of the net amount (Total amount of EDC worked out @ Rs 3 68 lacs per 
acre minus the pnncipal amount already paid) within 30 days from the date of 
15506 of this letter 

(n) balance 75% पा two years from the date of issue of this letter in four stx monthly 
instaiments alongwith mterest @ 18% PA which shall be charged on unpaid 
portion of the amount worked out @ Rs 3 68 lacs per acre 

Y
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(m} ifthere is any delay in the payment of instalments penal inferest @ 3% PA shall 
be charged ॥ addition The delay in payment will be allowed only for three 
months 

Lateron in the meeting held with Chief Minister on 20 1 92 of colonisers it was 
deciced that the terms & conditions of payment of EDC will remain the Same except that 
the schedule of payment for recovery of EDC shail 08 done in eight equat six monthly 
instalments of 12 5% each In view of this decision taken at the level of Chief Miruster 
the schedule of recovery was spread over to four years in eight equal sixmonthly instaiments 
of 12 5% each while preparing the accounts पा respect of the above siated colonisers 
cases The approval of the Director Town and Country Planning Haryana was also 
obtained on 14 9 95 पा this regard and no undue benefit has been given to the colonisers 

This para may be dropped please 

After hearing the departmental representatives the Committee recommends 
that responsibility of officers for not sending the reply to the quenes of the Sub 
Committee of Public Accounts Committee be fixed within a neriod of two months and 
the reasons for the delay may also be explamned within a period of three months 

() The Committee recommends that all out efforts may be made to recover 
the amount from all the three Licencees / colonizers 

(n) After going through the written reply of the department, the Commuttee 
recommends that a fool proof scientific monitoring system mn this regara 
15 required to be followed strictly and the department should send the 
details of present monitoring system The Committee may be apprised of 
the system after completion of Computerization and major modules 

() After going through the written reply of the department the Committee 
observed that the department has given a detailed reply justify.ng therr 
lapse with which the Commuttee 15 not satisfied The department must 
evolve its own effective and speedy system to know the dates of renewal 
of licensees and the amount (0 be recovered on this account, rather than 
waiting for the licencee holders to come to the department and thereafter 
charging penal interest Therefore, the Committee recommends that 
necessary action in this regard may be taken within ते period of three 
months under intimation to the Committee 

{tv) After going through the written ~eply of the department, the Commitiee 
desired to know about the permissible period for crediting the Bank drafts 
by the concerned officials and if no such period has been prescribed, 
then the same may be done now and suitable action against the delinquent 
officials may be taken in future 

A compliance report in this regard may be submitted to the Committee within 
a period of three months
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[28] 614 Loss ofinterest due to short transfer of funds 

HUDA sustained 8 1055 of interest of Rs 17 03 lakh on the amount short transferred 

by the bank 

The Estate Officer (EO) Haryana Urban Development Authority (HUDA) Panipat 

maintains a Transfer and Collections Account in the name of the Chief Administrator 
HUDA with Union Bank of India at Panipat for the amounts realised from the plot holders 85 

due instalments As per existing arrangement the funds 50 coliected were deposited पा the 
Transfer and Collection Account and the Bank was instructed 10 transfer the cash collected 
to the ma n account of Head Office (HUDA) Panchkula on weekly nasis 

Test-check of the records of EO HUDA Panipat in October 2000 revealed that bank 
drafts/pay orders of Rs 19 46 crore deposited पा the Transfer and Collection Account 
during 1999-2000 were not transferred in full to the Head Office account of HUDA Of this 
Bank transferred Rs 16 95 crore to the Head Office dunng April 1999 to March 2000 
Rs 2 51 crore was short transferred as of March 2000 for which no reasons were on 
record The short transfer of funds resulted in loss of interest of Rs 17 03"lakh to HUDA 

Tne EO HUDA Panipat stated (March 2001) that he had pursued the matter constantly 
but had no power to shift the account to some other bank 

Thus by not taking appropnate action against the defaulter bank who failed to transfer 
fhe total funds to the main account of Head Office (HUDA) there was a 1055 of interest of 
Rs 17 03 1akh calculated at the rate of 10 per cent per annum on the funds unjustifiably 

retained by the bank 

The matter was referred (June 2001) to the Commissioner and Secretary to the 
Govemment of Haryana However despite reminders no reply was received from the 

Government (August 2001) 

The department ॥ thetwr written reply stated 85 under — 

in this regard # 1s submutted that the account has been mamtained in the name of CA 

HUDA 85 transfer and collections accounts i the Union Bank of India G T road Panipat 
The collecting amount of instaiment of plots enhanced compensation छाए have been deposited 

directly ॥1 the above said account As per standing instructions issued to the Bank the 
amount 15 to be transferred 10 the Head Office accounts in the A/C of C A HUDA Panchkula 

The matter 15 being persued with the Banking Authonty for granting the interest on the 
amount of delayed transfer of funds by the bank The matter 15 under the consideration of 

the bank 

During the course 0 o al examinatio~, ¢ Comrmittee desired he depaitment 
to see whether there was some kind of delay on the part of any official/Officer पा 
transferring the funds i1n the name of Chief Adminmistrator, HUDA, Panipat 

The Committee further desired the department to have a check on delay in transferring 

the amount to Chief Administrator HUDA पा other Estate offices also A compliance 

report may 9९ submitted to the Committee within वे period of three months 
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[29] 615 Less recovery of plan scrutiny fee 

Due to delay पा implementing the enhanced rates for charging scrutiny fee by the 
CA HUDA/field offices the HUDA sustained a loss of Rs 17 32 lakh 

The Haryana Urban Development Authority (HUDA) was charging plan scrutiny fee at 
the rate of Re 1 per square metre of the floor area under HUDA (Erection of Buildings) 
Regulations 1979 The State Government increased the plan scrutiny fee from Re 1 to 
Rs 10 per square metre of the floor area with effect from November 1999 The Chief 
Administrator (CA) HUDA Panchkula circulated the notification of November 1999 in 
February 2000 and requested all the Estate Officers (EOs) Sentor Town Planners and 
District Town Planners of HUDA to implement the amendment in true letter and spinit 

Scrutiny of the records of the EO HUDA at Fandabad Hisar Jagadhri Jind and 
50008 (September 2000 to January 2001) revealed that EOs continued to effect the 
recoveries at the old rate of Re 1 per square metre til February/March 2000 

Thus due to defay of three months in circulating the Government s notification by the 
CA HUDA and negligence of the field uruts प्र not charging scrutinv fee at the enhanced 
rates even after circulation the HUDA suffered a loss of Rs 17 3278 lakh No action had 
been taken by the HUDA to recoup the loss and fix the esponsibiity The EC Faridabad 
and Jind stated (June 200 1) that the notices had been issued to plot holders for recovery of 
the amount 

The matter was referred to the Government in May 2001 their reply had not been 
received (August 2001) 

The department in their written reply stated as under — 

It this connection 115 submitted that the 0 T P HUDA Panchkula has intimated that 
a Draft Notification pertaining to revision of the scrutiny fee of building plan duly signed by 
the Chief Admimistrator HUDA Panchkula was forwarded to the Secretary HUDA on dated 
22 10 99 for Puplication of the same ॥ा Haryana Govt Gazette The Notification was 
forwarded by the Secretary HUDA to the Controlier Printing and Stationery Department 
vide therr letter dated 02 11 99 and the same was published पा the Gazette on 09 11 1999 
The main file alongwith the coples of Natification was supplied by the Secretary HUDA to 
this office on 09 02 2000 Thereafter the notification was circulated to all the field offices by 
CTP HUDAs office on 14 02 2002 The Secretary HUDA has been requested to fix the 
responsibility for the delay पा this regard and the Sub offices have also been directed to recover the amount from the plot holders " 

During the course of oral examination, the Committee observed पिता the Audit 
has po'nted out the 'apse i the offices of Estate officers, hUDA at Fariaabad, Hisar, 
Jagadhri, Jind and Sonepat pointing out a loss of Rs 17 32 lacs The possibility of 
loss on this account पा other Estate offices cannot be ruled out Therefore the 
Committee recommends that records of all other Estate offices may be got checked 
and necessary recoveries be effected and suitable disciplinary action agamnst the 
erring officers/officials may be taken and a comphance report n this regard may be 
submitted to the Commuttee within a period of three months
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[30] 616 Avordable loss due to delay in handing over possession of plots 

As the development works were not carried out before offering the plots to public 
HUDA had to pay Rs 63 67 lakh on account of interest 10 the aliottees 

The Haryana Urban Development Authonity (HUDA) floated schemes for residential 
plots ॥ Sector 14 (Part) Hisar during 1986 and पा Police Lines and Mela Ground Area 
Hisar in 1988 for allotment to general public through draw of lots The allotment letter issued 
in August 1986 provided that the possession of the plots would be offered on completion of 
development works in the area 

Possession of plots could not be given 10 the allottees till 1997 85 development works 
were not completed Being aggrieved for delay in giving physical possession of plots the 
allottees filed (1994 97) complaints in District Consumers Redressal Forum (Forum) Hisar 
agamnst the HUDA asking for payment of interest on ther deposits at the rate of 18 per cent 

The Forum directed (1997 and 1998) the HUDA to pay interest at the rate of 18 per 
cent per annum on the entire deposited amount after one year from the date of deposit of 
amount till the date of offer of possession 

In response 10 the HUDAs appeal against the order of Forum the State Consumers 
Redressal Commission (Commission) directed the HUDA to pay Interest at the rate of 
15 per cent on the amount deposited by allottees The HUDA went to the National Consumer 
Disputes Redressal Commission (NCDRC) which stayed the award of the State Commission 
for interest above 12 per cent and ordered (Februarv 1999) the HUDA to pay nterest upto 
12 per cent Thé Supreme Court of India had also decided (May 1994) payment of 12 per 
cent interest by the HUDA पा another similar case Despite the decision of the Supreme 
Court the Estate Officer (EO) HUDA Hisar neither waited for decision of NCDRGC nor 
defended the case based on Supreme Court s verdict of 1994 Iimiting the rate of interest of 
12 per cent Instead he paid interest of Rs 63 67 lakh at the rate of 15 and 18 per cent 
during September 1997 to September 1999 resulting पा excess payment of Rs 13 79 lakh 
The EO HUDA Hisar admitted (November 2000 June 2001) the delay in completion of the 
development works 

Thus allotment of plots before ensuring the development works led to delay in handmng 
over possession to the allottees with the result that the HUDA had to pay interest of Rs 63 67 
lakh on their deposits during September 1997 to September 1999 including excess payment 
of Rs 13 79 lakh 

The matter was referred to the Government in July 2001 therr reply had not been 
received (August 2001) 

The department in पीला written reply stated 85 unde, — 

The Distt consumer disputes redressal forum had decided the case by awarding 
18% interest for non completion of the development work in the area and for not handing 
over possession to allottees pertaining to the sector 14 Mela Ground area Police Lines 
Area and old court area at Hissar The Hon ble Distt Consumer disputes redressal forum 
pressed for payment of interest by issuing bailable Non baslable warrant of E O HUDA 
Hissar and his office had to pay the interest of 18% after obtaining sanction of the Competent
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Authority and payment was made subject to the decision of State/National Commussion and 
appeal in higher court was 8150 filed After 8 long period of six months and above these 
appeals were decided and State Commussion has reduced the rate from 18% to 15% and 
period of development was also given to HUDA from One year (0 Two years Later on Distt 
consumer disputes Redressal Forum Hissar used to award the interest @ 15% पा other 
similar cases on the pattern of State Commission and the HUDA was again pressed for 
payment of interest @ 15% by 1ssuing pailable Non baifable warrant of EO  HUDA Hissar 
in the cases decided later on After a few period National Commission passed interm order 
which stayed the award of State Commission for interest above 12% p a and order to pay 
interest upto 12% p a After that the Competent Authonty 16 CA HUDA has 8150 decided 
a*ter taking an affidavit from complamant to pay the interest @ 12% p a In this way HUDA 
has to pay interest of Rs 63 67 lacs In view of the court order after proper approvat from 
Competent Authority 

Durning the course of oral examination, the Committee desired the department 
to examine the matter thoroughly and send the details of such cases to the Committee 
The departmental officers conceded that reply was required to be re cast for which a 
period of two months was required but the s aid reply was not recerwved था] the 
drafting of the report 

[31] 617 Unnecessary purchase of RCC pipes 

Unnecessary and unjustified purchase of pipes much in advance 160 to blocking of 
funds of Rs 1 18 crore for more than four vears 

Financial rules provide that purchase must be made in most economical manner and 
In accordance with the definite requirement of public services At the same time care should 
be taken not to purchase stores much पा advance of actual requirement No work shall be 
commenced without the technical sanction of detalled estimates 85 per Public Works 
Department Code 

Scrutiny of the records of the Executive Engineer (EE) HUDA Sonipat revealed 
(November 1999) that the Chief Engineer (CE)asked (March 1996) Superintending Engineer 
(SE)Executive Engineer (EE)to submit the requirement of matenal for vanous developmental 
works in HUDA for the year 1996 97 0 8 prescribed pro forma indicating that (1) the 
provision existed in the approved estimates (1) matenial would be consumed within the 
current year and (i) the net requirement of material had been worked out after considering 
the pending supply orders/store in hand In response an indent for purchase of 18 930 
metre RCC pipe of various sizes was sent by the EE/SE HUDAto the CE पा April 1996 The 
RCC pipes v/ere purchased by the CE from four firmis at 8 cost of Rs । 21 crore between 
November 1996 to August 1998 Of these pipes only 1 100 metre pipes (400 mm dia) 
valuing Rs 3 lakh (2 per cent) were util 560 and balance matenal valued Rs 1 18 crore was 
lying unutihsed as of July 2001 after more than 4 years of पीछा procurement 

It was noticed पा audit that the works for which pipes were purchased had not been 
started and even the tenders for these works were not floated as of July 2001 Further probe 
disclosed that proper scrutiny of the indents by the SE and the CE was not done as the 
indents sent by the EE were not on the prescribed form and were without required certificates
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as indicated पा the above paragraph Indent for 12 215 metre pipes 400 mm sent in April 
1996 was increased to 14 430 metre in August 1997 by the EE/SE though only 1 100 metre 
pipe was utilised as of July 2001 In one work even rough cost estimate was not sanctioned 
by the CE before purchasing the pipes The CE/CA HUDA did not inform as whether 
financial justification of the purchase was vetted before purchase 

On being pointed out in audit (December 1999) the EE HUDA Sonipat admitted the 
facts (January 2001) and intimated that the works could not be started for want of technical 
sanctions whereas rough cost estimates of works were approved in October 1992 and June 
1997 The reply was not tenable as pipes were purchased पा total disregard of financial 
rules and much in advance of requirement and even before approval of rough cost estimates 
in one case Moreover the aforesaid certificates required to be recorded पा the indents 
were not taken care of before finalising the purchase 

Thus siores worth Rs 1 18 crore were unnecessarily purchased by the CE HUDA 
much पा advance of actual requirement and these were lying unused over a penod of more 
than four years Deteroration of matenal lying unused with the passage of tme cannot be 
ruled out 

The matter was referred to the Financial Commissioner and Secretary HUDA पा 
May 2001 for comments of the Government within six weeks and followed up with reminder 
हा Juiy 2001 hhowever no reply was received (August 2001) 

The Department in their written reply stated as under — 

In this regard ॥ 15 submitted that the RCC Pie 15 one of the main items which 15 
required for laying the Sewerage and SWD The demand of matenal 15 processed by XEN 
in consuitation with SDE ana HDM of Dwision orfice which 15 then forwarded to SE who 
after compilation send it to the Chief Engtneer for placing the supply order The demand of 
material 15 made by the XEN for which the possession of plots 1510 be handed over and the 
demand s sent based upon the quantity required 85 per estmate Since the development 15 

ongoing precess the material 15 used in various works as per the priarities decided from 
time to time  Some time the material required by other XENs who 1s handling the development 
works for which a higher priority fixed 15 transferred to other Division on Indents Since 115 

already mentioned that the development is ongoing process the inventory cannot be made 

zeroatany ime Because of some field problems and because of involvement and permission 
of other department for the execution of the job some times the work cannot be taken up as 

anticipated /targeted Therefore the purchase 15 made for RCC Pipes by HUDA is in order 
since these are very much required for development works 

All the RCC Pipes as shown surplus by the Audit para are actually not surplus since 
these have now been utiized except for 460 mtrs fength of 1000 mirs vd pipe 2780 mtrs 
length of 1200 mm ॥ए pipe These sizes of pipes will be utized for laying the external storm 
water d ainage of Sector 23 Sonipat which will discharge internal starm water of Sec 23 
Sonipat to the drain of the area Not only this HUDA Division Sonipat 15 still having the 
requirement of more RCC Pipe 

After hearing the departmental representatives, the Committee desired the 
department to fix up the responsibility of the officers who purchased the RC C 
pipes unnecessarily and take surtable action against them under intimation to the 
Committee within a period of three months 
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IRRIGATION DEPARTMENT 

[32] 41 Integrated Audit including Manpower Management of Imgation Department 

Highlights 

A review of the working of Public Works (Imgation Branch) Department brought to light 
significant weakness In financial and programme management Due to weak budgetary control 
mechanism 14 to 22 percent of funds were spent in March every year and unnecessary 
supplementary grants of Rs 18 59 crore were obtained under six sub heads Establishment 
cost over permissible himit of 25 percent of works expenditure was पा excess by Rs 559 25 
crore Improper planning resulted info fruitiess expenditure of Rs 160 21 crore on expansion 
of channels and 5 schemes were dropped though Rs 64 34 lakh were spent on these works 
Monitonng of the implementation of works in the Engineer-in Chief office was neffective Important 
audit findings are as under 

411 Introduction 

The Imgation Department 15 engaged पा the construction and maintenance of canals 
and drains to regulate the water received through Bhakra Canal System and Western Yamuna 
Canal System The other important activities of the department are construction and 
maintenance of drainage system to dispose off surplus water during rainy season and 10 
ensure remedial measures for the flood control in the State 

The Haryana State was created पा November 1966 with a total geographical area of 44 
lakh hectares The cultivable area of 38 lakh hectares increased to 42 86 lakh hectares 85 on 
31March 2000 The irngated area of 12 93 lakh hectares (November 1966) increased to 21 57 
lakh hectares 85 on 31 March 2000 Against the target of bringing additional area of 8 75 lakh 
hectares under imgation dunng 1996-2000 only 1 61 lakh hectares could be brought under 
irigation There was shortfall पा achievement of targets by 82 percent 85 availabiity of water 
remained the same 

During 1896 99 though the production of food grains increased by 19 percent the 
production of other crops viz oll seeds sugarcane and cotton decreased 10 the extent of 
13 35 to 32 percent 

412 Organmsational set up 

The Commissioner and Secretary to the Government of Haryana Irmgation and Power 
1s the administrative head at the Government leve! and 1s responsible for implementation of 
policy decistons programmes and schemes etc The Engineer in Chief (EIC) PWD Irngation 
Branch 15 the Head of the Department He Is assisted by 7 Chief Engineer 34 Supenntending 
Engineers 156 Executive Engineers and a General Manager (Projects) The Executive Engineers 
in the divisions are responsible for execution of irrigation projects/channels flood control and 
drainage works 

4 1 3 Audrt coverage 

Certain aspects of the working of the department for the period from 1996-97 to 2000 
2001 were reviewed through test-check of records ॥ the offices of Commissioner and Secretary 
{Irngation) EIC 7 circles and 20 divisions (out of 34 circles and 114 divisions) Important 
points noticed as a result of test check are discussed below
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4 14 Fimnancial management and control 

(a) Budgetary control 

According to Budget Manual of Punjab 85 adopted by Haryana State submission of 

budget to the Finance Department is the responsibility of the Head of Department EIC is the 

Head of the Irngation Branch and operates the grants under three * major heads of account [t 

was seen In audit that the budget estimates were not submitted in tme The delay in submission 

of budget estimates ranged from 14 to 90 days 

(m) Unnecessary supplementary grants 

Though the department had not exhausted the original budget provisions of Rs 60 14 

crore during 1996 2001 yet supplementary provisions amounting to Rs 18 59 crore were 

made ॥1 8 cases involving 6 sub heads of accounts 

The department ॥ their written reply stated as under — 

The Budget Estimates for Non-Plan works and establishment were submitted in 

time However S N E s of Plan works and establishment were late due to non 

recelpt in time from field offices 

(n)  Supplementary provisions are made specifically for specific heads where there 

is actual demand and there 15 reasoning and not otherwise Also the flow of 

funds from Finance Department 158 more during last four/five months than in 

earlier months 30 the reasoning that supplementary demand be made only 

after exhausting the original demand 15 not justified 

During the course of oral exammation, the Committee desired the department 

to send the details of 6 cases, which were supplied The Committee recommends 

that प्रा order to mamntain financial discipline and budgetary control, the department 

should take every care not to ask for suppiementary provisions without exhausting 

the original budget proviston पा future 

[33] 415 Programmre managemen* 

)] Planning 

(d) Delay पा furnishing drawing resulted in avoidable payment of escalation 

As per agreement escalation for Increase in price Index was to be paid 10 the contractor 

executing the work of replacement of Pathrala Dam at Dadupur The work of replacement of 

Pathrala Dam was to be completed by 6 January 2001 Accordingly the escalation was 

payable upto the date of completion te 6 January 2001 During audit 1t was noticed that 

escalation amounting to Rs 125 99 lakh was pad (0 the contractor out of which Rs 23 25 

lakh pertained to the extended perod i e January 2001 to April 2001 

Similarly the work of construction of WJC Link Channel बाएं its appurtenant works 

were to be completed by March 2000 by afirm A The firm was paid escalation amounting fo 

Rs 155 82 lakh out of which Rs 38 08 lakh pertained (0 the period from April 2000 to March 

2001 

न
र
 

P -



59 

During audit it was noticed that the contractors/firm were not supplied drawings in ime 
and extension of time limit was also granted due to this very reason Had the drawings been 
provided to the contractor/firm in tme the payment of escalation of Rs 61 341akh could have 
been avoided 

The department in their written reply stated as under — 

As perclause 47 1and 47 1 (व) of the contractagreement contract price shall 
be adjusted for increased/decreased पा rates and prices of labour matenal and 
fuel and lubricants The price adjustment shall apply for the work done from the 
start date given in the contract upto the end of the inihial intended completion 
date or extension granted by the Engineer and shall not be for the penod beyond 

- stipulated time for reasons attrnibutable to the contractor 

Although price adjustment upto extended date of completion if accorded by the 
Engineer 1s payable however In this case price escalation 85 pointed पा the 
para has been paid for the price index/indices upto Dec 2000 inthe IPC 
19th paid vide Voucher No 8 of 5 6 2001 only quantity executed dunng January 
2001 to Apnl 2001 were taken but price escalation was 0810 upto December 
2000 As such there 15 no excess payment of price escalation ॥ा this bill 
Photocopy of MB No 4851 page 190 193 showing the calculation of price 
escalation upto December 2000 ts enclosed for your reference 

There has been no delay in supply of drawings All the drawing were suppledto 

the contractor by the time these were needed actually at site by the contractor 
As regard Mechanical drawings these were to be supplied by the contractor 
himself under the contract agreement On receipt of Mechanical drawings these 
were got checked from the Central Water Commission who worked 85 our 
consultant b 

Basically the extension in time had to be given (0 the contractor prelimmnary 
because estimated cost of the work had increased though there was some 
delay in mechanical drawings at approval stage with Central Water Commsston 
due to various reasons but the work did not suffer due to this marginal delay as 
the extension ॥ time was otherwise required for increase ॥ा cost of the work 
Any such marginal delay in drawings got concurrently notified due to requirement 
of extension पा time and due to increase ॥1 scope of work 

As per discussion ॥। the meeting held on 24 5 2001 the main reason for 
extension in time IImit was due to increase ॥ scope of work The contract price 
had increased from 1837 70 lacs to Rs 2376 56 lacs as submitted (0 the World 
Bank and approved by them overall percentage increase ॥ scope of work 15 
about 28 24 Photocopy of the revised approval of the contract value by World 
Bank is enclosed 

Delay In submission and approval of Mechanical Drawings was also discussed 
in the meeting As per clause 133 1 0 (1) of technical specification of the 
contractagreement the agency was required to supply assembly drawings and 

it was made clear (0 the agency that the agency 15 itself responsible for delay in 
approval of drawings of gates and hoists components of the wark Hence no
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extension In tme on this account was considered and recommended However 

the agency was asked to carry out additional work of modification of gates and 
hoists of under sluice and additional Head Regulator for which reasonable 
extension in time was recommended Thus at no stage extension in the time 
limit on account of late supply of drawings has been considered and aflowed 85 
stated पा para In view of position explained above para may kindly be dropped 

()  Asperclause 70 1 of the contract agreement the amount payable to contractor 
shall be adjusted पा respect of the nse or fall पा the cost of iabour equipment 
plant material and other inputs towards the works Clause 70 3 (a) of contract 
agreement specified that price adjustment shall apply only for the work carrted 
out within the stipulated time or extension granted by the employer 

The work was certified to be substantially completed on 15 1 2001 and faking 
over certificate was 1ssued by Engineer 1 e Superntending Engineer Hathni 
Kund Barrage Circle Jagadhr vide No 1576 78/9 W dated 31 3 2001 (copy 
enclosed) The completion date was extended by the competent authonty after 
taking into consideration various reasons for granting extenston in time hmit 
Thus the pnce escalation for the indices upto extended period Is payable 85 per 
clauses of agreement Price escalation has been paid upto December 20001 e 
upto the extended date of completion and thus there is no excess payment to 
the contractor 

The main reasons for granting extension पा) time limit are elaborated below — elaborated below — 

(0 Model studies for design of the silt ejector was got conducted by the 
Central Water Commission New Delhi from Central Water and Power 
Research Station Pune which led to considerable delay in execution of 

work Delay of Model studies from Central Water and Power Research 

Station Pune was beyond the control of the Department 

(n) Clearance from Central Forest Office Govt of India through Principal 

Chief Conservator of Forest Haryana was required and approval was 

delayed which led to subsequent delay by the State Forest Department 
regarding deforestation for which the case was pursued vigorously 

(m) Mechanical drawings were delayed at approval stage with Central Water 
Commuission who was our consultant for this work This was primanly 
due to the reason of delay of receipt of model studies of results from 
Central Water and Power Research Station Pune 

Thus the extension was granted to the agency for the reasons explained above for 

which the department has no control over the matter and no official/officer 15 at fault for delay 

and the extension has been sancticned by the competent authonty As such the agency 15 

entitl- for prce escalation upto the date of extension in tme imit granted by competent 

aut Keeping पा view the above position para may kindly be dropped 

SZ
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During the course of oral examination, the department pleaded that there was 

no loss 10 the department due to delay था submission of drawings by the Contractor
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and the project was got completed at no extra cost The Commitiee desired the 
department 0 sort out the matter with the A G. Office under Intimation to the Commuttee 
within a period of one month Thereafter the para will be dropped But no intimation 
was received from the department till the drafting of the report However, the 
Committee dropped पार audit objection relating to the construction of WJ C link 
canal mentioned पा second para of the Audit report 

34 415 (u)Formulation of Schemes 

(@) Non implementation of objective 

The department fixed targets for bringing additional area of 64 000 hectares under 
irngation dunng 1986 to 2001 by implementing 3 schemes The actual achievement was only 
7 000 hectares though the budget provision of Rs 160 38 crore was almost fully spent 
(Rs 160 21 crore) on these schemes 

Engineer in Chief informed that potential could not be increased by extension of channels 
as water availability remained the same The proposals for extension/improvements of Irngation 
channels were mainly based on public demand and the department did not examme the 
aspect of availability of water at the ime of making such proposals 

The department in their written reply stated as under — 

Reply of this Sub Para 15 awaited from field offices Reply will be sent on receipt at the 
earliest 

The Sub Committee desired to know the reasons for not sending the reply by 
the field officers The departmental representatives stated in the written reply to the 
quenies of the Sub Committee that all the concerned field offices have been directed 
to fix the responstbility of the officers/officials, who are responsible for late submission 
of reply 

Duning the course of oral examination, the Financial Commissioner & Principal 
Secretary of the Department requested for keeping this para pending so that he may 
check the factual position about fixing the responsibility and sending the reply to the 
Committee 

[35] 4 15 (d)Non-utiiization of staff 

The EIC intimated (October 2000) that no surplus staff was avatlable with the department 
as the men-in-position were less than the sanctioned strength During test-check of records of 
Delhi Water Services Division Delhi it was 10108 that after construction of Gurgaon Water 
Carmier Channel in 1994 the nine workmen doing mechanical job were rendered surplus and 
eversince they had been drawing salary from Delht Water Services Division due to fallure of 
the department to deploy them on any other work The Executive Engineer admitted 
September 2000) the facts and stressed on higher authorities to transfer/adjust them at some 
other place but no action was taken to utilise their services Rs 35 32 takh wers paid to such 
staff upto 2001
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The department in their written reply stated as under — 

Though the workmen could not be adjusted immedately on rendering surplus 
by the department due to its restructuring but later on all the workmen stood 
adjusted Out of 9 workmen 2 stand retired one took voluntary retirement 
1 stand transferred to Rewar and remaining 5 Nos are presently working at 
Yamuna Barrage at Delh/GWS Channel pump houses Gurgaon 

During the course of oral examination, the Committee pointed out that further 
replies to the queries of Sub Commuttee have not been received as per the quenes 
The departmental representatives promised to do so But no reply was recewed till 
the drafting of the report Therefore, the Committee recommends that the same may 
be supplied within 2 penod of two months 

[36]_ 415 (m)implementation of schemes 

(@) Expenditure on works executed without technical approval and expenditure 
incurred था excess of the sanctioned estimates 

Paragraph 2 89 of PWD code provides that no work is to commence on any irmgation 
project until it 1s approved technically Atest check of 9 divisions revealed that 136 works were 
executed during 1996 2001 against which Rs 19 56 crore had been spent without technical 
approval of the competent authority Rs 24 21 lakh were spent in excess of the sanctioned 
estimate (in 6 cases) in 4 divisions without any approval of the competent authonty 

The department था their written reply stated as under — 

Reply of this Sub Para 15 awaited from field offices Reply wili 06 sent on receipt 
at the earliest 

The Department should clanfy whether the technical sanction 1s not sought 
prior to the sanctioning of estimates In the reply, the Department had shown 
that 29 estimates are still pending out of which 11 estimates are under process 
of sanction The Committee would like to know either they are being processed 
ror technical approval o1 the scheme or sanctioning or the estimates Latest 
position about these 29 balance estimatesi/technical approval be intimated to 
the Committee This 15 irregulanty relating to the implementation of schemes 
regarding 8 divisions, the Committee 9९ told of the rest of the divisions also 
The Department हा its reply mentioned only disciplinary action taken against 
the officials who were responsible about the 18 Nos of works The names of the 
responsible persons be sent to the Committee and it may also be explained 
that why not the reasons have not been mentioned पा the reply 

This 1s also surprising that the Department left those officials who were involved 
for booking the expenditure on 11 No of works which are under process The 
Commuttee would like to know the names of those officials who were responsible 
for the same and the responsibility should also be fixed and disciplinary action 
be inithiated against all those responsible officials 
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The details of sanctioning of 107 estimates of works should also be apprised to 
the Commuttee in terms of date and time when these works were sanctioned 
and the amount tnvolved therein 

The details regarding 6 works of excess over estimates be also put up to the 
commuttee in terms of date and time and the amount involved and the reasons 
for the pendency of 2 works should also be intimated to the Committee The 
Commuittee would like to know the names of the responsible officials पा this 
1ssue also and whether the Department has initiated some disciplinary action 
agamnst them if so, the details thereof 

415 (b) Wrong adiustment of expendrture 

Works expenditure 15 required to be charged to the head of account as approved in the 
sectioned estimates In 8 divisions Rs 98 14 lakh were charged to the head of account other 
than that approved पा the sanctioned estimates to avaid taps of budget grant under another 
head which 15 not permissible 

The department in their written reply stated as under — 

Inthis para wrong adjustment of expenditure of Rs 98 14 lacs has been pointed 
outin 8 Divisions to the head of account other than that approved i the sanctioned 
estimates to aveid lapse of budget grant under ancther head These bookings 
were done not with the intension to avoid lapse of budget grant under another 
head but due to various reasons given below and these were later on rectified 
through transfer entnes - - - 

Inwater Services Division Jagadrn Dadupur Water Services diviston Dadupur 
and Indn Water Services Division Karnal initial expenditure was booked under 
head 2245-RNC but on being pointed out by Chief Engineer/YWS that the 
expenditure under head 2245-RNC is exceeding the budget & LOC the 
expenditure was setnight through transfer entnies under head 4701-M&M Imgation 
Nawvigation RIDF ॥ NABARD 

Similarly in Water Services Division Rewari the work of consiructing protection 
bund or Village Pavt was proposed to be executed under head 2245 RNGC But 
after observing that sufficient funds are not available under head 2245 RNC the 
work was diverted to head 4701 M&M (Plan) NABARD and the expenditure 
earlier booked under head 2245 RNC was transferred to head 4701 M&M (PLAN) 
Nabard 

In Hisar Water Services Division Hisar the expenditure of Construction Dabra 
Drain was inadvertently booked under head 2245 RNC and after it came to the 
notice the expenditure was finally transferred to head 4701-Nabard हरि एकल) 
through transfer entry 

पा Tohana W S Division Tohana advance payment of Rs 4 70 lacs was made 
to the MITC Karnal for repair and replacement of Rolls of Head Regulators at 
RD 67500 of B 8 The transfer entry was prepared and adjusted during 9/96 
to adjust and clear this Misc advance and debit the expenditure to final head of 
account Butdue to nadvertent wrong booking the mistake was 208 rectified
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by charging the expenditure to Head 2701 M&M Non Plan (commercial) (MPRP) 
vide TE No 60f2/97 Butdue to budget grant under Head 2245-RNC for this 
purpose the expenditure was finally booked to the Head 2245-RNC by contra 
creditin 2701 M&M Irngation (Non-Plan) Commercial MPRP vide transfer entry 
No 4 of 3/97 

In Ghaggar Water Services Division Sirsa the estimates of works were sanctioned 
under Head 2245 RNC Relief and works were executed dunng 1996 97 Payment 
of these works could not be made due to non receipt of fund/LOC The demand 
for budget under Head 2245 RNC was sent to clear these habilittes during 1997 
98 but no budget was allotted पा the ordinary budget grant/Final budget grant 
Budget for maintenance of Drains was allocated under Head 2701 M&M (Plan) 
commercial improved/upgradation and O&M of Drains As all these works were 
related to Maintenance of Drains the expenditure already booked under Head 
2245 RNC was ad)usted under the Head 2701-M&M Plan Commercial improved/ 
upgradation and O&M of Drains through transfer entry during 1997 98 

As per report of Pundr Water Service Division Kaithal no such transfer entry of 
Rs 6 91 lakh under head 2245 RNC has been made ॥ that Division 

As regards of non transfer entry made पा Pundn Water Service Division, Kaithal 
of Rs 6 91 [acs under Head 2245 RNC, the same may be got verified from the office of 
A G. {Audit) by the Irngation Department 

The Committee would 2150 like to know the names of the responsible officers/ 
officials for this wrong booking and whether the Department has initiated some 
disciplinary action against them, if so, the details thereof 

The amount of work expenditure should also be charged to the Head of Account 
as approved ॥ा the sanctioned estimates The Commiftee also would ke to know 
whether the adjustment of such expenditure was made with the prior approval of the 
competent authonty and what 15 the position of such adjustments पा other divisions 
bestde these test checks of divisions 

[38] 415 (m) (C) Unfrurtful expenditure on the re-activation of the course of old 
apandoned drain No 6 

Delhi Govemmpent deposited Rs 34 fakh with the Divisional Officer Rai Water Services 
Division Sonipat for re-activation of abandoned drain No 6 in Haryana terntory to divert flow 
of Dwversion Drain (DD) No 8 as with the outfall of this dramn into river Yamuna the problem of 
the pollution of drinking water at Wazirabad was continucusly being confronted The work 
was allotted (0 an agency in February 1999 to be completed by June 1999 The agency 
stopped the work allegedly on receipt of directives from the Executive Engineer Rar Water 
Services Division (after having spent Rs 11 66 lakh) due to construction of 8 brnidge at RD 
7780 The agency failed to restart the work inspite of extension granted upto November 2000 
The reasons for leaving the work as alleged by the agency were not accepted by the Executive 
Engineer on the grounds that there was no link between these two works and that the agency 
had never been asked to stop the work No action could be taken against the agency as 
agreement executed did not provide for any penalty clause The work was still lying abandoned 
(July 2001) 
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The department in their written reply stated 85 under — 

The contents of the Audit Para प्रा regard to expenditure of Rs 11 66 lakh incurred 
on reactivation of old abandoned Drain No 6 stated to be unfrurtiul are not 
correct The intended work was taken up as a deposit work of Delhi with the 
objective that the sewage of Drain No 6 which outfalis into 0 D No 8 could be 
diverted through abandoned Drain No 6 so 8510 Join River Yamuna d/s Wazirabad 
Barrage Rs 11 66 lakhs were spent on re activatron of abandoned Drain No 6 
and work was completed In fact after execution of this work sewage of Dramn 
No 61510 being allowed to join River Yamuna through D D No 8 and instead 
It stands diverted through abandoned Drain No 6 Full deposited amount of Rs 
34 lakhs was not spent as the work of modification of the Regulator etc was not 
taken up Itwas considered that the Karn regulation may eventually prove costhier 
as Supervisory staff would be required to be posted for safeguarding of the 
Karns etc 

Instead it was considered more useful and economical to construct a temporary 
Bund across Diversion Drain No 8 50 that the sullage of Dramn No 6 could be 
diverted from Diversion Drain No 8 to abandoned Drain No 6 However the 
construction of temporary X-bund every year was found convenient as some 
time Diversion Drain No 8 was required to be used as an escape channel and 
therefore now an alternate scheme of transporting the sewage from Diversion 
Drain No 610 abandoned Drain No 6 through the bed of Diversion Dramn No 8 
has been proposed and 15 under consideration of the Delhi Jal Board for thexr 
consent This para may be dropped please 

A The Committee would like to know — 

() The present status of work which was to be completed by June, 1999 
Whether any action was taken for delay पा execution of work 

(1) Why penalty clause was not provided पा the agreement In the absence 
of penalty clause, how the Department proposed to imitiate action against 
the agency? 

() How Department justified the incurnng of Rs 11 66 lacs on the works when 
the work remained abandoned till July, 2001 Whether it was not unfruitful 
expenditure when the intended targets were not achieved even after 
Incurring expenditure of Rs 11 66 lacs on this work 

{381 415 (m) (d) Landunder unauthonsed possessions 

Test check of records in EIC s office revealed that in 645 cases 1 375 37 acres of 
surplus land valuing Rs 17 69 crore was under unauthonsed possession as of September 
2000 Outofthese 248 cases Involving 484 43 acres of land valuing Rs 6 16 crore were under 
liigation However no action had been taken to get the remaining land vacated
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The department in therr written reply stated as under — 

Reply of this Sub Para is awarted from field offices Reply will be sent on receipt at the earliest 

[40] 415 (iv) Collection of Revenue 

(@)  Outstanding recovery of water charges 

The department पा their wntten reply stated as under — 

Necessary remedial actions have been inttiated in respect of observations of the Comptroller & Audit or General Fleld officers have been mstructed to make efforts to recover the water charges by contacting their counterparts at District level Most of the pnncipal amount is being recovered but surcharge 15 not being given by any of the department The matter of wawving off surcharge 15 already under consideration 

The Committee would like to know what steps were taken to recover the amount of Rs 48 86 crore and what action has been taken to recover the amount from the marn defaulters चार Agriculture, HSEB, Industries and Public Health Departments and how much time Department will take to recover this amount as already considerable time of about 6 vears have lapsed 

The Commuttee would also like to know what remedial action had been taken and what 15 the position of recovery of surcharge The details of recovery made till to date be also supplied for the information of the Committee 

The Committee would like to know the latest position of the amount which 15 yet to be recovered from the Departments mentioned in the para 
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After seeing the figures shown against the defaulters, the Committee presumes that payment of water charges has never been made by the defaulting Departments पा the past As per the reply of the Department, the Department has not made any efforts to evolve a system whereas water charges of various departments are adjusted automatically in different heads since 1t 15 book adjustment from department to department 

[41] 415 (iv) (b) Recoverable amount 

As per Memorandum of Understanding (MOU) Delhi State recewes its share of raw water from Yamuna River through canals runmng पा the State of Haryana Raw water was supplied to Delh: State in excess of its share but recovery of excess raw water (11 05 547 cusecs) amounting to Rs 52 61 crore was not made from the Delhi Jal Board from May 1994 toMarch 2001 Inadditron Rs 18 66 crore for excess return flowof 3 01 567 cusecs were 8150 recoverable from the Delhi Jal Board Thus Rs 71 27 crore were recoverable from the Deth Jal Board for which no achon had been taken 

The department in their written reply stated as under — 

In this connection ॥ 15 intimated that water bills from 1194 to 3062005 were 0600 regularly issued and total outstanding amount becomes Rs 67945807415/ upto 30 6 2005 Regular pursuance at the Divisional level 15 being made The matter was taken up by Haryana in a meeting between Chief Minister Delht and C M Haryana on 25 7 2005 and it was decided that the 1ssue be sorted out In a meeting at the level of Financial Comnmussioner & Pnincipal 
Secretary / Irngation and CE O Delhi Jal Board The meeting 15 expected soon 

The amount recoverable from Delhi Government 1s Increasing year after year It shows that somewhere the system of recovery 15 lacking and the reply of the Department that they talked at various levels, does not seem to be sufficient because as uptodate Rs 71 27 crores was recoverable from the Delhi Jal Board Can the Department suggest some drastic measures to the Government to put pressure on Delhi Covernment for the reccvery of its dues 

The Department should also explore the possibility of adjustment of this amount 11 some other head where money has to be paid by the Haryana Government to the Delhi Government 

If some amount could be adjusted in this regard the Department should approach the F D to find out the relevant facts and effective measures to recover the amount पा question within 15 days after the receipt of the proceedings from the Vidhan Sabha 
[42] 4 1 6 Store Management 

()] Purchase of spare parts पा excess of requirement 

Spare parts of vehicles machinery and articles of stores with a book value of Rs 10 09 crore and pertaining 10 the year 1976 onwards were lying surplus and unutitized पा various dvisions/circles as of March 2001 The 55 YWS Circle Faridabad inttmated (March 2001) that sanction for disposal of articles valuing Rs 39 92 lakh by auction had been
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obtained and the Executive Engineer Procurement and Disposal Division Delhi intimated (March 2001) that the matenal valuing Rs 9 69 crore was under disposal 
There was nothing on record to show as to why such heavy purchases of spare parts 

were made when there was no immediate requirement 

(1)  Non adjustment of AG memos 

AG memos were required to be adjusted immediately on their receipt in division after proper venfication In 7 divisions 63 AG memos amounting to Rs 56 48 lakh the details of which were notavailable had not been adjusted The delay ranged between 21 to 177 months The Executive Engineer Pundn Water Services Division Kaithal stated (January 2001) that AG memos were sent to the Sub divisional Officer (500) for verification but no action was taken and पा the meantime the sub division was transferred to other division No efforts were made to obtain/adjust the outstanding AG memos and get these verified from the 500 who after transfer remained at the same station 

(m) T &P returns not prepared 

Tools and Plants (T & P) returns are required (0 be prepared annually for the 08100 ending 30 September every year It was noticed that In 35 divisions 2701 & P returns were not prepared for 2 to 39 years though these were painted out through Inspection Reports and assurance was given by the EIC inthis regard In absence of such return which reflected non accounting of T & P articles possibifity of pilferage of these stores would remain undetected 
No action was taken against the defaulting officials and reasons for not preparing the 

returns were also not available on record 

(v) Machinery lying idle 

Machinery valuing Rs 42 04 lakh was lying idie पा Yamuna Water Services Mechanical 
Dwision Faridabad for the period ranging between 7 to 29 months resulting in blockage of 
funds 

The department पा their written reply stated as under — 

() Reply of this Sub Para is awaited from field offices Reply will be sent on receipt 
at the earliest 

() Inthis para 63 A G Memos amounting to Rs 56 48 Lakh have been shown as 
unadjusted पा 7 Divisions In Water Services Division Dadupur2 NosA G memos 
amounting to Rs 96744/ have been shown as unad Justed 

These AG memos relate to Telephone department which can not be adjusted 
as no system of telephone department 15 functioning since 7/89 AG Haryana 
has alsc been informed by him accordingly vide his No 728-29/11A dated 
22 92004 In Nardak W/S Division Karnal 14 A G Memos amounting to Rs 
7 09 364/ have been shown as unadjusted As per his report A G memos for 8 
sum of Rs 3 64 574/- are not required 10 be adjusted 85 the said A G Memos 
pertain fo the maintenance of telegraphic lines after 5/95 whereas the telegraphic 
system was switched over to wireless system after 5/1995 and matter was 
reported to AG (A&E) Haryana by Supernintending Engineer YWS Circle Karnal 
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on 13 92002 Superntending Engineer has also taken up the matter with senior 
Accounts Officer BSNL ASTD Ambala for withdrawl of these AG Memaos For 
the remaining A G Memos amounting to Rs 3 44 790/ he has requested A G 
(A&E) Haryana to supply copies ofthese A G Memos for taking further necessary 
action for therr adjustment So faras Indri W S Division Karnalis concerned he 
has reported thatnoA G Memos outstanding in hts Division The remaning 4 
Divistons 1 e Sirsa WS Divn 58058 Adampur WS Divn Hissar Kaithal W S 
Divn Kaithal and PundriW 5 Divn Kaithal have requested Accountant General 
(A&E) Haryana to supply coptes of A G Memos shown against these Divisions 
for taking necessary steps for thewr adjustment They have been directed to 
obtain copies of these A G. Memos and take immediate necessary action for 
पहला adjustment 

As per observation of Audit in the para 270 T&P returns were shown pending पा 
35 Divisions of this department at the time of Audit during 2000 2001 Out of 
these returns 244 returns have been got audited! prepared Directions have 
been 15506 to the concerned Supenintending Engineers to get the remaining 
26 Nos pending T&P returns prepared and audited from the Accountant General 
(Audtt) Haryana on priorty 

The reason for idling of machinery needs to 08 appreclated 

The machinery was old and #t needed disposal It took some time 1n completing formalities 
for disposal All the machinery mentioned पा this para has already been disposed off/under 
process of disposal Details 15 given below — 

Sr Name of Machinery Date of Reserve Auction 
No Disposal Pnce Pnce 

1 Hind Marnine DfLine 30603 9 50 000 00 -~ 9 61890 00 
2 Hind Manne D/Line 14 5 05 8 00 000 00 8 56 786 00 
3 D-50 Dozer 7195 28503 2 10000 00 4 65888 00 
4 P&H 07.08 9359 Under process of disposal 

5 D 80 Dozer-6435 Indent 1s lying with Director Supply & Drsposal 
Haryana for auctlon/dls,__*__*______—_“_posal sice 2002 

Purchase of spare parts पा excess of requirement 

(1} 

(m 

(पा 

The department has not replied to this sub para Responsibility needs to 
be fixed for not replying to the audit, under intimation to पाए Commuttee 
What 15 the status of surplus material worth RS 10 09 crore lytng surplus 
from the year 1996 onwards ? Whether this material has nof deteriorated 
with the passage of time? Why immediate action was not taken to dispose 
off the matenal in question? Who 15 responsible for purchasing matenal 
when 1t was not required for iImmediate use? It 15 not understood that 
how maternial was purchased without proper estimation Responsibility 
needs to be fixed for excess purchases, under intimation to the Commuttee 

The accumulation of spare parts with a book value of Rs 10 09 crores 
seems to be intentional and some vested interests seems to be working
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for causing this loss to the Government Normally in private organisations 
stock taking 15 also done at the end of the year and obsolete parts था the 
inventory are generally disposed of after making a list of those parts In 
this case whatever the Committee लि duning on the spot study inspection 
of Tajewala and Hathnikund Barrage, 1t presumes that the spare parts 
seems to have been lying with the Department year after year It 1s evident 
that this value 1s only था the books whereas their parts may not be 
available physically at all It 1s very serious lapse on the part of the 
senior officers who are managers of the Department 

The Committee would hke to mention here that some senior officers 
should be deputed to check the inventory personally and responsibility 
should be fixed for unnecessary purchases and storing of excess spare 
parts पा the godowns by varnious officers and officials and disciplinary 
action be taken against them and reply in this regard should be submitted 
to the Committee within a period of 10 days prior to the oral examination 
The department should use governance पा this particular case to expedite 
the matter 

Non adjustment of AG Memos 

® 

(n) 

() 

(v) 

The Committee would hike to know what 15 the latest position of 

adjustment of outstanding AG Memos and whether any personal efforts 
were made to adjust these outstanding A G. Memos Latest position 0९ 
appnsed to the PAC 

While going through this para, the Committee feels that there 15 gross 
willful neghgence on the part of the officers who were not only 
irresponsible but are trying to evade replying the vanous queries made 
by the A G.(Audit) and since A G. Office does only test check, the actual 
amount must be much higher than that reflected पा this para 

As there 15 a delay ranged between 21 177 months, the Committee are 

shocked at this irresponsible behavior at all levels in the Department 
and the Department has not sent the reply 50 far The department 15 
advised to go through all these things very carefully and reply to para 
relevantly and suggest severe punishment to the defaulting officers who 
have not cared 10 obey the orders of seniors, under intimation to the 
Committee 

The Commuttee would also like to know the names of the officers who 
have not obeyed the orders, must be placed on record The exercise 
must be time bound and should be further linger on a number of years 
The time-frame required by the Sub Commuittee must be followed by the 
Department 

T&P returns not prepared 

U] The Committee would like 10 know when 244 T&P returns were prepared 
and got audited and their details may be given to the Committee These 
returns were not prepared from 2 to 39 years How Department can say 
that in its absence pilferage of store articles will not occur
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What 1s the status of preparation of 26 No of balance T&P returns? 
Whether any responsibility was fixed for non preparation of these returns 
by the divisional officers/officials 

Some sorry state of affairs has been mentioned पा the para The reply in 
this regard may be made according to the observations made by the 
Commuttee प्रा part (1) of Non adjustment of AG Memos 

(v} Machmmery lying 1dle 

The Committee would ke ६0 know — 

n 

(n) 

() 

Whether lying idle of machinery was not blockade of Government funds? 
Why so m=ch time was taken to dispose off this idle machinery ? 

How much time it will take to dispose off the machinery shown at Sr 
No 4 of reply? 

Whether the matter of dispose off machinery shown at Sr No 5 of reply 
was taken with DS&D Haryana after 2002? Why so much time was taken 
to dispose ॥ off? What 15 5 present status? 

417 Human Resource Management 

[43] (n) (a) Complaint cases 

Detalls regarding complaints relating to serious irmegulanties involving misappropnations 
fraud burglary against the officials of the department were as under — 

Year Opening Number of Total Number of Closing 
balance complaints complainls  complants balance 

receved disposed of 

1996 97 123 135 258 100 158 

1997 98 158 13 271 82 189 

1998 99 189 83 272 66 206 

1999-2000 206 44 250 22 228 

2000-2001 228 49 277 1 266 

No consolidated record showing number of cases where the staff/officers were found 
gullty and extent of action taken against them or recovenes made from them had been 
maintained by the department The Superintending Engineer Vigilance intimated that final 
outcome पा cases where the action had been proposed by him was not available 
{(March 2001)
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(b) Disciplinary cases 

Position of disciplinary cases decided and pending was 85 under 

Year Opening Number of cases Number of Number of 
balanceof  added cases dicided  pending 

. disciplinary cases 
cases 

Upto 1997 595 Nil 79 516 

1998 516 95 34 577 
1989 577 186 108 665 

2000 665 120 116 669 

Total - 411 337 - 

it would be seen that number of disciplinary ncases continued to increase at the end of 
each year from December 1997 to 2000 Reasons for delay In deciding such cases were not 
on record 

The Department in their wnitten reply stated as under — 

It1s Inimated that purview of Vigilance Circie 15 imited to the extent of framing 
draft charges 85 per Govt decision on the 08515 of primary findings and sending 
the same to Govt or Engineer in Chief 85 per rank of the officer Final action 85 
to whether official were found quality or the recovery is to be made 1s required to 
be taken by the competent authority 

Para relates to the number of disciphnary acses being added year by year from 
1997-2000 The reason for the same 15 that number of cases added during the 
yearis on the increase as evident from the statement The process of finalisation 
of disciplinary cases 15 time consuming While deciding the disciplinary cases 
of the delinquents 115 (0 be ensured that the cases are decided after following 
due procedure as 1810 down by ensuring that the orders given by the competent 
authority are just correct and i order and the disciplinary case 15 decided 

judiciously keeping in mind that no injustice 1s done to the delinquent The process 
of disciplinary case involves the following stages — 

(1 Service of the charge-sheet upon of the delinquent 

(1) Seeking defence reply of the delinguent 

(m) Seeking comments on the reply of the delinquent from the concerned 
officers 

(v) Conducting enquiry of the cases 85 per rule and 85 per Chief Secretary 
No 62/77/2002-6GS | dated 28 2 2003 

(v Issuing 2nd SCN to the delinquent in case penalty 1s to be iImposed 

(w) Obtaining reply to the 2nd SCN from the delinquent 

(vi) Issuing order deciding the case
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The cases are decided after complete scrutiny All the pros and cons of the cases are 
looked into and हा some cases information 15 required from the field setup Sometime Inquiry 
Officers are transferred dunng the pendency of the enquiry case which hampers the enquiry 
process and result in delay In finalization of disciplinary case Efforts are made to decide the 
disciplinary cases at the earliest 

The Committee would hke to know — 

() The complaints relating to serious Iirregularities are pending since 
1996-97 Why final decision has not been taken on these complaints till 
now ? Delay था this regard shows the connivance of the departmental 
officials This needs investigation 

(1) Why consolidated record where staffioffficers were found guilty was not 
maintained ? In the absence of proper record how monitoring of these 

cases 15 done by the Department Responsibility needs to be fixed for the 
lapse 

(प्र) On what basis SE Vigilance intimated that final outlook of cases where 
action was proposed by him, was not available Complete reply be 
furmished पा this regard 

(५४ The number of cases of complaints 15 increasing year after year 
Presumingly it seems that there 15 lack of control of the senior officers 
because they are lacking their duties to control therr junior staff The 
Department should evolve a system where the cases are disposed off 
with speedy action and pumishment be awarded to the defaulting officers 
at vanous levels 50 that the discipline be maintained 

(v} The Committee desired thatthe Department should furnish complete details 
of the officers against whom the complaints have been received yearwise 
and the number of heanngs held पा each case 

(vi) The Committee would also like to know from the Head of the Department 
whether he himself 15 satisfied with the progress पा regard to action taken 
in these cases and if not what action does he suggest against those officers 

who have been delaying the result of these inquiries year after year 

[44] 4 1 7 (1) Introduction of selection grade to Engineers 

Selection grade was awarded to the Engineers {AEE/AE/SDO/SDE) from May 1989 
after completion of 12 years of regular satisfactory service Subsequently the Government 
issued notification (May 1990) resfricting the selection grade to 20 per cent of the cadre post 
The instruchions contained in this notification were not followed and selection grade was awarded 

10 all the SDOs who had completed 12 years of regular service The departmentwas unableto 
supply the information regarding number of officers eligible for selection grade number of 
officers actually drawing selection grade and quantum of amount excess 0810 85 no such 

record had been kept in the EIC office
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The Department in their written reply stated as under — 

As perinstructions Issued by the FD vide their Memos No 6/38/3PR FD 87-19 
822 dated 2 6 1989 selection grade was allowed to all SDOs 7७6 424 Nos of 
5005 Later on Finance Department during May 1990 issued clarification 
regarding grant of selection grade to 20% of the Cadre Posts As per these 
tnstructions the matter was considered and selection grade was allowed to 20% 
SDOs e 85 Nos and all the Supenntending Engineers were directed to withdraw 
the selection grade and to effect the recovery from the SDOs who were not 
eligible for grant of selection grade which comes outto Rs 2 60 76 029/ tentatively 
and detail of recovery 10 be effected 15 also attached 

Most of the SDOs have filed court cases in the Lower/Hon ble High Court against 
the recovery orders and the Hon ble Court have stayed the recovery LPA/CMs 
have been filed in the Hon ble High Court for vacation of stay order Advocate 
General Haryana 15 also being remanded for early hearing of LPAs/CMs so that 
huge amount which 15 (0 be recovered may be recovered Immediately 

The Committee desired that the latest position in this case be put up before the 
Committeee regarding the officers who are drawing enhanced salaries now The 
Committee would like to know the latest position of the High Court case The FD 
representative who 15 attending the Commuttee meetings, may also be asked to clanfy 
the position regarding taking of two decisions within a span of one year 

[45]417(iv) Excess expenditure on estabishment 

(व) The expenditure on works (Revenue and Capitai) and establishment during 
1996 2001 85 intimated by the department was as under — 

Year Works Expenditure Permissible Excess Percentage 
expenditure  onregulfar expenditure expenditure  of establish- 

establishment on on ment 
establishment establishment expenditure 
te 25 per cent overworks 
of works expenditure 

- 0 expendtue 00000 
(Ruppes पा crore) 

१996-97 199 71 123 81 49 93 7ags 7 62 
1997-98 222 09 14024 55 62 8472 63 

1998 99 21203 199 81 53 00 146 81 94 

1999 2000 23972 18276 59 83 122 83 76 
2000-2001 21975 185 95 5494 13101 ' 85 

Total 1093 30 832 57 273 32 559 25 76 
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According to norms the expenditure on establishment should not exceed 25 per cent of 
works expenditure This expenditure however ranged from 62 to 94 per cent during 
1986-2001 which resulted into excess expendifure on establishment to the extent of 
Rs 559 25 crore 

No justification was given by the department णि excess expenditure on establishment 
The department in their written reply stated as under — 

The expenditure on establishment has been incurred as per sanctioned strength 
of the department and expenditure on the work 1s incurred on the basis of the 
approved action plan and LOC released Moreover the excess expenditure on 
establishment during 1998 2001 15 mainly on the higher side due to the 
iImplementation of 5th Pay Commission Report by the State Govt as a result of 
which higher package had to be 08010 the employees in addition to the payment 
of arrears with effectfrom 1 1 1996 

The Committee observed that information given by the Department does not 
seem to be satisfactory In the year 1996-97, the expenditure was Rs 73 88 crores ॥1 
excess of what was permissible Similarly, in otheryears also the percentage of excess 
expenditure 15 extremely high The Committee would hke to know as under — 

(1) Whether the Department did any exercise to reduce this experditure ? 

(1) Whether the Department tried to convince the FD about some 
compulsions of maintaining higher allocation on regular establishment ? 

(पा) Is it comparable with other government departments ? = 

(v) The reply of the department probably can be attributed to "1998-99 only 
where the percentage increases upto 94/ Roughly, there 1s an excess 
expenditure of 62 76% पा different years which 15 not Justified पा any case 
Explanation be sought from the Department था this regard 

[46] 417 (v) Recoverable amountfrom HUDA 

The work on construction of Gurgaon Water Supply channel for supply of raw water to 
HUDA was executed by the Irngation Branch (PWD) and the channel was mantained by 016 
Sub-division under the Executive Engineer Delhi Water services Division Delhi The expenditure 
incurred on the maintenance of the channel was met from the Joint Saving Bank Account 
operated by the Executive Engineers of HUDA and Imgation Department The expenditure on 
the salary of the establishment of one Sub Division was also 10 be met by HUDA The Irngation 
Branch had been maintaining the channel since June 1994 and the establishment charges 
upto February 2001 worked out to Rs 3 90 crore out of which Rs 45 lakh were recovered 
from HUDA The balance amount ए Rs 3 45 crore was still recoverable 

The department in their written reply stated 25 under — 

This office agrees with the comments offered by Executive Engineer Delhr Water 
Services Division Delht It is an admitted fact that HUDA 1s not making any



76 

payment on a/c of establishment charges inspite of repeated requests by the 
Executive Engineer and attending vanous meetings at lower and high level 
except a payment of 45 00 lakhs during 11/98 on this account The Executive 
Engineer 081 W/S Divn Delhi vide his letter No 4547 49/GWS dated 31 7 03 
has requested 10 Executive Engineer/HUDA Division No ॥ Gurgaon for release 

of establishment charges from 6/1994 to 2/2003 but till today they have not 
released any payment except one as explained above on the plea that the Sub 
Division which 15 maintaining GWS channels relates to lrrigation department 
Haryana and Irngation Department should bear the expenditure of its staff and 
HUDAwill make payment of maintenance charges only 

In fact HUDA s reluctant to release establishment charges In clear terms they 
have refused to release the payment on account of establishment charges 

The Committee recommends that the Department should approach the Chief 
Secretary through Financial Commissioner 10 decide this 1ssue and If any agreement 
was executed earlier with HUDA, then why should they not honour it Such i1ssues 
should be decided well पा time by the Department 50 that unnecessary paras are not 
created 

[47]1 417 (vi) Irregular payment of pay and allowances 

In two divisions five Junior Engineers were fransferred to work i Panchayal Raf 
Department by the Deputy Commissioner Yamunanagar पा February 2000 Though they 
worked with that department their pay and allowances amounting (० Rs 6 lakh with effect 
from February 2000 to March 2001 were paid by the irngation Branch The department falled 
to explain the reasons for making payment to the officials for the period dunng which they did 
not work था the department 

The department in their written reply stated as under — 

These Junior Engineers were temporarly attached with Executive Engineer 
Panchyati Ra) Jagadhan 85 per the orders of the Deputy Commussioner Yamuna 
Nagar vide his order No 235 37 dated 22 1 2000 ( Copy attached) with the 
condtion that they will received their pay etc from their parental department 

2 They were sent to Panchayatl Raj vide Executive Engineer Water Services 
Divison Jagadhari letter No 209 10/2E dated 15 2 2000 (Copy attached) Sh 
Ashok Kumar Bhutani Junior Engineer remamed पा Panchayati Ra| upto 6/ 
2002 and Sh 5 D Semwal Junior Engineer remained upto 14 11 2001 

3 B Tbill was raised and sent vide letter No 1334/1A dated 10 2 2002 to Executive 
Engineer Panchyatl Ra) Jagadharn (Copy attached) 85 per observation raised 
by Accountant General (Audit) Haryana dunng 5/2002 The paymentof B T Bill 
has not been made by Panchayt Ra) Department with the plea that 85 per 
orders of Deputy Commissioner Yamuna Nagar the pay was to be drawn by 
the parent Department 
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The Committee would hke to know from the Department as to how the 
departmentai officers were transferred to Panchayati Raj on the orders of D C ? Was 
the D C competent to pass such an order [fthe D C passed some irregular order, 
was it not essential on the part of the Executive Engineer, Yamunanagar to approach 

the senior officers to take their permission on this account 

The Committee would also like to know the necessity on the part of the D.C to 
transfer these Junior Eng reers from 1-r gation Department to Panclrayati Ra, 
Department The Commuftee would also like to know the name of the D C who passed 
the orders of transfer 

[48] 41 7(vu} Training 

The Imgation Branch was imparting training to officials/officers through Haryana Imgation 
Research and Management Insfitute located था Kurukshetra Against targetof 15 000 officers/ 
officials during 1996-2001 (3 000 every year) only 8 384 employees were trained at शा 
expenditure of Rs 25 05 lakh 

The department in their written reply stated as under — 

As reported by Director/HIRMI Kurukshetra the target of 3000 trainees per year 
was fixed dunng 2001 only and not from the year 1996 as mentioned पा the para 
Year-wise target fixed for training 85 per sanctioned estimate from 1996 97 to 
2000-2001 15 shown ॥1 the swatemen attached as Annex -A 1t 1s admitted that 
dunng 1996 97 0 2000 2001 8384 employees were trained 

The Committee desired that the instructions issued पा the year 2001 fixing 
the targets may be supplied to the Committee and the instructions, if any 
prior to 2001 पा this regard may also be supplied to the Commiuttee 

The Committee would also like to know — 

(1) Whether there 15 no employment in the department dunng the last 
few years? Whether there 15 any employee left who has not been 
trained पा this institute ? 

(1) Whether there 15 still some necessity of maintaining this institute? 

(m) Whether tais traiming programme in tnis institute 1s uptoaate as per 

the modern requirements 

[49] 417 (लाए Consultancy 

The work of architectural and engineernng consuitancy for the construction of Sinchat 

Bhawan at Panchkula was allofted to a private firm in October 2000 The consultant was to 

furnish presentation drawings for various layouts prepare drawings and cost estimates etc 

with adequate details sufficient for their inclusion पा the bidding documents with detailed 

specifications supervise the execution of work from time to time till its completion During
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audit it was noticed that the consultant did not prepare bill of quantity accurately as at the 
first stage there was huge varnation in quanttties as well as the depth of basement that varied 
with actual execution and earth filling in basement increased by 569 per cent It showed that 
the consultant falled to accomplish various items of work with reasonable accuracy for which 
an amount of Rs 18 36 lakh was 0910 to the consultant upto June 2001 The department has 
its own Central Design Office but its services were not utihsed for preparation of design and 
drawings So far as supervision aspect 15 concerned ॥ could have been deone either by the 
expenenced engineers of the ॥ igation Department or the services of some enginesrs from 

Building and Roads Branch could have been hired In case the Central Design Office was not 
capable of executing such work this could have been done through the Chief Architect 
Haryana 

The department in theiwr written reply stated as under — 

The estimate for the construction of Sinchal Bhawan was prepared by the 
consultant on the basis of specification drawings Working drawings were 
prepared by the consuitant after designing of the structure The construction of 
the building was carnied 00 as per the working drawings which were prepared 
by the consultant after getting the foundation etc designed from the structural 
Engineer The 800 was prepared on the quantibes 08560 on the estimate of 
the building As it was only an estimation of the quantities based on the tentative 
specification drawings therefore the actual quantities varied firm the estimated 
quantities 85 the actual work was done on the detailed working drawings The 
working drawing could not be prepared as it was time consuming Even the 
working drawings were prepared बाएं submutted by the consuitant upto date | 
the consultant would have been asked to prepared the estimate of the working 
drawings it would have taken very long time and the work could not have been 
started पा time 

However 115 informed that the quantities of earth work In excavation was taken 
as 9886 cum whereas after observing the actual levels at site the quantities 
worked ०0010 06 1002 9 cum upto 28/6/2001 This Is a very minor vanation: e 
1 45% only The depth of basement was taken 85 2 18 only tentahvely whereas 
after observing the levels at site the depth came 00110 be 2 94 Metres including 
the depth of foundation also which has been taken as 1 255 metres respectively 

The depth of foundation was tentatively taken as 1 255 metres whereas after 
the design ॥ was noticed that no separate excavation was required for foundation 
excavation 85 stnp foundation was provided in most of the area and after providing 
for pay hines and the working space for the foundations no separate cutting was 
required at site and which was including the depth taken as 2 94 metres instead 

of 2 18 metres+ 1 255 metres =3 435 metres Similarly the varation in the 
actual quantiies of the earth fiing and था termite treatment 18 due to the 

difference of specification drawings and working drawings 

The consultant provided the services 85 per the requirement of works The Central 
Design office was not competent to provide the architectural services for the 

-
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design and drawing of the Sinchai Bhawan therefore the services of Central 
Design Office could not be utlised As such the consuitancy of the Architect 
was very much required and the payment of Rs 1535827/ could have never 
been avoided The consultant provided वा the services such 85 lifts electrical 
installations fire fitings था conditioning land scapping and civil work as well 
as the public health installations ts consideration of his contract price Keeping 
पा view the position explained above the para may kindly be dropped 

The Committee would like १0 knor r — 

(1 How Department justified the huge variation पा quantities at the same 
stage? 

(0 On what basis the department says that Central Design Office was not 
competent enough to provide design and drawings? 

(m) All the persons था Central Design Office are well qualified and they are 
competent for prepanng drawings The Department should substantiate 
their mcompetency by giving the details and reasons? 

(v} Why services of Engineers/Chief Architect, Haryana were taken/utihsed 
by the Department? 

ही The Committee would like to know whether other departments got 
constructed the buildings at Panchkula by engaging the architectural 
consuitant? 

(शो The Committee would also like to know whether the same consultant 
has been engaged पा case of Government Bhawans constructed at 
Panchkula ? 

(vi) The Committee 15 not satisfied with tne replies of the Department 85 the 
quertes raised ॥1 the audit para have not been replied relevantly 

[50] 418 Incomplete project Hathmkund Barrage Project 

The construction of Hathnikund Barrage Project was completed in June 1899 at a cost 
of Rs 208 19 crore and Western Jamuna Canal Link Channel in January 2001 at a cost of 
Rs 25 80 crore Both the Projects remained non functional due to non compietion of Hydel 
Project by Haryana State Electricity Board (HSEB) and Link Channel joining Eastern Jamuna 
Canal bv the Uttar Pradesh Government Thus lack of co ordination amongst various project 
implementing authorities had delayed the project 

The department in their written reply stated as under — 

The construction of WJC Link Channel was completed पा January 2001 yetit 
can not be made functional during non monsoon period हा] Hydel Channel of 
HPGCL 1s completed Therefore water delivery system from Yamuna River 
through WJC Link Channelis not dependent upon the completion of WJC Link 
Channel itself but it 15 also linked with completion of Hydel Channel of the 
HPGCL
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The Committee conducted on the spot inspection of Hathntkund Barrage था 

the month of July, 2006 and made detailed observations with regard to this para The 

Commuttee would hke to discuss the replies to those observations at the time of oral 

examination 

How Department justified the lack of coordination amongst various project 

implementing agencies? Whether any responsibility was fixed for non completion 

of Hydel project? 

The Committee would also like to know whether in the lean period when the 

flow of water 1$ at the mimmum level there 15 any possibility of passing the whole 

water from the Hydel channel 50 that the power generation may not be effected 

[51] 419 (1) Monitoring 

Amonitoring cell working under the charge of an Executive Engineerin the ETC office 

was required to monitor the progress of all schemes/works This Cell did not monitor flood 

control measures and works executed by the department The EIC office did not maintain 

details ए the numbers names and parficulars of the schemes/works approved by the Haryana 

State Flood Control Board and physical progress achieved for such works No action plan 

was prepared for works executed except for Water Resources Consolidation Project and 

Projects of Nationai Bank for Agriculture and Rural Development 

(n) Internal audit 

Neither any internal audit system existed in the department nor was any internal audit 

conducted by the Finance Departrent 

The department पा thewr written reply stated as under — 

() 115 correctthat there a Monitonng Cell working under the charge of an Executive 

Engineer पा the Head Office to monitor the progress of Water Resources 

Consohdation Project His duties did not include monitoring ficod control 

measures and other works executed by the department Action plan of flood 

control works (During the year 2000-2001) was prepared by respective Water 

Services Units which also Monitor the physical progress achieved for such works 

N As far as details of the number names and particulars of the schemes/works 

approved by Haryana State Flood Control Board are concerned these were with 

all water services Units as well as with the Supenntending Engineer CDO | 

who 1s the Member-cum Secretary of TAC/Haryana State Flood Control Board 

and 1ssue the agenda and minutes of the meeting As such it 15 wrong that 

Engineer in Chief office did not maintain details of the schemes approved by 

Haryana State Ficod Control Board 

() Thelmgation Department 15 a very large department Consisting of 26 Circles 

93 Divisions with the strength of 20 000 employees approximately The 

sanctioned strength of SAS cadre पा the department s only four officers /e one 

Chief Accounts Officer one Section Officer at Head Office One Accounts Officer 

at Karnal and One Accounts Officer at Hissar They have been entrusted with 

oy
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the work of venfication of pay fixation and ACP scales cases of employees 
verification of interest cases of all types of loan and advances granted to 
employees venfication of pension calcutation and other retrial benefits rendenng 

. adwvice on financial matters and calculation of rates of leave salary and pension 
रू श contribution of the employees on deputation etc 

! The position as explained in the foregoing para wiil reveal that the nature of job 
being performed bv the SAS Officers of Finance Department ॥ा | rrgation 
Department serve the purpose of internal audit in regara to e various nnancial 
matters concerning the establishment claims etc Since the Govt 15 following 
the policy of reduction in establishment Therefore itwould not be advisable to 
Incure such a huge expenditure on creation of the posts of 28 Section Officers 
and One Accounts Officer as the aim of audit 1s already being achieved through 
the external audit being conducted by the Accountant General (Audit) Haryana 

The Committee would like to know as under — 

(1) Whether there 1s any cell for monitoring the flood control measures in 
the Irnigation Department? 

(1) The Committee 15 not satisfied with the replies of the Department as 
quertes raised by the Audit in the para have not been replied relevantly 

Ry (m) The details of numbers, names and particulars of schemes/works 
/‘r marntatned by the EIC be supplied for the information of the Commuttee 

(५४) Whether action plan was prepared for the vear 1996-2000 ? Coptes of 
action plan be supplied to Committee 

(v) Whether monitoring cell was monitoring the progress of schemesfworks? 
What type of duties were assigned to momtoring cell and what was 15 
Justification? 

The Department seems to be advised पा comparing the internal audit system 
with austenity in retaining establishment The Department can go for restructunng of 
clerical staff and create an internal audit cell पा each distnict for basic formulations 
to avoid such colossal, unnecessary expenditures that were seen through the 
preceeding paras Austenty cannot be compared with efficiency Efficiency 1s of 
utmost importance, which needs internal audit because A G. office does only test 
checking A scheme be formulated by the Department to create internal audit, under 
int mat on to the Committee 

General observation regarding Para 41 5 (1) to 41 9 {n) 

The 500 Committee (A) of Public Accounts Commuittee in its meeting held on 
4 8-2006 scrutinized the replies to the above mentioned paras and made detailed 

Ny observations/raised various queries in regard to these paras and the proceedings of 
दी the said meeting were sent to the department on 13 9-2006 The Committee did not 

receive any reply to these observations/ queries till the drafting of the report and पा 
the absence of these replies the Committee could not orally examine the department 
tn regard to these paras, which 15 a further lapse on the part of the concerned
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departmental officers Therefore, the Committee recommends that the matter of not 
sending the replies to the observations/queries of the Sub-Committee may be looked 
Into by the Financial Commissioner and Principal Secretary to Govt Haryana, 
Irngation Department at his own level छापे responsibility of the concerned Officers in 
this regard may be fixed and suitable action may be taken against them and 2 
comphance report in this regard be sent to the Committee within 2 period of three 
months 

As regards to observations/recommendations of the Committee in respect of 
these paras, the same have been made on the basis of reply sent by the department 
to the Audit para and these have been included parawise which may be replied and 
action thereon be taken under intimation to the Committee within a period of one 
month 

[52] 45 Wasteful expendsture on construction of spiliway bays of New Ottu weir 

Two spillway bays constructed for New Ottu weir despite objection from Rajasthar 
Government had to be closed resulting in wasteful expenditure of Rs 3 84 crore 

The Central Water Commussion (CWC) after investigations designed (Apnil 1997) the 
structures for construction of Ottu weir across river Ghaggar near village Ottu in Sirsa District 
to replace the existing weir constructed 1n 1894 under Water Resources Consolidation Project 
(WRCP) funded with assistance from World Bank The new weir was designed for a flood 
discharge of 63 500 cusecs (against 20 000 cusecs existing) based on flood frequency of 
one In 50 years against requirement ए one in 25 years 85 per recommendations of Rashtnya 
Barh Ayog The eshmate for construction of new weir with 10 spill way bays of 16 metre span 
each was sanctioned (June 1999) for Rs 32 07 crore by the Chief Engineer Construction 
Unit ॥ (CE CU पा) Irngation Department Haryana without counter-venfication of the design 
with referrence to parameters laid down by Rashtriya Barh Ayog and National Policy The 
new wetr was to be constructed 300 metres downstream of the existing weir 

A meeting of Ghaggar Standing Committee was held पा July 1999 in which the Chief 
Engineer (CE) (North) Irrgation Department (ID) Hanumangarh Rajasthan expressed 
apprehension that increased discharging capacity would disturb the peak value of design 
discharge in Ghaggar river 0850) and that Rajasthan Government was not agreeable to the 
proposal of increased discharge capacity of new weir From Haryana side the meeting was 
attended by the Chief Engineer (Bhakhra) Imgation Department Haryana who 1s responsible 
for overall contiol on the running and maintenance of rivers and canals 

It was noticed during audit (January 2001) of Construction Division 1l Sirsa that the 
tenders for the work were invited and approved (October 1999) by the CE CU ॥ without giving 
cognizance to the apprehenston expressed by the CE 10 (II!) Rajasthan in the meeting of 
Ghaggar Standing Committee (27 उपाए 1999) and the work of construction of new weir was 
awarded (October 1999) to a firm of Ahemedabad by the Superintending Engineer Construction 
Circle SirsaforRs 28 53 crore againstwhich Rs 16 09 crore were paid (F ebruary 2001) for 
the work executed at site
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Meanwhile Bharatiya Kisan Sangh a registered society (Rajasthan) filed 8 wnt petition 
(4076 of 2000) in the High Court of Punjab and Haryana Chandigarh On the advice of court 
the meeting of Ghaggar Standing Committee was 908 held in May 2000 The Committee था 
Iine with the recommendations of Rashtriya Barh Ayog and Natonal Policy on flood protection 
embankments as well 85 drainages for agricultural areas recommended that weir should be 
designed for a flood frequency of one in 25 years Based on the recommendations by the 
Irmgation Department (Haryana) the Committee agreed to adopt a reduced figure of 45 903 
cusecs of new Oitu weir Accordingly it was finally decided by CWC to close two newly 
constructed spillway bays which were constructed at an expenditure of Rs 3 06 crore As of 
February 2001 Rs 0 78 crore were spent on closing of two spillway bays 

Thus designing of new ottu weir by CWC for a higher discharge capacity without 
taking cognizance of the apprehensions expressed by the Rajasthan Government and also 
without keeping abreast of the formulation of design by CWC resulted in wasteful expenditure 
of Rs 3 84 crore on construction and closing of two newly constructed spillway bays of the 
new weir 

The matter was referred to the Engineer-in Chief lIrmgation Department Haryana 
Chandigarh पा February 2001 No response was received from him The matter was referred 
to the Governmentin June 2001 but their reply had not been received (August 2001) 

The department in their wrnitten reply stated as under — " 
3 

The design discharge of 63604 cusecs for the New Ottu Weir correspending to 50 
years return flood was arrived by the Hydrology Directorate of Central Water Commission 
been on flood studies conducted by them and the same has been accordingly adopte for the 
aesign of the New Ottu Weir by the Design Directorate of Central Water Commission in 
accordance with the latest guidelines for the hydraulic design of barrages and werrs as laid 
down under para 5 of IS 6866 1989 (copy of the relevant extract 15 attached) and the 
construction drawings have also been 1ssued accordingly by the Central Water Commussion 

Admitted to the extent that पा the meeting of the Ghaggar sianding Committee held on 
27th July 1998 Chief Engineer (North) Irngation Department Hanumangarh (Rajasthan) has 
expressed apprehension that increased discharging capacity would disturb the peak value of 
design discharged i Ghaggar nver basin Infact the State of Haryana has no control over the 
floods discharge flowing into the State of Rajasthan through Ghaggar River because the Ottu 
Weir 15 simply a diversion werr with no flood control provisions it was felt that there was no 

need to get approval or consent of the adjoining States for the aforesaid work because it does 
not involve any interstate aspect Moreover the penod wing of Central Water Commission 
was fully aware 8001 the feeling of Rajasthan Govt before issuing reinstruction drawing of 
the New Ottu Wair 

Admitted to the extant that thetenders for the ए New Ottu Wair were invited and 
approved by the competent authonty Keeping पा view the approved construction drawing 
design by the design wing premier agency of design Irmgation structure 

The Department in its wnitten statement before the Hon ble High court of Punjab & 
Haryana has strongly defended the stand for construction of New Ottu Weir on the parameters 
approved by the CWC The representatives ए CWC being respondents also filed Jawab Dawa 
in वाह with the reply submitted by the Haryana Irnigation Department but it was further stated
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by the CWC that to avoid interstate complications an undertaking was being sought from 
the Govt of Haryana to the effect that they would abide by the decision of the 580 commuttee 
stating further that Issuance of construction design was being suspended till such time After 
hearing the arguments of the counsel for the petttioners as well as respondents the Hon 06 
court while decfining to grant any stay to the construction activities passed an intenm order 
that a meeting of the Ghaggar Standing Committee compnsing the representatives of Rajasthan 
as well as Haryana be held under the degis of Central Water Commussion within next 3 days 
and the decision of the committee be placed before the Court on next date of heaningre on 
29 52000 

In compliance 8 special meeting of the Ghaggar standing committee was held on 
24 5 2000 under the chairmanship of CWC After detailed discussions on the view point of the 
members the Committee finally decided to reduce the design flood discharge of the new 
Cttu Weir to 1300 cumecs (45903 cs) from 1800 cumesc (63560 ८5) being presently adopted 
with the representatives of Rajasthan dissenting with the proposal who objected to any 
discharge larger that 20000 cs The decision of the Ghaggar Standing Commuittee was placed 
before the Hon ble courton 29 5 2000 and the court disposed off the petition in terms of the 
decision of the Ghaggar Standing Committee By that time the Department had completed 
30% work atsite [n case Issuance of further construction drawings i1s not resumed immediately 
the construction activity at site 15 likely to stop completely within next 2 days leading to a lot 
of contractual problems बाएं other complications particularly in view of the fast approaching 
flood season The works executed and the foundation excavation will be burred in silt during 
the floods Considering all these facts the Department had no choice except to close two 
newly constructed spillway Rays involving an expenditure of Rs 1 94 crores for timely 
completion of the weir to avoid further losses and complications being economical 

From the above 1twould be seen that the department had fully watched the interest of 
State of Haryana and alleged wasteful expenditure cannot be attnibuted to the fault of individual 
but can only be termed as unfortunate 

During the course of oral examination, the Committee expressed its displeasure 
over the defay था submission of rephes to the queries of its Sub-Committee upon 
which the Financial Commissioner & Principal Secretary of the Department promised 
to fix the responsibility of the erring officers/officials within a penod of one week 

under intimation to the Commuttee But no such intimation was received till the drafting 
of the report 

The Committee desired to reconcile the reply vis a vis the Audit para with 
the A G, office आएं thereafter a compliance report be sent to the Committee within a 
period of three months 

[53] 4 6 Wastage of public funds on an unnecessary Iift imgation scheme 

An irrigation channel taken up for construction between two river belts passing within 
adistance of 2 kms without considering the problems of water logging resulted in wastage of 
public funds of Rs 2 12 crore 

To provide canal irrigation facilities to 11 610 acres of high level area with reverse slope 
in Ambala and Kurukshetra districts a project for the construction of Mansurpur Lift Irrigation
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Scheme with a length of 13 42 kms (RD 0 44000) was sanctioned by the Government In 
January 1994 for Rs 1 28 crore (revised (0 Rs 3 19 crore in September 1999) 

Being an irmgation channel 15 construction was required to be taken up from head to 
tail and the major pucca works viz Head Regulator Bndges Drainage crossing Pump Houses 
etc were to be constructed first to achieve the potential simultaneously This principle was not 
followed during construction After acquiring 66 135 acres of land (March 1999) for proposed 
channel the earthwork In the entire length in different reaches ॥ patches vas commenced 
(May 1999) first and Rs 25 58 lakh (49 percent of estimated provision or earth work} was 
spent on this till the onset of Monsoon 1999 The balance work was resumed by the contractors 
in November 1999 but the land owners did not allow them to execute the work They represented 
(December 1999) to the Chief Minister against the construction of proposed channel being not 
useful for the people of the area 85 

(0 the channel was being constructed between two river 0815 passing at a distance 
of 2 kms which brought floeds dunng rainy seasons After construction the 
water logging problem was likely to increase due to blockage of flood water and 
good agncultural land would be ruined 

(n)  total land of this area was being Irmgated by tubewells and 

(w)  the channel was being got constructed for a personal farm of the Member of 
Legislative Assembly (MLA) of the area 

The Chief Minister ordered to stop the work immediately (25 December 1999) Accordingly 
the ऋण was stopped (January 2000) and the Government finally dropped he scheme 
{February 2001) 

Audit (June 2000) of SYL Water Services Division Ambala revealed that Rs 2 12 crore 
(acquisttion of land Rs 1 36 crore earth work and miscellaneous expenditure Rs 26 75 fakh 
advance payments to HSMITC Rs 40 00 lakh HSEB Rs 4 75lakh and PWDB&RRs 4 75 
lakh) upto September 2000 was spent on this scheme as of May 2001 No action to dispose 
of the land and recover the advance payments made 10 various departments had been taken 
as of May 2001 

Thus construction of the channel without consideration of the problems ए water 
loggtng and decision to drop the scheme resuited In Infructuous expenditure of Rs 0 27 crore 
bestdes blocking of funds to the extent of Rs 1 85 crore 

The matter was referred to the Engineer-in Chief PWD Imigation Branch Haryana 
Chandigarh पा July 2000 September 2000 and January 2001 The matter was forwarded (Apnl 
2001) to the Financial Commisstoner and Secretary (FC&S) to the Government Irrgation 
Department However no reply was receved from the FC&S (August 2001) 

The department था their written reply stated as under — 

The principle of starting the construction work from head to tail was nghtly 
followed However construction of pucca works take much more time than other 
works due to constraints of space The scheme was being funded by NABARD 
under RIDE 1 and as such was time bound 

There 1s no waterlogged area पा Ambala District The existing tubewells installed 

in the area are deep tubewells and there 1s no shallow tubewell Thus there Is 10
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possibility of water logging rather it will 98 beneficial in recharging the ground 
water with sweet water There will be no blockade in free flow of flood water 

The scheme was prepared to provide canal irrigation facilities to 26 No villages 
with about 1600 No beneficiaries against the payment made to HSMITC the 
pumps have been fabricated received and utilised on the schemes requiring 
similar equipment Since HSEB & PWD B&R have not carnied out any work and 
as such the advance payment of Rs 4 75 lacs so made to HSEB will be adjusted 
against other bills PWD B&R have been approached to refund the amount 

Before execution of the work of this scheme all aspects were considered by 
the State Technical Committee पा detail and there 15 no techntcal flow in the 
project 

The Department had to stop further execution of work on this scheme as per 
deciston given by the competent authority on the representation given by some 
of the land owners before the Hon ble CM Haryana during Sarkar Ap Ke Dwar 
Karya Karam 

During the course of oral examination, the Committee desired the department 
to send the concemed file to the Committee for examenation, which was produced 
before the Committee The Committee did not find the full facts on the file आएं it 
seems that orders to wind up the scheme were passed without obtaining approval of 
the competent authority Moreover, the file was silent about the utiisation of funds 
earmarked for the scheme Therefore, the Committee desired the Financial 
Commissioner & Princ.pal Secretary ६० examine the matter at his personal level and 
report back to the Committee within 8 perrod of three months 

[54] 47 Wasteful expenditure on construction of imgation channels 

Rs 1 83 crore was wasted on construction repair and renovation of Chhapar Minor 
System as the capacity of feeder channels were not increased and consequenuy there was 
no water to carry through these channels 

Alft Imgation project (Chhapar Minor and its off takes viz Jhully Sub Minor and Chhapar 
Sub Minor under Western Yamuna Canal System ) constructed during 1986-87 at a cost of 
Rs 86 56 [akh was non functional ever since its construction due to less discharge of water 
and reduction in the capacity of Iift pumps The project aimed (0 increase the imgation potential 
of Cultivable Command Area (CCA) of 7 195 acres However the channels were damaged 
filed with blown sand and heavy jungle growth With 8 view 10 make these channels 
operafional the department spent Rs 96 06 lakh on repair and renovation of these channels 
during 1996-97 against four estmates sanctioned by the Chief Engineer/Additional Engineer 
in Chief (February 1996 December 1996 and March 1997) However neither any provision 
was made for raising of feeder channels to ensure additional discharge of water nor the 
reasons for the non-functioning of the sysfem were discussed व these esttmates 

Ascrutiny (September 1998) of gauge registers revealed that even after the repairs and 
renovation in 1996 97 the channels could not run upto छिप for want of sufficient water The 
Executive Engineer (EE) Water Services Division Bhiwani admitted the facts and stated 



R, 
87 

(March 2000) that after internal clearance and renovation the Chhapar Mmnor upto RD 14550 
and Chhapar Sub Mmor from RD 010 tail could only run on the available water whereas the 
remaining part of Chhapar Minor beyond RD 14550 to 26000 (tail) and Jhully Sub Minor were 
not functioning for want of sufficient water 

It was only on Chhapar Mmor RD 0 14550 that a small area of 67 acres was irrigated 
dunng 1897-2000 which was less than even one per centof 7 195 acres of CCA envisaged for 
imgation under the project The EE Construction Division | Bhiwani intimated (September 
2000 and February 2001) that the syster was not fully functional and \.as being joined with 
Bhakra Canal System The work of constructing three pump houses was in progress 

Thus the expenditure of Rs 1 83 crore (Rs 86 56 lakh on original construction and 
Rs 96 06 lakh on repairs and renovation) incurred on the project upto 1996 97 without arranging 
sufficient water by raising the capacity of feeder channels was 8 waste 

The matter was referred to the Government in March 2001 therr reply had not been 
recewved (August 2001) 

The Department in thetr written reply stated as under — 

The project Chhapar Minor system was constructed durng 1986 after its approval 
from Haryana Govt for increanng Irmgation Petential पा the Culturable Command 
Area of 7 195 Acres in Bhiwani District being sandy area taking into consideration 
that extra supply of water would be available from Ravi Beas in hght of decision of 
the Eradi Commission But due to Inter-state dispute neither the extra supplies 
were received nor the funds for completion of this scheme could be provided due 
heavy constraints of funds 

In fact this whole 1ssue has to pe looked rrom the angle of creaung an IFrastructure 
In an economically Backward Area The Lift Canal System 15 not infracture an 
economically efficient if examined on the torch stone of economié benefits 
Thus Imgation efficiency achieved on this system s low however social objective 
for filling ponds and meeting cattle requirements have atieast been achieved to 
some extent 

On receipt of funds under NABARD Schemes the damaged lining was got 
repaired and banks were strengthened by incurrning extra expendsture of 
Rs 96 06 lacs durning 1996 97 But during initial running the canal system of 
Jhully Sub Minor and Chhapar Minor breached in down stream RD 14500 and 
tall portion being sandy area Now this portion 1s filled with blown upsand SE 
Const Circle Rohtak have been asked to enquire into the cases of breaches 
for fixing responsibility 

During the course of oral examination, the Committee desired the department 
to send the full details of the amount spent on renovation/reparr of Chhapar Minor 
from 1996 97 by the Department But no such information was received from the 
department घी the drafting of the report Therefore, the Committee desired that the 
same may be sent to the Committee within a period of three months 
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PUBLIC HEALTH DEPARTMENT 

[55) 42 Drinkung Water 

Highlights 

Management and implementation of various water supply programmes to provide safe 
dnnking water in rural and urban areas were (neffective During the first two years of the Ninth 
Plan (1898-2003) 1087 problem villages having less than 40 litres per capita water supply per 
day (200) were proposed to be upgraded But during these vears onlv 595 problem villages 
could be provided 40 1000 of water By January 2001 another 3 335 villages became deficient 
in water availabiity Due to poor quality of water 160 deaths occurred dunng 1997-2000 
Monitoring the implementation of works by the State Sanitary Board was not effective leading 
to huge cost escalation 

Accelerated rural water supply programme 

424 (1) (A)Fimnancial outlay and expenditure 

Year wise position of Budget provision funds’ placed at the disposal of the Board and 
funds released to the executing agencies urder MNP/ARWSP/DDP and expenditure were as 
follows 

year Budget Provision Funds released by Expenditure Excess+/ 
GOl हा case of Savings 

ARWSP/DDPtothe 
Board and by the 

Board to the Public 
Health Department 

MNP ARWSP/ MNP ARWSP/ MNP ARWSP/ MNP ARWSP/ 
DDP DDP DDP DDP 

(Rupees In crore} 

1997 98 36 81 32 59 3384 3233 36 49 3628 285 395 

1998 98 3810 3477 29 87 3477 3188 3248 202 ()2 29 

1999-2000 3196 38 58 3017 38 57 4312 3813 12 95 ()044 

2000 2001 4170 18 99 4170 18 99 61 81 4071 20 11 2172 

Total 14857 12493 13558 124 66 173 31 147 60 3773 22 94 

Grand Tofal 273 50 260 24 320 91 6067 

The excess expenditure of Rs 60 67 crore under Rural Water Supply was met by 
diverting funds from Urban Water Supply and by levy of departmental charges by treating all 
the works as deposit works etc 

(B) Manipufation in accounts 

(@ The Board sanctioned funds for water suppily schemes under 
he head 4215-Capital Outlay on Water and Sanitation The entire funds were 
being drawn by the Engineer in Chief and placed under the head 8443 Cvil 
Deposits By keeping these funds under Deposits the unspent funds could 06 
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carned forward to next year and led to incorrect exhibition of expenditure पा the 
accounts and factlitate levy of departmental charges from these funds 

(b) During 1997 98 aganst the budget provision of Rs 13 05 crore for maintenance 
works Rs 14 21 crore were spentin all the 41 divisions The excess expenditure 
of Rs 1 16 crore was met by iregularly diverting funds from capital works under 
Major Head 4215 without approval of State Legislature 

The Department पा thetr written reply stated as under — 

There are vanation in the expenditure figures and budget provisions as intmated 
byA G The correct figures are 85 under — 

Year Fund released Expenditure 
MNP ARWSP/DDP MNP ARWSP/DDP 

1997 98 3346 29 67 2132 3057 

1998 99 35 60 3162 2510 3090 

1999 2000 3097 3997 3T 77 46 42 

2000 01 36 50 28 40 58 69 38 11 

Total 136 53 129 66 142 88 146 00 

G Total 266 19 crores 288 88 crores 

The copies of audited figures duly verified by Accountant General Haryana for 
the year 1997-98 1998 99 1999 2000 and 2000 01 have already been sent to 
Govt of India 

(1) The excess expenditure isonly Rs 22 69 crore ( 8 5%) पा place of Rs 60 67 
crore pointed by A G Haryana which 15 nominal The actual reasons for excess 
expenditure over funds released during this penod are 85 under — 

() Levying of 7% PWD charges on the works 

(0). Levying of 3% storage charges on the material issued from reserve stock 

(0) For achieving physical targets expenditure in excess of Budget provision 
has to be incurred on some of schemes for their completion 

During the course of oral examination, the Committee desired the department 
to hold a meeting with the representatives of the Accountant General and Finance 
Department to find out the solution of the problem of lapse of funds and the Commuttee 
may be informed accordingly within a period of three months But no intimation पा 
this regard was received till the drafting of the report 

[56] 4 29 Execution of works 

(1) Water supply schemes implemented without ensuring availability of water 

During Apnl 1887 and May 1994 to June 1997 the following six canal based water 
supply schemes were undertaken पा 4 districts by Divisional Officers without ensuring
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availability of water from Irngation Department 85 shown below 

Sr Name of Scheme Estimated 
No Cost 

(Rupees in lakh) 

Expend 
ture 

Status of raw water 

1 Palhawas Group of  (2) 119 41 for 

16 willages 40 Ipcd 
(Rewar!) (b) 100 50 for 

70 lpcd 

2 Bhankn Group of 120 37 

10 villages 
{(Narnaul) 

3 Nangal Dargu Group 12510 
of 6 villages (Namaul) 

4 Shenothpur Group of 103 00 
l4villages(Narnaul) 

5 Prowiding water 28 99 
supply scheme to 

village Mahara 
(Sonepat) 

6 Providing canal 50 16 
based water supply 
to Serta Group of 
3 villages 

171 68 

64 75 

98 12 

24 24 

8 56 

The scheme did not function as construe 
tion of Rattanthal link channel was not 
taken up by the Irmngation Department 

The Executrve Engineer PH Division Narnaut 

stated that raw water was not available even 
upstream pump house at RD 2836 Km of 

Dochana Minor when outlet 15 located at 4 9 
Km downstream of pump house No ॥ at RD 
4996 Km 

The Executve Engineer Public Health Division 
Narnaul stated (December 2000) that raw 
water was available 9 9 Km from water work 
outlet located at RD 2 9 Km of Alipur Minor 

The Executive Engineer शिव Division Narnaul 

stated that water works at Bhungrka 
constructed at 8 cost of Rs 24 24 {akh 
could not be commissioned as the raw 
water 15 not available at pump house No 5 
of Nolpur Distributary at RD 17 9 Km 

The Executive Engineer Imgation Department 
showed वाई inability (July 1998) to sanction 
the outlet at Sardhana Minor being the outlet 
at tail end and adwvised for applying for outlet 

connection afresh from Delht Branch As an 
alternative water was being supplied through 

shallow tubewell 

The scheme was completed (1990 91) at a 
cost of Rs 54 12 lakh The Executive 

Engineer PH Diviston Kaithal inspected the 

water works (February 1993) and found that 

e level of the mlet channel did rot have 

brisk flow of raw water from the canal even 

when canal was running पा 5 full capacity 

The scheme could not be made funchional 
The water was being supplied to the villagers 
through a shallow tubewel!l instalied {(March 
1997) at a cost of Rs 4 01 lakh The Executive 
Engineer stated (March 2001) that the scheme 

functioned properly on canal water upto 
November 1995 and thereafter resulted into 
fallure due 10 excess drawal of canal water 

on upstream reaches of cutlet The reply of 
the Executive Engineer 15 not tenable पा view 

of his findings during inspection 

The schemes could not be commissioned as of March 2001 due to non availability of 
raw water and the expenditure of Rs 4 21 crore on construction of schemes became unfruitful 

i
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The Department in their written reply stated 85 under — 

Present position of six No schemes 15 as under — 
1 

The canal based water supply scheme of Palawas group of villages 15 functioning 
properly as raw water has been made avattable in Rattanthal link channel 

The scheme has been prepared after receipt of proper consent from !rrigation 
Department for supply of raw water However sufficient raw water 15 not being 
arranged by Irngation Department Drinking water supply 10 these villages 15 
being provided by installing tubewells in these villages 

The scheme has been prepared after receipt of proper consent from Irrigation 
Department for supply of raw water However sufficient raw water has 1101 been 
arranged by Irngation Branch after the completion of the scheme Dninking water 
supply to these villages 15 being provided by nstalling tubewells 

The scheme has been prepared after receipt of proper consent from Irrigation 
Department for supply of raw water But sufficient raw water was not arranged by 
Irngation Branch at the time of commussioning 

The construction of water supply scheme Mahara was started in 12/86 

This scheme was based on canal water which was to be taken from Sardana 
Minor At the time of construction of water works there was sufficient Raw water 
avallable at Sardana Minor The work was completed पा 4/94 except finishing 
work Inview of the sufficient Raw water in Sardana Minor the Imgation Department 
approved the outlet in Sardana Minor for water Supply Scheme Mahara But 
later on due to shortage of water in Sardana minor there 15 acute shortage of 
raw water availability at water works Mahara Therefore to meet the requirement 
ofdrinking water in villages 2 No shallow tubewells have been installed (one in 
water works premises and 2nd पा the village) 

At present water supply पा village Mahara Is satisfactory and there i1s no complaint 
from any quarter 

9 The estimate for providing water supply scheme to Serta group of 2 No villages 
I e Serta and Farsh Majra amounting to Rs 19 59 lacs was approved in 1987 
The scheme was on canal and the source of raw water was from Khanor Minor 
The work of construction of water works at Serta was taken up ॥ 1988 The 
Irngation Department provided the outlet connection for village Serta from Katthal 
Sub Minor instead of Khanon Minor on the plea that water will be available from 
Kaithal Sub Minor The construction of water works was completed in 1991 
During floods of 1993 there was damage to Kaithal Sub Minor along with inlet 
channel and due to silting in sub minor the Irngation Department used to release 
raw water ॥1 open channel by heading up at the outlet so as to fill the S&S tank 
This process continued upto 1996 afterwhich there was acute raw water shortage 
As an Interm arrangement shallow tubewells were installed Thereafter the 
raw water was taken from the khanor Minor and the scheme has been made 
functional at 40 Ipcd in year 2003
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During the course of oral examination, the departmental representative assured 
the Commuttee that in regard to schemes at Sr No 210 4 they will write to the Irngation 
Department to find out why they have given पा writing and made commitment when 
they are not ॥1 3 position to supply the water and ask them to fix up the responsibility 
पा this regard and follow guidelines so that पा future these types of mistakes should 
not occur again It was also promised to report back to the Committee 11 this regard 

As regards schemes at Sr No 6, the Committee desired the department to follow 
the relevant guidelines The department promised to look into the matter again and 
consult the Irngation Department The Commuttee desired that if there 1s any damage 
to the scheme, responsibility of the concerned officer be fixed The Department 
agreed to do so 

The Committee desired to know about the monitoring of projects by the 
monitoring cell 

The Committee recommends that the system of distribution of dninking water 
be strengthened and time bound programme for providing drinking water by fixing 
targets may be chalked out and failure to achieve the targets may be viewed seriously 
and responsibility of the concerned officers may be fixed A compliance report ॥ा 
this regard may be submitted to the Committee within a period of three months 

[5714 210 Water qualty and testing 

1)) Non setting up of water testing laboratories 

The Board approved a scheme for sefting up of five district level water testing laboratories 
11 June 1998 for Rs 20 00 lakh Test-check revealed that though in Public Health Division 
Kurukshetra work of construction of building was completed (March 2000} at a cost of Rs 2 68 
fakh apparatus and equipment for laboratory had not been purchased and the building was 
being used 85 an office building The Government (without prior approval of the GOI) decided 
(September 1999) to have one water testing laboratory for two to three adjoining districts 
nstead for one laboratory for each distnct Though funds were given by the GOI for apparatus 
and equipment at Kurukshetra but the Engineer in Chief instructed that the funds may be 
used for strengthening of existing laboratory at Karnal 

While laboratory at Fatehabad came into operation no steps were taken as of March 
2001 for construction of laboratones at Kaithal Jhayjar and Panchkula even though sufficient 
funds were avallable 

The department in their wntten reply stated 85 under — 

The Govt of Indra sanctioned distnict level labbratones पा the State in a phased 
manner When building for laboratory at Kurukshetra was in progress | was 
thought advisable that laboratories at all distnct headquarters were not required 

and about & 6 laboratones could cater to the requirement of the other distnicts
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Accordingly Engineer in Chiefvide No 14360 61 dated 21 9 1999 decided that 
the funds meant for water testing lab at Kurukshetra should be utilized for 
strengthening the existing lab at Karnal But by the time this decision was 
received the construction of the building was neanng completion and abandoning 
of its completion at that stage would have resulted पा greater loss to Govt 
exchequer However subsequently due to great emphasis laid by Govt of India 
on water quality it was decided to have laboratories at all district headquarters 
Atpresent the laboratory at Kurukshetra is functioning पा another office building 

Regarding other laboratones at Kaithal Jhayjar and Panchkula (Kalka) the same 
are 850 functional 

During the course of oral examination, the Committee desired the department 
to send the information as under 

) the year पा which the Government of India sanctioned the District level 
laboratories, district wise, 

(m)  the names of the officers who did not take action to set up the water 
testing laboratories as per the sanction of the Government of India and 
did not take care of the funds, and 

(m) the reasons/circumstances for not taking the action to setup the laboratones 
as per the sanction of Government of India 

The Committee desired that the above information may be supphlied within a 
penod of one month 

[581 4216 Information education and communication (IEC) 

The GO! sanctioned the project for Information Education and Communication {IEC) for 
districts of Ambala Panchkula and Hisar at था estmated cost of Rs 92 30 lakh on 50 50 
sharing basis The GOl released Rs 23 08 lakh up to March 1996 

As per guidehnes of the GOI a consultant was to be appointed for co-ordinating the 
varnous activities at State level 

The consultant was appointed by the State Government However the State level 
co ordinating agencies as well 85 distnct level co ordinating agencies could not be fixed The 
consultant resigned after 8 pericd of 9 months Consultant was paid salary of Rs 1 lakh during 
this period No activity was carried out under this project 

The department in their written reply stated as under — 

The Government of India sanctioned an IEC Project for the districts of Ambala 
Panchkula and Hisar at a cost of Rs 92 32 lacs on 50 50 sharing 08515 and a 
sum of Rs 23 08 lacs was released by Government of India As per guideiines 
of Government of India a Consultant was to be appointed in Head Office for
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coordinating various activites A Consultant was appointed but he resigned after 
a period of 8-10 months and 8 salary of Rs 1 00 lac was paid to him during this 
penod The consultant was required to appoint State Coordinating Agency 85 
well 85 District level Coordinating Agency for Ambala Panchkula and Hisar 
However no fruitful work was done by the Consultant Thereafter the State 
Government was requested to appoint Shn M L Sachdeva retired Deputy 
Secretary Development & Panchayat Department Haryana as Consultant but 
this proposal was not accepted This concept has now been changed by 
Government of India Government ए india has released a sum of Rs 127 lacs 

for IECHRD activates and proposed to conducttraining programmes Workshops 
during 2006-07 

During the course of oral examnation, the Committee desired to know whether 
the amount was surrendered to the Government of India or it was utilized somewhere 
else by the न nance Depa~*mert The Comr ६99 desired the Firarce Depa-tment ‘o 
send the information within थे period of one month 

[59]48 Huge payments made for unexecuted items ए work 

By making inflated provisions of electric cables पा the estimates the department made 
excess payment of Rs 1 21 crore by not restricting payments for quantities actually supolied 
and used on the work 

Yamuna Action Plan (YAP) Project provided for construction of Six sewerage treatment 
plants (STPs) in four towns The work of construction erection and commissioning of STPs 
(estimated cost Rs 68 87 crore) was allotted (May 1996) to different agencies on lump sum 
contract basis for Rs 51 05 crore Detalled Project Reports (DPRs) of 6 STPs on the 08515 
of which detalled notice inviting tenders were prepared contamed a provision of 46 137 metres 
of electrical cables of vanous sizes with an estimated cost of Rs 1 18 crore against which 
tendered cost worked to Rs 1 80 crore 

Itwas noticed during audit (January 1999 to March 1999 and subsequent checking of 
bills) that against the provisions of 46 137 metres of electnical cable only 13 579 metres 
cable was actually embedded by different agencies The Divisional Officer was required to 
check the actual quantities before payment However these agencies were paid Rs 1 74 
crore (May 1996 and March 2001) by the Executive Engineers Public Health Divisions 
Yamunanagar Faridabad and Panipat for the total estrmated quantity at the approved rate of 
lump sum contract though only Rs 0 53 crore was due to these agencies for the quantities 
actually executed by them As a result Rs 121 crore was 9810 in excess (worked out 
proportionately) for 32558 metres cable which were not actually supplied or embedded by the 
agencies 

Outof six STPs five were commissioned in March 1999 to November 1899 and were 
working satisfactory These STPs had a total cable length of 12 256 metres as against the 
provision of 41 937 metres This indicated that the estimates for the provision of cables were 
highly inflated as only 29 43 per cent of estimated quantites of cables were actually embedded 
at sites as shown below 

y
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Name of STP Quantity of Quantity of Percentage of Estmated  Tendered cost 
cables as per cables 85 quantity actually cost of of cables as per 
DPR aclually execuied to cables as  agreement 

used quantity as per per DPR 

DFR 

{In metre) (Rupees (1 lakhs) 

25mid STP 5895 1857 3150 1500 2307 
Yamunanagar 

10mid STP 4 200 1323 31 50 10 01 1362 

Yamunanagar 

4010 STP Kamal 7 855 2 588 32 95 20 00 31 22 

45mid STP 9 650 3150 3265 25 00 3785 
Faridabad Zone 1 

50 mld STP 11 665 3496 2597 30 00 45 46 
Farnidabad 2णाह॥॥| 

35mld STP 6872 1165 16 95 17 50 28 58 
Panipat Zone | 

Total 46 137 13 679 2943 1107 51 179 80 

The excess payments were facllitated due to inflated provision of 32 558 metres of 
cable by the departmental officers Tlie contractual agencies that did the jobs intimated (June 
1997 - May 1999) actual quantities of electric cables supplied and embedded at sites but the 
Executive Engineers did not restnict the payments for actual quantities while releasing running/ 
final payments subsequently dunng June 2000 to March 2001 The gross fallure of Divisional 
Officers to restrict the payment to actual supply caused a loss of Rs 121 crore to the 
Government The possibility of malafide in such excess payments cannot be ruled out and the 
case therefore calls for investigation to fix responsibihty for the avoidable overpayment 

The matter was referred to the Governmentin June 2000 and again in June 2001 their 
reply had not been received (August 2001) 

The department पा their written reply stated as under — 

The work of construction erection & commussioning of Sewage Treatment plants 
was allotted to vanous firms on lump sum contract 08515 and not on item rate 
basis The contract agreements provide that the firm was to execute Civil 

Mechanical and Electrical works including the supply and laying of cable as a 
Job which means that the length of the cable was no criteria as the cable was 

to be laid as per the approved drawings of various Electrical and Mechanical 
mstallations Since the Detail Project Reportis neither थे part of approved DNIT 

nor of the contract agreement therefore the length ofthe cable and other items 
mentioned in the Detall Project Report has not relevance with the work allotted 
to the agencies as the cable has to be supplied and laid as per requirement and 
provision of the approved drawing 

It 1s reiterated that the work was awarded on lump sum basis so the amount 

shown against various items of the job (including electrical cable) 15 पा fact the 
breakup of total lump sum cost of full contract given & approved by the competern
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authonty only to facilitate the payments to the agencies during stages of 
execution 

As the agency has supplied and embedded the cable as per approved fayout plan of cable and completed the job of electrical and mechamical installation as 
per condition of the contract agreement so no excess payment as pointed out 
by the audit has been made to the agency 

In view of the position as explained above para may please be settled 
During the course of oral exanuination the Commuittee desired the department to review the matter in consultation with the A G, Office and send a revised reply within a period of one month 

[60]14 98 Unfruitful expenditure on sewerage scheme 

Rs 98 24 [akh spent on sewerage facilities at Hisar rendered unfruitful due to non construction of main sewer line and disposal work 

A scheme of providing sewerage 10 Hisar town (7th instalment) to extend the already laid sewer in southern part of Hisar town as these were creattng nuisance to adjoining area of Mini Secretariat Housing Complex Borstal Jail was under operation since 1985 As part of this scheme bnick circular sewerina length of 4000 rft (0 to 4000 rft ) was executed during 1985 2001 at a cost Rs 34 61 lakh and internal sewer in newly developed areawas laid at a costof Rs 63 63 lakh (against the proviston of Rs 43 60 lakh in the estmate) withoutapproval of detalled estimate Though Rs 98 24 lakh were spent up to May 2001 the balance work of outfall sewer viz brick circular sewer from RD 4000 1 0000 and disposal work was yet to be taken up As aresult the partially constructed sewerage scheme was lying non functional The purpose of the scheme was thus not achieved in all these years 

The Engineer in-Chief (EIC) stated (May 2000) that expendtture already incurred on work had already exceeded the estimated cost and area upto RD 10000 from U pomt had 
been developed Trunk sewer had (0 be extended 10 open area and revised estimate was 
being prepared to avoid the habitated area Sewer Ine laid between RD 0 and RD 4000 would be utilsed on approval of revised estimates On turther enquiry (March and April 2001) the Executive Engineer PH Division| Hisar stated {March and May 2001) that the sewer already laid from RD 0 to 4000 was being used for disposal of waste water of Borstal Jall and the 
sewerage water at the other end of the laid portion was being pumped out and spread पा the adjoining area by installing temporary pump at the last manhole 85 and when required 

The reply was not tenable since disposal of waste water of Borstal Jail was not part of 
the scheme and the division could not produce any evidence for this claim Besides the area 
had already developed as a residential colony and the disposal at last manhole (the point 
upto which the main sewer line was laid) was not possible In fact this was the main reason 
due to which trunk sewerage was being planned by the department The contradictory 
statements of the department were therefore not reliable 

Thus sewerage scheme without disposal works and carrier sewer fine was practically lying non functional even after an expenditure of Rs 88 24 lakh during 1985-2001 

L
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The matter was referred (0 the Government in June 2001 their reply had not been 
received (August 2001) 

The department पा their written reply stated 85 under — 

The scheme Prov Sew Scheme Hisar {7th installment) was administratively 
approved by the S § Board Haryana vide Res No 14 dated 1 2 1985 for था 
estimated cost of Rs 88 35 lacs with the following provisions 

1 Const of 36 /0 brick circular sewer 10000 rft from point U to proposed site 
of (disposal work beyond village Gangwa on Rajgarh road Hisar 

Construction of disposal work 

Internal sewer In various newly developed area oftown 1 e 

() Patel Nagar Gandhi Nagar 8 Marla colony and Mahalia Raj Putana 

() Tibba Dana Sher Dhani Kishan Datt Ki Thakra Chamrran behind Sohna 
Cinema and Balmiki Basti 

Accordingly the work of construction of brick crrcular sewer from RD 0-4000 
was got constructed with the cost of Rs 34 61 lacs and internal sewer ॥ the 
following area of the Hisar 85 proposed पा the sanctioned estimate was got 
constructed with the cost of Rs 63 63 lacs 

1 Patel Nagar Gandhi Nagar 8 Marla Colony बाएं Mohalla Raj Putana 

2 Tibba Dana Sher Dhfiafim Kishan Datt K1 Thakra Chamrran behind 50018 

Cinema and Balmiki Bash 

Area of Patel Nagar Gandhi Nagar & 8 Marla colony and Mohalla Raj Putana 
exist in the Northern part of Balsmand Disty which cross in the Southern part 
of Hisar town and internal sewer kne of these areas was connected with the 
disposal of Mini Sectt Hisar at the time of laying the internal sewer and internal 
sewer system of these areas 15 running smoothly since its construction and are 

functional 

Simtlarly area of Tibba Dana Sher Dhani Kishan Datt Ki Thakra Chamrran 
behind Sohna Cinema and Balmiki Basti exist in the Northern part of Hisar town 
and internal sewer line of these areas was connected with the main disposal of 
Hisar town and internal sewerage system of these areas 15 running smoothly 

stnce ॥5 construction and are functional 

As such expenditure amounting to Rs 63 63 1805 incurred on internal sewer 
cannot be treated 85 unfruitful as the internal sewer was connected with the 
existing disposal of the area in which internal sewer was laid 

Itis submitted that an expenditure amounting to Rs 34 61 905 was mcurred on 
the work of construction of bnick circular sewer from RD 0-4000 and this sewer 
line was to be connected with the new disposal which was proposed to be 
constructed aganst this estimate but this disposal could not 08 got constructed 
at that time due to shortage of funds It s further submitted that the sewerline 
from RD 0-4000 1s under use as the sewerage system laid was put into use by 

P
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instaling a temparary pumping set and sewer line of this area 15 used by the 
inhabitants of this area As such the expenditure amounting to Rs 34 61 lacs 
incurred on 36 brick circular sewer can also not be treated as unfruitful as this 
sewer line 1s also running smoothly since ॥5 construction 

it 1s also brought to your notice that the estimate for further extension/execution 
of sewer system from existing point at RD-4000 to RD-15450 alongwith provision 

for construction of disposal work amounting to Rs 551 00 lacs Is under process 

so that the existing sewer could be extended and put into use as per planning 

In view of above It 15 clear that internal sewer lines constructed with the cost of 
Rs 63 63 lacs and 36 brick sewer line constructed with the cost of Rs 34 61 

lacs 15 being fully utiized and are functional Hence it 1s requested that para 

may kindly be settled please 

During the course of oral examination, the Commuttee desired the Financial 

Cornmussioner and Principal Secretary to look into the matter at his own level आएं to 

fix responsibility of the delinquent officers whose lapse resulted पाए unfruitful 

expenditure and the Commuttee be informed पा this regard 

[61] 410 Acqusition of land in excess of requirement 

Acquisition of excess land on different design criteria and inflated population figures 

led to blocking of funds of Rs 78 01 lakh since 1996 

Public Health Department (PHD) acquired (during 1994 1996) 38 acre 6 kanal of land 

atacost of Rs 2 12 crore for Sewerage Treatment Plant (STP) of 71 mld as per expenditure 

sanchon issued by the GOI (January 1995) in connection with project for pollution abatement 

of Gurgaon town under Yamuna Action Plan This included 3 acre 6 kana' ए land for setting 

up office laboratories and staff quarters leaving 35 acre of land for STP of 71 mid 

However PHD constructed STP लि 30 mid capacity considerning that population 

projection will be lower than that anticipated earlier and a proposal for addittonal capacity of 

12 mid was inciuded in the second phase total requirement of land for STP of 42 mid capacity 

worked out to 20 acre 6 kana! Thus 14 acre 2 kanal of land worth Rs 78 01 lakh was 

acquired पा excess 

The Executive Engineer (EE) PH Division-l Sonipat stated (October 1998 and 

July 1999) that the fand was acquired for ultmate design of STP of 146 mld capacity for 

prospective population of 10 lakh by 2001 He also stated that excess land could not be 

released as It was not possible 10 easily get the money back from them Further if land 15 

released to some of the owners other land owners may move the court The reply was not 

tenable 85 the STP was approved on design criteria for next 5 years 1 e upto 1998 and not 

upto 2001 Moreover Land Acquisition Manual also provides for restoration of surplus land to 

persons 

The EE PH Division Gurgaon to whom the work was transferred after completion 

stated {May 2001) that surplus land 15 at present being utiised for afforestation and balance 

land will be utilised for future expansion The reply was not acceptable as there was no such 

provision In the Detalled Project Report and for future extension of the STP land was to be 

acquired 85 and when required at a later stage as sufficient land was available adjacent to the 

present site
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Thus acqursttion of huge amountof extra land based on inflated projection of population 

figures and failure to restore surplus land to the orniginal owners resulted पा blocking of 

Rs 78 01 lakh since 1996 

The matter was referred to the Government in June 1999 and June 2001 therr reply had 

not been received (August 2001) 

The department in their written reply stated as under — 

The 30 MLD STP at Gurgaon was constructed in the 1st phase of Yamuna 

Action Plan for the population of year 1988 The Sewage Treatment Plants as 

per the Manual on Sewerage and Sewage Treatment are constructed for the 

prospective population of 30 years But the STPs under Yamuna Action Plan 

Phase-1 were constructed for a prospective population of § years only due to 

financial constraints Only 19 acres land was sufficient for the construction of 30 

MLD STP but since the STP was to be augmented for the future population of 

30 years In next phase of YamunaAction Plan and 85 such 38 Acres 6 Kanal of 

tand (more than required area of 19 acre) was acquired for accommedating this 

augmentation as otherwise the fand would not have been available वा the time 

of augmentation due to rapid urbanization of the town 

The land (38 Acres 6 Kanal) was acquired aganst an estimate approved by 

Government of India for Rs 207 90 lacs during 1994 1995 keeping in view of the 

future augmentation as such there 15110 financial ambiguity 1n this 

It 1s further added that the augmentation of STP 1s being taken under Yamuna 

Action Plan Phase 1 forwhich the work of preparation of Detatl Project Repaort 

has already started The land which was acquired dunng 1995 for augmentation 

will be utilized now as otherwise 1 would have costed many times more than the 

previous cost of acquisttion | acquired now 

in view of this 1t 15 apparent that there 15 no blockage of funds and therefore 

requested that the Para may be settled 

During the course of oral examination the Financtal Commissioner and 

Principal Secretary sought time to review the reply given by the department to which 

the Committee agreed and desired that the same may be intimated to the Committee 

[62] 4 11 Avoidable payment of interest on transfer of land 

Delay in payment of land by Executive Engineer Public Health Dmision Ambala resulted 

in avoidable payment of interest of Rs 14 57 1akh 

Augmentation of water supply scheme for Ambala Sadar was administratively approved 

(Aprl 1999) by the State Sanitary Board for Rs 15 crore (including 8 provision of Rs 2 08 crore 

for land) against which Rs 4 crore were provided by the Government of India (901) under
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additional Central assistance for Basic Minimum Services (BMS) sector of Urban Water Supply during Apnl 1999 

For construction of water works for canal based water supply scheme 35 acre of land on Ghastipur road acquired by Haryana Urban Development Authority (HUDA) and allocated to Haryana State Agricultural Marketing Board (HSAMB) was transferred (June 1999) by the Government to Public Health Department (PHD) on the condition that PHD shall pay 10 HSAMB the cost of land which the HSAMB had paid to HUDA alongwith the interest thereon 
from the date the land was transferred to HSAMB by HUDA (0 the date of transfer of land to PHD PHD took possession of land पा July 1999 and the Chief Administrator HSAMB demanded 
(July 1999) Rs 106 09 lakh (cost ए land Rs 103 33 lakh and interest at the rate 15 per cent 
from 7 May 1999 to 10 July 1999 Rs 2 76 lakh) to be paid on or before 10 July 1999 

It was noticed dunng audit (December 2000/January 2001) of Public Health Division 
Ambala that instead of making payment by due date (10 July 1999) as fixed by HSAMB 
PHD made the payment of Rs 120 66 lakh on 20 June 2000 (costofland Rs 103 33 lakh and 
Interest at the rate of 15 per cent from 7 May 1999 to 19 June 2000 Rs 17 33 lakh) This 
resulted in avoidable payment of Rs 14 57 lakh as interest from 11 July 1989 to 19 June 2000 
despite adequate provision for land payments प्रा the funds of Rs 4 crore released by the GOI 
to the State Government in Aprnil 1999 Moreover 85 per decisicn of the Government 116 cost 
ए the land alongwith interest accruing on the said amount was payable only upto (July 1999) 
the date of transfer of land to PHD Thus payment of interest of Rs 14 57 lakh for penod after 
July 1989 (upto June 2000) was rregular 

The matter was referred to the Government n May 2001 their reply had not been 
received (August 2001) 

The department in their written reply stated as under — 

The Scheme forAug of W/S Sch Ambala Sadar 08580 on canal water was 
approved by the Govt of Indra forasum of Rs 15 crore and funds amounting to 
Rs 4 crore were released as central assistance for basic minimum services 
(BMS) sector of Urban W/S during 1998 99 

For the construction of infrastructure of this scheme Govt of Haryana approved 
the proposal of transfer of 35 acres of land on Ghasitpur road rrom HSAMB to 
Public Health Deptt (PHD) subject to the condition that PHD shal! pay to 
HSAMB — 

1 The cost of land which the HSAMB had paid to HUDA 

2 The interest accrued thereon from the date of land was transferred to HSAMB 
by HUDA upto the date the land would be transferred to PHD by HSAMB 

The LOC for requisite payment to HSAMB was Immediately demanded and 
reference was also made to the Head Office time to time for rejfease of LOC The 
Head Office also made reference to the Financial Commissioner and Secy to 
Govt Haryana PH Deptt vide their letter dated 11/10/99 but the LOC was 
released on 19/6/2K and the payment was also simultaneously made on dated 
20/6/2K to HSAMB 
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The interest was paid but the observations raised by the Audit party seems 

to be hypothetical ॥ nature 85 the funds received from the Govt of India were 

remained with the State Govt and were utilized on some other important purposes 

The transaction relates from Govt to Govt 85 such the plearaised by the Audit 
party 15 not correct 

Keeping ॥ा view of the above facts the para may kindly be settied 

During the course of oral examination, the Financial Commissioner and 
Principal Secretary sought time to review the reply given by the department to which 
the Committee agreed and desired that the same may be intimated to the Committee 
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PUBLIC WORKS DEPARTMENT 

(Buttdings and Roads Branch) 

[63] 4 3 Extra expenditure 

Delay in alloting the balance work and failure of the Executive Engineer Provincial 
Dwvision It Panipat to protect the partially completed work resulted in extra expenditure of Rs 
69 90 lakh 

The work Widening to 4 lanes including strengthening of existing pavement of NH 1 
fromkm 74 800 to 92 800 (Samalkha to Pantpat) was allotted (1 March 1987) to firm A for 
Rs 7 79 crore with a time limit of 42 months (extended upto 31 December 1994) The agency 
commenced the work (May 1987) but left the work (March 1996) after completing the new 
carriageway upto Dense Bitumen Macadum {DBM) without treatment of 40 mm thick asphaltic 
concrete tayer valuing Rs 4 61 crore The firm A was expelled by the Government on their 
poor performance and possession of the site was taken by the Government in May 1896 The 
balance work was allotted (July 1998) to firm B at the nsk and cost of the firm A 

The Chief Engineer (CE) Ministry of Surface Transport (MOST) inspected 
(October 1999) the site alongwith State PWD officers whe brought out that DBM layer abandoned 
since last five years had cracked deteriorated and worn out in vanous stretches and was 
having undulation upto 50 mm due to excessive wear and tear owing to high volume of traffic 
MOST approved (December 1999) the proposals for (1} increasing thickness of DBM layer 
from 40 mm to 50 mm in km 74 800 to 76 and km 79 00 to 88 860 (0) scrapping of existing 
DBM by milling machine upto 50 mm depth and relaying fresh layer of DBM 50 mm thick पा 
km 76 to 79 and (i) cutting 100 mm thick DBM with mifling machine and then relaying the 
same in km 92 100 to 92 600 

In audit (December 2000) of Provincial Division Il WB Works Panipat it was noticed 
that the work of laying 10 mm increased thickness of DBM from 40 mm to 50 mm thickness 
was executed (April to July 1999) पा km 74 800 to 76 and km 79 to 88 860 with an expenditure 
of Rs 23 64 lakh even before the final approval of MOST Scrapping of existing DBM by 
milling machine and relaying the same in km 7610 79 and km 92 100 to 92 600 was done at 
acostof Rs 46 26 lakh {miling Rs 18 15 lakh and Relaying Rs 28 11 lakh) upto February 
2001 Thus delay (Apnl 1996 to July 1998) पा allotting the balance work to firm B and failure 
of the department to take appropriate measures to safeguard the partially completed work led 
to extra expenditure of Rs 69 90 lakh on the repair work 

The Executive Engineer stated (Apnl 2001) that traffic intensity was so high that it was 
impossible to close the road after completing the new highway upto DBM level and thus the 
detenoration was developed due to constant use of road for five years since 1994 to 1999 and 

no body was responsible for damage/deterioration of road He also stated that the extra 
expenditure would be recovered from the previous agency The reply was not tenahle as new 
carriageway was opened to traffic without providing asphaltic concrete of 40 mm thickness 
which resulted 11 undulations and severe damage requiring major repairs 

The matter was referred to the Engineer-in-Chief in February 2001 and Apnl 2001 No 
response was received from him The matter was forwarded to the Financial Commussioner 

T
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and Secretary (FC & S) to the Government in May 2001 However no reply was received from 
शा (August 2001) 

The department in their written reply stated as under — 

National Highway no 11s an extremely important road 85 it caters to the traffic 
of all Northemn States ए Indias e Punjab J & K Himachal Pradesh and Jammu 
and Kashmir and 15 strategically also very important for defence of the country 
as it 1s the most vital ink for safe guarding the borders with Pakistan all along J 
& K and a major area along Punjab boundary 

The new road was opened for traffic after laying DBM bituminous base course 

as ॥ was necessary to do so at the earliest possible 85 old carriageway alone 
was not in a position to allow the ever increasing volume of traffic to ply smoothly 
and therefore State authonties | consultation with MOST decided 10 open the 
new carriageway to traffic after laying DBM Although the department constantly 
pursued the agency to carry out A C work वां the earliest the firm kept dilly- 
delaying the same on one pretext or the other and ultimately it stopped the work 

altogether and authonties had to take the deciston to expel the agency पा March 
1996 

The balance work was allotted to M/s Valecha Engtneering Lid 1n 1998 where 
as the new road was being used by traffic regularly from 1994 and therefore due 
10 the normal wear and tear it was natural for road surface to need strengthening 
Had the A C work been done by the expelled agency immediately after taying 
DBM and road in use by traffic since then 85 per approved normsof MO ST 
strengthening/Renewal wearing coat would have become due ॥ normal course 
after five years worth crores of rupees Son this case increase in thickness of 
A C from 40 mm to 50 mm (wrongly mentioned by Audit as DBM instead of 
A C)and milling and relaying of DB M up to 50 mm m Km 76 to 79 and 100 
mm thickness in Km 92 100 to 92 600 before layingA C as per onginal provision 
have not been resulted from any delay in the allotment of balance work or due to 
the failure of the department १0 safe guard the parhally completed work but 
rather was minimum poessible requirement as per site due 10 constert use of 

road surface and normal wear and tear over these years and therefore contention 
of Audit that it has lead to an extra expenditure of Rs 89 90 lakh 1s not correct 
rather the Govt has saved crores of rupees which would have been spent था 
normal course or renewa! course over these years had the agency completed 

the work in 1994 as per prescnbed time schedule However It 15 again made 
clear that it 1s not our intention to justify the delay or to suggest that delay has 
resulted in any saving of funds of Govt but only to emphasize that extra 
expenditure pointed out by the Audit 15 on account of normal wear and tear and 
minimum possible actual requirement of the work for comptletion of left outA C 
work 

The above decision has been approved by the MO S T vide No RW/12018/ 
369/98/NHR dated 2nd December 1999 after due 10 inspection of the road 

surface 1t was only due to the continuous use of the road by the high intensity
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traffic that too after the expiry of five years penod prescribed for laying additional 
wearing layer 

As explained पा the foregoing paras no defects have developed due to below 
specification work and the question of pointing it out by the Engineer Engineer s 
Representative during the time of execution of work does not arise 85 all the 
work executed was conforming to the Independent quality control tests conducted 
during the execution separately 

Tenders were called vide Chief Engineer N H tender notice No 1 dated 
7th November 1997 

The delay In reallotment of tender was due to the procedure prescribed पा these 
global tenders which needs pre qualification of the tenderers and approval from 
the M O S T toallot the tenders After the expulsion of the contractor from the 
work the work was to be taken by the N H Al who invited tenders but due to 
prolong htigations/hurdles created by the expelled agency the M O S T agam 
authorized the department in the year November 1997 for calling of the tenders 
for the balance work and no delay has been done by the Department on this 
account 

Every action has been taken by the department with the due permission of the 
M 0 S T who 15 the technical advising and funding authority for the National 
Highways of Indta All the expenditure on this account have been fully reimbursed 
by the M O S T पा due course 

In view of the position explained above it 15 clear that neither any delay occurred in the 
allotment of the work nor the depariment incurred any extra expenditure 

Durning the course of oral exammation, the Committee desired the department 

to supply the details/Calender of events, copy of Arbitrators, amount of claim, detaiis 

of work got done from firm ‘A’ during seven years and the action taken by the 
Department, details of extension of period of executing the work beyond छिपा years, 
which information was supplied The Committee further desired the department to 

exarure the poir+ of giving the quantun of time to the Arb trator The Commiftee 
recommends that all out efforts may be made to get the claims settle by the Arbitrators 

and the Committee may be informed of the progress made प्रा this regard 

[64] 4 4 Non responsiveness to Audit findings and observations resulfing in erosion 
of accountabiiity 

Accountant General (Audit) AG {Audit) conducts penodical inspecton of the Government 
departments to test check the transactions and venfy the maimtenance of important accounting 
and other records 85 per prescnbed rutes and procedures Following these inspections 

Inspection Reports (IRs) are 1ssued (0 the Heads of offices inspected with 8 copy to the next 
higher authorities The Government rules etc provide for prompt response by the executive 
to the IRs 1ssued by the AG to ensure corrective achon and accountability for the deficiencies 
lapses etc noticed dunng his inspection The Heads of offices and next higher authorities 

न
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are required to rectify the defects and omisstons promptly and report therr compliance to the 
AG Sertous irregularties are also brought 10 the notice of the Heads of the Department by 
the office of the AG (Audit) A half yearly report of pending inspection reports 15 sent to the 
Secreary of the Department ॥ respect of pending iRs to facilitate monitoring of the audit 
observations In the pending IRs 

Inspection Reports 1ssued upto March 2001 pertaining to 60 divisions of Public Works 
Department (PWD) Building and Roads (B&R) Branch disclosed that 798 paragraphs relating 
to 316 IRs remained outstanding at the end of June 2001 Of these 37 IRs containing 43 
paragraphs had not been settled for more than 10 years and remaining 279 IRs containing 
755 paragraphs were one to nine years old Divisional Officers of 33 divisions falled to submit 
even the imitial replies for 33 IRs issued dunng Aprnl 2000 to January 2001 These unattended 
objections commented on senous lapses and malfunctoning in the working of the Deparimental 
officers and Head of the Department They were required to take prompt action against the 
defaulting officers and especially against officers who did not furnish first reply even years 
after the 1ssue of inspection reports There was no evidence that this was done and such 
lapses get encouraged पा the absence of any accountability As a result the following senous 
irregutanties commented upon in these IRs had not been settled 85 of June 2001 

Sr Nature of irregulanties Number of Amount 
No paragraphs (Rupees In crore) 

1 Loss due to theft misappropnation and embezzlement 8 019 

2 Recoverable amounts from contractors/agencies on account 110 67 43 
of excess payments excess issue of matenal cost of work 
done at their nsk and cost and non recovery of income tax 
sales tax and liquidated charges 

3 Recoverable amounts on account of shortages/excess 25 042 
payments from government officials 

4  Non observance of rules refating to custody and handling of 256 8 32 
cash reconcihation of withdrawal from treasuries 
maintenance of cash books and rregular utihsation of 
departmental receipts and non observance of codal 

provisions 

5 Extra and avoidable expenditure excess expenditure 224 11278 
incurred on deposit works (rregular unauthonsed and 

infructuous expenditure 

6 Irregularinjudicious purchases 19 123 

7  Undue financial aid to contractors 4 212 

8 Execution of sub standard works 13 462 

9  Blocking of funds 35 16 15 

10  Non accounting/short receipts of matenal 14 258 

11 Non preparation of tcols and plant (T&P) returns non closing 35 22 60 
of manufacturing accounts and under utiisation of machinery 

12  Unsanctioned estimates and 1055 of measurement books 85 49 33 

Total 798 287 77 
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Analysis ए the pending paragraphs of the Inspection Reports revealed the following 

() 798 paragraphs in 316 IRs pertaining to 1879 2001 were outstanding for want of 

comments from Heads of the Department and proper reply from divisional officers The 

Commussioner and Secretary to the Government of Haryana PWD B&R Branch who was 

informed of the position through half yearly reports 250 did not ensure prompt and timely 

action by the departmental officers This showed that response 10 serous matters brought 

out n audit was poor even at the higher level of the Government 

(1) Twenty five paragraphs (Sr No 3) related to shortage of material and excess 

payment etc of Rs 42 46 lakh which were recoverable from 79 officers/officials Of these 9 

cases Involving Rs 7 56 lakh were outstanding for more than 10 years Details of amount 

recoverable from various categonies of officers/officials were as under 

Sr  Name of officers/officials Number of Amount Pencd for which outstanding 

No officers/ (Rupees पा lakh) 

officials 

1 Executive Engineers 4 136 Between September 1997 and 

January 1998 

2  Sub Dvisional Engineers 15 281 Between January 1996 and 

December 1899 

3. Junior Engineers 28 2160 Between March 1972 and 

December 1999 

4  Others 32 16 69 Between May 1883 (0० 

December 1999 

Total 79 42 46 

These amounts were routinely included पा the Miscellaneous Public Works Advances 

shown agamst the concerned offictals but no action was taken to recover them As aresult 

possibility of permanent loss of large amounts of funds cannot be rules out 

(m) Simularly 110 paragraphs (Sr No 2) involving Rs 67 43 crore relatedto recoverable 

amounts from contractors/agencies on account of excess payments excess 15508 of matenal 

cost of work done at nsk and cost etc of which 13 paragraphs (Rs 0 83 crore) were outstanaing 

for more than 10 years and 34 paragraphs (Rs 14 29 crore) were outstanding for a period 

between 5 and 10 years 

(v} In addition 11 paras (included in list of 55 Paras at Sr No 12) pertain to loss of 

Measurement Books (MBs) As per instruchions in Manual of orders PWD (B&R) when any 

MB 1s lost an tmmediate report is required to be sent to the Government with full facts and 

explanation of all parties concerned or responsible for the loss Report should invariably 

indicate as to whether payments पा respect of all the entries in the MB reported to be lost 

had been made Loss of MB should not be written off without the concurrence of the Finance 

Department If it contains measurement of certain works executed Irrespective of the fact 

whether the payments involved had already been made in 10 cases FIRs had been lodged 

with the police and sanctions 10 write off were awaited from the competent authority In one 

case although the MB was lost in July 2000 yet FIR had not been lodged (June 2001) 
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The matter was referred to the Government in May 2001 their reply had not been 
received (August 2001) 

The department in therr wntten reply stated as under — 

| 
A 

& 

InC A G Para 316 Inspection Reports containing 798 paragraphs relating to 60 
Divisions of this Department upto March 2001 has been mentioned Department 
15 making senous efforts for the settlement of pending Inspection Reports/A G. 
Paras Qutof 316 Inspection Reports and 798 Paragraphs 106 Inspecton Reporis 

confaining 574 Paragraphs have been settled leaving a balance of 210 Inspection 
Reports contaming 224 paragraphs which shows that the department has 
succeeded to settle 72% O/S Paras ॥15 also intimated that out of 37 Inspection 
Reports containing 43 Paragraphs outstanding more than 10 year 16 Inspection 

Repaorts containing 22 Paras have been settied leaving a balance of 21 Inspection 
Reports and 21 paras which is also 51% of outstanding Paras The inttial replies 
of all Inspection Reports i1ssued during Aprit 2000 to January 2001 has since 
been sent to Accountant General (Audit) after making complhance of observations 
of that office Although all the Superintending Engineers have been directed to 
send intial rephes to A G Inspection Reports within the stipulated time failing 
which action will be taken 

In addition to above for the prompt settlement of outstanding Inspection Reports 
and Paras special meetings of A G. Audit Party are being arranged at Circle 
level and fruitful results have been achieved in the 580 meetings 

As intimated प्र the foregoing paragraph Department 15 making serious efforts 
for the settlement of outstanding Inspection Reports and Paras For taking 
prompt achon a meeting under the chairmanship of Commissioner and Secretary 
to Government of Haryana PW D B&R Department was held on 13-9-2002 
wherein it was decided that special meetings may be arranged at Circle level 

after consulting Accountant General Haryana Chandigarh and replies of all the 
outstanding Paras may be placed before Accountant General Audit Party under 

this special drives By holding such meetings Department 15 able 10 settle 
72% of Audit Paras The speciai meetings o1 A G Audi party पा circle offices 15 
going on regularly 

It 15 iIntimated that out of 25 Paras relating to shortage of material and excess 
payment etc amountingto Rs 42 46 lacs a sum of Rs 18 83 lacs relating to 
13 Paragraphs have since been recovered from the Officers/Officials concerned 
It 1s also intimated that most of the cases relating to balance unrecovered 
amount are pending with the Hon ble Courts ॥ 15 further stated that out of 

9 cases involving Rs 7 56 lacs outstanding for more than 10 years only 2 
cases Involving amounting to Rs 1 74 [805 are left un-settled ॥ these cases 
77% amount has been recovered and percentage of settled paragraphs is 
again 78% 

Out of 110 paras involving amounting to Rs 67 43 Crore mentioned in CAG 
Para 57 paras involvingan amountof Rs 18 62 crore have since been setfled 
and the amount has since been recavered from the Contractors/Agencies on
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account of excess payments excess Issue of material cost of work done at 
nsk and cost छाए The remaining 53 paras are erther under Arbitration or pending 

in the Hon ble Courts Their seftlement 15 possible only after the receipt of final 
decision awarded by the Hon ble Courts/Arbitrators ॥ 15 further intimated that 

out of 13 paragraphs Involving Rs 93 lacs outstanding more than 10 years 
5 paragraphs involving amount of Rs 78 53 lacs have since been settled which 
15 84% achievement of settlement 

Out of 11 Paras relating to loss of Measurement Books 6 Paras have since - 
been setttled and efforts are being made to seftle the remaining 5 paras which 
pertains 10 Provl Divn Hans! Fatehabad Gurgacn Mech Karnal and Elect 
Karnal 

To summarize the reply in the concluding lines it 15 mhmated that out of 316 
Inspection Reports containing 798 paras mvolving an amount of Rs 287 77 

crores 210 Inspection Reports containing 224 Paras involving amount of 
Rs 79 621 crores have been left un settied and these balance inspection reports 
have since been taken in the CAG Report for the year 2003 2004 as CAG Para 
4 5 3 The reply 15 being sent to the Govt /FD separately 

It 1s requested that CAG Para 4 4 for the year ended 31st March 2001 {Crvil) 
may be dropped from here 85 the unsettled Inspection Reports/Paragraphs 
have since been included in the current CAG Report for the year ended 
31st March 2004 (Civil) 3 

Duning the course of oral examination, the Committee desired the department 
to intimate the exact figure of outstanding paras pending पा the Court and further 

desired the department to take action against the responsible persons for not pursuing 
the cases पा the Court etc under intimation to the Committee, which information 
was supplied to the Committee After going through the said information, the 
Committee recommends that the pending Court and Arbitrator cases may be pursued 
vigorously 
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ENVIRONMENT DEPARTMENT 

[65] 61 Implementation of Environmental Acts and Rules पा regard to Air Pollution 
and Waste Management 

Highhights 

Implementation of the provisions of the Air Act 1981 and the Environment (Protection) 
Act 1986 for implementation of Rules made thereunder in regard to Air Pollution Hazardous 
Waste Bio Medical Waste and Solid Waste was unsatistactory Though required under the 
Act the Haryana State Pollution Control Board (Board) did not frame any comprehensive 
programme for prevention control and abatement of था pollutton Discharge of था pollutants 
by industnes thermal power plants brick kilns stone crushers rice shellers and vehicles 
was substantially unchecked and pollution caused by these units was not effectively monitored 
The hazardous waste 910 medical waste and 5010 waste generated by industries hospitals 
and dispensanes were not brought under any organized waste disposal system in the State 
and were causing environmental pollution The coercive powers of the Board against the 
defaulting units under the Ai/Environmental Acts were not exercised and thus there was little 
deterrence against such violations 

611 Infroductron 

Out of 74 960 industnal units established 1n the State as of March 2001 the Board 

dentified 4 755 industrial umits causing air poliution in the State 

To prevent and control था pollution the Parhament enacted the Air (Prevention and 
Control of Pallution) Act 1981 (Air Act) which inter alia provides 

() toplanacomprehensive programme for the prevention control and abatement of 
air pollution and (0 secure the execution thereof 

(n) toadvise the State Government on any matter concerning the prevention control 
or abatement of था pollution 

(m) to collect and disseminate information relating to था pollution and 

(v} (0 inspect any control equipment industrial plant or manufacturing process and 
to give such directions ७ such persons as it may consider necessary to take 
steps for the prevention control or abatement of था pollution 

To prevent and control छा pollubon caused due 10 waste and (0 manage and handle 

different types of wastes iz Hazardous Waste Bio medical Waste and Sotid Waste relevant 
rules under the Environment (Protection) Act 1986 were framed in the years 1989 1998 and 

2000 respectively However no study on the status of Hazardous Waste Bio medical Waste 
and Solid Waste was got conducted and no profile of air pollution was prepared by the 
department 

6 12 Organisational set up 

The Commissioner and Secretary to the Government of Haryana Environment 

Department 15 administrative head ए the Government dealing with policy aspects The Director 
Environment Department is responsible for implementation of policies programmes etc The
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Haryana State Pollution Control Board {Board) constituted in September 1974 was entrusted 
with the responsibility of implementing the Acts and Rules There were two Special 
Environmental Courts one each at Fandabad and Hisar (set up पा 1995-96 and 1997 98 
respectively) far speedy disposal of cases under vanous Environmental Acts and Rules 

The Board had a full tme Chairman a Member Secretary five members representing 
the State Government five members nominated from the members of the local bodies three 
non offictal members to represent the interest of industry trade etc and two members 
representing corporations boards etc The Chairman was assisted by nine Regional 
Environmentat Engineers for implementation of the provisions of Air Act 1981 and the Rules 
framed thereunder The Government superseded the Board पा June 1998 and appointed 
(September 1998) था Administrator to look after the affairs of the Board The Board was 
reconstituted by the Government in May 2000 

613 Audit coverage 

Records of 34 offices for the period 1996-2001 were test checked पा the offices of 
Environment and Local Bodies Departments at Secretariat and Directorate level the Board 
seven out of nine offices of Regional Environmental Engineers (REEs) Municipal Corporation 
at Fandabad twelve out of fifty two Municipal Councils/Committees and nine out of fifteen 
Estate Offices of Haryana Urban Development Authonty (HUDA) dunng November 2000 and 
March 2001 Results of the test check are discussed below 

614 Fwnancial arrangement and expenditure 

(@ Scrutiny of records of Environment Department revealed that against budget 
provision of Rs 7 18 crore Rs 3 70 crore were spent during 1996 2001 and shortfall in utiisation 
of funds ranged between 15 and 59 per cent during these years 

The Director of Environment stated (November 2000) that the shortfall was due to non- 
implementation of environmental schemes for want of sanction and administrative approvals 
by the Government 

(b) Out of total expenditure of Rs 3 70 crore 64 per cent was spent on salaries 
7 per cent on installation of effiuent plants 6 per cent on grant-in aid to the Board 5 percent 
on environmental education and awareness 3 per cent an waste management 1 per centon 
air poflution and balance on other minor activities 

Besides Rs 13 98 crore were spent by the Board on various activibies including aw 
pollution and waste management against a revenue receipt of Rs 38 94 crore durnng 

1896-2001 Of Rs 13 98 crore Rs 11 72 crore (84 per cent) were spent on establishment 
and office expenses by the Board 

The department था their wrnitten reply stated as under — 

Para614(a&b) 

॥15 correct that an expenditure of Rs 3 36 crores was incurred dunng the years 
1996-2001(upto October 2000) against a budget provision of Rs 7 18 crores 
Upto the end of March 2001 the total expenditure was Rs 3 88 crores againsta 
budget provision of Rs 7 18 crores The entire funds sanctioned during these 
years by Government with the concurrence of FD were incurred whereas the 
shortfall has been shown aganst the budget provision Therefore there was no 
shortfall against the approved/sanctioned budget during these years 

(
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In view of the above It Is requested that this para may please be dropped 

Board 15 also spending on creating Capital Assets such as office bulldings 
The foundation stone of the bullding for Regional office वां Hisarby M P for Bhiwam 

and Fandabad Building were also taid by Hon ble Chief Minister Haryana recently 

The Board 15 in the process of constructing (5 own building at Panchkula 

costing about Rs 5 crores and 15 likely to be completed in the current financial 

year 2002-2003 

The Board has formulated 8 policy ta cover the industries for Consent 

Management vide Notification dated 24 7 98 As per notification 17 types of units 

19 types of units and other 6 type of polluting units are covered under the Consent 

Management Most of these 74960 units as mentioned in CAG para are tiny/rural 
non polluting industries which fall under 98 types of units which are exempted by 
the Board from the Consent Management The Board has persuaded industnal 
units and during the year 2001-2002 the Board has covered 6485 units under Air 

Act as compared to 4755 units during the year 2000 2001 The Board has prepared 

an Action Plan and efforts are made to control pollution of था. caused by these 

industries 

The Board has also indentified units under the Hazardous Waste 
(Management & Handling) Rules and action 15 being taken against non complying 
units Efforts are being made by the Board 10 get Common disposal facility for 

Hazardous Waste provided through major Hazardous Waste generating units 

and a Society has been formed by such industries The Society 1 e Haryana 

Environment Management Society Is ॥ the process of mobilising resources for 

development of Common (ISDF) Treatment Storage Disposal Facility at Faridabad 

for which site has already been notified by the Govt The matter has been taken 

up with C PC B and they have engaged some consuitants for conducting 

prefeasibility study All Local bodies have been issued notices for compliances of 

Municipal Solid Waste {Management & Handling) Rules 2000 

Further the Board 1s getting a carrying capacity study of Panipat Region through 

Indian O1l Corporation Panipat Refinery and they have engaged NEERI for this 

purpose and interim report of the Study 1s expected very soon 

After hearing the Departmental representatives, the Committee recommends 

that the amount earmarked for a particular item should be spent on that particular 

item and no deviation may 0९ made पा future 

[66] 6 1 8 Environmental laboratones grossly underutilised 

With a view to knowing the concentration of pollutants i the environment छिपा 

laboratories for analysis of air emission and solid waste matenal were set up by the Board 

each at Chandigarh Hisar Gurgaon and Fandabad 

Though Rs 21 72 lakh were spent on equipment and establishment of the State Air 

Laboratory at Chandigarh only two samples of था emission were referred by the Board to this
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laboratory during 1996-2001 rendening the expenditure largely infructuous The other 

laboratories at Gurgacn and Faridabad did not have any samples ए waste the laboratory at 

Hisarwas however referred six samples of waste materal during 1996-2001 This indicates 

that the Regional Environmental Engineers in therr laboratories were grossly under worked 

Regional Officers of the Board intimated (December 2000) that the three laboratories 

at Hisar Gurgaon and Faridabad were not fully equipped The Chairman of the Board stated 

that the waste management being a new subject laboratory faciiities were being upgraded 

for all kind of wastes This was untenable and evidently the Board failed in fixing targets for 

collection and analysts of samples without adequate reason and these laboratories and thus 

the services of the engineers remained underutiised 

The department पा their written reply stated as under — 

Dunng the year 1996 2001 the establishing of State Referral Laboratory was under 

the process 115 quite true that during these years only 2 legal samples were receved 

from the Board Further itis informed thatdunng the year 2001 2009 monitoring samples 

have been analysed in the Laboratory whereas no legal sampie has been received and 

dunng the year 2002-2003 upto till date 7 monitoring samples have been analysed 

whereas 10 legal sample has been recewved The purpose of the laboratory established 

in Directorate 15 not only to analyse the legal sample but at the same time it 15 also 

analysing the था samples for the purpose of monitoring As regard to testing of legal 

sample it would be tested only when there 15 some dispute between the HSPCB and 

the Industrral unit only In that case legal sample has to be tested 

In view of the above the para may please 06 dropped 

The Board s Laboratones are functioning properly at Hisar Gurgaon Fandabad and 

Chandigarh The number of samples analysed dunng the year 2001-2002 are 85 under — 

Sr Name of LLab Water Sample Arr Sample 

No 

1 Chandigarh 980 2023 

2 Hisar 259 392 

3 Faridabad 716 453 

4 Gurgaon 644 261 

Tofal 2599 3129 

The samples analysed by Board s Laboratories at Gurgacn Fandabad and Hisar shows 

that adequately number of samples are being analysed and their capacity 15 being utilized 

properly 

The Department was asked to collect the monitoring samples of the industries 

and wanted to know the fate of these samples, and whether some closures were 

made or not It was alsc asked that assessment of all kinds of momtoring samples 

related to air pollution may also be got tested 

The Commuttee also desired to know the target of surprise inspections which 

was fixed by the Board The Committee desired that some target may be fixed and 

surprise mmspections should be conducted accordingly 

ना
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[67] 6110  Status of industnal poliution 

(a) Thermal power plants 

Thermal power plant (Red category) at Panipat applied for consent which was not 
granted and was discharging the emission in excess of the prescribed norms The Chairman 

of the Board stated that latest show cause notice was issued in June 2001 for installation of 

APCMs 

Thus though consent of the Board was mandatory under Air Act for operating the unit 
and failure would catl for legal action no effective action was taken to enforce the provisions 

of the Act 

The department in their written reply stated as under — 

(3) The unit has provided ESP on all existing 6 Nos units therefore the closure/ 
legal action 1s not justified at this stage 

During the course of oral examination, the Committee desired the department 

to submit the detailed facts on the aillments and effect caused by the tly ash on the 

agricultural land as well as on the rural inhabitants and the departmental 

representatives promised to get a study conducted पा this regard and solve the 

problem 

The Commuttee aiso noticed that there was some contradiction पा the figures 

of the nce shelling units as supplied by the department and mentioned पा the audit 

reports Therefore, the Committee desired पार department to re concile t withA G. 

Office under intimation to the Committee within a period of three months 

[68] 6110 (c) Stonecrushing units 

The Board issued notices 10 stone crushers (Orange category) पा the State to install 

interlocking devices by January 1997 as these units were highly poliuting as lot of dust 

emission was released during the crushing operation The Board also 1ssued instructions to 

its Regional Offices to ensure that no peet valves were installed to by-pass the interlocking 

arrangements and water sprinklers should run continuously along with the main plants failing 

which action under Sechon 31 A of the Act would be initiated against the defaulting units 

Of the 568 stone crushers In the State 50 per cent units had nstalled interlocking 

devices and remawning 50 per cent units had not provided interlocking devices The Board did 

not take any coercive action against these units except issuing notices for installing the 

interiocking devices 

The department हा their written reply stated as under — 

The Board has identified 624 stone crushing units out of which 557 applied for 

consent and 35 units are lying closed The Board has granted consent to 461 

units and refused consent to 88 units The Board 15 taking action by 15506 of 

closer order against the non applicant and defautting units 

After hearing the Departmental representatives, the Committee desired that 

effective measures to contain the dust emission released by the Stone Crushing
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units may be taken at the earliest and the measures so taken be intimated to the 
Committee within a penod of three months 

[69] 6110 (d) Rice shelling units/solvent extraction plants 

Rice shellers/solvent extraction plants falling under the category of pollufing industries 
were brought in consent management under the Aur Act duning the year 1996 97 and were 
directed to install pollution control devices upto June 1997 

(3] Rice shelling units 

Ofthe 750 rice shellers n the State only 3 had obtaned the consent for operating the 
plants and 747 units were confinuing therr operations without consent The Board intimated 
(February 2001) that only 10 per cent of the 106 shellers installed the APCMs and remaining 
90 per cent rnce shellers were poliuting the था as lot of dust emission was released in shelling 
process No legal action had been imhated by the Board against these units 

(u) Solvent exiraction plants 

Of the 30 sclvent extraction plants in the State only 6 had been granted consent under 
the 20 Act The Board failed 10 take any coercive action against the ptants which did not 
obtain consent from the Board 

The Chairman of the Board stated (June 2001) that these units were under the wrong 
Impression that they did not fall under the consent management and their representation for 
reduction of consent fee was pending with the Govemment The reply of the Board was not 
tenable 85 rice shellers/solvent extraction plants were brought under the consent management 
during the year 1996-97 and representation of Rice Shellers Association was no bar for 
taking coercive action The Board had not issued notices to these units for obtaining consent 
even after the lapse of 4 years to remove the wrong impression and also did not take any legal 
action under Section 31-A of the Air Act 

The deparment था their wntten reply stated 25 under — 

() The Rice Shellers were given exemptions from time to ime Now dunng the year 
2001 2002 the Board has identified 348 units which are manufacturing shella nce 
out of which 15 units are lying closed The Board has granted consent to 15 units 
and rest ot the units were asked 10 install APCM rahing wnich action 06 taken 

against them The non shella units were note covered as per notification 
dated 24 7 98 

(1) The solvent plants units were given six months time for installation of APCM 85 
per notification dated 24 7 98 The Board has 1ssued notices to those units which 
failed to apply for consent and not installed APCM 

()  After hearing the Departmental representatives, the Committee desired that 
reconciliation of the number of units which were continuing their operations 
without consent be done and the report in this regard be sent to the Commuttee 
within 8 period of three months 

(n} During the course of oral ex[ammatlon, the Committee was informed that the 
action 1s being taken against the defaulting units 

The Committee desired the Department to supply the information about the 
action taken against such units within a period of one month 

जा
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[70] & 112 Vehicular poliution 

As per Motor Vehicle Rules every motor vehicte viz 2/3 wheelers buses cars/jeeps 
trucks etc 15 required to carry a valild Pollution Under Control Certificate i1ssued by the 
Transport Department or by any pollution checking centre duly authorised by the Transport 
Commissioner 

Any Enforcement Officer of the Transport Department may also test the pollution level 
of the exhaust of any vehicle He may also check working of any poliution checking centre If 
॥ 15 found that any pollution checking centre is violating the terms and condrtions as prescribed 
by the Transport Department or indulging 11 any unlawful actvity the Enforcement Officer 
may pass order to stop the pollution checking activity of the centre and report the case to the 

Transport Commissioner 

The Transport Department approved 228 Automobiles Pollution Checking Centres dunng 
January 1896 to December 2000 but Transport Department had not tested the pollution level 
of the exhaust of any vehicle 10 check the correctness of the working of these centres as 
there was no system/set up पा existence This showed that there was lack of coordination 
within the department 

The department in their written reply stated 85 under — 

The control ए था pollution from automobiles has been entrusted to Transport 
Department With a view to control pollution from automobiles the Transport 
Department has granted 436 licenses (235 petrol and 202 diesel) upto 31 5 2002 
to set up pollution control check centres for 15506 of poliution under control 
certificate 10 control the air and noise pollution polluting vehicles are challaned 
by the field officers During the year 2001 2002 8 total number of 9775 challans 
on account of था pollution and 6145 on account of notse pollution were booked 

In view of the above the para may please 96 dropped 

During the course of oral examination, the Committee was informed that the 
vehicular pollution was 99810 monitored by the Transport Department 25 per the 
provisions of the Motor Vehicle Rules and a study to check the vehicular pollution 
was assigned to था agency named TERI for the vehicular pollution monitoring of 
Fandabad Town 

The Committee desired that the details of the agreement entered into with 

TERI may be supplied to the Committee for information within a period of one month 

[71] 61 13 (a) Training/Mass education programme 

Section 1700 ( d) of the Air Act provides that the State Board was to organise the 
training of persons engaged or to be engaged in programmes relating to prevention control or 
abatement of air pollution and to organise mass education programmes relating thereto 

The Board did not take any measures to train the persons engaged in programmes 
relating to prevention control or abatement of air pollution and did not organise mass education 
programme dunng the last five years (1996 2001) due to non release of funds by the 
Govermnment.
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The department पा their wnitten reply stated as under — 

The Board has given training dunng the year 1986 to 2001 to the following officers 

as per list enclosed (As Annexure B 1 to B 5) 

After hearing the Departmental representatives, the Committee recommends 

that 1n order to create awareness and importance of environment among the general 

masses प्रा general and in schools & colleges पा particular Mass Education Programmes 

may be organized at regular intervals 

[72] 6115 Waste management 

(a  Hazardous waste management 

As per rule 5(1)(2) of the Hazardous Waste (Management and Handling) Rules 1989 

the hazardous wastes shall be collected treated stored and disposed of only in such facilities 

as may be authorised for this purpose Every occupier generating hazardous waste and 

having facilities shall make an application to the Board पा Form-! for grant of authonzation 

Rule-9 of the Rules bid further provides that he will maintain records of such operation atthe 

facihty 1n Form 3 and submit annual returns to the Board regarding disposal of hazardous 

waste In Form 4 

(] Grant of authonsation 

Of the 500 units 1dentfied by the Board as hazardous waste generating units upto 

March 2001 174 units had applied for authorisation but only 88 units were granted such 

authorisation by the Board (March 2001) The cases for grant of authorization in respect of 

86 units were under process and remaining 326 units had not applied for authorization Even 

the 88 units to whom authorization was granted had not submitted annual returns in Form-4 

to the Board and thus the authonzation regime was not being monitored 

The Chairrman of the Board stated (February 2001) that the notices were issued to 

326 uni's The Board s reply regarding non subnussion of annual returns was awaited 

(July 2001) 

()  Hazardous waste management practices 

The Environment Impact Assessment (EIA) studies conducted by National Productivity 

Council New Delhi (September 1998) revealed that out of 15 000 units 227 units पा Fandabad 

Region were identified as potential hazardous waste generating units (HWGUs) based on 

products manufactured type of raw materal used and characteristics and quality of waste 

generated 

However due to non availability of any organised waste disposal system in Fandabad 

and Ballabgarh area the hazardous waste generated by the industries was being disposed of 

indiscrimmately on open land either within their own premises or outside पा low lying areas 

causing environmental pollution 

The Government furnished no reasons for not constructing organised waste disposal 

system for the hazardous waste generating industnal units (July 2001) 

)
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(m)  Environment impact assessment (EIA) studies 

A scrutiny of records of the Environment Department and the Board revealed that 3 

sites one each at Fandabad Sonipat and Rohtak were identified for EIA studies for dumping 

the hazardous waste Qutof three sites one site at Faridabad was nottfied after completion 

of study and made available 10 the Board However neither the site was used nor any action 

was taken by the Board to ensure proper disposal of waste The studies of the remaining two 

sites were not started 

(b) Bio medical waste 

As per provisions of Bio medical Waste (Management and Handling} Rules 1898 

every occupier generating the Bio-medical Waste was required to install an appropnate facility 

पा the premises or set up a common facility to ensure requisite treatment of waste by 

31 December 2000 

The Board granted authorization 0 all the 1614 Medical Units including Private Nursing 

Homes during 2000-2001 without verifying the installation of appropnate facility/common facility 

arranged by them for treatment of Bio medical Waste However incinerators for burning of 

Bio-medical Waste were installed in 11 Government Hospitals only Remaining Government 

Hospitals were directed to dispose of their Bio medical Waste through the hospitals where 

incinerators were installed The Chairman of the Board stated (June 2001) that all the uruts 

who had been granted authorisation were being asked to provide facilities in accordance with 

the Bio medical Waste Rules The reply was not tenable as granting of authonsation without 

verifying the installation of apprpropnate facility was in violation of the provisions of rules 

(¢) Solid waste management 

The Municipa! Solid Waste (Management and Handling} Rules 2000 provides that the 

Municipal Authenity or an operator of a facility shall obtain authorisation for setting up of 

waste processing and disposal faciiity including landfills from the State Board or the Municipal 

Council The rule further provides that the methods to be adopted by the authornties for proper 

storage collection segregation processing transportation and final disposal of Municipal 

Solid Waste 

Check of the records of 2 7 units located in 13 fowns/cities etc revealed that none of 

these units obtained authorization certificate from the Board Further these units did not 

conduct awareness programme processed the waste to make the compost etc Of these 

25 units did not notify the Schedule for collection of waste 26 units did not use covered 

vehicles to control the pollution all the units were handling the waste manually 23 units had 

not painted the bins according to fixed critena 9 units were not having facilities of storage of 

waste 18 units were dumping waste within the residential industnial areas 3 units were not 

collecting waste one unit was collecting the waste monthly and 18 units were collecting the 

waste ranging between 2 7 days 

These authonties however stated (December 2000/January 2001) that the waste could 

not be handled properly due to shortage of funds equipment and staff with them
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(d) House to house collection of domestic garbage 

Environment Department released Rs 9 66 lakh during 1998 9910 the Director Local 
Bodies Haryana for disbursement to 10 Municipal autherities to purchase tneycles/nckshaws 
to be given to the house owners associations or where associations did not exist on contractual 

basis for collection of garbage from house 10 house 

Outof Rs 9 66lakh Rs 8 71 lakh were spent on the scheme and the balance amount 
was diverted णि other purposes It was observed in audit that the funds released 10 the local 
bodies for purchase of tricycles/nckshaws for collection of garbage were not sufficient The 

utlisation certificate of Rs 1 07 lakh was awarted from Municipal Counctt Rohtak No pernodical 
report regarding progress made in respect of the execution of the scheme was ever submutted 
by the municipal authonties or the Director of Local Bodies to the Environment Department 

Reasons for non-submission of utilisation certificate by the Municipal Councii Rohtak 

and non-submission of penodical reports by the Municipal authonities or the Director Local 
Bodies were awairted (June 2001) 

The department in their wntten reply stated as under — 

(@ The 8080 has identified 910 units which are generating Hazardous (1) to () 
waste 85 per notification dated 6 1 2000 86 units are lying closed 831 units have 

applied for authonzation and the Board has granted authorization to 622 units 
who have installed pucca pit for disposal of Hazardous Waste 

The Board has persuaded Hazardous Waste generators to form a Society 
These Hazardous Waste Generators have got registered a society and collected 
about Rs 50 lacs for preparation of Hazardous Waste site 

The Board has identified Hazardous Wastes Disposal Site at Faridabad and 
meetings are being convened at the level of Central Pollutaion Control Board 
New Delhi The Central Pollution Contral Bocard New Delhl have engaged a 
consultant for preparation of Environment Impact Assessment Reports 

{b) Bio medical Waste 

1444 units applied for authorization and the Board has granted authorization 
to 1343 units The Board has issued notices to these Hospitals which are having 
bed capacity muie than 50 

The Board has 1ssued Show Cause Notices to all the Municipal Councils 
under the Municipal Solid Waste (Management and Handling) Rules 2000 during 
the year 2000-2001 The Board again persuaded these units to apply for 
authorization and 122 units apphed for authonzation The Board has not granted 
authorization to any units as they failed to comply with the Municipal Solid Waste 
(Management and Handling) Rules The Board is persistently persuading these 
Municipal Councils and wnting D O letters to the Director Local Urban 
Development 

Para 6 1 15(d) 
The amount was released to Director Urban Development for the project of 

management of salid waste under the Department schemes to purchase tricycles/ 
nckshaws to be given to the House owners assactation for collection of garbage 

<
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from House to House The Director Local Bodies has send utihization certificate 
from all the 10 Municipal Committees The Director Urban Development 15 
responsible for the execution and monitoring of the scheme 

In view of the above it 15 requested that this para may please be dropped 

During the oral examination, it came to the notice of the Commuttee that there 
15 dire necessity of providing dumping grounds to various Muntcipal Committees पा 
the State for handling of urban wastes The Committee desired that a comprehensive 
scheme should be made through out the State on population basis पा this regard 
This 15 also the suggestion to Environment Department because in the coming days 
per capita wastes 15 likely to be increased and this 15 going to be a major problem पा 
the urban as well as in rural areas 50, before it becomes a major problem, it should 
be tackled at the Government level as a matter of policy 

[73] 6 117 Prosecution under Air Act 

Underthe AirAct the Board was empowered to launch prosecution for restraining the 
persons who were likely to cause pollution During 1896-2001 295 prosecutions were launched 
by the Board against the defaulting units .. 

Toensure speedy disposal of cases concerning environmental offences the Government 
setup two Speciai Environmental Courts at Fandabad and Hisar in September 1995 and June 
1997 respectively Out of total 295 cases launched upto December 2000 269 cases were 
decided against the Board and 25 cases were pending with the Special Environmental Courts 
Only one case was decided in favour of the Board The cases decided against the Board were 
manly due to dismissal in default on technical grounds non presenting correct name and 
address of the accused non pursuance by the complainants and lack of ewd,eknce 

The department था their written reply stated as under — 

The Board has powers to prosecute the units under section 37 38 & 39 of the Air 
Act The Beard has also powers to close the unit under section 31A of the AirAct The 
procedure to launch prosecution 1s very cumbersome and the Board has minimum 
man power 50 that the Board decide to close the unit under section 31A of the Air Act 
The Board has closed 755 no of units during the year 2001-2002 under the Air Act 

During the course of oral examination, the Committee desired the department 

to inform the resuit of efforts made by the department 10 pursue the cases pending in 
the courts as also the action taken by the department against पार persons who 
deliberately not followed these cases within a period of one month 
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AGRICULTURE DEPARTMENT 

(Haryana State Agricultural Marketing Board) 

[74] 6 3 Non recovery of extension fee from allottees 

The MC/HSAMB did not reahse Rs 40 45 lakh of extension fee from 52 allottees who 

did not construct shops on allotted plots 

Haryana State Agricultural Marketing Board (HSAMB) In August 1987 made itimperative 

upon all the plot holders to complete the construction of shops/booths within 8 period of two 

years on the plots allotted by HSAMB/Colonization Department In case the allottees did not 

complete the building within a pericd of two years the Market Commuittee (MC) could grant 

extension upto six months after charging extension fee of Rs 100 If the allottees failed to 

complete the construction within the extended pencd of six months permission for further 

extension would be granted by the Chief Administrator HSAMB after charging extension fee of 

Rs 2 000 for shop and Rs 500 for booth/plot for a caiendar year to be raised further by Rs 

1 000 for shop and Rs 250 for booth for every subsequent year otherwise the plots would be 

resumed and deposits forfeited In case of plots allotted by the Colonization Department 

extension fee would also be charged with effect from 12 March 1991 

Scrutiny of the records of MC Dabwall (Becember 1999) revealed that out of 70 plots 

allotted through auction by the Colonization Department during 1978 79 and February 1963 

56 allottees had neither constructed the shops nor applied for extension 85 of December 

2000 MC/HSAMB neither charged the extension fee from these 56 allottees which had 

accumulated to Rs 43 17 lakh as of July 2001 nor resumed the plots HSAMB was not having 

any system to ensure the recovery of extension fee m such cases 

The Executive Officer cum- Secretary MC Dabwall stated (Aprit 2000) that notices had 

been issued to the plot holders and Rs 2 72 lakh on account of extension fee had been 

recovered from four plot holders (July 2001) 

Thus due to fallure of the MC/HSAMB पा implementing the instructions for charging 

extension fee from the allottees or to resume the plots Rs 40 45 lakh remained unrecovered 

from 52 allottees 

The matter was referred n March 2001 to the Commissioner and Secretary to the 

Govemment of Haryana Agrculture Department for reply within 8 weeks However inspite of 

reminders no reply was received from him (August 2001) 

The department in their written reply stated as under — 

It 1s correct that 70 plots were allotted by the Colonization Department dunng 

1978 83 As percondition No 11 of allotment letter the transferee 1s required to complete 

the building within two years from the date of 15506 of allotment order The time himit 

may be extended for a period not exceeding six months by the Administrator if he 1s 

satisfied that the failure to complete the bullding withun the said penod was due 10 

reasons beyond the control of the transferee and beyond the penicd of six months 

sanction of State Government 15 required on था application for extension oftime Thus 

15 clear that there 1510 provision for charging extension fee पा the allotment letterand 
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the Committee can not legally recover the fee from the allottees However the constructon 
of shops 15 allowed 10 the allottees only arter payment of extension fee Further after 
issue of notices an amount of Rs 11 50 400/- has been recovered from 14 allottees 
(upto 31 07 2003) an amount of Rs 16 65 600/- 1s recoverable from 16 plot holders 
(upto 31 12 2003) and 26 plot holders filed an appeal i the Han ble High Court The 
case has been dectded (07 08 2003) in favour of allottees Further the M C has filed 
SLP (27 10 2003) In the Hon ble Supreme Court of India It will be binding on both the 
parties and as such the para may Please be settled 

During the course of oral examination, the Commuttee desired the department 
to take action against the plot holders who were not paying extension fees and to 
examine whether the plots can be resumed or not, if these can be resumed, why 
these were not resumed and who were the persons responsible forit The Committee 
8150 desired to know the names of the then Chief Administrators who did not take 
action against the responsible persons, alongwith the dates of retirement of the 
responsible officers/officials The departmental representatives promised to do so 
within a period of one month and inform the Committee accordingly, but no such 
intimation was received till the drafting of the report 

[75] 64 Loss due to non-realisation of enhanced rent 

MC Kaithal failed to execute fresh lease deed ard could not realise the enhanced rent 

of Rs 21 81 lakh from HWC for godowns rented to them 

The Chief Administrator Haryana State Agricultural Marketing Board (HSAMB) enhanced 

(April 1986) the rate of rent of food storage godowns in possession of Haryana Warehousing 

Corparation (HWC) from Rs 1 60 to Ps 2 00 per MT per month and requested था the Executive 

Officers-cum Secretanes of Market Committees (MC) to charge the rent from HWC accordingly 

The Chief Administrator HSAMB also instructed (June 1988) all the MCs that while 

renting out the godowns to any agency lease deed invariably be executed on the pattern of 

new model and the Executive Officer (EO) cum Secretary of the concerned MC would 06 

responsible to let out the godowns realise the rent and pass the amount to the HSAMB for 

crediting In Haryana State Marketing Development Fund In case of non payment of rent by 

the lessee by 15th of following month penal interest was to be charged at the rate of 10 per 

cent 

Scrutiny of the records of MC Kaithal (July 1999) revealed that three godowns with 

capactty of 5000 MT each were ॥1 possession of HWC 85 of April 1986 On raising demand for 

enhanced rent by HSAMB HWC stated (May 1987) that enhanced rent would be released 

only after the godowns were repaired HSAMB did not carry out the repairs Even any fresh 

lease deed was also not executed with HWC पा terms of instructions 1ssued in June 1988 

Meanwhile HSAMB further enhanced the rent to Rs 2 50 per MT with effect from 

1 March 1999 But the enhanced rent had not been realised from HWC so far in absence of 

fresh lease deed though demands were raised by MC Kaithal from time (0 tme 

Thus due to failure of the MC Kaithal in executing fresh lease deed and carrying out 

repairs of the godowns MC could not realise the enhanced rent of Rs 21 81 lakh (rent
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Rs 12 68 lakh plus interest Rs 9 13 lakh) for the period April 1986 to March 2001 from the 

HWC 

The matter was referred to the Government पा Apnl 2001 thetr reply had not been 

received (August 2001) 

The department in their wntten reply stated as under — 

In compliance of directions of Haryana State Agncultural Marketing Board Market 

Committee Kaithal ratsed demand for payment of gocown rent at enhanced rate followed 

by repeated reminders However Haryana Warehousing Corporation did not pay the 

enhanced rate and 8150 did not execute the revised lease deed on the premises that 

desired repairs of godowns has not been carried out by the M C The contention of 

HWC was not found based on facts as Executive Engineer HSAMB Kaithal has 

informed(23 2 2001) that repairs of the godowns have been carried out regularly In 

consultation with the Manager HWC Kaithal the Board has also taken up the matter 

demi officially (5 7 2001) with Managing Director HWC and atthe level of FC & Principai 

Secretary to Government Haryana Agnculture Department (7 9 2001) HWC however 

stated (26July 2001) that the Finance Department Haryana has enhanced the rent of 

private godowns only from Rs 2 to 250 per M T with effect from 14 99 and no 

enhancement has been made in respect of Govt ॥! agencies and further requested (13 

Sept 2001) to supply a copy of letter vide which the Finance Department has approved 

the rent at the rate of Rs 2 50 Per M T to enable them to release the payment The 

Board thereafter clarified (18 8 2003) tha. 50 farthe rates 816 concemed the Board 15 

covered under Private Godowns and accordingly requested the HWC to release the 

payment at enhanced rent However the enhanced rent has not been paid by the HWC 

sofar 

After hearing the departmental representatives the Committee recommends 

tnat the matter may be got settled with tre Haryana Warebousing Gorporation and 

the Committee may be informed within a peniod of three months 

[76] 6 6 Non recovery of expenditure on fire service charges 

The mMarket Commuittee Narwana could not recover Rs 30 60 lakh from Municipal 

Committee Narwana on account of fire station expenses 

The State Government while according (March 1989) approval for setting up of a Fire 

Station at Nan ara (Jind) decided that the Director Local Bodies Haryana (Director} would 

prepare an agreement containing थी the terms and conditions for setting up of fire station 

which would be binding upon both Mun cipal Committee and Market Committee The Drrector 

however advised (April 1989) the Municipal Committee and Market Committee to frame an 

agreement specifying the terms and conditions that the fire station was to 06 setup from the 

funds of Market Committee and the total expendtture (recurring and non-recurring) In running 

of Fire Station was 10 be shared by both the committees in the ratio of 60 40 respectively and 

send the same to him for approval However the Market Committee made no efforts in this 

direction and no agreement had been got executed as of May 2001 

e
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Test check of records of Market Committee Narwana in August 1998 revealed that 
Motor Fire Tender (MFT) purchased at a cost of Rs 8 96 lakh was put into operation from 
January 1992 Upto May 2001 the Market Committee Narwana spent Rs 42 04 lakh 00 116 
pay and allowances of the staff depioyed on MFT and 5 repairs and maintenance However 

as no agreement was signed with Municipal Committee Narwana Market Committee Narwana 

could not raise the claim and recover Rs 30 60 lakh being 60 per cent share of the expenditure 

incurred dunng January 1992 to May 2001 

The Executive Officer-cum-Secretary Market Commuttee Narwana stated (May 2001) 
that claim for recovery of 60 per cent expenditure from January 1992 onwards would be lodged 
with the Municipal Committee Narwana Further developments were awaited 

{(July 2001) 

The matter was refesred to the Government in July 2001 therr reply had not been received 

{August 2001) 

The department पा thewr written reply stated as under — 

The Superintending Engineer (Electrical and Mechanical) of PWD B&R was 
entrusted the work of inquiry or defec 1४6 fabncation of Motor Fire Engine(M FE) The 
inquiry report was received पा May 1998 As per the recommendations of SE efforts 
were made to get the MFE repatred for which quotations were invited in November 2001 
and February 2002 but no firm/agency come forward for repair of MFE Further quotations 
were called पा January 2003 and MFE has been got repaired in March 2003 The MFE 
150 working conditton The services of the four fire fighting staff have been utiized in the 

Commuttee and no 1016 wages have been paid Since the MFE has been got repaired 

and the staffis being utilized for the assigned duties the para may please be dropped 

After hearing the departmental representatives, the Committee recommends 

that action agamst the delinquent official may be taken and the Committee may be 

informed thereafter, within a period of one month, but no such intimation was received 

till the drafting of the report 
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RURAL DEVELOPMENT DEPARTMENT 

(District Rural Development agency) 

[771 610 Irregular/excess release of grant 

In disregard of Government of India s Instructions ADC cum CEO released excess 

grant of Rs 13 80 lakh to the beneficianes 

Indira Awaas Yojana (IAY) a Centrally Sponscred Scheme had the objective to provide 

houses free ए cost to the members of Scheduled Castes/Scheduled Tribes (SCs/STs) freed 

bonded labourers in rural areas and also to non SC/ST rural poor below the poverty line 

The Government of India (GOl) modified (April 1999) the scheme 85 part financing for 

upgradation of unserviceable kutcha houses in the rural areas and decided that it was to be 

implemented in two components construction of new houses for the houseless categories at 

the rate of Rs 20 000 per unit in plain areas and conversion of unserviceable kufcha houses 

into sem puccaspucca houses at the rate of Rs 10 000 per unit 

To execute the scheme the Additional Deputy Commissioner cum Chief Executive 

Officer (ADC-cum-CEQ) District Rural Development Agency (DRDA} Rohtak got the 

beneficiaries identified (October 1999) through Block Development and Panchayat Officers 

(BDPOs) 

Test check of records of the ADC cum CEQ DRDA Rohtak revealed (August 2000) 

that during 1999 2000 the ADC-cum CEQ Rohtak released Rs 62 42 lakh for construction of 

new houses Ofthis Rs 27 60 lakh were disbursed to 138 beneficianes of Rohtak Lakhanmajra 

Sampla and Meham block at the rate of Rs 20 000 per unit though they had kutcha houses 

and were entitted for Rs 10 000 per head This resuited into unjustified and wregutar payment 

of Rs 13 80 lakh (0 the beneficianes 

The ADC-cum CEO DRDA Rohtak justfied the higher payment (February 2001) on 

the plea that the beneficianes having kutcha houses were considered houseless because the 

houses owned by them were beyond repair or upgradation The Financial Commissioner and 

Secretary to the Government of Haryana Rural Development Department while endorsing 

(May 2001) the reply of ADC cum CEO stated that these kufcha houses were badly damaged 

during floods of 1995 and were Just ike junk not fit for lving and were thus considered 85 non 

existing However scrutiny revealed that the BDPOs of Rohtak Lakhanmajra Sampla and 

Meham while sending the statements to the ADC-cum CEO for payment of relief dunng 1999 

2000 dd not ident fy any house in those areas as affected by floods Therefore hnking it with 

floods of 1995 was not relevant and releasing the grant was violative of the instructions issued 

by the GOl These payments call for investigation 

The department पा their writfen reply stated as under — 

In this regard it 1s submitted that DRDA Rohtak has stated that the beneficiaries 

were having Katcha Houses these Katcha Houses were in true sense like 8 junk and 

were not fit for lving in practical sense These houses were constdered as non-existing 

In these houses very low cost wood matenal in roofs dcors had been used by the 

persons who were very poor people iving below poverty line 

T
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In view of the above situation new houses were constructed for the above 
mentioned categornes of beneficiaries/persons after due venfication form the concerned 
B D & POs on the basis of situation of the houses at the time of verfication The 
reasons foridentification of houses affected by floods are not required to be mentioned 
by the concerned BDPOs Hence no excess expenditure has been incurred The 
expenditure 15 fully justified Therefore ॥ 15 requested that the Para may kindly be 
dropped 

1 

During the course of oral examination, the Commttee desired the department 
to have a random checking पा each distnict (0 know whether the benefit under this 
scheme has been given firstly to the persons who are having Kucha Houses and if 
such persons are found, the benefit may be extended to such persons A compliance 
report in this regard may be sent to the Committee within 8 period of three months 
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URBAN DEPARTMENT 

[78] 6 18 Avoidable 1055 due to delay in utilisation of loan 

Even after raising loan for purchase of fire engines and construction of fire station 
Government did not release the funds leading to unnecessary interest payment of Rs 58 33 

lakh 

The Government of India (5001) Ministry of Home Affairs sanctioned (March 1998) 8 
loan of Rs 1 15 crore from Genera! Insurance Corporation (GIC) to the State Government for 
purchasing fire fighting equipment and construction of fire station buildings The terms and 
condions for grant of loan mteralia provided thrust ॥ backward areas or in any other identifiable 
areas prone (0 fire hazard nsks where fire-fighting sernvices were either non-existent 0 inadequate 
The loan was 10 be uulised widuin six mondhs and the State Government was (0 repay the loan 
together with interest at the rate of 13 per cent per annum to the GIC पा fifteen equal instalments 
Commnencing after one year from the date of availment 

The Director Local Bodies (renamed 85 Urban Development) Haryana Chandigarh 
received and credited the amount of loan of Rs 1 15 crore to State Government account in 

March 1998 ॥ October 1998 the Director Urban Development indented for the purchase of 
19 chassis of Motor Fire Engines (MFEs) (Ashoka Leyland 5 and Tata 407 14) with the 
Director Supplies and Disposals Haryana The purchase was not made as the State 
Government did not release the funds dunng 1998 99 In March 2000 the State Government 
released Rs 70 12 lakh for the purchase of 19 chassis Meanwhile the firm enhanced the 
rates of chassis and supplied 17 chassis only which were distnbuted to Municipal Committees 
(MCs) 1n May/July 2000 Remaining two chassis were not supplied by the firm due to less 
release of funds Funds for the fabrication of bodies of MFEs were however not released by 
the Government (February 2001) 

Though there was unspent balance of Rs 70 lakh the Government again raised another 
loanof Rs 2 00 crore (March 2000) from the GIC for the said purpose which remamned unutlised 
॥| February 2001 The State Government released Rs 2 70 crore (in March 2001) to the 
Director Local Bodies Haryana Outof Rs 2 70 crore Rs 1 02 crore had been released by 
the Director Local Bodies Haryana to 5 MCs for construction of fire stations in Apnl 2001 
while bank drafts of Rs 1 21 crore were lying with the department as of Aprit 2001 pending 

receiptinspection of chassis and fabrication of bodies etc Remaining Rs 0 47 crore were 
utiised for making, payments for purchase of chassis bank draft commuission and repayment 
of loan Delayed release of funds by the State Government led to extra burden of Rs 67 99 
lakh (interest Rs 59 33 lakh for the period the loan remained unutilised and cost escalation 
Rs 8 66 lakh) 

Thus the scheme was mismanaged by the Government due to failure to release funds 

in time long after raising the loans and then failing to ensure timely receipt and inspection of 
chassis and fabrication of bodies Consequently the State was burdened with huge interest 
labihty without any corresponding benefit 

¥
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The matter was referred to the Government in July 2001 theirreply had not been received 
(August 2001) 

The department पा their written reply stated as under — 

€ 18 Avoidble loss due to delay in utiization of loan 

Aloan of Rs 1 15 crores was procured from General Insurance Company for 

purchase of Fire Fighting Equipments and oonstruction of fire station buildings for 
Municipal Council Ambala City Ambala Sadar Yamuna Nagar Karnal Panipat Rohtak 
Palwal Gurgaon Hisar Hansi Fatehabad Dabwali Jhajar Narnaul & Sonipat 
This amount was recewved from GIC on 26 3 98 and deposited पा loan head 2217 on 
30398 

In this regard 8 proposal was submitted to Govt ॥ single file system vide dated 
8 5 98 for granting sanction of the fire fighting equipments पा the financial year 
1998-99 but the matter was referred back by the Govt with the remarks that first make 
8 budget provision in the financial year 1998 99 In this connection a proposal for 
budget provision ॥ the year 1998 99 was sent on 25 598 Similarly an indent for 
purchase of fire fighting equipment was sent to the Director Supply and Disposal 
Department on dated 6 10 98 The budget proviston of the amount Rs 115 lacs +25 12 
lacs=Rs 140 12 1865 made by the Finance Department in the year 1998 99 in the end 
of February 1999 with the condition that this amount must be utilized as on 31 3 89 
But due to shortage of time it was not possible to utilize whole loan amount In this 
situation it was requested to Planning/Finance Department that the provis on of 5810 
amount Rs 140 12 lacs may please be continued पा the budget of the year 
1999 2000 but in this regard Planning Department has advised that regarding fire 
fighting equipment scheme department 1s advised to formulate the scheme and submit 
the same at the time of revision of Annuai Plan 1999 2000 Outof Rs 140 12]acs 8 
bugget provision of Rs 70 12 lacs was made पा the revised budget year 1999-2000 and 
same was released vide dated 30 3 2000 and utihzed 

In the year 1999 2000 a loan 0 Rs 200 lacs was taken from Oriental Insurance 
Company and deposited inthe loan held 6217 The provision of Rs 70 lacs (balance 
amount of Rs 140 12 lacs) + Rs 200 lacs was made n the year 2000 01 and same was 
released in the year 2000 01 and was utthzed on the purchase of chassis/fabrication/ 
construction of fire station buildings 

The whole 108 amount was lying In the Govt loan head 6217 thusthereisno 
loss of interest on the 5810 amount As and when the [oan amount was released by the 
Govt the same was utilized 85 per supply orders of the Director Supply and Disposal 
Haryana Chandigarh and there was no deiay on the part of any officers/officials for 
released and utihzation of the loan amount ॥ 15 therefcre requested that keeping in 
view the above 5810 position the CAG para no 6 18 may please be dropped 

During the course of cral examination, the Committee desired the department 

to fix up the responsibility ए the officers who delayed the matter of fabncation of 
bodies on the chassis of Motor Fire Engine as also for not withdrawing the amount 
from the treasury causing loss of interest, within a period of one menth under intimation 
to the Committee



128 

TRANSPORT DEPARTMENT 

[79] 7 1 Human Resource and Matenal Management in Haryana Roadways 

Highlights 

Haryana Roadways had a fleet of 3 318 buses and 19 859 personnel as on 31 March 

2001 The Roadways deployed excess drivers (281) conductors (789) workshop staff (552) 

and Ministerial staff (265) while there was shortage of 72 inspectors Consequently checking 

of ticketless travellers decreased (5 fleet strength decreased from 3 884 ॥ 1995 96 (03 318 

in 2000 2001 Out of 3 318 buses 11 per cent buses were old having ॥हि of more than 8 
years Large number of old buses led to increase on maintenance and decrease of load factor 
(percentage occupancy) Excess inventory huge excess consumption of HSD poor 

maintenance of engines unnecessary engagement of casual workers and huge unnecessary 

local purchase led to uneconomical operation and large amount or loss Operation of the 

buses had become totally unviable Important points noticed in audit are as follows 

711 Infroduction 

In Haryana Roadways (Roadways) a commercially run undertaking of the Transport 

Department has the objectives of providing efficient economical adequate and coordinated 

transport service to the public As on 31 March 2001 Roadways had 20 depots (10 of Tata 

make buses and 10 of Leyland make buses) with a fleet of 3 318 buses and two Central 

Workshops at karnal and Hisar to undertake major reparr of engines Minor repair and day-to 

day maintenance of buses are undertaken by workshops at depot level 

7 12 Orgamzational set up 

The Financial Commissioner and Secretary to Government of Haryana 15 the 

administrative head of the Transport Department and also oversees the working of the 

Roadways The Transport Commissioner (TC) 15 responsible for managing day-to-day affairs 

of the Roadways and Is assisted by an Additional Transport Commissioner two Joint Transport 

Controllers and six Deputy Transport Controllers The Roadways has 20 depots and each 

depot1s managed by a General Manager In addition the department has a Transport Board 

(an apex body of the department) compnsing of Transport Mimister as Chairman Secretanes 

Transport and Finance Departments as members TC 85 Member Secretary which besides 

deciding all cases relating to Transport Department approves the creation of all posts of 

drivers conductors workshop staff and ministerial staff according to fixed norms 

7 13 Audit coverage 

Overall management of the Roadways with emphasis on human resource and matenal 

management for the periad 1895-2001 was reviewed 08560 on the test-check of records of 

the State Transport Commissioner Haryana and 6 depots dunng October 2000 March 2001 

Findings of the review are discussed below 

L 
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714 Manpower analysis 

A Financral outlay 

The tota! expenditure incurred by the Roadways on staff vis a-vis total receipts from 

traffic during the six years period 1995 2001 were 85 under — 

Year Total traffic Cost on staff Percentage of cost on 

receipt staff to total traffic receipts 

(Rupees in crore) 

1995 96 26079 111 59 43 

1996 97 290 33 125 85 43 

1897 98 299 27 13476 45 

1988 1999 31038 183 04 59 

1999 2000 31595 189 04 60 

2000 2001 379 007 201 012 53 

Traffic recespts increased by 45 percent during 1995-2001 while cost on staff increased by 80 

per cent dunng this penod thus offsetting any advantage due to increased receipts The 

increase In staff cost was mainly attributed to 

- upwara revision ॥ा pay of staft following Fifth Pay Commission awards 

- deployment of surplus staff 

decrease पा number of buses by 15 percent from 3884 पा (1995-96) to 3318 (2000 

2001) which includes 00 and depleted buses Percentage of such buses increased 

fromr 3 to 11 in 1995-2001 The decrease was due to non provision of funds for 

replacement against condemned vehicles 

The department in their written reply stated 25 under — 

The cost on staff increased due to revision of pay scale TA DArates instaliments 

of dearness allowance to 48% in 2000-2001 etc The decrease in number of buses 

from 3884 1n 1995-96 to 3318 {2000 2001) was due to condemnation of 00 buses and 

non receipt of replacement of new buses from the Govt It was also one of the factors in 

the increase of cost on staff 

Dunng the course of oral examination, the Committee asked the department 

to supply the figures relating to staff, norms observed and profit and loss पा respect 

of Bhiwani Depot The department supplied the same The Committee observed that 

there 15 continuous 1055 in the Depot The Commuttee, therefore, desired that reason 

for continuous 1055 पा this Depot may be 1dentified and effective remedial measures 

may be taken and detailed report in this regard may be sent to the Commuttee within 

a penod of three months
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[80]7 1 4 B Deployment of staff 

The State Government fixed norms of 1 4 staff each for Drivers and Conductors 13 

for Workshop Staff 0 4 for Minister Staff per bus and 10 per cent of total number of conductors 

for Inspectors for creation of posts i the department The position of staff per bus as per 

norms viz a viz actual was as under 3= 
' 

Norms Actual 

1995 96 1996 97 1997 98 1998 99 1999 2000 
2000 2001 

Dniver 14 143 142 136 141 143 148 

Conductor 14 150 150 150 148 152 164 

Workshop staff 13 141 149 144 138 140 147 

Ministenal staff 040 040 041 042 041 045 048 

Inspectors 014 011 012 010 011 011 012 

Oterstaff 066 070 08 074 — 7 —— 0 66 070 0 69 071 076 0 80 

Scrutiny of the above table would reveal that the department continued to deploy excess 

dnivers (except 1997-98) conductors workshop and ministerial staff (except 1995 96) dunng 

the six years ending March 2001 The department did not take effective steps to keep the 

number of staff within the norms Thus the number of ministenal staff per bus stood at 0 48 . डी. 

Category-wise excess deployment in numbers 15 discussed below — 

Sr Particulars_ 1995 96 1996 97 1997 98 199899 1999 2000 

N_‘__——*——_*___—__—____
________________o 2000 2001 

(1) No of buses held at the 
end of the year 

Tata 2 065 2028 2048 1 998 1927 1743 

Leyland 1819 1812 1 806 1774 1704 1575 

Total 3884 3 840 3854 3772 3631 3318 

पा) Requirement each for 5 438 5376 5 396 5 281 5 083 4 645 

Drnvers and Conductors 
as per norms 

() Actual deployment 

Drivers 

(a) Regular 4 804 4930 4 632 4 892 4373 4177 

Contractual 759 518 609 408 837 749 

Total 5 563 5 449 5 241 5 300 5210 4 926 

Excess(+)/Short ( ) (+) 125 (+) 73 {) 155 (#)19 (१) 127 (+)281 

deployment of drnvers 

(b) Conductors 

Regulars 5 178 5399 5403 5 396 5201 5172 

Contractual 640 350 380 191 306 262 चर 

Total 5818 5749 5783 5 587 5507 5434 - 

}Excess deployment 380 373 387 306 424 789 

against norm
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Sr Particulars 1995 96 1996 97 199798 198899 1999 2000 
No 

2000 2001 

{c) Workshop Staff 

Requirementas per norms 5049 4 992 5 010 4 904 4720 4313 
Actual deployment 

Regular (Skilled Semu 4823 4990 4954 4753 4721 4 545 
Skilled and unskilled) 

Dailv Wages 638 715 603 456 366 320 
Total 5 461 5705 5 557 5 209 5087 4865 
Excess deployment 412 713 547 305 367 552 
against norms 

{d) Mimsterfa] Staff 

Requrement as pernorms 1 554 1536 1542 1 509 1452 1327 
Actual deployment 1 547 157" 1 601 1 562 1624 1592 
Excess (+)/Shori( ) ()7 (+)a0 (+)59 (+)53 ($)172  (+)265 
deployment agamst norms 

(e} Inspactors 

Requirement 85 per norms 544 538 540 528 508 465 
Actual deployment 434 443 404 418 402 393 
Short depioyment 110 95 136 110 106 72 
agaminst norms 

(_____h#'_————_—"—_—_—“‘_——'f) Other staff 2576 269, 2871 2682 2771 2649 

Analysis of the above table revealed 

(@ Dnvers 

(1) Out of 20 depots पा 1997 2001 depots ranging between 6 and 19 deployed on an 
average 154 (per year) excess dnvers during last six years ending 31 March 2001 which 
entailed an extra expenditure of Rs 2 24 crore Thus per bus the number of drivers 1n 
2000 2001 was 1 48 as against the narm of 1 40 

(1) Duning the same period depots ranging between 1 and 14 had shortage on an 
average of 85 drivers per year The Roadways did not transfer excess drivers from surplus fo 
deficit depots Consequently these depots missed 552 56 lakh kms involving a net revenue 
loss of Rs 1938 crore 

(b)  Conductors 

The number of excess conductors ranged between 306 and 789 during 199 200 Most 
of the depots deployed excess conductors at an average of 4 while there was shortage of 12 
(average) conductors at to 4 depots dun this period The deployrment of excess conductors 
resulted 1n an avoldable expenditure of Rs 542 crore 

(¢ Workshop staff 

The number of excess deployment of staff increased from 305 in 1998 99 10 552 पा 
2000 2001 Consequently the Roadways incurred an extra expendtture of Rs 4 74 crore 

The excess deployment s mainly due to failure to dispense with the service of contractual 
dnvers conductors and workshop staff recruited on contract basis in 1993 when the regular 
staff went on strike
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(@  Minstenal staff 

The Ministenal staff 15 pnmarily engaged पा establishment work and has httle to contribute 

directly or even indirectly to the productmty of the buses Even the norm was unduly high 

being 0 4 per bus The Roadways unnecessanly allowed 0 08 excess over this norm andthe 

number of surplus staff increased from 401n 1996 97 to 265 i 2000 2001 The deployment of 

excess staff resulted 1n an extra expenditure of Rs 2 16 crore during the five years ending 

2000-2001 

The department पा their written reply stated as under — 

(8) 10 (9) Drivers/Conductors/Workshop StaffMinisterial Staff 

During 1993 the Roadways worker went on indefinite stnke and as per orders 

of the Govt some of the drivers/conductors/workshop staff were recruited on 

contact basis When the strike was called off and on joining the duties by the 

regular staff the services of all the workers recruited on contact basis were 

terminated but some of them managed to come i the Roadways through courts 

which resulted mto increase in staff strength of Drivers/Conductors/\WWorkshop 

staff in so far 85 excess of staff in some depot and shortage 1n another depot it 

s stated that we monitor the transfer of excess staff when shortage of staffis 

reported by the depot Managers Some times large number ए buses are declared 

condemned and its replacement are not received within the expected शाह period 

then it becomes difficult to transfer/retrench the staff Some time due to Govt 

policy we do not receive new fleet years together and 1t 15 not feasiable fo 

retrench the staff However in future staff strength will be kept within the norm 

Hence the para may be dropped 

During the course of oral examination, the Committee desired the depariment 

to look mnto the matter of deployment of drivers on contract basis ana पाए record 

relating thereto and to see whether the deployment of staff 15 as per norms The 

position m this regard may besenttoA G.{Audit) for venfication under intimation to 

the Committee 

[81] 7 15Expenditure on store 

The details of traffic receipt and expenditure on stores and spares ncuding diesel 

during the last six years ending 31 March 2001 were as follows 

199596 199697 199798 1998 
99—___'___——_—

——————_—___———
_ 1999 2000 2000 2001 

(Rs पा crore) 

1 Traffic recelpts 26079 290 33 299 
फिट एप पड यश या बा उाडआ अखण 310 95 315 38 379 00 

2  Expenditure on 

() Diesel 66 12 77 40 9175 83 80 106 71 141 24 

() Oil & Lubncant 725 704 6 51 6 50 610 NA 

(i) Tyre & tubes 2375 24 51 2504 16 46 1875 NA 

{(iv) Othermatenat 3418 34 81 36 26 34 06 3485 50 17° 

Total expenditure 131 30 143 76 159 56 140 82 166 21 191 41 

(v} Ratio of expenditure 0501 0541 0581 0601 0641 0741 

on diesel to total 
expenditure 

(v1) रिहा bus expenditure 003 Q04 004 0 04 005 006 

(vi) Expenditure per 3158 343 393 357 421 498 

__’_(__L__—_______
_______—————effect

we 
Km (in rupees) 

+ 3 & 
A
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Audit analysis revealed the following 

0 

() 

(m) 

(v) 

Ratio of aged buses (having life from 4 to 8 years) to the regular buses (having 
Iife upto 4 years) increased from 0 92 110 1995-96 to | 83 1 1n 2000 2001 Asa 
result Roadways had to bear higher mamtenance charges on the old buses 
Extra maintenance cost on aged buses (n comparison to those having हि upto 
4 years worked out to Rs 27 78 crore during 1999 2001 
Though buses having Iife of more than 8 years were due *or condemnation yet 
such buses were continuously ॥ operation and पीला number steadily increased 
from 119 to 375 dunng 1995 to 2001 

Operation of old buses seriously affected the load factor (percentage occupancy) 
which decreased from 79 per cent in 1995 96 to 67 percentin 2000 2001 This 
meant decrease ॥1 number of passengers carried by Roadways 
Expenditure per bus increased from 0 03 crore in 1995 96 to 0 06 crore in 2000 
2001 due to excess consumption of HSD and engine-ol against norms {Paragraph 
7 16 (v} The Transport Commissioner had assured the audit that the matter 
wnere excess consumption of HSD had occurred would be investigated 

The department in पिला written reply stated asunder — 
115 admitted that the expenditure on maintenance of vehicle having life from 

4 8years 15 definitely higher that those having life upto 4years Itis also admitted 
that the expenditure on maintenance of vehicle having life more than 6 year 15 
hugher than those having less than 4 years of life As the department has tixed 
the दि ए vehicle 85 8 years the vehicle has to be operated for 8 years and the 
maintenance expenditure will have to be mncurred for keeping the vehicle having 
Iife more than 4 years on the road Even पा private sector the expenditure on 
maintenance 15 definitely higher on vehicle having more life 85 compared to the 
new vehicle Itis nota new thing as the expenditure on vehicle having life more 
than fou years 1s higher than those having life less than 4 yeais As such this 
expenditure can not be avoided keeping in view the over all the interest of 
department 

As regards operation of buses of having life more than 8 years (due for 
condemnation) the observation that the 1080 factor which was 79% during the 
year 1985 96 has come down to 65% dunng the year 1999 2000 observations 
can not be agreed to because the load factor I1s connected with 50 many 
para meters which are given below — 

The age of the bus 

Route 10 be operated 

Crew deputed on the bus 

Time Table 

Area of operation & fare structure of that area 
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Unauthonised operation of buses and jeeps etc Whereas average age of 
the Haryana fleet which was 50 month dunng the year 1995 96 increased 
to 58 73 months during the year 1999-2000
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The unathorised operation of buses/jeeps increased during these years inside 

and outside the state Routes which were profitable during the year 1995 96 पा 

Rajasthan Punjab Himachal State etc became less profitable because of larger 

number of pnvate operators introduced by these States As a result of the above 

mentioned reasons the load factor decreased from 79% to 65% and not because 

of overaged buses 

During the course of oral examination, the Committee desired the department 

to reconcile *he figu es as mentioned पा the audit para of expenditures with the A G. 

Office within a perniod of three weeks After hearing the departmental representatives, 

the Committee desired that a compliance report in this regard be also sent to the 

Committee within a period of one month 

[82] 7 1 6 Purchase procedureand irregularities in purchases 

All bulk purchases by Roadways were made from the firms either on rate contract with 

Association of State Transport Undertakings (ASRTU) or DGS&D th rough High Power Purchase 

Committee (HPPC) since 1996 Items for which there was no rate contract were however 

purchased 01601 from the manufacturers/authorised dealers Supply orders were placed by 

the TC but the deliveries were received by the depots which were also responsible for making 

payments = 

॥ case of minor purchases of emergent nature General Managers of the depots had 

been empowered to make purchases without inviting quotations below Rs 500 from unapproved 

sources and Rs 10 000 for single tem from an approved source 

(n)  Local purchase of spare parts 

A test-check of local purchases made between December 1999 and June 2000 at 

Dadri depot revealed that 242 items of spare parts valuing Rs 62 66 lakh were purchased 

from nine unapproved firms of Delhi after collecting quotations पा 8 single day by a Committee 

compnising an Accounts Officer a Statistical Assistant and a Store Purchase Assistant which 

was not approved by the General Manager The Committee members had no knowledge of 

the spare parts They purchased the spare parts at higher rates than that of approved source 

rates The rates were even not got approved from the General Manager of the depot This 

resulted in an extra expenditure of Rs 24 13 lakh 

It was further noticed that 104 tems valuing Rs 9 39 lakh were purchased but these 

vere not used (March 2001) The matter calls for investigation 

The department in their wnitten reply stated 85 under — 

The action against the defaulting officers lofficials has already been taken 

by the department The General Manager of the depot Works Manager Chief 

Store Keeper Junior Auditor/Accountant and Purchase Clerk those Here 

responsible for making local purchase from the unapproved sources on higher 

rates and making purchases without requirement were suspended and were 

Y 
A
 |
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charged sheeted under Rule 7 The other officers 1e Accounts Officer and 

Resident Section Officer of the depot were charge sheeted by the Finance 

department The works Manager was later on reinstated on pending enquiry 

against him 

After hearing the departmental representatives, the Committee recommends 

that the matter of taking action against Shn M S Ahlawat) the General Manager, 

Sh M K Garg/ Works Manager and the concerned Accounts Officer may be finahized 

within 8 period of six months and the Committee may be informed accordingly 

[83] 7 1 6 (1) Extra expenditure on purchase of conversion kits 

Firm A niroduced a better performance fuel saving new 6 65 engine model buses In 

place of old 370 engine model buses and also offered (November 1993) a kit of parts for 

conversion ए old model into new 016 The Roadways intended to convert 20 per cent of old 

model engines Into new and placed two orders (March 1995 and April 1996) with the firm for 

supply of 270 conversion kus at a cost of Rs 41 04 lakh The conversion job was to be carned 

out by the Central Workshop Hissar The workshop actually received 133 kits during Apnil 

1996 to November 1998 

Out of 133 kits so procured only 8 kits were used for conversion of old 370 model 

engines and the remaining 125 kits were actually used into 6 65 model engines though the 

Roadways had 1 111 buses of old model to be converted Scrutiny of records revealed that 

the individual spare parts or the kit comparanvely of lower 0051 were already avallable wiin tne 

workshop which 0000 be used ॥ 6 65 model engines using the kits instead of individual 

parts in 6 65 model engines defeated the purpose of changing the old model intc better 

performance and fuel saving new modei apart from extra avoidable expenditure of Rs 11 27 

lakh 

The department in their wrnitten reply stated as under — 

The decision for purchase of conversion kits was taken पा the meeting of 

technical officers of the department in view of the representation of M/s Ashok 

leyland that they have completely closed down the manufactunng of 370 engine 

Leyland vehicle and claim that the performance ए & 85 engine leyland vehicle 1s 

better than the 370 engine In view of the representation of M/s Ashok Leyland 

ttd as stated above the meeting of technical officers of the department was 

held and in the meeting it was decided that to avoid the cbsolance of 370 engine 

parts the department should reduce the requirement of 370 piston assy to 

50% and convert 20% of 370 engine into 6 5 engine and also the 6 65 engine is 

fuel efficient than 370 engine as recommended by M/s Ashok Leyland Ltd vide 

therr letter No 961 dated 25 11 93 

It 1s further submitted that the cost of the same parts of conversion kits if 

these were purchased from other O E suppliers were even less than rates of 

conversion kKits purchased from M/s Ashok leyland Ltd the cost of parts of 

other O E suppliers were evaluated at the time of taking decision were even 

higher 16 Rs 15703/- (landed cost) पा comparison to the cost of conversion kits 

i e 08810 rates Rs 18765/ less 19% discount + 4% sale tax less cash Disc
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1% । e Rs 15650/~ Mareover there was advantage for purchase of converstan 
kits from M/S Ashok Leyland Ltd because of availability of all the tems at a 
time for smooth converston of Engine minimum lead time purchase of better 
inventory control The rate companson of same parts of OE firms which were 
supptied पा conversion kits and conversion kit supplied by M/S Ashok Leyland 
Ltd 1s enclosed ॥ 15 8150 further submitted that the value of extra expenditure 

of Rs 10 58 lakhs indicated in the para have been calculated by the audit onthe 
08510 rate of conversion hits 1 & Rs 18765 00 and the discount 19% and cash 
discount offered 1% was not deducted from the basic rates as offered by the 
firm and was mentioned in the order The landed rates converston kits were 
Rs 16650/- per each 

So as stated above there was noloss to the department. Hence 1t Is requested 
that the para may pleased be dropped 

After hearing the departmental representatives, the Committee observed that 
the reply of the department is not satisfactory and the matter of purchase of 133 Kits 
15 required to be looked into thoroughly particularly when these were not used into 
the engines for which these were purchasd Responsibility in this regard may be 
fixed within a penod of three months under intimation to पार Commuttee 

[84] 7 1 6 (Vin) Consumptron of HSD and mobil पा 

(a) Huge extra consumption of diesel 

High speed diesel (HSD) constitutes 30 per cent of the cost of operation Fuel efficiency 
15 worked out in terms of kilometers per Iitre (KMPL.) of HSD consumed The Roadways had 
fixed (February 1999) a norm of 4 44 kmpl of diesel consumption whereas the Rajasthan 
State Road Transport Corporation had fixed 4 78 kmpl 

Test-check revealed that पा eight depots the kmpl ranged between 4 09 and 4 41 
duning 1999 2000 and 2000-2001 against the norm of 4 44 This had resulted in excess 
consumpthon of diesel of 12 73 lakh hitres valuing Rs 1 66 crore 

{b) Very high consumption of diesel other than buses 

in order to curb abnormal consumption of diesel in workshop depots due to carelessness 
piferage and wastage the Roadways issued (March 1996) instructions to all the depot 
Managers that the consumption of diesel other than buses should not be more than 1 per 
cent of total diesel consumed 

Subseguently in 1997 in the commercial officers meeting General Managers were 
again ashed to maintain consumption of diesel at 2 per cent other than buses During test- 
check ॥ was noticed that the consumption of diesel on other than buses in 8 to 9 depots 
ranged between 2 26 and 4 39 per cent against the norm of 2 per cent during 1999 2001 
which resulted in excess consumption of 8 16 lakh litres diesel valuing Rs 1 02 crare 

(¢} Unreasonable consumption of mobil-oil 

As permanufacturer's guide the engine 0115 changed at the rate of 14 litres for every 

18 000 kilometers for Tata Engines and 12 5 litres for every 16 000 kilometers 11 respect of 
Leyland make engines In addition engine oil1s used for every pertodical 100 up after 1000 
kilometers to maintain 01 level However the Roadways had not fixed any norms for the 
same 
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The following table indicates the maximum and minimum distance covered by depots पा kilometres per litre of mobil ol In respect of Tata and Leyland make vehicle for the last two 
years upto 2000 2001 

1999 2000 2000 2001 
Tata Leyland Tata 

L____—__—*__fi_—____eyland 
KMPL of engine oil in top up Maxamum 964 15657 1064 1601 

Min mam 617 1031 620 1021 
KMPL of engme oil in change up  Maximum 995 1417 1035 1411 

Minimum 637 779 656 
_“____‘*_*—858 

The table reveals that there were wide vanations in the distance covered per litre By assuming the maximum distance covered per litre (Separately for top up and change up) In the respective year by a particutar depot the value of excess consumption of mobi! oIl worked outto Rs 0 85 crore (Leyland depots Rs 0 27 crore and Tata depots Rs 0 58 crore) duning 1998 2001 

The Roadways had not analysed the reasons for excess consumption of HSD and mobi* o1l or taken any steps to control the cost 

The department पा their written reply stated as under — 

It 15 admitted that HSD conshitutes about 30% of cost of operation However 
Transport Department has never fixed the norm of 4 44 KMPL of HSD 
consumption However a targetwas for which all out efforts are being made to 
achieve the target 

That KMPL target s could not be achieved by certain depots for which sincere 
efforts are being made and reviewed Inthe C O s meeting being held from time 
to time 

It 1s agreed that GM s were asked to adhere to 2% consumption of HSD for 
other than buses but Js percentage fixed was In general to have check on 
excess consumption of HSD But in certain depot his Imit 15 exceeded due 10 
local condition {ike shortage of power resulting पाए excess use of HSD for 
generation location of workshop far away from the bus stand no of Jhota flying 
squad buses for checking of varnous routs HSD used for resoling plant etc 
The reasons for excessive consumption are being analysed and action will 06 
taken accordingly 

As far 85 consumption of mobile for change up I1s concerned vanation 15 very 
much on the higher side for which detalled analyses will be made and action 
taken against the defauiter 

However as regards vanation in top up engine this variation 15 due to age of 
vehicles skill of drivers and technicrans which varies from depot to depot 

The Committee recommends that a comparative study of consumption of diesel 
and mobile oil 1n other State Roadways Transport Corporations/Undertakings may 
be conducted and the Committee may be informed accordingly within a period of 
three months
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[85] 7 1 6 (1x) Unreasonable consumption of spring leaves 

The Roadways had no norms for the consumption of spnng leaves The tables below indicates 

the expenditure mcurred in paise per kilometer on account of spring leaves In respect of Tata 

and Leyland depots in each depot for the last two years upto 2000-2001 

1999 2000 2000 2001 

Number of Depots 

__—_—_—_______—__________
_______________Expendnure

 
in paise per Kilometer Tata Leyland Tata Leyland 

Upto4 - 3 4 3 

Upto 8 6 4 6 5 

_——__________‘_______
_________________Abov

e 
8 3 2 

Analysis of the above table reveals that expenditure on consumption of spring leaves 

varied from depot to depot The expenditure per kilometer remained below 8 paise in all the 

ten depots of Tata and seven (0 eight depots of Leyland whereas in two to three depots of 

Leyland consumption ranged between 12 and 19 paisa per Km The Roadways had not 

analysed the reasons for such wide variatons By assuming 8 09156 per kilometer as the 

admissibie expenditure the extra expenditure worked out o Rs 0 55 crore 

The department पा tneir written reply stated 85 unde” — 

= |tis agreed that there were wide vanation in consumption of spring leaves in 

some depots No norm has been fixed by the department for consumption spring 

~leaves 

“Z |n this regard It 1s clanfied that consumption of leaf springs depends upon 50 

many factors like age of the vehicle condition of roads on which vehicles ply 

Joad conditions driving habits etc So no norm at State level can be fixed for 

consumption of leaf spnings Only because of these factors consumption of ieaf 

springs पा depots like Hisar C Dadn and Fatehabad was on higher side The 

operation of buses of these depots was mostly on rough roads resulting into 

higher consumption of feaf springs 

Lo Now condition of roads have been improved and expenditure on spring leaves 

has considerably declined in these depots which 15 ८68 from the following 

table — 

S No Name of depot Exp Per KM on spring leaves 

2000 01 2001 02 Aprl June 
2002 03 

1 Hisar 700 500 338 

2 Fatehabad 11 70 9 40 472 

3 Ch Dadn (06001 has 
been down graded as 

sub depot of Briwani) 

As per above the expenditure on spring leaves in constantly declining 

However reasons for expenditures incurred on spring leaves are being looked 

info by the works manager of respective depots from time (0 time 

¥
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After scrutimizing the reply given by the departments, the Committee 
recommends that norms for consumption of spring leaves may be fixed after 
conducting व comparative study of other State Roadways Transport corporations/ 
Undertakings पा this regard within a period of three months under intimation to the 
Committee 

[86] 716(X) Non disposal of dead stock 

The following table indicates the total inventory and dead stock at the close of each 
year for the last five years ending March 2001 

5. Description 1995-96 199697 1997-98 1998 99 1998-2000 2000 2001 
No (Rs ॥ crore) 

1 Total inventory 1131 1085 1063 967 1071 10 50 

2 Dead Stock 075 117 118 118 118 118 

3 Percentage of dead 7 1 11 12 1 1 
stock to total net 
inventory 

The percentage of dead stock increased from 7 per cent in 1895-96 to 11 percent in 
1996 97 due to addition of iInventory of mint buses which had become obsolete due to phasing 
out of mini buses 

The stocks included parts of Tara 1210 D model (Rs 0 30 crore) of Layland 370 model 
(Rs 0 43 crore) वा] Buses (Rs 0 41 crore) which are no more In use and था conditioned 
parts (Rs 0 04 crore) lying with the Roadways for more than six years 

As Roadways had no system for timely dentification of inventory for disposal dead 
stock of items whose onginal value was Rs 1 18 crore were lying without fetching any value 

The department पा their written reply stated as under — 

The efforts are being made at Head office level as well 85 at depots level to 
disposed off the absolute parts lying with the depots The department however 
had laid down the system for imely identification of inventory for disposal while 
phasing out particular model but some parts are even remain un disposed off 
as there are 50 many number of spare parts which are used for maintenance of 
vehicles The depots of Haryana Roadways returned back spare parts of huge 
value to supplier of these items Further efforts are 8150 being made to disposed 
off the remaining obsolute parts by reducing their reserve prnce by the competent 
authority at an earliest 85 the remaining parts are not being disposed off on the 
book value 

After gotng through the written reply given by the department, the Committee 
recommends that approval of the Finance departments for disposal of obsolete parts 
may be obtained at the earliest and further action to dispose off these parts may be 
taken without further loss of time so that maximum amount may be realised by 
disposing off these parts and the Committee may be informed accordingly within a 
period of three months
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[87]19 7 1 (x1) Blockade of funds due to holding excess inventory 

The Roadways had fixed (June 1995) inventory level for the depot workshops वां Rs 
0 16 lakh per bus During the last six years ending March 2001 the inventory s e spare parts 
tyres and tubes oil and lubricants and batteries held by the depots was ॥1 excess of the 
norms as per details given below 

Year No of buses held atthe Inventory Inventory as Excess against 
end of the year actually held pernorms norms 
Including other vehicles 

(Rupees In crore) 

1995 96 4010 10 56 642 414 

1996 97 3985 968 638 330 

1997-98 4008 945 6 41 304 

1998-99 3911 849 626 223 

1999 2000 3771 953 603 350 

2000-2001 3512 843 562 281 

The Roadways had not fixed any re-ordenng level Atest-check of the records revealed 

(8)  Spare parts valuing Rs 25 05 lakh were lying unused for the last three years 
ending 31st March 2000 

(b)  Spare parts valuing Rs 4 40 lakh were further purchased during the last three 
years which were already lying पा stack 

{c)  All the depots had excess inventory than the rorm of Rs 0 16 lakh per bus 
which ranged between 0 17 and 0 37 lakh per 005 ending 31 March 2001 The total excess 
inventory worked out to Rs 2 81 crore 

The Rodways did not consider the desirability of transfer of surplus inventory from one 
depot to the other depot 

The department in their written reply stated 85 under — 

It1s true the earher norm of store inventory prior to year 1995 was Rs 16000 00 

perbus Inthe year 1995 the store inventory norm was refixed keeping in veiw the increase 
In rates of tems required for mamntenance of buses and the same was fixed 2 5% of total 
average cost of buses including fabrication cost As the total average cost of the bus 15 
around Rs 10 lacs and hence the present store inventory comes outto Rs 25000 00 per bus 
as per norm fixed by the department in year 1995 In the past the average store inventory only 
of the depots was being calculated and the store inevntory held by the central workshop 
Karnal/Hissar was not being included in the average store inventory held by the department 
If the store inventory of central workshops Karnai/Hissar 15 included even then the average 
store wentory of the department 25000 00 per bus ॥ 15 pertinent to mention that the store 
inventory duning the year 1996 97 to 1998-2000 was reduced by 150 0Q lacs from 1088 73 
lacs to 937 91 lacs 

Regarding increase in expenditure in the year 1996 97 1998 99 and 1999-2000 in 
comparsion to the year 1995-96 1t is submitted that the increase in expenditure 1s due (0 rise 
in the purchased cost of spare parts 015 & lubricants and tyres & tubes etc 

- 
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in view of the position explained above the para may please be dropped 

After going through the written reply given by the department, the Committee 
recommends that every care should be taken to avoid blockade of funds due to 
holding of excess inventory and the Committee may be informed of the position 
prevailing पा this regard during the last three years spec fically mentioning the excess 
holding beyond the norms 151 terms of amount depot wise 

[88] 7 2 General Lack of accountabuity for the use of public funds पा department 
commercial undertakings 

Activities of quasi-commerctal nature are perfomed by the departmental undertaking of 
certain Government departments These undertakings are to prepare proforma accounts in 

the prescribed format annually showing the results of financial operation so that the Govemment 
Government can assess the results of their working The Heads of Departments ॥ the 
Government are to ensure that the undertakings which वाह funded by the budgetary release 
prepare the accounts on timely basis and submit the same to Accountant General for audit 
As of March 2001 there were 6 such undertakings in the Government of Haryana However 
2 out of total 6 undertakings पाए not prepare their accounts for by the State Government in 

these 6 undertakings at the end of the financial year upto which their accounts were completed 

Comptroller and Auditor general of India repeatedly commented पा the Audit Reports of 
the State about the failure of management of the undertakings i tmely preparation of proforma 
but there was slow improvement in the situation As a result accountability of the management 
and the Government in respect or tne pubtc funds spent by these undertakings could notbe 
ensured 

The departme~t wise position of non preparation of accounts in respact of 6 undertakings 
485 85 follows 

Depariment Number of Accounts not finalzed Year from Investment 
undertakings (name of undertakings) which 85 per 1851 
underthe accounts accounts 
department aredue {Rupees In 

crore) 

Transport 1 Haryana Roadways 1699 2K 31521 

No action was taken against the management of these undertakings for such a gross 
failure and disregard of public interest 

The lack of accountability displayed by the falure to prepare the accounts by the 
management of these undertakings 15 a matter of concern as large amount of public funds 
are involved in these cases The Gaovemment needs to intiate measures against the defaulting 

managements for their failures to reduce the possibility of senous financial iregulanties 
remaining undetected for along period the Government should also take a re look at internal 
system and arrangements for finalising the accounts and take up the preparation of accounts 
on war footing so that the managment are held accountable for the proper use of publ ¢ funds
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The Government should also re exmine the justification of release of budgetary funds to the 
undertakings without assessing the financial performance and without finalised accounts 

The matter was referred to the Government ॥ June 2001 their reply had not been 
received (August 2001) 

The department in their written reply stated as under — 

The performa account in the prescnbed format णि the year 1989 2000 has already 
been sent to the Accountant General (Audit) Haryana Chandigarh vide our 
Accounts Branch letter No 5117 dated 22 7 2002 Hence the para may kindly 
be dropped 

After going through the written reply given by पार department, the Commuttee 
desired the department to inform the Committee after venfying the position from the 
A G. Office 1n this regard, within a period of three months 

bt
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FOOD AND SUPPLIES DEPARTMENT 

[89] 7 3 Avoidable expendrture 

Food and Supplies Department incurred an extra expenditure of Rs 52 76 lakh due to 
delay पा supply of gunny bales by DGS&D Kolkata 

The Director Food and Supplies Department (F&SD) Haryana Chandigarh placed 
(November 1998) an indent for supply of 1 09 440 gunny bales (one bale = 500 bags of 
50 kgs) for procurement of wheat during Rab1 1999 by the department and other food procunng 
agencies of Haryana with Director General Supplies and Disposals (DGS&D) Kolkata as per 
terms and conditions settled by DGS&D As per supply schedule given material was to be 
supplied from December 1998 to February 1999 The department paid Rs 91 99 crore In advance 
to DGS&D between November 1998 and January 1999 

The DGS&D allocated/issued mstructions to millers for supply of 1 01 lakh gunny bales 
of which 78 thousand gunny bales were supphed upto 28 February 1999 The rates of gunny 
bales were increased by Deputy Jute Commissioner Governmentof India Ministry ए Textile 
Kolkata from Rs 1 542 60to Rs 1 585 63 per 100 bags in March 1999 The balance 23 578 
gunny bales supplied between March 1999 and May 1999 were charged by suppliers through 
DGS&D at enhanced rate of Rs 1 585 63 instead of Rs 1542 60 Though payment was 
maae In advance tne department dia not insist upon the DGS&D to arrange suppltes for the 
balance allocated quantity at pre revised rate Although Deputy Director General DGS&D 
clanified (17 November 1998) that when the delivery period 15 extended the payment 10 miller 
15 released at lower price Thus the payment at hugher rates resulted 11 excess payment of 
Rs 52 76 lakh (including sales tax) 

The matter was referred to the Government in April 2001 for reply within 6 weeks 
therr reply had not been received (August 2001) 

The department था their written reply stated 85 under — 

15 stated that Govt of Haryana/state procuring agencies of Haryana projected their 
indentno SB 5-98/32553 dated 10-11 1998 for the quantity of 109440 gunny bales with the 
delivery schedute in December 1998 January 1999 February 1999 to the tune of 32400 
45900 and 31140 gunny bales respectively 1t was 8 consolidated indent on behalf of all state 
procuring agencies as detalled below — 

Food = 25290 

Hafed = 48060 

HWC = 12870 

Confed = 12600 

Agro = 10620 

Total 109440 
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The Audit pointed out that though the payment was made in advance the department 

did not Insist upon the DGS&D to arrange supplies for the balance allocated quantity at pre- 

revised rate 

In this regard 15 submitted that representatives of all indenting agencies used to 

review the supply position of gunny bales with DGSD Kelkota Jute Commissioner and Govt 

of India from time to time In this context a meeting was held on 26 2 99 at Kolkata under the 

Cnarmanship of Joint Secretary Policy GOI to review the position of gunny bales Inthe 5810 

meeting it was decided that the delivery 08100 ॥ respect of Production Contro! Orders (PCOs) 

for Punjab Haryanaand U P be extended up to 15 3 98 (for the quantity for which the delivery 

period was 28 2-99 ) and up to 20 3-99 (for the quantityfor which delivery pericd was 12 3-99) 

with reservation of nghts (RRs) to impose Liquidated Damages (L D ) and to pay lower applcable 

prices Itis also clarfied here that the PCOs of Food and Supplies Department for a quantity 

of 25200 were issued by the Jute Commussioner upto 21 1-1899 on the price of Rs 15420 60 

per hundred bags (pre revised rates) and bales were supplied on this rate Thus thereis no 

loss (० the State Govt A total quantity of 30024 out of 1 01 240 bales were of other state 

procuring agencies which these agencies have not made funds available in tire to DGSD 

Kolkota The agencies made the payment of the balance amount in the month of March 1999 

therefore the price of March were made applicable to them and the agencies can not instst to 

make applicable the rates of Feburary 1999 

Similarly in the meeting held under the Chairmanship of Joint Secretary (Policy) GOl 

on 1 4 99 at Kolkata 7 85 decided that the delvery period पा respect of the quantities to be 

suppled to Punjab and Haryana by 31 3 99 may be extended up (0 15-4 99 with reservation of 

nghts to impose liquidated damages and 0 pay lower applicable prices Thus from the above 

(15 clear that DGS&D arranged the supplies for the balances allocated quantity at pre-revised 

rates e at the lower price (at the rate of March 1999) The supply of gunny bales were 

received in the month of Apni and May but still the price of March 1999 were made applicable 

because the delivery 08100 was extended in the above said meeting with application of lower 

price It s also made clear that the supply of gunny bales were made in Apni and May on the 

price applicable for the month of March Therefore the audit objection 1s not based on the 

facts 

It s further submitted that since the entire payments to DGSD Kolkata for the supply of 

gunny bales are fully reimbursed by GOV/FCI alongwith interest therefore there would be no 

extra burden on the State Exchequer However all the purchase and payment of gunny bales 

are made 85 per the policy framed by the Govt of India from time to time 

After hearing the departmental representatives, the Committee recommends 

that the figures of loss may be reconciled with A G (Audit) and व compliance reportn 

this regard may be sent to the Commuittee, within से pencd of three months 

[90] 74 Loss due to delay in supply of wheat to Food Corporation of India 

DFSCs Sonipat and जाएँ did not follow the instructions of DM FCl to supply wheat 

directly to FCI depots causing 1055 of Rs 52 49 lakh to Government 

Food and Supplies Department procures wheat from mandis for delivery to Food 

Corporation of India (FCI) The Director Food and Supplies (DF&S) Department Haryana 

[
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Chandigarh while circulating (March 1996) the purchase policy adopted by the Haryana 
Government for procurement of wheat during Rabr 1996 97 directed all the District Food and 
Supply Controllers (DFSCs) to deliver maximum stocks of wheat purchased from mandrs 
directly to FCl depots according to the detalled plan worked out by DFSC with District Manager 
(DM) of FCI of each procurement centre/mandi 

In April 1996 DM FCI Rohtak gave a linkage plan to DFSC Sonipat and Jind for 
delivery of wheat s*ocks pu chased during 1996 97 directly from mandis to FC! depots On 10 
June 1996 the DM reminded the DFSC Sonipat to deliver the entire wheat stocks upto 30 
June 1986 as per inkage plan as there was sufficient vacant space to accommodate the entire 
stocks otherwise FCI would withheld the carry over and storage charges 

DFSC Sonipat and Jind purchased 1 61lakh quintai (Sonipat 1 28 lakh जाएं 
0 33 lakh) wheat in छिपा mandis dunng April to June 1996 They did not deliver the wheat 
immediately 0 FCI but only during July 1996 to March 1997 Carry over and storage charges 
ofRs 52 49 lakh (Sonipat Rs 42 41iakh Jind Rs 10 08 lakh) clamed by DFSCs were not 
reimbursed by DM FCl Rohtak due to non implementation of linkage plan for delivery of 
procured wheat 

On being pointed out (May 2001) शाह DF&S stated (June 2001) that no responsibility 
could be fixed as it was neither possible nor practicable to deliver 100 per cent of stocks to FCi 
direct from the mandis due 10 the reason of non avallability of trucks and labour छठ The reply 
was not tenable since the department which procured wheat णि delivery to Central pool had 
no option except to deliver the wneart as per arections ana linkage plan 1ssued by FCi by 
making suitable transit arrangements well पा advance 

Thus faillure of the department to follow the delivery of wheat 85 per linkage plan resulted 
in aloss of Rs 52 49 lakh 10 the State Govermment 

The matter was referred to the Government in Apnl 2001 their reply had not been 
received (August 2001) 

The department in पिला wnitten reply stated as under — 

Linkage plan for delivery of wheat to FCl is prepared by FCl authorities each year 
Normally the Iinkage plan should be prepared by Ci authanties in consuitation with the 
State Procurement Agencies and made available to these Agencies before the start of 
the procurement season However In practice this has not heen the case The linkage 
plan has been made available 10 the State Agencies after the start of the season and 
the storage of wheat procured in the mean. hle 15 to be carmed out by respect ve 
agencies as per local exigencies in the mandis/godowns 

In the instant case the linkage plan was made available to DFSC Sonipat and 
Jind on 25 04 1996 As such delivery of wheat procured from 01 04 1996 to 25 04 1996 
was not possible 10 be camed out 85 per linkage plan Further the linkage plan 15 
indicative and the storage space available with FCl vis 8 vis the delivery of wheat during 
the procurement season to such godowns/spaces 15 further dependent upon rush of 
arnivals in the mandis/transportation and labour handling bottlenecks The ovemnding 
consideration dunng peak of the procurement season 15 (0 evacuate the stocks in the 

mandis as early as possible
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Notwithstanding the above the effort of the department has been to ladhere to 
the inkage plan 85 much as possible The wheat stocks procured and delivered from 
the centres in question 85 per inkage plan made available are tabulated as follows — 

Distnct As per Procurement made during Direct _ 
(Centre) movement plan 1996 97 delivery 

(n MTs) givento FCI 

Upto After Total 

. 2504 96 25 04 96 

Sonepat 150 Trucks 10581 4289 14870 2182MT 

(Ganaur & (Per day) 
Gohana) 

Jind 50 trucks 2592 734 3326 25MT 

(Jullana) (Per day) 

It may not be out of place to mention here that ih response to DM Hafed 
communication to DM कद Rohtak Assistant Manager FCI informed vide his letter 
dated 22 04 1996 that 20 000 MT vacant space ॥ godown ॥ Ganaur 1s reserved for 
custom rice receipt against paddy 15506 and the advice of DM FCl Rohtak is being 
sought in the matter Further DFSC Sonepat has also informed DM छा Rohtak vide 
his letter NO JA 5 96/3994 dated 17 04 1996 that there 15110 space available In Ganaur 
godown for direct delivery of wheat From the foregoing it is evident that inkage plan for 
delvery of wheat 1s an indicative/aynamic plan ana tne adjustment or storage space are 
carned out as per local exigencies पा consultation with FCI by the respechve agencies 

“Tt1s further submitted that the FC! deducted Rs 50 53 lacs on account of carry 
over charges for Sonepat and Jind (and not Rs 52 49 lacs as indicated in the para) Out 
of this Rs 50 53 lacs a sum of Rs 36 50 lacs has already been released by FCI पा 
respect of Sonepat District No amount in respect of Jind district has yet been released 
Efforts are being made to get the balance amount of Rs 14 03 lacs released from FCI 

Itis therefore requested that the para may 06 dropped 

Dunng the course of oral examination, the Commititee desired the department 
to supply the following information — 

0] details of procurement of Wheat districtwise since 1996 

{n} The amount due to be recovered from FCI and the amount so recovered 
from FCl since 1996 The Committee further recommends that the FCI 
should submit पड linkage plan well in time 1n consultauon with the Food 
and Supphes Dep~rtment, Haryana Government and the pending amount 
should be recovered at the earliest The department should also convey 
this observation of the Committee to the FCI 

A comphiance report पा this regard may be submitted to the Committee within 8 
period of three months 

—
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PRINTING AND STATIONERY DEPARTMENT 

[QOJH 7 5 Overpayment to pnivate printer 

Rs 14 94 lakh were paid in excess to a private printer for printing text books by allowing 
higher rates and excess 15506 of paper 

Controller Printing and Stationery (Controller) Haryana got four text books (which were 
earlier decided 10 be printed पा Government Press) pnnted from a private printer who was not 
considered for allotment of job due to his past performance by the High Power Committee 
(HPC} on the recommendations (November 1994 and March 1995) of the Minister Printing 
and Stationery (P&S) Department Audit scrutiny revealed an excess payment of Rs 14 94 
1akh which was admitted (April 2000 and January 2001) by the Assistant Controller Printing 
and Stationery Department as discussed below 

The firm submitted the bill based on the rates of 4 colour pnnting but the Controller 
allowed only ad hac payment for 70 per cent of bill after working out at the rates applicable for 
2 to 4 colours as per colours for different pages On the representation of the printer the 
department constituted a commuttee (0 certify the correct number of colours actually printed 
who reported (November 1995) that the books were printed in 4 colours Accordingly the 
Controller released full payment 85 per rates for printing पा 4 colours However scrutiny of job 
order fite and samples placed therein revealed an excess paymentof Rs 10 38 1akh due to 
less colours and Rs 0 90 1akh due to excess wastage of paper 85 admissible for printing 1n 
different colours 

Anocther order for prnting one text book was given to the same firm in December 1995 
As the printer printed the different pages in 1 to 4 colours the Controller made the payments 
accoraingly and ceauctea penalties for delayed supply ana extra trimming etc The firm 
represented for waiving off the penalties on which the Minister (P&S) ordered to allow the 
rates for printing पा 4 colours in addition to the waiving of the penalties This resuited in excess 
payment of Rs 3 66 1akh 

However the Controller inttmated (July 2001) that due to different reports on the printing 
of text books a technical committee had been formed the report of which was still awaited 
(July 2001) - 

Thus due to undue favour to a particular private pninter the department made excess 
payment of Rs 14 94 lakh 

The matter was referred to the Government in March 2001 their reply had not been 
received (July 2001) 

The department in their written reply stated as under — 

In the meeting of the High Powered Purchase Committee held on 4 7 1994 the 
rates for the printing of the books were approved (Copy 15 enclosed at Annexure A) 
Though M/s Sarv Bharti Kalyan Society participated in the meeting of the High Powered 
Purchase Committee but no work could be allotted to it Later on as per the orders of 
the Hon 018 Minister the work was allotted to this firm on the same rates already



148 

approved In the meeting of the High Powered Purchase Committee for allotment of 

other books to different pinters There is nothing on the record file of the office about the 

performance of the firm 

1 It is clanfied that the work of printing of 00005 was allotted to M/s Sarv Bhart 

Kalyan Society as per the orders of the Hon ble Minister dated 23 11 1994 9 3 85 and 

22 11 1995 on the rates already approved प्रा the High Powered Purchase Committee 

meeting held on 4 7 1994 The orders of the Hon ble Minister dated 23 11 94 9 3 85and 

22 11 95 for the allotment of work to this firm are enclosed at Annexure B C & D 

About the responsibility to be fixed for the allotment of work it 15 clanfied that the orders 

for the printing of the work were given in comphance of the orders of the Hon ble Ministers 

2 As far as the four colour Pnnt Orders 1s concerned it 15 clarfied that 8 general 

order was placed for the printing of baoks /e Rs 90/ per ream for the single colour and 

Rs 40/- for the subsequent additional colour An ad hoc payment of only 70% was 

allowed to be made by the then Controller to the fim because the quality of the paper 

a]nd paper accounts fomalities were yetto be prepared ॥ 15 further added that this 70% 

payment was made after due audit check also 

3 &4  After the receipt of books from the Printer the Department constituted a 

Committee consisting of the following officers headed by an officer of the rank of Deputy 

Controlleron 20 10 1995 — 

1 Sh K S Mathur Deputy Controller (Retd ) 

2 Sh Harphool Singh the thenAd O (O P) (Retd ) 

3  Sh R K Bhatnagar thethenA C (Cell) (Retd ) 

4  Sh Rameshwar Das A PO (Cell) 

The conshitution of the Committee was necessitated to ascertain the number of 

colours printed in the books jn reference with the 1epresentation n the form of req.est 

made by the firm on 19 10 95 Accordingly orders for the formation of the committee to 

exarmine the colour scheme were ordered by the then Controiler (Copy I1s enclosed at 

Annexure E) 

5 The copies of the reports of both the committees dated 3 11 95 and 11 6 2001 

are enclosed at Annexure F & G Itis clanfied that dunng printing and cutting of the 

books some wastage of paper does take ptace ॥ 15 further clanfied that half percent 

wastage of paper per colour per impression 1S allowed as per Clause No 17 of the Terms 

& Conditions of the Tender (Copy Is enclosed at Annexure H) 

6 It has already been pointed out in eariier reply that the excess payment made 

has been worked out to be Rs 6 61 116/- instead of Rs 14 94 000/ and the Accountant 

General Office has also been mtimated accordingly Regarding the action to 06 takenit 

[5 submitted that 85 per the legal advice sought in the matter issue of filing of Civil suit 

for the recovery is being examined 

7 The Controller Printing & Stationery vide his letter No P&SH 021172/ Admn 

dated 13 12 2002 reported the matter in question to the Financial Commissioner & 

Principal Secretary to Govt Harvana Printing & Stationery Department regarding excess 
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payment With regard to Hindi-4 5 & 6 the following officers have been held responsible 
by the Controller Prninting & Stationery Department for excess payment of Rs 563 
lacs and for Parvesh Adhayan-4 Sh K S Mathurthe then Deputy Controller has been 
held responsible for excess payment of Rs 98 551/- ॥ has further been reported that 
the following three officers have already been ref red on the dates mentioned against 
their names while the fourth member Sh Rameshwer Dass A PO (Cell) 1$ still |) 

service - 

Sr No Name of the Retiree Date of Retirement 

1  Sh KS Mathur the'thien Deputy Controiler 3092000 

2  Sh Harphool Singh thethenAd O 3181996 

3 Sh RK Bhatnagar thethenAC Cell 10 2 2000 

In view ofthe retirement of the officers legal advice from the Law Department has 
been scught for effecting recovery from them and the matter 15 being further examined 
as per the legal advice The action against Sh Rameshwer Dass A P O (Cell) 15 also 

under process 

8 At the ime of giving the Print Order for 4th book to the firm there was no complaint 

or any case of excess payment made to the firm and the order for the printing of the 
book was placed in compliance of the orders of the Worthy Minister in Charge dated 

221195 

The Committee could not examine the departmental reoresentatives पा regard 
to this para due to the paucity of ime However, after going through the written reply, 

as asked for by the Sub Committee, the Commuttee 15 of the view that before examining 

the whole 1ssue afresh the Committee may be informed of the legal advice 50 received 

and the comments of the Department as well as action taken thereupon within a 

period of three months and thereafier the Commitiee will examinie the matter 

accordingly 
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GENERAL 

[91] 3 17 Misappropniations defalcations, etc है 

Cases 0 misappropnations defalcations etc 0 Government money reported 10 Audit 
upto the end of March 2001 on which final actons was pending at the end of June 2001 were 
as under 

Number Amount 

(Rupees i lakh}) 

Cases reported up to the end of March 2000 and 289 150 04 
outstanding as on 30 June 2000 

Cases reported between April 2000 and March 2001 14 670 

Total 303 156 74 

Cases disposed of between July 2000 and June 2001 31 26 19 

Cases outstanding as on 30 June 2001 272 130 55 

x5 

The department wise breax up of the cases in which final action was pending attre ‘;,L_\\ 
end ए June 2001 was 85 under — e 

Sr Na)m"e of the Department Number of cases Amount 
No ¥ 

(Rupees in lakh) 

1 Education 33 19 34 

2 Forest 24 1778 

3 Imgaton 95 18 58 

4  Public Health (PH) 39 695 

5  Public Works (PW) (B&R) 20 621 

6 Transport 25 2592 

7  Others 36 3677 

Total 272 130 55 

of these pending cases 140 cases (Rs 44 45 lakh) and 31 cases (Rs 18 91 lakh) 
were under departmental and police vestigation respectively 30 cases (Rs 38 50 lakh) were 
pending मा the courts 53 cases (Rs 18 72 lakh) were sent to the Government for writing off 
and पा 18 cases (Rs 9 97 lakh) full recovery had not been made as of June 2001 दि 

Ofthese 23 cases relating to shortages of store articles theft misappropration 05565 
etc involving Rs 11 78 lakh of 8*' departments were scrutinised These cases were pending 
with the department/Government for 510 20 years The respective departments/Government 
need fo take suitable steps to finalise the cases in a time bound manner
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An analysis of these cases showed that 11 cases involving Rs 3 58 lakh occurred due to theft 
and 12 cases involving Rs 8 20 lakh relating to misappropriation/loss of Government material 
In PW and PH departments most of the cases pertained to theft of matenal or cash These 
departments need to strength the system of safekeeping of these assets 

After gomg} through the written reply of various departments, the Commuittee 
observe that a large number of cases of misappropnations and defalcations are still 
pending for settlement despite its earlier recommendations contained था the 50th, 

52nd, 54th and 56th reports of the Commuttee The Commuttee took it senously and 

further recommends that afresh instructions be issued by the Finance Department 50 
that pending cases of misappropriations and defalcations are settled by the concerned 
departments at the earliest The progress report be sent to the Committee within 8 
pertod of three months 

[92] 3 18 Write off of losses, ९८ 

Dunng 2000-2001 Rs 7 23 lakh representing losses due 10 theft fire andirrecoverable 
revenue etc were written o in 7 cases by competent authorities as reported to audit by the 
Government The relevant details were 85 under 

- 

Sr Department Number of cases Amount 
No (InRupees) 

1 Animal Husbandry 2 5421175 

2 Medical 2 87 144 00 

3 Distnct Administration 1 25000 00 

4 Forest 1 53500000 

5 Labour and Employment 1 2200000 

Total 7 7,23,355 75 

Having gone through the written reply sent by the concerned departments, 
the Committee recommends that the detailed report regarding wntten off losses 

etc be sent to the Committee within 8 period of three months for its consideration 

[53] 319 Follow up on Audit Reports 
According to the instructions 1ssued {October 1995) by the Finance Departmentand 

retterated पा march 1996 and July 2000 the Administrative Departments were 10 intiate suo 
motu positive and concrete action on all Audit paragraphs and reviews featunng in the 
Comptroller and Auditor General s Audit Reports regardless of whether the cases are taken 
up for examination by the Public Accounts Committee or not They were also to furnish 
detalled notes duly vetted by Audit indicating the corrective/remedial action taken or 
proposed to be taken by them within three months ofthe presentation of the Audit Reports 
to the Ligislature
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Areview of the position regarding receipt of Action taken Notes (ATNs) on the 

paragraphs included inthe Audit Reports (ARs) upto the period ending 31 March 2000 

revealed thatthe ARs forthe pericd 1996 2000 were presented to State Legislature in July 
1998 November 1999 September 2000 and March 2001 respectfirel‘yflOf the 186 paragraphs/ 
reviews relating to 36 Administrative Department included in ARS 1996-2000 89ATNs In 
respect of 9 Administrative Departments were received पा this office  Remaiming 27 
Departments had not submitted the remedial/corrective ATMs on 97 paragraphs/reviews as 
per details given inthe Appendix XVI 

The Committee 1s of the view that despite its earlier recommendations 
contained 1n the 58th report, most of the Departments are not sending Action 
taken Notes on the Audit Reports immediately बीटा, three months of therr 
presentation to the State Legislature Therefore, the Committee recommends that all 
the concerned departments should take mmediate action for sending Action 
taken Notes on the paras through Finance Department to the Committee and A G. 

(Audit), Haryana at the earliest in future 

[94] 6 2 General 

(a) Autonomous bodies and authorities perform non commercial functions of public 
utility services These bodiés/authonties receive substantial financial assistance from the 
Government The Government also provides substantial financial assistance to other 
institutions such 85 those registered under the :especuve Stae Co operative Societies Act 
Companies Act 1956 etc to implement various programmes of the Government The 
grants are given by the Government mainly for maintenance of educational 
nstitutons hospitals chantable nsttutions construction and mamenance of schools 
and hospital bulldings improvement 'ए roads and other communication facilities under 

municipalities and local bodies 

During 2000 2001 the Government provided_financial assistance of Rs 512 17 
crore to vanous autonomous bodies and others broadly grouped as under 

__———__—P_—W_——_Sr Name of institutions ‘ ount of assistance paid 
No (Rupees पा crores) 

1 Universities and Educational Institutions 167 48 

2 Municipal Corporations and Municipaiities 116 26 

3 Zita panshads and Panchayati Raj Institutions 978 

4 DevelopmentAgencies 11906 

5 Hospitals and other Chantable Institutions 1210 

6 Other Institutions (including statutory bodies) 87 49 

Total 51217 

s
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(b} Delayn furnishing ubhsation certificates 

The financial rules of the Government require that where grants are given for specific 
purposes certificates of utilisation are 10 be obtained by the departmental officers from the 
grantees and after verification these should be forwarded to Accountant General (AG) within 
15 months from the date of sanction of the grant unless specified otherwise 

Of 2 224 utilisation certificates due in respect 0 grants in aid of Rs 1 158 37 crore paid 
during 1991 9210 1999-2000 only 950 utilisation certficates for Rs 509 37 crore were furmished 
to AG by 30 June 2001 and 1 274 certificates for Rs 649 00 crore were in arears Department 

£ 
ही 55 डाए 835 559 5327-20 0. stamangy beatoncertfogtas 25 25 1.05 

Departrment Upto 1996 97 1997 98 1993 99 1999 20600 
MNurbe -moun humber  Amount Number Amodit Mumber Amourt 
of certifi of cerhifi of ce-tifi o certif 
cates cates Wnates cates 

(Rupees था crore) 

Education — - — — — — 5 29 89 
wedical 43 616 — ~— 2 019 21 048 
Agriculture 1 001 —_ -— — - — - 
Development 36 290 1 032 18 134 52 497 and Panchayat 

Rural Emplovment 4 004 16 179 10 227 16 1003 
Econom ca'and 2 010 9 248 4 30 19 10 90 Statical Advisor 

Rz an_e 8 128 - — 5 1Ra 2 रुप 
50018] Secunty and 13 6 84 34 307 50 542 40 18 37 Welfare 

Sports — — — — — — 8 027 
Public Health 104 218 54 42 24 80 52 99 59 35 80 33 
Scrence and 3 026 — — — - 2 010 Technology 

Arand C_#_re न — 1 008 2 006 3 02 
nNon-Conventional 2 009 — — — — 1 0o 
Sources of Energy 

Ecalogy and — — 3 013 7 035 3 0 09 हटाए ronment 

Urbar Devsicoment 160 757 61 054 30 851 283 16 95 
nousing 2 0.7 — — — —_ 19 1 82 
Imgaton - —_ न ना 2 10 2 120 
Anmal Hucbandy — — — — 8 407 2 167 
Village and Small — — 8 120 4 045 17 427 Scale Industnes 

Total 378 244 04 176 9541 -—____—___**_—______—__194 128 49 527 181 06 
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(c) Delay in submission of accounts 

The status of submission of accounts by the autonomous bodies and submission of 
Audit Reports therecn to the State Legislature as of June 2001 was as under 

Sr  Name of the Year upto Year upto Year upto Year upto Resons for non finahsation of 
No body which which which which Audrt Reports 

Account  Account Audtt Audtit 
due submitted Report Report 

1ssued subm+*ed 
to State 
regisiawuie 

1 Haryana Khad: and 2000 2001 1999 20001998 99 1996 97 Comrments of the Board on 
Vil age Industnes the Separawe Audi Report (SAR) 
{Board) Manimarwa for the year 1999 2000 were 
Chandigarh awaited (August 2001) 

2 Haryana Laboux 2000-2001 1999 20001889 2000 1998 1999 — 
Welfare Board 

Chandigarh 

3 Haryana Urban 2000 2001 1999 20001984 95 1989 90 Due to late receipt of reples to 
Development the audit comments SAR for the 
Audhanlty years 99597 could not 08 
Panchkula issued  Similarly due to late 

entrustrert of audt fom 
1997 980 sa ds accounts fo 
the ears 1997 98 to 1888-2000 

received late and the audit 
was under progress 

4 RuuLIig Bualu 2000 2060 «555-200C 55655 1987 98. — 
Haryana Panchkula 

5 Harvana State 2000 2001 1599 20001998 99 — — 
Aancultural Marketing 

Boa d Parchlula 

6 Haryana Prathmik 2000 2001 1999 20001998 89 — — 

Shiksha Pariyojna 
Parsnac Chanaigar 

7 Mewat Devescpment 2000 2001 1998-2006C— ला उजांदी 54२10 he 655 1995-95 
Agency Nuh o 1898 99 had been approved 
{Gurgaon) and held up for want of 

confirmaticn from the State 
Government {August 2001) 

8 Haryana State Legal 2000 2001 — —_ — — 
Service Authonty 

Chandigarh 

9 Haryala Elec'rnicry 2000 2001 1999 2000— ना Comments ए the department 01 
Regulatory Commission 
Panchkula 

the SAR for the years 1998 99 
10 1999 2000) were awaned 
(A.gust 2001) 

- 
- 

> 

\ 

थक. 
--्श
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The audit of accounts of the following bodies had been entrusted to the Com ptroller and 
Auditor General of India for 8 period of 5 years as detailed below 

Sr Name of body Period of entrustment 
No 

1 Haryana Khadi and Village Industnes Board Manimajra 1998-99 to 2001 2002 
Chandigarh 

2  Haryana Labour Welfare Board Chandigarh 1998 9910 2002-2003 
3 Haryana Urban Development Authoritv Panchkula 1997-98 to 2001-2002 
4 Sus~gBoad Yayara "a~cthua 385-2000 तप 2000 2004 
5 Haryana State Agricultural marketing Board 2000-2001 to 2004 2005 

Panchkuia 

6 Harvana Parathmih Shiksha Pariyojna Panshad 1995 96 to 1999-2000 
Chandigarh 

7 Mewat Development Board Nuh (Gurgaon) 2000-2001 to 2004-2005 
8 Haryana State Legal Service Authonity Chandigarh Audit under Section 19010 

0 CAG s DPC Act 1971 
9 haryana Electricity Regulatory Commission 1998 99 to 2002-2003 

Parchkula 

(पी Auait arrangements 

Tne audit or local 00065 (Zila Panshad Nagar Palkas Town Area/wiotified Area 
Committees) eaucatonatinsttutons Panchayatt Ra) instituttons and others was conducted 
by the Director LocalAudit Haryana Chandigarh Audit of co-operative societies is conducted 
Oy & Regisuar Co-opefauve Socieues naryana Cuanutgarn 

atfracted aud tby *re Compt olle ardAudto-Gere a'of '"¢a 0858 61%cdes/athontes 
wil0S& Gudn was dug पता 2 audned duning 2000-200 1 

‘Two hundred and ninety annual accounts of 144 boates/autnorities for 2000-2001 and 
earfier years haa not been received as of July 2001 by the Accountant General {(Audi) The 
cewlls are given भा «ppendiv-X¥ Of these bodies rautnenties siumeipa Cornminee Brniwar 
did गण submit accounts for 8 vears Muricinal Cemmittee ¥=mal and Pohtak fo- 7 vears and 
vuriicipai Commitiee Bahadurgarh and Fandabad for 6 years Municioal Committee Narnaul 
Hisar Gurgaon Hindu Kanya MV College Jind DAV College Karnal KvA DAV College for 
Women Ka nal Gardhi Adarsh College Sma'tha (Panipat) DAV 0०636 Pehova 
(Ku-ukstetra) 1 G Nauonal Co ege rac va (Kurukheswra) 5011. N Hindu College Poktak 
“rcu Mahi'a MV Soniat (0 5 vears MC Pal val Sonpat Rewan Jagadhii Paripat 
Inegratea vvomen Empioyment Devetopment Project Haryana Cnanaigarn for 4 years 

(e} Non-turnishing of accounts of utihsation of grants 

Out of 325 autonomous bodies to which various Government departments gave the 
grants-in aid as cCetalled below during 2000 2001 246 did not render the accounts for the 
udlisauon of grants 10 the concerned departments as of July 2001 7 podies or Meaical
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Department did not utilise the grant due to non receipt of sanction 19 bodies of the Rural 
Development Department diverted the funds temporanly in violation of mstructions of the 
Government of India and 70 bodies did not furnish any information regarding maintenance of 
cash book 

Sr Name of the Total Did not Dud not Did not  Wnich Deraulted Whichdid Wnlichdid Any other 
No Department number renderthe render utilise diverted!  repayment not not invest interesting 

of account / acco.nts 80/of  misutliised of loans/  maintain surplus paint 
bodies  yearof m grante the funds amount cash book! funds/ noticad 

accounts prescnbed given In  (ncludng overdue  mantaned retalned from the 
format a year/ grants irreguiarly nmige audit of 

amolnt  released bafance accounts 
ramg nnn bv CQF m rash 

unutilised amourt chest/ 
diverted/ average 
r cubhised amou to 

JIrplus 
funds " 

12 - 4 5 -] 7 8 9 — - 4 8 6 r_ 8 o _w _u 
1 Medical 15 15 - gfaly - - NIL - 

Departrent utilised 
Haryana 
पा... dgarh 

2 Techrucal 8 - - Fully - NA - NA — 
Educaticn utilised 
Dapariment 
Haryana 
Chandigarh 

3  Sowal Justice 55 55 - Fully NIL NIL NiL NIL NIL 
and Lhlised 
Erpowe पाठ, 
Haryana 
Chandinarh 

4 Womenand 20 20 - Fully NA NA - NA NA 
Child utlised 
De\<loprie~ 
Haryana 
Chandrgarh 

5 पा ' गए 2 - - L) ML NI - NIL MIL 
Deparire hsed 
Haryana 
Chandigarh 

8  Drevur Sputs 80 By Ful i L - L w 
Dopartme 1 u lse 
naryana 
Chandigarh 

7  Local Govt 52 - - Fully NIL NIL - NIL NIL 
Dapa-trent util sed 
Har .na 
Chand garh 

8 Rua 8 - - ru v 82 WA - her w एड gnpment H _ad 

Deparimrent 

Har ana 

Chandigarh 

9 Education 98 86 - Fully NIL NIL MA NIL 
Department utihsed 
Haryana 

Chandyg rh 

Total 325 245 7 19 

न
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After going through the statment and written reply received from vanu 

departments concerned, the Committee observed that utiization certificates/accou 
in repect of some autonomous bodies/institutions are still pending The Commi 
viewed it 85 a serlous lapse on the part of concerned authomrties and reiterates 
earlier recommenaations made था the 50th, 52nd, 54th, 56th and 58th reports of 
Committee The Committee recommends that the Finance Departemnt may 15 
fresh instructions ६0 the concernad authonties to furnish the outstanding utiizat 
certificates and accounts to the A G. (Audit) without further delay within a peno 
three months and the latest posttion in the regard be intimated to the Commuttes 
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EXCISE AND TAXATION DEPARTMENT 

[95] 14 Arrears in revenue 

As on 31March 2001 arrears of revenue under the principal heads of revenue as 
reported by the departments were as under 

Sr Yeads of e enue  Total Arrea s Rema ks 
No arrgars more than 

5 years old 

1 2 3 2 5 

(Rupees 1 crore; 

1 Taves or 55185 279 59 92 21 

trade छाए 

2  Tares and Duties on 51 54 2555 

on Electnicity 

3 State Exrise 2119 10863 

4  Taxes on Goods 2382 670 

and Passengers 

5 Non fe rous mnurg 7 64 3 07 

and metaliurgical 
mndustries 

6  ~nmal Husbandry 033 030 

7 Police 203 089 

Demrand fo Rs 2870 ccecetfed fo ese ey as 
arrears of lard reveriue Rs 70 88 crore stayed by cours 
and other Appellate Authonties Rs 9 50 crore held up 
due to dealers becoming insclvent demand fo 
Rs 20 48 crore proposed 10 09 written off Rs 5 64 crore 
held up due to rectmcatior/review applications Specific 
action taken to recover the remaining amount of 
Rs 144 38 crore not mtimated 

Rs 0 38 crore recoverable from M/s Rama Fiber 
Bhiwani Rs 0 30 crore from Mfs Dadn Cement Factory 
Charkhi Dadn Rs 1 crore from M/s Haryana Concast 
Hisar Rs 0 16 crore from M/s Competent Alloys 
Ballbhgarh and a sum of Rs 49 70 crore from 
corsw me &b HampanaVdh, नि 353 an Ngam 

Rs 11 71 crore covered bv recaverv cerfificates Re 4 42 

¢ are stayed by High Court and other Judicial A uthontes 
Rs 043 crore proposed 10 be wiitten ott Action 
regdruing rematmng amount of Rs 4 83 crore not 

mnhmated by the department 

Rs 0 18 crore stayed by the courts Specific action taken 
to recover the remamning amount of Rs 23 63 crore not 
tnbmated by the deparmment 

Rs 1 4o crore co ered uvder recovery cetficates 
Rs 028 cro e stayed by High court and oher Judicial 
Authonhes Rs 0 03 crore held up due to rectification/ 
review applications Rs 0 02c¢ro ep oposed 10 be written 

orf and Rs 2 90 crore recoveranle from individuals 

Detailed break up of remaining amount of Rs 3 08 crore 
was 01 availlable with the department 

Rs 0 02 crore due from Chief Supenntendent Live Stock 
Farm Hisar Rs 029 crore due from project Directar 
State Cattle Breeding P oject Hsar and Rs 0 02 crore 
due from Director Haryana Vetennary Vaccine Institute 
Hisar 

The amount was due from 8 States
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1 2 3 4 5 

8  Other taxes and 832 235 Four sugar mills (Pampat Rs 3 13 core Rohtak 
duties on commo- Rs 2 28crore Yamunanagar Rs 2 85 crore and Sompat 
dities and services Rs 0 06 crore) did not deposit the tax t\r" 

() Receipts under 

the Sugarcane ! 
(Regulaton of 
Purchase and 

Supp'y) ~ct 

(1) Receipts unde 1 11 019 Rs 0 7 crore stayed by courts Ps 0 01 crore proposed 
छा 8@ TELauy Sbe @ जा PeasuTs v v almag aoutu 
and show tax Rs 0 53 crore not mbmated by the department 

Toral 385 57 14 89 

The arrears outstanding for more than 5 years constituted 36 pe cent of total a. ears 

The departmen In tNelr wriden reply 5प्वा80 85 unaer — 

Taxes on Sales, Trade etc 

Out of totat arrears in revenue of Ps 279 59 crores Rs 3546 01 'acs stands recovered 

upto 31 3 2002 leaving a balarce of Rs 24412 89 lacs The reasonw se details of balance - 
arrears are as under — 2 

Sr Particulars of recovery Rs mnlacs 
No 

1 Under Stay 6457 28 

2 Under Instalment 1407 30 

3 Inter State armears 3343 11 

4 Inter District arrears 288 97 

5 L-gar aguigat ठप 3675 

a Cro 81y auasngu 1050 2.4 

7 Wrung off 1220 20 

8 Deferment 10 55 

3 t et recoverapls 6320 58 

C. Total 244299 

ey 
Siate Excise Ly 

Out of total arrears ॥ revenue of 21 19 crores Rs 896 23 lacs stands recovered 
upto 31-3-2002 leaving a balance of Rs 1222 77 lacs The reasonwise details of balance
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S No Parhculars of recovery Rs भा ।.805 

1 Under Stay 422 14 

2 Unaer Instalment 1230 

3 Inter State arrears 4228 

4 Inter Distnct arrears 171 10 

5 Under Liguidation 3180 

5 Brzpatt, oHached 2१ ११ 
7 Writing off 46 87 

8 Net Recoverable 286 35 

G. Total 1222 77 

Taxes on Goods and Passengers 

Out of total arrears in revenue of Rs 23 82 crores Rs 587 03 lacs stands recovered 
upto 31 3-2002 leaving a balance of Rs 1794 97 lacs Tne reasonwise 08185 of baiance 
arrears are as under — 

S No Particutars of recovery Rs inlacs 

1 Under Stay 69 76 

2 Inter State 132 62 

3 Wriung off 0 38 

4 Net Recoverable 1592 23 

G. Total 1794 97 

Entertamnment Duwy and Show Tax 

O, of total 2 988६ g nrevanye of Re 1 11 crores Rs 1 A9 1805 stands recovered 

upto 31 3 2002 leaving 8 balance of Rs 108 41 lacs Tre easonwise aetans or nalance 
arrears are as under — 

S w0 Pahcuaso ecovary Rs w 805 

4 U~de 5६ 6 =6 
2 Under hquidation 025 

3 Vvnimg घी 126 

4 Ne. Recoverable 9124 

C. Torai 169 41 

During tne course o1 oral examihation, the Committee desired the departrent 
to send 

(1) the details of cases under stay pending पा different Courts/Sales Tax 
Tripunal:Appeuate Authoruy alongwith the yea frorm wricr these are pending and 
also directed the department to pursue these cases 50 that these are semtiea at the 
earhiest
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(n) the number of firms whose cases are pending पा the Inter State arrears 
and inter Dist-ict arrears 

(पा). penriod since when the cases under hiquidation are pending 

(v) penodfl since when the cases which are net recoverable are pending 

The Committee desired the department to re-concile the cases with the 

AG Office unde~ the scheme of deferment under intimation to «he Committee 

The Gomm ११९४ desired the department to male vigorous efforts to malke 
the recovery of balance amount concerring the enterta nment duty ard sho 7 tax 

[96] £ Arrears in assessment 

The detalls or assessment cases of taxes on sales trade etc and passengers ard 
goods tax pending at the beginning of the vear casesbecoming di e for assessment dunng 

the year cases disposea एव during the year and the number of cases pending at the end of 

each year during 1996 97 to 2000 2001 as furnished by the department are given below — 

Year Opening Cases due for Total Cases Balance Dercentage 
balance assessment finahsed  atthe of col 5 lo 

dunrg the dunng close of col 4 

ear the year  the vear 

1 2 3 4 5 6 7 

1986 97 ST 158521 174538 330059 169535 160524 51 

PGT 235 1213 1448 691 757 48 

का Y8 ST 160524 14 /059 307583 194116 113467 63 

G N G256 1383 666 697 50 

199899 ST 13467 5654 21001 13845 86416 59 

PGT 687 775 1472 576 856 39 

1999 2000 ST 86416 199560 285976 127082 158894 44 

PGT 89R 651 1547 567 980 37 

2000 2001 ST 158894 168142 327036 164418 162618 50 

PGT 980 472 1452 450 1002 31 

The above table shows thal. i-umber oi perding cases ॥ respect of iaxes on sales 
trade etc at the beginning or 1996-97 was 158521 which has gonie up to 1626 .8 at the end 
of 2000 2001 1egis ening का increase of abuue 3 per cemwh le [16 peicer fage orinalisat on 
Or assessment cases Increased from 44 per cem during 1999-2000 to 50 _per cent In 

2000 2001 During 2000-2001 48 per cent and 53 per cent assessment cases have been 
rinalised out ot old and current cases resnectively The position of finalisation of assessment 
cases In respect of taxes on passengers and goods tax decreased from 37 per cent during 
1982 2000 to 31 per cent in 2000 2001 

पिला
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The department in their written reply stated as under — 

This para 15 based on the information supplied by the department for Chapter 
No 1 to the Accountant General (Audit) Haryana In the CAG Report for the year 
2000-2001 1 63 620 cases (162618ST + 1002PGT) were shown as pending for 
assessment under Sales Tax and Passengers and Goods TaxActs Outof 1 63 620 
cases 51 376 cases (510228 T =354 PGT) have baen disposed off up to 
31 12 2002 leaving abalance 1 12 244 (111596 ST +648 PGT) cases Efforts are 
be ng made to clear the pendency as earlier 85 possible 

Duning the course of oral examunatior, ity as nferred पार as against 1 11,596 
cases of assessment perding under Sales Tax Act ir घी vear umaer report, the 
pendency nas been brought down to only 1014 cases and the pende~cy under 
Passengers and Goads Tax Act has alse been brought dowr from 648 cases to 114 
cases It was also assured that these pending cases will be disposed off by the end 
of the current quarter 

After hearing the departmental representatives, the Committee recommends 
that vigorous efforts may be made to dispose off these pending cases at the earliest 

[97] 1 6 Frauds and evasions of taxes/duties 

The cases of fauds ard evas.ons of taxes and duties pending at the begirning of 
the year number of cases detected by the departmental authcriues number of cases In 
which assessments/investigations were completed and additional demand (including 
penalttes etc ) of taxes/duties raised against the dealers during the year and the number of 
cases pending finalisation था tne end ot March 2001 as suppliea [उपाए Z0C 1, by ne respecuve 
depanments are gwven as uncer 

5. Name of Cases Cases Total Number of cases Amount of Number of 
No tax/duty peding detected (2+3) in which assessments/  demand cases 

85 on during Investigations {(Rupees penaing 
31 arcn  शिछ year COMpiewed ang " Coey ira sator 
2000 2000 U1 aaainonal gemana a O 

mcluding Penaly छापा 
raised 2001 

{4 5) 

1 Tareson 158 4210 4368 4239 362 129 
Sales 
Trade efc 

2 Passengers 74 3964 4038 3976 366 62 
and 
Gogds Tax 

3  Entertainment 13 59 72 72 002 Nil 
Duty and 

Show fax 
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The department in their written reply stated 85 under — 

Taxes on Sales 

Out of 129 cases 81 cases have been disposed off by creating an additional 
demand of Rs 48 83 lacs Out of which asum of Rs 13 07 lacs stands recovered 
leaving a balance of Rs 35 76 lacs The remaining 48 cases are still under review 
and concemed Depuwy Excise & Taxauon Commissioners have been airected to 
dispose off these cases 85 early 85 possible 

Passengers बाप Goods Tax 

Cu*ofC2cases *" cases“a ebes~dsposeds®byceaimgade~a~do-Ps 027 
lacs which stands recovered The remaining 51 cases are unaer review and wvill 
be dec ded 85 early 85 possitie 

Dunng the course of oral eaxarunation, 1८ was informed that out of 48 cases 44 
cases nave since been aeciaed and an amourn.or Rs 181 64 lacs has been recovered 
lea.1ng a balance or 698 lacs 

After heanng the departmental representatives, the Committee recommends 
एप vigorous errer's may be mace ro dispose oft these peneing cases दा tne earliest 

[98] 17 Results of Audit 

Test check of records of departmental offices relating to revenues of Taxes on 58165 
Trade efc  Stamp Dutv and Reg stration Fee Ta.es on Motor Vehicles Passengers and 
Goods Tax State Excise Duty Agricuiwre Land Revenue Electricity Duty State Lotieries 
Forest Home (Police) Public Works (Imgation Bulldings and Roads) Co operauon Medical 
Mines and Minerals Animal Husbandry Foods ana Supply Industries and Public Heaith 
conduc ed during e year 2000 Z0J1 revealed under assess™ents non/shortlevy o iaxes 
and dudes and (८5585 of revenue amounung 10 R3 312 80 cluie in 13467« cases Duing 
ne course or.ne vear 2000 2001 1ne concerneq aepariments accedied under-assessment 
etc of Rs 31 03 crove involved in 48885 cases or which 48809 cases involving 30 27 crore 
had been pointed out in audit during 2000-2001 and the rest पा eariier years An amount of 
Ps4 16 crore vas ecove eC'in898sasesd  ~52900 2001 कान. ~~hPsA407 ¢ ~e ecovered 
in 8.2 cases ielaied 10 ealier years 

The Report con*ains 22 paragraphs ard 2 reviews relating ८0 Recovery of sales tax 
inarrears ard Receipts of Police Department” mvolving Rs 100 33 crore The department 
accepted audit coservations involving Rs 46 49 crore out of which Rs 6 84 crore nad been 
recovered up 10 July 2001 Mo replies naa been received n other cases 

The department in thew witten 1epiy stawed as undey — 

The reply of this para has been given in the succeeding paras 21 22 and 4 1 
respecuvely 

After hearing «he departmenta: representauves the Committee desired that 
vigorous efforts may be made to dispose off the pending paragraphs/cases 

I 

! 

-1
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[99] 18 Outstanding mspection reports and audit observations 

(*)  Audit observations on incorrect assessments short levy of taxes duties fees ewc 85 also defects m initial records noticed during audit and not settled on the spot are communicated to the Heads of Offices and other departmental authonties through inspection repors Serious financial rregularities are reported to the Heads or Depaniments and Government The Heads of Offices are required 10 furnish replies to the inspection reports through the respective Heads of Departments within a period of two months 

() The number of mspection reports and audit observations relabing to revenue receipts issued upto 31 December 2000 and which were pending settlement by the aepartments as on 30 June 1999 2000 and 2001 are given below — 

Pafi—\fiulam st पाए ond of June 

1929 2000 2001 

Number 0 inspecuon reports pending settlement 2301 2517 2785 

Number of outstanding audit observations 6092 6176 6560 

Amount of revenue involved 1 Rupees n crore) 279 93 650 
0__—__________“3 461 36 

(m) Department wise break-up of the nspection reports and audit observations upto December 2000 and outstanding as on"30 June 2001 1s as follows 

—__““_*\—Depanmenf 
Number of outstanding Armount of recelpts Number of 

nvolved nspection 
- (Rupees in crore) reports to which 

even first rephes 
had not heen 

rece____—___‘%‘——‘———_wed 

Inspection Audit 
repons observa 10115 

Revenue 800 1438 24 82 55 
Depariment 

E~cise and 010 2680 233 38 28 
Taxauon™ 

T ansport 329 587 887 4 

Forest 61 134 10 58 * 6 
Others 965 1721 184 01 77 

T\owl 2735 6560 461 36 172 

T—_*“—%_—*'—'hls 
includes  Stamp Duty and Regist ation Fee and Land Revenue 

Ths includes Sales Tax Passengers and Goods Tax® Enter‘amnment Duty and Show Tax and Prohibition and Excise



168 

The matter was brought to the notice of Government प्रा June/July 2001 replies 
regarding steps tahen to settle the owstanding inspection reports and audit cbservations 
have not been recetved (October 2001) 

The department in their written reply stated 85 under — 

The present position of inspection reports and audit observations pertaining to 
this department 1s as under — 

I~specuon Auait Amrount Involved 
Reports Observat on (Rs Ip crores) 

Ouistiarding 610 2680 23308 

D spased off 87 451 119 49 

Balance 443 2229 113 59 

The concernad Deputy Exrise & Taxatinn Comrmissinners hava been directed to dispnee off 
the pending inspection reports/audit observations on top prionty 

After hearing the departmental representatives, the Committee recommends 
that vigorous efforts to dispose off the pending inspection reports and Audit 
observations may be made under intimation to the Committee 

(रण्2/ 19 Follow up on पाई Reports-Summarised position 

With a view 0 ensure accountability ot the executive in respect of all the 1ssues dealt 
पर कप various Audi *eports the rAG recommendsad " 1982 पा depa‘tments should tu nish 
remedial/corec ve acuu Taren voes 1A T १5, un सा paragapns contained weren पापा 
Ine prescripea perioa 

PAC took a serious view of the inordinate delays and persistent fallures on the part of 
farge n.mbe of departments In L ~shngthe ATMe  thnthep asc bed fa~e ¢ ¥ 20 
ecc~en~ded on 30 May 1095 hat pendirg AT s pertaining to Aud * Reports should be 
sunmived wihin three mon*ns from he iaying o1 the Reports in the Sta.e Legisiature 

Review of outstanding ATNs on paragraphs incluaed पा the Report 0 tne Comptroller 
ard Auditor Gene था of India (Peverue Receipts) 85 o~ 31 Ma ch 2001 disclosed hat 
departments nad not submitted remedial ATNs on 43 paragraphs (Mmay 2001) 

Departments failed to submit ATNs within three months in respect of 79 paragraghs 
included पा the Audit Reports upto and for the year ended March 1998 Of these ATNS प्रा 
respect o 20 paragraphs have not been received at all (May 2001) Tnough the Audit Report 
for the vear ended March 1999 was laid on the table or legislature on 16 March 2000 and 
time hmit for furnishing the A TNs had lapsed on 16 June 2000 the departments did not 
submit (May 2001) ATNs on 23 paragraphs (May 2001)



‘\(A 

पन
्न
ा 

169 

The department in therr written reply stated as under — 

In this para the audit has pointed out the non receipt of action taken reports from 
various departments in respect of audit paras in the varnous CAG reports It has 
been pointed out that as on 31 March 2001 the departments had not submitted 
remedial action taken reports on 43 paragraphs Besides this the departments 
had farled to sLbmit action teken reports within 3 months i respect of 79 paragraphs 
includea in the auait reports ror ana upto the year 31 March 1998 

In 05 1egard itis submitted that out ot 79 pa agiaphs only 13 paiag:aphs pertain 10 is aepartmen ana the reply पा "espect of all these paragrabhs have been 
submitted to the audtt for consideration and further action 

After hearing the aepartmental reoresentauves, e Comminee desirea thart vigorous efforts may be made to dispose off the pending p2ragraphs 

[101] 21 Results of Audin 

Test check of sales tax assessments refund cases and cther connected records conducted during the year 2000 2001 revealed under assess™ents etc of sales tax amounting to Rs 15680 14 lakh n 763 cases which broadly fall under the following categories 

\_‘_—_—_—& 
Particuia:s Number Amount nNo of cases 

(R__________—____k——fi_—___fl—_upees in lakh) 

1 0001 ect computation ए। turnover 136 728 01 
2 Application of mncorrect ate of tax 124 816 81 
3 Mo~ e yofire 95 45 2,397 
4 non/short levy of penaity 14 26558 
5 Under assessment under Central 45 508 03 

Sales Tax Ac. 

6 Other irregulanties 398 7828 74 
7 Rev ew on Recovery of sales tax 1 5283 00 In arrears 

!\_- 
al 783 

_*__&_—____——*—_6682 e 

During tne course or the year 2000-2001 we department accepted under assessment of tax of Ps 88 16 lakh irvolved ॥1 96 cases of wh ch 20 cases Involving Rs 9 60 lakh were pointed out duning the year 2000 2001 and the rest in earlier years An amoun® of Ps 10 39 lakh had been recovered ir 35 cases during *he year 2000-2001 of which Ps 8 61 la*h recovered In 29 cases related to *he earlier years An amou~t of Rs 11 19 lakh in 5 cases had also been enhanced in the notional sales tax lrability
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A few ilustrative cases involving Rs 542 90 lakh and one review on Recovery of 
sales tax in arrears nvolving Rs 5283 lakh are mentioned पा the following paragraphs 

The department in their written reply stated as under — 

=== 

to the satd difference 50 hat the correct reply could be supplied /0 Goveinment/ 
PAC tothe said Lara As soon as the clarfication 1s ece ४७0० the amended reply 
will be supplied for finalization of the case 

nffice nama rn 1278/88 | dated 28 22002 1or naceeean ola Foaton n 2.8 0 

In view of the position explaired above there a e 761 cases In tota! ourt of 
which 230 cases Involving an amount of Rs 421 84 lacs have been reviewed with 
the following results — 

Number of Amount pointed out Result of Revie s 
Casas by audit {Rs पा lacs) 

21 67 58 Settled wih additional demand 

209 354 26 Sett'ed withou* demana 

531 3610 30 Cases are unaer revie ४ 

761 कहे a4 

As regards the remaining one case invohvng an amount of Rs 5283 00 lacs 55 per 
S Mo 7eofthetgble epl, sg दा * १0 succeed “gpaas2250221¢ 

The Committee discussed the matter of recovery from various firms 
पा detall and recommenas that some Senior Officer at the Head Office may 
be made resnonsib’a “or Mmanitering चार old recoverv cases anc some 
e%es 1vg =g bz ‘g पड acloge wa'ch on hage उ 2 casac ~a  ha v ad 

in addrtion to above, the Committee also recommends thatin order to 
locate tne un-rraceable nersons rom wnom the recovery of ine amount 1s 
to be offected sorme ncentive systemn may be exo'cred and व found 
apprcomiate after evamig ng *=e 2arigs 2* "५8 deraulvers may pa छू. shed 
"५" leading newspapers 

The Commuttee desired the department to send auarterly progress 
repo™ in regaru to each and every case withou. fail so that a proper 
monitoring mav be done at the Committee level 2150
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[102] 22 Recovery of sales tax in arrears 

22 1 Introductory 

Under the 58165 Tax Laws/Rules applicable पा Haryana every dealer s requred to submit to the assessing authority 8 monthly/quarterly return of turnover and pay tax due as per returns witnin prescribed period After making tinal assessment 8 demand notice 15 served on the dealer for the balance tax if any specifying the time by which demand shall be payable For delayed nayment or tax simple interest at me rate of one per cent for the fi st गुड गए and thgrasfter ot ona and halr rercentparmantn forthe  holg or the एड odhil the default continues 15 payable oy the dealer Penalty 15 also leviable for non/delayed payment of the fax assessed urder the Acts/Ruies The deale: may piefer appeal against 
the demand assessed to the apoellate auhority fai specuic reasons Thus amoumn of tax Interest and penalty which remains unpaid censtitute arrears of sales tax If the dues are not 9810 by the dealer within time specified पा the demand notice or within the extended period If any the assessing authoriues may apply lo the collector far the recovery of Government dues as arrears of land revenue and ए0 ISsue recoverv ceruricates and take all legal steps such as attachment of property/assets and detention of dealer 15 necessary for recovery of tax dues as arrears of land revenue 

222 Organisational Set up 

Tre overa' com o' ard super ntenaence or the sales «ax organization vests with the Prohubition Excise and Taxation Commuissioner (PETc) who 15 assisted by the Deputy Excise and Tasauon Commissione s {BETCs) Eacise and Taxauon OFicers 1105) Assiswam 
Excise and Taxation Officers (AETOs) Taxation Insoectors and other allied staff पा the 
adminisuation of Harvana General Sales Tax Act 1973 and Central Sales Tax act 1956 AETOs and ETOs have heen vested unth the powers of Agsistant Collecto s Grade | and DETCs 85 Colleciors under section 27 of Punjab Land Revenue Act 1887 for effecting recoveries of tax interest and penalty imposed under the Acts but remained unpaid by due date(s) as amears of land reverye 

22 3 5८८६ of Audit 

00 of 21 Offices of DETCs reco ds of 14 offices for the yea s 1997 98 to 1999 2000 were test checked (August 2000 to March 2001) with a view 10 ascertain the extent of compliance of rules ard executve inst-uctions elating o recover of sales tax in areas Iraddibon poinits of simda natwe nohced पा audn Guiing earher years have aso 
been inctuded 

225 Position of Arrears 

Total tax arrears 85 intmated (August 2000 and May 200 1) by tne PETC Haryana pending collection as on 31 March of each year during the years 1997 98 to 1999 2000



under both the Acts were as under — 

Year Arrears Current Total Collection Closing Sales ax Percentage 
at the demand of balance Receipts  of amrears 
beginning added | demands at the to total 
of the dunng dunng the end of sales tax 
the year the year yaa the year receipls 1 

1 2 3 4 5 B 7 8 
Loy (Col 6 & 

T___“_—__*__*_&__) 

Popeec " 2 2 8 

1997 98 182 16 157 01 339 17 121 82 217 35 155269 14 
1998 99 217 35 135 22 352 57 119 92 23265 159338 15 
19399 2000 23265 104 25 336 90 8879 248 11 ‘896738 13 

Besides the arrears to the sales tax 16081 

It would be seen from the above that the percentage of clearance of arrears fell short 
OF \Néu adaitions resuiting M comiNUoUs INcrease पा arrears from 1997 -98 to 1999 2000 

pts constituted I3 to 15 per cent of (he wotal sales 
tax recepts 

The break up of arrears of Rs 248 11 crore pending as on 31 March 2000 was as 
under 

Sn—_——-‘—_—“_*—fi—*‘r Stage of achion Amount of arrears 
No 

(RLpees n ८ ore) 

1 Recoveres stayed by 

(0 Courts 
5532 

[1] Saes Tax Tou—a) 
18 02 

(in) Joint ETCs (Appeals) 277 

uv) Government Deparmentat aumonues 174 

2 In the process of recovery covered by 3130 
recovery certiticates 

k! Unde 1 हा. daton 40 68 
4 Pending with the deparment 

{1) Demands under wniting off 10 91 

(1} Recoverable 
72 52 

(n) Property attached 
5 38 

v 7 पाए "5 37805 
94 

Grand Total 
248 11 

Correctness of arrears 

It was noticed In twelve cases of seven offices that arrear demands of Rs 8 50 crore assessed (between April 1993 and January 2000) by the assessing authorities for the years 

-1
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1986 87 to 1997-98 were not included by the respective DETCs पा the arrear statements 
sent 10 PETC Haryana resulting in short depiction of arrears to that extent 

The department in therr written reply stated 85 under — 

M/s International Ceramic L#d , Jind, ALY 1991 92 and 1992-93 

In this case the company has closed down its business since long The 
assessment orders alongwith tax demand notice and challans were served through 
substrtuted service by pasting the same at the door of the business premises of 
the company as these documents sent by post to the company s Head Office 
22 8% edbac asu~de! esd Funte S2f-shed§oods # पु 5८ e Tacwiy 

at Paun were taken inw possession by the Centrai Bank of India New Delhi 
Supsequenily the officers of the 5810 pank also visned *his office 0" 27 8 1999 
and confirmed the facts They have 8150 given 1n writing before the Deputy Excise 
and Taxation Commussioner Jina that the date or auction ए the goods taken प्रा 
possess on would be inumiaed (0 his office 50 पीता the Saies Tax ieviapie on sucp 
sales could be rea! zed Math ng has been con eyed by 8 a% esad 357४ so fa, 
However verbal and written complaints were received regarding disclosing about 
the purerages of the connsca'ed tiles It has also been eportedly come to the 
notice of field offices that Sh Surat S ngh S/0 Sh Balwant Singh of Village Pauli 
who 15 in possession of these goods and the building of e factory 15 selling the 
ceramic tiles in the open market although no trarsaction of such sales bas been 
de.ected by any officer of the depariment Further a complaint पा writing from Sh 
Rohtas Singh Assistant presently working in Heaa Off ce was also receivea i the 
orfice ot Deputy Excise and Taxation Commussioner concerned which 15 under 
investigation Consequently an intimation regarding M/s Ajanta Property Dealer 
inauiging पा purcnase/saie o1 mnese mes was also received and thereatter the 
Nodal Officer dealing with the P A ¢ matter alongwith Sh R K Verma पाए and 

fus staff visited the said piace and it was found on the spot that tne stock of such 
goods were also removed from the said 01806 and this matter has heen repnrted 
10 e inspecto C1D Police Jina Presenuy <eeoing 0 view the 
latest correspondence as per Memo No 50 dated 20 1 2003 addressed to Shri 
H Bannanee Official Liquidator A2W?2 Gurzon road Barrack Kasturba Gandhi 
varg New 280 सात the clam 15 sard t3 be lodged for recovery of arrears of 
Rz 02431040"whigk 8 8 gL stanth ¢ aans ~s comgar e se ocefes 
recovery from surety of above firm to the tune of Rs 5 lakhs a recovery certif cate 
has been i1ssued vide No 1/2002 03 पा the name of Shn 1 C Singhal one of the 
suety ana sent to Sup Divisional Magisiraie Deience colony Delhi ror service 

/s Frost Falcor Dist lery, Sonepat, A ४ 1997 98 

In this case the dealer did not pay the tax as due alongwith returns under 
the bonafide belief because this unit was exempted * om sales tax for which he 
had alreadv applied for Therefore the provisional assessment for the perod 
11097 to 31 3 98 was framed by the Assessing Authonty vide order dated 31 3 98 
thereby cieating था additional demand of Rs 45 65 1805 which was refiecied in 
the arear statement and could not 06 added in the totaliing due 10 clerical mistake 
Subsequently normal assessment was framed by the Assessing Authonity vide



174 

order dated 14 2 2002 and the 1ssue of sales tax exemption has been remanded by the Hon ble Punjab and Haryana High Court to the Higher Level Screening Committee vide order dated 22 10 2002 in C WP No 3455 which 15 stii pending In view of the above facts there appears to be no force in the audit para which may kindly be dropped 

M/s Vishnu Traders Kundli, Sonepat 

भा this case the objection raisea by the audit 1s not admitted due 1o the 180 *hat in this case demard ए0 the tune or Rs 40 68 lacs v as created on account or purchase *a on milling of paddy out of which an amount of Rs 20 03 lacs stands Fecoverea from वाह deale and balance amount of Rs 20 95 1805 has baen duly reflected in the arrear statement Further movement it may be made clear that the aealer went in appeal before Hon ble Supreme Court 0 India ard interest vsorth Rs 17 98 lacs under Section 59 ए HGS T Act was calculated on file for ready reference the demand has net yet been created on *his accourt But this amocunt of interest of Rs 17 98 1805 was got added by the audit ॥ additional demand WNICN SNoula De Ignored Keeping वा view the position of me case there 15 no suppression of a rears n this case As per decision of Yon ble Supreme Court of india in the case of M/s Satnam Overseas (नि) Ltd Murthal Sonepatn CW P Mo 11175/95 dated 24 10 92 पा which this dealer 1$ also a party and Fence tre purchase ‘ax u/s 6 of HGS T Act has been recovered So far as question of nteres. 1s conce ned ॥ has been छा open 10 be adjudicaied पा the connected cases by the Apex Court in due course Hence the para may kindly be dropped 
/s Septu india {P) Ltd Gurgaoit \v/esi) AY 1698 99 
In this case the additional demand of Rs 21 56 758/ which ncludes volurtarytaxon Rs 11 56 758/- alongwi*h penalty of Ps 10lacs u/s47 of HGS T Ast ket a3 cested « de oide dawd 16 8 39 as duiyefiscied 11 पीर anea statement for the month of November 1999 The additonal demand was declarad asara earuwnde theD,r gk ९७ एच At By *heAssess ~g Autto, 'y vdeo de- dated 9 2 2000 The eafter the voluntary @x of Ps 11 56 750/ vas recovered upto August 2000 and for the remaining additonal demand Rs 10 lacs the dealer preferred an 80068 before the Jt ETC (Aooeals) Fandabad Hon ble Member Sales Tas Tnbunsl harvans Chardigart and alsc निहित 8 w it petiion hefore the प्य1 दाह Funfan ana naryata mga Codrt « COna algarn ana nnauy be ore the Hon ble Supreme Court of india where the dealer was granted a permrssion to deposit Rs 5 lacs which are reflected छा the 070 arrear statement Hence there was no laxty on the part of the department पा the recovery of 5810 additional demand This case will be shown to the audi, party वां the ume of 1heir next visi for the purpose ॥1 view of the above stared facts the audi para may kinaly be dropped 
M/s Thapar Mitk Products Limited Gurgaon (West) A Y 1997 98 
In this case the veluntary tex 15 not reflected m the anear catement bt shown 1 the prescribed voluntary tax defaulter statement Now the assessment has been framed vide Assessing Authority s order dated 27 1 2003 and an addibonal demand of Rs 80 69 591/ has been created which includes voluntary 

प
द
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tax of Rs 2 95 1805 Recovery certificate has also been sent to Collector Alwar Rajasthan vide this office memo No 64501 dated 1 4 2003 However the firm has gone into B | FR शाप timely correspondence with the Registrar BIFR 15 

9 5 2001 has also been advised to the D E TC concemned to seek prior permission fromBIFR for recovery of arrears 

M/s Chattar Chemicals Karnal AY 1002 4+ 1G02.07 
In this case the demand of Rs 600 56 iacs for the year 1993-94 to 1996 97 was calculated on the 08515 ए returns which has now been assessed by 

1wagea थे ciaim perore e oificial nquigator vige letter No 1809/0PG dated 11 11 2002 

भिंड Utility Engineers शिवाय] Ltd , Rewari, A.Y 1988 89 (0 1994 95 
In this case out of total arrears of Rs 192 82 lacs for the year 1988 89 io 1994 95 the arrears of Rs 86 97 facs for the year 1988 83 to 1989 90 have been 

be dropped 

फिर Mohta Elactrn Stogl L m tad Bh 2 AV 1991 92 45 1003 04 
Inthscase anamo ए By 45 82 'घ as'cdged ‘htheofical! Guidaor bv caiculating the upto date interest till the claim was lodged and actual arrear are ':_ho\nm n fhe डाला छाप it 5 fi__wther 5330 रीना न amgp nt cF n'ervsnf $ "0 "'७प्यडएं in the arrear swatement till he amount s finally recovered from the defaulter keeping In view the relevant provisions of the Act 

2 ~al2 3 ह४ Podop.s Fa- Gaoaz «Eas ; ..~ 1956-53; 
नि s case e a संस 5 o Og 3261325 भावी was mad erieruy mssey out in the list has now been included as per intmation received wide DE TC letter No 1341 dated 13 7 2001 The para may hindly be dropped 

M/s Inlernational CeramicLtd ynd a ¥ 1991 92 and 1992 95 
Tne Commiree aesirea *hat Sii"cere and vigorous efforts शिव be made to recover the amount under intimation to the Commuttee 
M/s Frost Falcop Dstillery Sorpat AY 1997 98 
The Committee desired that the decision of the High Court as and when ahen be intimated to the Committee
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M/s Vishnu Traders 10.10 Sonepat 

The Committee recommends that vigorous efforts may be made to recover 

the amount under intimation to the Committee 

M/s Septu India (P) Ltd Gurgaon (W) AY 1998-99 

The Committee desired that the decision of Supreme Court may be intimated 

to the Committee 

M/s Thapar Milk Products Limited Gurgaon(West)A Y 1997 98 

The Committiee desired that since tne case 15 pending wiin the BIFR, the 
outcome of BIFR be intimated to the Committee 

M/s Chattar Chemicals Karnal AY 1993 94 to 1996-97 

The Committee desired that the matter may be pursued vigorously with घाट 
officiar hquidator and the iatest position be intimawed to the Committee 

M/s Utihty Engi-eers (India) Lud Pe van A Y 1988 89 10 1994 95 

The Committee recommenas that vigorous efforis may be made (0 "9८०४७ 

the amount under intimation to the Committee 

M/s Mohwa Elecuo Steel Limited Bihuwant AY 1991 92 to 1993 94 

The Commitiee desired पास the matter may oe pursued vigorously with «he 
omcial nquidator and the latest position 0९ intimared to the Commitiee 

M/s Hada Steel Products Faridabad (East; A Y 1986 87 

The Committee des red that the deta ls of हि" s case mav 08 sent to the 

Ccmt (88 w “1 3 वे 8100 0 6७43 waglks 

10 226 Non recovery due fo delay in assessment 

As per orovisions contained in Harvana General Sales Taxact 1973 and Rules rramea 
thereunder the agssessing authorty पी satisfied wath the returns filed 0४ the dealer ghall 

assess the amoun. of tax due from him However no nme himit 1ad been prescribed पा the 

Act/Rules for the finalisation of assessments 

ajBL 16 25 checv 0 eCo Us 2 ee ercsticts @5 ~2 oed (D2 veer auyus 
2000 ana marcn 2001 wart in 204 cases invoiving revenue or Rs 30 50 crore assessedq 
dunng 1997 98 10 1999 2000 wnere was an abnormal aelay ranging between twelve ana 

severty nine months ॥1 the finalisation of the assessments as detailled belov 

Assessmenrts taken up No of Amourt 

cases (Rupees in crare) 

After 12 months but up to 24 months 45 343 

Arter 24 monns but up to 36 months 68 570 

Arter 36 monus but up to 48 months 55 T30 

After 48 months 36 14 Q7 

Total 204 30 50 

!
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Some of important cases where arrears amounting to Rs 22 76 crore could not be 
recovered due to delays in assessments are illustrated below 

(n)  Anadditional demand of Rs 1 72 crore was created (between March 1997 and 
August 1999) in 15 cases of 8 dealers {(three each of Farndabad (West) and Gurgaon 
(East) and two of Faridabad (East)} in respect of assessment years 1992-93 to 1996 97 but 
the same was 110 recovered (March 2001) All the dealers had ७0560 down ther business 
during the pendency of their assessments cases Delay in finalisation of assessments cases 
by 20 to 53 months had thus resulted ir non recovery of tax of Rs 1 72 crore 

(b)  Underthe provisions of riaryana Gene: al Sales Tax Rules 1975 he exempuon/ 
entittemaent certiica e granted to an eugible industrial unit shall be withdrawn either प1 case 

of discontinuance of its business by the unit at any time for a 06100 exceeding six months 
or ¥s closing dovm the busness during the period of exemption Further on sathdrawe! of 
the elgibility certiticate before " 1s due for evprry the entire amount of tax exempted shall 
become payable immediately in lumpsum alongs it irterest and penalty and provisiors 
retating to recovery of tax snall be applicable पा such cases 

(1) During test check of records of Deputy Excise and Taxation Commissioners Kaithal 
and Panchhula it was noticed (between May and July 2000) that 4 mndustrnial units (2 each 
of Kaithal and Panchkula) who were granied exemption from payment of tax for the period 
between March 1992 and October 2002 had discontinued and closed {between August 

1996 and June 1998) their business before the date of expiry of exempton 06100 The 
eligib hity certificates of the uni*s vere also cancelled/withdrawn (betv een Marck 2000 and 
May 200 1) by the Industnes Departrrent Of 16 4 cases exemption cert ficate 11 iree 
cases were 10 cancehed at ali while 1n anoiher case of hifs Pawan Agro Food Lid the 

certificate ot exemption was cancelled and the firm was sold to M/s Surbhi (India) No steps 
e"s *ake~ रा aco ey ofthe saerpton -~ 3 aTount g ai'ed T s esdl'ed ” गएा rea'isston 

of Government revenue of Rs 2 06 crore including interest and penalty of Rs 0 72 crore 

On thie bemg ponted out (beh een May आएं ता, 2000) the departrent stated 
(Febuamy a~d May 2907) "वां p oceedirg *o ca~cel *he eaempton ceridfcates n 3 cases 
had 068 mitiated and पा the other case emons we e being made to recover the Government 

dues 

L9 

The cases were rererrea (August 2000) 10 Government thel reply hada not been 
recewved (Oc cber 2001) 

{n) Duning test check of records of 2 offices it was noticed (May 2001) that 4 exempted 
indusuial units had cosed ther business during the period of exempouon The elig:bility 
certificates or tne units * rere cancellea (vanuary 1999 and March 2001) but the amount of 
w@x exemptor of Rs #8 59 lakh avaed bv the units ¢ uning the 8100 1995 36 to 1998 2010 
alomg *h nte cst of Ps 67 04 'akh  kch became payab's by "8 dea'c 5. 5 mette 
demandea nor recoverea by the department 

(m) in two cases (one eacn of Jina and Rewarl) renewal of exemption cer* flcates 
was rejected and exemption certl ficates were cancelled by the respective DETCs in March 
1994 and January 1998 but assessments for the years 1991 92 to 1994 95 were framed
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dunng January 1998 and March 1999 16 late by 46 and 14 months respectively after the 
rejection/cancellation of exemption certificates creating additional demand of Rs 0 87 crore 

Inaudit 1t was observed that the Jind unit had since been closed and demand notices 
for Rs 0 47 crore were served by substituted service पा July 1998 and arrears of Rs 0 40 
crore of Rewar unit had not peen declared (March 2001) recoverable under Land Revenue 
Act 

(c) As per instructions issued {September 1983 and June 1994) by Excise and Taxation 
Commissioner Haryana assessing authonties were mpressed upon to take action for 
realisation of sales tax within 10 days of the end of the quarter or month from the assessees 
who had 00: filed he retums in 1me or had not made payment of tax due alongwith the 
returns 

Atesr check of records revealed that in four offices eight dealers (four of Gurgaon 
(West) two of Gurgaon (E) and one each of Rewar! and Sonipat) did not make payment of 
taxdue alorg * a*urns fled by them du 0 e yeas 1994-9510 1598 99 Tne assessing 
authonties did not take hmely acton 10 8020 er the tax ducs ए Os 4 77 crcre and “nansed 
(between March 1997 and January 2000) the assessments late by 4 १0 29 months creating 
addiuonal demand of Rs 4 98 crore which were not recovered (March 2001) Five of these 
eight dealers had already closed down therr business 

The department प्रा tneir written reply stated 85 under — 

MIsjfiEIson Cotton Mills Faridabad (W), AY 1994 95 

Keeping in view the audit observations 115 stated that after affording various 
opportunities the case was decided as an exparte on ments vide case dated 
10 7 99 which was challenged before the Jt E TC cum Aoppellate Authoritv 
Fandabad who remanded the case under ine CST act vide his orderdated 1 1 2001 
fOT TeCoimider ng e clamm or e assesee regaraing Branch I ansfer and 
cons grment sales ५१ ¢~ 15 evidence for prope: examinavor Tne remana case 
uider the CST AcL was decwueu Dy 1€ ASSESSING AUINOrIty vide order dated 
28 3 2002 which has resulted in an addttionar demand of Rs 3 88 158 00 against 
additional demand of Rs 23 00 794/- पा the original order This unit 15 8 sick unit 
and lving closed with s case before the BIFR and for में" § von. seagyn "26८0-83 
has yet heen efrected 

M/s Garware Paints, Faridabad (West) AY 1992 93 to 1995 96 

The assessments were ramed for the year 1992 93 w 1995 98 but tne 
ecoven could not be effected due o the facts that the assessee has closed 
down 15 business and whereabouts are oeing located rom the vaniods authorities 
like the Tehsildar Revenue etc Besides it 15 further inttmated thaf thase 
assessment are not late because the expiry | it of t me bar of the assessment is 
five years As such these assessment were made in time The dealer has gone 
befcre the BIFR v ae case No 422/96/hans 196/90 Eoe The clam has to be 
lodged before the BIFR without including interest In this case it has been lodged 
with BIFR & hence mterest 18 not to be included A correspondence has been
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made with Sh S K Paradhar Sr Asstt Spectal Commissioner Mumbai for recovery of sales tax but there 15 no response ॥ this matter Reminders are being 1ssued regularly 

M/s Remington Rand of India, Fandabad (E), A.Y 1995-96 
In this case the 1st notice in form ST-25 under rule 26 of the HGST Act was 1ssued on 17 11 1996 u/s 28 of the nGST Act and the assessment was tramed on 26 9 1999 Moreover there 15 delay in assessment by the assessing authonty as the company was in hiquidation s nce 1996 No declaration of F forms was submitted by the dealer and in order to obtan F forms the case was kent pending and finally an expar‘e assessment 85 framed on 26 9 1999 thereby creatng a demand of Rs 12 27 lacs Further the recovery of the said amount canro* be erected because of the fact tha, company 18 under iguaation n Hor ble High Court Kolkatta 

Rilg King Intgrnat gnal "८" dabod {E), & १ 1954 95 

Inthis case the 1st notice In form 51-25 under rule 26 of the HGST Act was 1ssued on 4 6 1896 and the assessment was framed on 30 12 1997 u/s 28 of the HGST Act Moreover there 15 no delay in assessment by the assessing authority because of the facts available on the assessment file itisreported that the dealer was not traceable having been kianapped Meanwhile an additional demand of Rs 2 18 1805 has been created out of which Rs 5 000/ has been recovered from the sureties and efforts are being made to recover the balance amount 
M/S Pingalia Eiectronics & Electricals Kaithal, R C No 4065 AY 1994 95 to 1996 97 

'nthis case the firm has closea down nis business and eligibility certificate 3'a~ds wihidiawin पट parusers or me nrm are not a aldable The recovery proceedings of Ps 234 'acs g e n Prcg €ss agams: the sureues 
M/s Dagpal Ind g+~ es,"athal, RC no 3068, A 1 1595 96 to 1997 9y 

In this case the ehgibility certificate stands withdrawn The where about of the partners and surities are not known लि th suavtherese 2 yofPs 17 87 'azs could not to 96 mace however grorg are &~ ot ace them as soon 85 possinie 
Mrs Pertect Pulp Pachages Moun Panchkula R C No 29069 AY 1995 96 

हा this case a recovery certficate No SPL-I/ P C aated 5 10 2001 has been sent to the Collector Cum Deputy Commisioner Sangrur (Punjab) The Directors of the firm aie presendy residing ॥ Anaj Mandi Sunam (Pumab) 2—4 evading receipt of recovery nouces Ettorts are on to serve the same thro_gh Postal Authoriies 

M/s Pawan Agro Food Ltd Vil Knerawau, Teh Kaika, Panchkula RC No 31078, A Y 1993 94 to 1995 96 

In this case the firm was granted exemption for Rs 1 73 41 611/- for the period from 29 9 93 to 28 9 2002 and the exemption certificate of this unit was
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cancelled by the L 1. S C on 15 5 2000 and Haryana Financial Corporatton took 
over the control of this unit due to bad financial position and auctioned it on 
20 1 2002 to M/s Shree Gopal Vanaspat Ltd for Rs 79 1505 who owned all he 
assets and liabilities of the unit and applied to the General Manager DI C 
Panchkula for *ransfe: of exemption certificate for the left over period balance 
amount of sales tax exemption Proceedings In this regard are still pending with 
LL S C Since ine new unit M/s Shree Gopal Vanaspati Ltd has taken over the 
unit alongwith assets and liabilities and therefore all the liabiltties arising against 
5 Pawan Agro Food Ltd Kherawali will automatically be transferred to new unit 
afte, aporoval bvthe L L 5 C However notices have heen ssiied tn the Dire~tor 

of the firm 85 well as 10 tne sureties now Since Itis alimited company the drrecto s 
have limited ! ab ॥४ under the companies Act and hence they can t be forced for 
recovery Moreover one 0 the sureties 15 reported to nave died Earnest enorts 
are being made to frace the other surety 50 that the recovery be effected 
accordinglv 

बम. न पड Super Dy ridusines, Cn'iacn 1" बचा, vagaanr, A - 1596 957 ana 1537 58 

पा this case 'tis intmated that the assessment छि the year 1996 97 a~d 
1997-98 stand framed u/r 28A vide orders dated 26 10 98 and 8 3 99 respectively 
in which the firm was allowed to avail the exemption of Rs 107650/ 
(Rs 12894/ + Rs 94756/-) in both years Further due to closure of the firm the 
exemption certificate of the dealer was cancelled vide order dated 18 2 2000 by 
Deputy Excise & Taxation Commissioner Jagadhri Foliow up achion is being aken 

M/s S K Wood Products, Chhachhrauli Road, Panjeten, Jagadhn, 

AY 1995 96 to 1997 98 

In this case it 15 intimated that the exemption certificate of the dealer has 
peen cancelled vide order dated 13 9 2000 by D E TC Jagadhn Foliow 00 acuon 
107 recovery 0 Denent 0 exemption aheady avalled aiongwith Interes. 15 being 
taken 

M/s Kartar Rubber Indus पा Dera Ambala R C No 29910, 
ALY 1995 96 to 1996 97 

i s case recuvely proceedings are m Progress As soon 85 me aemana 

Is recovered tne 18 &51 position will be intimated 

M/s Llovd Cemrent Ltd Brara Ambala Cantt, AY 1996 97 १० 1999 2000 

In this case the dealer filed f rst appeal before Jt E T C(A) Ambala v1ich 
stand dismissed Similarly second apneal with Member ए sales Tax Tribunai 
haryana was dismissed on 19 32002 Now the dealer 1185 tiled appeal in the 
Hon ble High Court and the fnal decision will be conveyed = due cou: se as ard 
when received पा this ottice 

mrs International Ceremics (P) Lta Jina, A Y1992 93 & 1993 94 
R C No 5141 

In this case n s staed that none of the Director/Managing Director or the 
firm was appeared before the Assessing Authority for the purpose of assessment 
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after the closure of the unit The assessmentwas therefore framed पा the above 
cases 85 an exparte in the absence of the Account Books on the basis of returns 
fled The assessment aorders were also served through substituted service by 
way of pasting the same at the gates of the business premises of the sard factory 
The finished broduct ! e ceramic tiles of considerable worth/vaiLe lying पा stock at 
the business premises of the erstwhile closed unit was taken into custody by 
Central Bank of India one of the creditors of the 5810 induswnal unit Further 
enquines revealed that the official Liquidator has been appointed to deal with the 
affairs of this Company पा iquidation The correspondence after 6001 छाए of the 
arrears 15 resting with the official iquidator and Cenrtral Bank ot India New Delhi 
The recoverv oroceedings 8150 stand initiated aganst three suretes n this case 
As regards the delay In assessment of this case 1t is stated that the assessment 
files of thes= cases were transferred to the Assessing A uhoritv who assessed 
these cases long after the ciosure o1 the said indus.nal unn 
PMig Incia Ceroils _d , Rewar AY “984 QF R C Ng 3152 

1 s case ne fi M nas peen c osea since iong ana naa gonemBI1FR 
who has appointed the Haryana Financial Corporation as selling agent This 
department has lodged पड claim with the Haryana Financial Corporauon ang in 
touch with Haryana Financtal Corporation trom time to time ard last reminder in 
this case was 1ssued on 21 3 2003 Curther tre property of the company has also 
been attached witn the Government vide order dated 18 9 2002 

M/s Mudra*ech Industra: Generators Gurgaon (Wesy), 
AY 1884 95 ६० 1586 97, R C No 1218184 

In this case the official liquidator attached to Hon ble Delhi High Court had 
issued notice for taking over the possession of the unit in te ms of the orde passed 
h_ LAan hisa DAl LI Al A o Tha Craall लय हुक Aan VA Alamenamd Danl AfFlnAd & bhan IJJ गन दि नल धनी बल ही ह A AN | A= a AELWIL GO LSS W \J}J v [ & L) W~ ™ ao 

been approached the companv Judge of Deihi High Court for necessarv directions 
mn thg maHar for 30 ng Smal! Ind gt 25 छ्डि 90०६0 सिद्ध of lnd atod spose 

off all the assets of the company The matter 15 still pending before Hor ble Delhi 
High Court Delhi 

~ g napar I Brod cis, Suargac— (L 35*,, . * 1505 8 © o RO "5857 3 1 1. 

उपाएक wie Timi s«ands (एड and diere s e "पा 2rope~v पा पाए name of 
the dealer पा Gurgaon In order to effect recovery of arrea: recovery certificate 
was Issued 0 the Ccllector Alwar Paas*han The Collecto  Alwar initiated recovery 
proceedings under the Land Revenue Act by way ot attachment of assets of the 
deale In this regard the dealer made a representat on to stop recovery 
proceedings as the unit has been declared as sick unn by 81 FR He further 
argued ॥ writing that the recovery could not 06 effected as the unit 15 already 
declared as sick unit Thereafter obtaining legal opinion on this 55116 tne matter 
was referred 10 seek perrussion fiom the office of Registrar Board of Industnal 
and Financial Reconstruction to recover the arrear by way of attachment of assets 
of the dealer Simultaneously an amount of Rs 7 00 lac has been recovered from 
both the sureties The balance will be recovered ॥1 due course and the PAC will 
be informed accordingly
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M/s Hall Mark Health Care, Gurgaon {(West) 
A Y1994 95 10 1996 97 RC No 1916745 

In this case 1t 1s iIntimated that the assessment proceedings were intiated in time and in normal course As the tax liability arose from the date of filling of application for exemption Efforts were 8150 made to recover the arrears from the sureues and claim for recovery was loaged with the Orficial Liquidator The sureties could not be traced 85 *hey have 8150 closed therr business and shified fiom Gurgacn One ofthe sure'y has been traced and effors are being made *o recover the arrears from him to the extent of surety amount 

Ri/s Tara Gr t Udyog, Gurgaon (West), AY 1998-99 R C No 1920109 

In this case 1t 15 stated hat the dealer prefe-ted an appeal aganst the order which has since been rejected vide order dated 9 3 2000 passed by Jt ETC {A) Fandabad and hence there was no aelay i mbatirg the recovery proceedirgs Therecovery of Rs 20 000/- has been made outof Rs 2 57 182/ and penar Interest u/s 59 amounting to Rs 52 699/- has been imposed At present the firm has closed ifs pusiness and errorts are being made to recover the balance amount from the sureties/dealer 

#i/s Arya Pozra Minerals Gurgaon (East), A. Y 1987 88 RC No 1819439 

In this case efforts were duly made to recover the arrears and first notice was issued on 29 10-1997 prior 10 the date o fiing of returns लि the succeecmng quarter to recover voluntary tax Although regular reminders are being sent to the firm but nothing has been recovered 30 far 

M/s Frost Falcon Distillertes Ltd » Sonepat, 
A 1 19595 96 to 1597 98 R C No 7473 

i this case wie deaer गाए था dappedl एडाए 0 uie Secrerary Depanment or Industries Yaryana vide applica ton dated 14 9 1996 wh chy 85 u'timarely rejected vide order dated 9 10 97 Thereafter the dealer preferred था appeal before the Hon ble Punmab and Harana High Court at Chandiga h | de 0 W ०१५० 2153 o€ 1988 tnere by challeng 00 're orde o "8 Scc etary Depart~er. of indusiies Faryana Cnandigarr 

Therefore the dealer was under the bona fide belief that he 15 not requned to pay ax as per returns Secondly when the recovery proceedings were started against the dealer he preferrea an appeal before the Jt ETC(A} Rohtak which was rejected and subsequently the appeal was filed before the Hon bie 58165 Tax Trbunal Haryana Chandigarh agamst the order ए Jt ETC(A) Rohtak dated 4 5 98 which was also rejected bythe MS TT vide oider daied 6 1, 98 Thereafier e dealer filed C W P No 17989 1n the छा ble Punjab and Haryana High Court for stay of recovery against the demand created through the provisional assessments The Hon ble Punjab & Hign Court has asked 1he HLSC to reconsider the case of the firm The matteris therefore still pending
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M/s Elson Cotton Mills Faridabad (W) A Y 1994 95 

The Committee desired that since the case 15 pending with the BIFR tne outcome of BIFR be inumated to tne Committee 

M/s Garware Pan‘s Faridabad (West) AY 1992 93 ८० 1995 96 

The Comnuttee desired that since the case 15 pending with the BIFR, 
the outcome of BIFR be intimated to the Committee 

M/s Remington Rand of India Fandabad (E} AY 1995 96 

The Commuttee desired that sincere and vigorous efforts may be made to recover the amount under inumation to the Committee 

M/s King Internauonal Fandabag (E) AY 1994 95 

The Commirtee desired rhar sincere and vigorous efforts may ne made 
to recover the amount under inimation to the Committee 

M/s Pingaila Electronic and Electncals Kaithal RC No 4065 AY 1994-95 to 
1996 97 

The Commiitee desired that sincere and vigorous erforts may be made 
to recover the amount under Inttmation to the Committee 

M/s Deepak Industries Karthal R C No 30868 A'Y 1995 96 to 1997-98 
The Committea decirad that cincara and vigaroug efforte may ha made to recover the amount under intimatron to the Commuittee 

M/s Perrect Pulp Packages Mouli Panchkula R C No 29069 A Y 1995 96 
The Committee desired that the details of the case be sent to the Committee within a period of one month 

M/s Pawan Agro Food Ltd Vill Kherawali Tehsil Kalka Panchkula RC Nao 31078 A'Y 1993 94 to 1995 96 

The Comrriree desired पाता sincere and vigorous efforis may be made to recover the amount under intimation to the Committee 
M/s Super Ply Industnies Chhacnnrauli Jagadhri A Y 1996-97 and 
199788 - - 

The Committea desired that matter may be purgued vigorouely under 
intimation to the Committee 

M/s S K Wood Products Chhachhrauli Road Panjeton Jagadhrt 
A'Y 1995-96 to 1997 98 

The Commuttee desired that sincers and vigerous efforts may be made to recover the amount under intimation to the Committee
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M/s Kartar Rubber Indus Vill Dera Ambala 
R C No 29910 AY 1995 96 to 1996 97 

The Committee desired that sincere and vigorous efforts may be made 
to recover the amount under intimation to the Committee 

M/s Lioyd Cement Ltd Brara Ambala Cantt AY 1996 97 to 1 999 2000 

The Committee desired that the decision of the High Court as and 
shen taler be intimated to the Com~ 198 

/s International Ceremics (P) Ltd  Jind 
AV 1992 93 & 1993 94 RC No 5141 

The Commutee “esired that since-2 and vigorous e—orts may be mace 
o recover the amounr unaer Intimavon 1o the Commpiree 

M/s Indta Cerois Ltd Rewart AY 1994 95 © C No 3162 

The Commitree desired tnat since the rase 15 nendmng with the RIFR 
the outcome of BIFR be intimated to the Committee 

M/s Mudratech Industrial Generators Gurgaon {(West) AY 1994 95 to 
1886 87 RC No 1918184 

The Committee desired that the decision of the High Court as and 
when talen be intimated to the Comritteo 

/s Thapar Milk Products Gurgaon (West) A Y 1995 96 RC No 1918574 

The Committee desired that sincere and vigorous efforts may be made 
n raco ar ‘hc amo nt u"dc' né रद o~ 4o Gks vf‘vp\m—n oo 

हिल Liall Mo 1 11. 141. S, /ध =3 [= an oa Ul war o 

R C Nn 1916745 

रा गियर AN वध NE . ane A= wyauit v YEOL, M 153% TV 1 193w 29 

The Committee dog red that s ncere apd gorous efforts ma, be made 
to recover the amourt under intimation to the Committee 

M/s Tara छा Udyog Gurgaon (West) AY 1898 99 R C No 1920109 

Tne Committee aestred that sincere and vigorous ettorts may be made 
fo rece: हा the amount under intfimation to the Committee 

M’s Arya Rozka Mirerals Gurgaon (East* AY 1997 98 RC No 1819439 

The Comrmiriee aesired that sircere and Jigerods errorts maw 08 made 
tc reco~er the amoun* under mtimation हि the Comm Haa ™™ ~ 
M/s Frost Falcon Distilleries Ltd Sonepat AY 1995 96 to 1997 98 
RC No 7473 

The Commuittee desired that the decision ot the High Court as and 
when taken, be intimated to the Corrmittee 
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[104] 227 Non/delay in raising of demands for the assessed dues 

Under the Haryana General Sales Tax Act 1973 and rules made thereunder If the 
amount specified in any notice of demand whether 85 tax or penalty 15 not paid within the 
period specified in such notice or ॥ the absence of such specification within thirty days 
from the date of service of such notice the dealer shall be liable to pay simple interest on 
such amount at one per cent per month from the date commencing after the end of such 
period for 8 period of one month and if the default continues thereafter at one and a half 
per cent per month for the whole of the period of default 

In 33 cases demands for Rs 2 25 crore were raised ॥ seven districts (Fandabad 
(East) 1 case Rs 8 32 lakh Gurgaon (East) 5 ८8565 Rs 53 04 lakh Gurgaon (West) 
7 cases Rs 93 29 lakh Jind 13 cases Rs 38 90 lakh Kamal 4 cases -Rs 6 66 lakh 
Panipat 2 cases Rs 22 90 lakh and Rewar one case Rs 2 32 lakh) during the pened 
March 1997 to January 2000 It was noticed that demand notices of Rs 1 80 crore in 21 
cases were 1ssued late by 2 to 30 months after completion of assessments Further in 12 
cases Invoiving demand of Rs 0 45 crore demand notices were not 1ssued (March 200 |} 
Late/non-issuance of demand notices after alloving the grace period of one month irom 
the date of assessment resulted पा non realisation of tax amounting to Rs 2 25 crore with 
consequential 1055 of interest of Rs 0 31 crore 

The department पा their written reply stated as under 

M/s Arvind Pipe Industries Jind AY 1994 95 & 1995 96 

In this case the D G P Haryana vide his letter No 2486 dated 18 6 2001 ntimated 
e present address of posting of Sh Rajesh Kumar Police Inspector The TD N 
and challan for the year 1992 9310 1995-96 for the sum ए Rs 3 66 051/- alongwith 
the copies of assessment orders for the respective years have been sent 
to the Senior Superintendent of Police Distt Panipat for further service of 
Sh Rajesh Kumar Police Inspector No 11/A posted asAE C Inspector Panipat 
for further necessary action As per latest report of D GP Haryana vide letter 
No 473/E(1) 3 dated 18 2 03 Shri Rajesh Kumar defaulter 15 presently posted as 
SHO पा दा Karnal Keeping in view the same the recovery certificate 15 being 
sent to Collector Cum DETC Karnal for effecting the recovery from the concerned 
officer 

M/s Gupta O1l & Gen Mills, Jind, AY 1996 97 

In this case the recovery of Rs 1 22 000! stands effected on 47-7 1999 and 
intimation to this effect has also given to audit An arrear of Rs 46 802/~ ७ shil 
outstanding against the firm and the position regarding the recovery of balance 
amount from the Sureties/ Directors/Partners of the erstwhile firm will be inttimated 
पा due course of time 

M/s Mangal Deep Trading Co (P} Ltd Jind A.Y 1996 97 

In this case outofRs 1 90 1505 (1 73 Tax + 0 17 Interest) a sum of Rs 1 27 lacs 
have been recovered thereby a balance of Rs 0 63 which 15 being recovered पा 
easy Instalments of Rs 15000/ per month reguiarly
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M/s Vinayak Food Land Indr, Karnal, A. Y 1992-93 to 1994 95 

In this case the demand notice could not be served in time as the firm was closed 

and the dues are still outstanding The dealer 1s not presently traceable and 

therefore the proceedings are in progress for recovery of Rs 5 65 lacs from sureties 

M/s Palsons International Panipat A Y 1998 99 

In this case the assessment was made on 30 9 1999 by creaung a demand or 
Rs 13 42 lacs Efforts are being made to recover the amount from the defaulting 

firm 

M/s Comfort India, Panipat, A Y 1995 96 

In this case the assessment was finalized on 7 10 97 by creating 8 demand of 
Rs 10 20 lacs as tax and penalty Asum of Rs 6 80 lacs have since been recovered 
ieaving a balance of Rs 3 60 lacs and efforts are on to recover this amount 

Mis Laj Enterprises, Gurgaon(W) A Y 1991 92 

In this case the onginal assessment ४४85 framed on 31 10 96 and due (0 closure 
of the firm and non avaitability of ndividuals the copy of order and demand notice 
were served by Chaspa on 30 1 97 A copy was also erved on the Advocate of 
the dealer on 25 2 97 and the remand case of the dealer was decided on 14 10 99 
The rders and emand notice were sent by post on dealers address at New Delhi 

which were returned bv postal authorities with the remarks that the person has 
gone out for ndefinite period After wards 1t was served on the surety of the 
dealer on 28 2 2000 who took the responsibiity of the dues of the department था 
view of above there 1s no delay in service of notice The para may be dropped 

M/s Sarisons Cable 1.8 , Gurgaon (W), A Y 1994 1895 

In this case the assessment order for the year 1994 95 could not be served in 
time because the dealer had closed down his business and thereby seems delay 

of 30 months 85 pointed out by Audit The order alongwith demand notice/challan 
was sent through registered post at the address given by the dealer which was 
received back 85 undelivered Thereafter latest address of the dealer was procured 

and assessment order was again sent by registered post in the month of 
May 2000 Keeping पा view the same there 1s no intentional delay in this case 
Recovery proceeding are पा progress 

M/s Asian Consolidation Ltd Rewart AY 1993 94 

Inthis case the DETC cum Revisional Authority created an additional demand of 
Rs 4888/ under HGST Act and Rs 2 32 072/- under CST Act vide his order dated 
30 3 1999 Now the firn has been closed since long and 15 under hquidation 
Therefore 8 claim has been lodged with the official hquidator vide memo No 
751 52 dated 2 3 2001 Lastremmders in this case was 8150 1Issued on 21 3 2003 
for mmediate deposit of dues 

*{
f
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M/s Haryana Equipment Ltd Kinana, Jind A Y 1990 91 and 1991 92 

In this case the service of the notice could not be effected due to closure of the 
said firm since long However the copy of the assessment order for the year 
1990 91 & 1991 92 stand communicated 10 the Managing Director HS 1D C 
Chandigarh vide this office memo No 205 dated 28 1 98 No response has been 
received from the H 510 C Chandigarh Now the case has been sent for Suo 
Moto action The latest position will be intimated after the decision of the case 
from Rewvisional Authority 

M/s S K Trading Company Narwana, Jind A.Y 1994 95 and 1995-96 

Inthis case Sh RamjLal A E TO Narwana has already assessed the cases on 
58 1987 u/s 29 of the HGST Act & CST Act for the year 1994 95 & 1995 96 and 
created an additional demand of Rs | 44 363/ (Rs 133352+11011) under HGST 
Act & Rs 11091/ {(Rs 80+11011) under CST Act पा both the cases Consequently 
the recovery proceedings were also initiated by the Assessing Authonty by 1ssuing 
noticeste on8 1097 24 1197 221297 3398 20999 16 12 99 105 2000 
14 122000 13 32001 9 7 2002 and 18 11 2002 The notices of dated 8 10 97 
24 11 97 छाए 22 12 97 were recelved back without service because the defaulter 
has left the Narwana station In the mean time 1t has came 10 notice that the 
defaulter has been living at the following address C/o M/s Gopal एप Mill rfo 
Sh Om Parkash Sarpanch Budh Vihar Road Delhi Hence the recovery certificate 
was sent to the Collector Cum Sub Disisional Magistrate Sarswat Vihar Afipur 
Block Delht The last reminder has been sent to the Collector Cum Sub Dwisional 
Magistrate Dethion 18 11 2002 but nothing has been recovered as yet 

M/s Jai Bhart Rice Mills, Dhanaur, Jind RC No 4654 A Y 1992 93 & 93 94 

This case has been heard on 4 10 1990 and the tax amount for Rs 13 83 1805 
has been stayed by the Hon ble Punjab and Haryana High Court in C W P 
No 4920/90 which s under deferment also As soon as the case 1s cleared by the 
Hon hle Court the results will be conveyed 

M/s Durga Rice Mills Dhanaurt, Jind, RC No 5173 AY 1989-90 

Inthis case the recovery certificate was sent to the Collector cum D C Chandigarh 
Administration vide memo No 71 dated 30 3 98 and subsequently a reminder 
was also issued vide No 181 dated 28 7 98 The Collector U T Chandigarh 
reported vide his letter dated 11 7 98 that the persons namely Sh Banarsi Dass 
Sh Vinod Kumar Sh Subhash Chand are not residing on this address The recovery 
certificate was also sent to the Collector Cum D C Ludhiana (Punjab) vide No 1661 
dated 4 9 98 and a reminder was also sent vide this office Memo No 575 dated 
16 3 2001 to the Collector cum D C Ludhiana Several reminders have been 
Issued since 16 3 2001 but no response has been received 

M/s Kap:l Muni Oil Milis Dhanauri, Jind, R C No 5331 A Y1991 92 

In this case out of total arrears outstanding to the tune of Rs 2 60 629/ for the 
year 1991 92 का amount of Rs 1 00 000/ stands recovered @ 8 000/ per month
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In easy installment The last installment stands pard on 31 10 2002 and the balance 
outstanding amount of Rs 80 629/ 15 still to be recovered for which the efforts are 
going on to ciear the same 

M/s Parkash Oil Mills Dhanaun, Jind AY 1994 95 RC No 6695 

In this case the dealer was granted exem ption certificate No 65 vide order dated 
27 7 1995 for the period from 30 8 1993 10 29 8 2002 of Rs 32 68 lacs As the 
unitwas not in ope ation after 30 8 1996 due 10 violation or condition of rule 28A of 
the HGST Rules 1975 the amount of tax exemption worth Rs 16 92 809/-avarled 
during the period from 30 8 93 to 30 8 96 will not be recovered In lumpsum in view 
of High Court judgement in Mis 581 Beverage Pvt Ltd New Delh: and the case 
stands confirmed by the Apex Court (Mr Justice B N Kirpal) The recovery of 
benefit availed under the said certificate with retrospective effect can only be for 
the year during which the default has occurred The dealer 15 not required to 
deposit that benefit for the entire period of all the early years The benefit avalled 
by the unit during the year 1996 97 i which default occurred has been availed 
only worth Rs 74 933/ Therefore no question of ineres. and penalty arises in 
this case Further the recovery worth Rs 42 000/ has already been made and 
the balance amount will be recovered पा due course of ime 

Mis SR Cottex Faridabad(East), A.Y 1995 96 

In this case the demand notice पा from ST-28 have been served to the dealer vide 
No 807/E 8 dated 4 6 2001 and the progress of the case 15 being watched 

-4 

M/s Arvind Pipe Industries जाएं / १ 1994 95 & 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Gupta Oil & Gen Mills Jind AY 1996 97 

The Committee desired that sincere and vigarous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Mangai Deep Trading Co (P)Ltd Jind AY 1996 97 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation (0 the Commitiee 

M/s Vinayak Food Land indn Karnal AY 1992 93 to 1994 95 

The Commuittee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Comnuttee 

M/s Palsons International Panipat A Y 1998 99 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under inttmation to the Committee
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M/s Comfort India Panipat A Y 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under int'mation to the Committee 

M/s Laj Enterprises Gurgaon (W) A Y 1991 92 

The Committee desired that sincere and vigorous efforts may be made to recover the amount under inumation 1o the Committee 

M/s Sarisons Cable Ltd Gurgaon (W) AY 1994 95 

The Committee desired that sincere and vigorous efforts may be made to recover the amount under intimation 10 the Committee 

M/s Asian Consolidation Ltd Rewar! AY 1993 94 

The Committee desired that sincere and vigorous efforts may be made to recover the amount under intimation to the Committee 

M/s Haryana Equipment Ltd Kmnana Jind A 'Y 1990 91 and 1991 92 
The Committee desired that sincere and vigorous efforts may be made to recover the amount under intitmation to the Commuittee 

M/s SK Trading Company Jind AY 1994 95 and 1995 96 

The Committee desired that sincere and vigorous efforts may be made to recover thie amoun. under intimation to the Committee 

M/s Jai Bhart Rice Mills Dhandun Jind RC NO 4654A Y 1992 93 & 
1993 -94 

The Committee desired that the decision of the High Court as and when taken, be intimated to the Commuttee 

M/s‘Durga Rice Mills Dhanaun Jind RC No 5173AY 1989 90 

The Commuttee desired that sincere and vigorous efforts may be made to recover the amount under intimation 10 the Commuttee 

M/s Kapil Muni oll Mills Dhanaurt जाए R C No 5331A Y 1991-92 

The Committee desired that the lawest posiuon of recovery be sent to पाए 
Committee within 2 period of three months 

M/s Parkash Oil Mills Dhanaun Jind AY 1994 95 R C NO 6695 

The Committee desired that the latest position of recovery be sent to the Committee within a period of three months 

M/s SR Cottex Fandabad (East) AY 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee
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[105] 228 Failure to intiate follow up action for recovery of arrears 

Section 34 of the HGST Act 1973 provides that the amount or tax nterest and 

penalty under the Act which remains unpaid after the due date shall be recoverable as 

arrears or land revenues On intiation for recovery proceedings under the Land Revenue 

Act several steps 1e service of wnt of demand 15506 of arrest warrants and detenticn 

issue of distress warrant and attachment of property of the defaulters are taken by the 

collector for recovery or the dues 

(a) Non initiation of recovery proceedings 

Additional demands of Rs 3 07 crore were created (between May 1997 and December 

1999 ) In respect of 22 cases of 15 dealers lor the years 1993 94 to 1998 99 but the same 

were not recovered (March 2001) It was seen that the demands were not declared as 

arrears under Land Revenue Act The detaiis of cases are given below 

Sr  Name of distnct No of Year(s) of assessment Penod of assessment Amount of tax 

No dealers assessed 
(Rupees In 
lakh) 

1 Kamal 5 1993 94 to 1998 99 January 1998 to July 3412 

1999 

2 Sonipat 1 1985 96 March 1999 118 67 

3 Hisar 3 1993 94 10 1998 99 Qctober 1998 4139 

Fandabad (West) 3 1993 94 to 1998 99 January 1998 to 87 18 

Novembe 1998 

5 Gurgaon (West) 2 1996 97 to 1997 98 November 1999 23 46 

6 Rewar 1 1996 97 March 1998 229 

Total 15 307 11 

The department ॥ their written reply stated as under — 

M/s Gargi Oversea Karnal AY 1993 94 

In this case the demand was created by levying interest u/s 25(5) ofthe HGS T 

Act 1973 However the Hon ble High Court of Punjab and Haryana in the case 

of M/s United Rice Land Iimited as decided n 1985 held that interest u/s 25(5) of 

H ७65 T Actwas notleviable The interest was leviable from the date of assessment 

demand which 15 stil pending before the Hon ble Supreme Court of India ॥ SLP 

filed by the Department Therefore this arrear 15 un recoverable till the decision 

of Supreme Court of India 

M/s Vijay Medicines Agency Karnal A'Y 1993 94 

The firm stand closed and the case was decided 85 an exparte Now as confirmed 

the dealer 15 not presently avallable However efforts are being made to trace him 

and simultaneously the sureties are being directed to deposit the outstanding 

demand of Rs 1 67 lacs against the 5810 firm
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M/s Kashmiri Lal Dua and Sons, Karnal A Y 1994 95 

The firm stand closed and the dealer 15 not presently available However efforts 
are being made to trace him and simultaneously था outstanding amount of 
Rs 1 81 lacs 15 being recovered from the sureties 

M/s Kundan Lal Ran Singh Karnal A Y 1998 99 

The firm stands closed and hence the clam has been lodged with the Haryana 
Financial Corporation Chandigarh who Is to sell the assets of this Unit In view of 
these circumstances the delay in recovery 1s consequential and not due (0 laxity 
on the part of the Department As soon 85 the assets are auctioned the outstanding 
amount ए Rs 9 93 lacs will berecovered and PA C will be informed accordingly 

M/s Sweet Chem Antibiotics Ltd Sonepat AY 1995 96 

In view of the provisions u/s 34 of the H GS T Act 1973 an amount outstanding 
as arrear against the firm can be recovered as arrears under Land Revenue Act 
which remains un paid after the due date These arrears were declared ‘o be 
recovered as arrears of Land Revenue by the Assistant Collector 1st Grade vide 
his order dated 16 4 1999 and therefore notice for recovery through summons 
was Issued on 17 4 1999 Thus there 1510 delay पा nihation of proteedings for 
recovery on the part of the Department Moreover the recovery was started against 
the firm 85 well as from the sureties Since this firm 15 under debt of Financial 
Institutions and therefore the property of the firm 15 pledged with them 
simultaneously Rs 35 000/ have been recovered from of the surety of the £ m 
and efforts are being made to recover the balance outstanding amount of 
Rs 118 32 lacs 

M/s Gee Kay Taxtiles Hisar A Y1993 94 RC No 26457 

In this case the umt was never 1ssued exemption certificate The Higher Level 
Screening Committee in its 23 meeting held on 9 4 1994 approved the case of 
the dealer company but imposed condition that the eligibility certificate will be 
Issued after clearance from HFC and 9510 C Finally the case of the dealer 
company regarding grant of exemption certificate was rejected by the Higher Level 
Screening Conmittee m its 52" meeting held on 4 6 1998 A huge amount of tax 
Is outstanding agamst the dealer and efforts are being made to recover these 

arrears Keeping In view the same at this stage the levying of interest does seems 

to 06 desirable The interest wili be levied after recovery of the arrears due against 
the firm 

M/s Celeste International Hisar AY 1994 95 to 1997 98 

In this case the amount In arrears 1e Rs 5 00 lacs had been declared under 
Land Revenue Act 1887 and therefore the letter has been issued to Tehsildar 
Hansi (Hisar) regarding movable and immovable property of the defaulter firm 
However notices were also 1ssued (0 sureties vide Memo No 1063 641 (RYS) 
dated 10 9 02 to deposit the outstanding recovery of the amount Immed:ately
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M/s Krishan Lal & Company Hisar, A.Y 1998 99 

In this case 1t 15 stated that demand worth Rs 1 93 480/ has been raised and an 
assessment order alongwith Tax Demand Notice amounting to Rs 1 93 480/ has 
been served upon the dealer through substituted service on 10 7 2002 The 
recovery proceedings are in progress 

M/s Tata Iron and Steel Co Ltd , Faridabad (W) AY 1993 94 

[n this case out of an o:rginal demand of Rs 14 79 504/ 8 sum of Rs 8 00 000/- 
have been recovered and the balance amount of Rs 6 79 505/ have been stayed 
by the Honble M S TT Haryana Chandigarh vide order dated 26 4 2000 
Therefore the STA No 835 of 1998-99 and the appeal of the dealer 15 pending 
before theld Jt ETC(Appeals) Faridabad 

M/s Eicher Tractor Faridabad{w) ALY 1993 94 

Inthis case the dealer aggrieved with the order of the JT ETC(Appeals) preferred 
an appeal before the Hon ble Sales Tax Tribunal Haryana at Chandigarh who 
directed the dealer to deposit the outstanding demand in t /o equal installments 
payable we f 159 99 These directions of the Hon ble Sales Tax Tribunal were 
not complied with and instead review of the above 5810 order of the Hon 916 58165 
Tax Tribunal dated 4 8 99 was preferred by the appellant who was again directed 
10 deposit Rs 4 00 lacs and submit surety bonds for the balance amount before 
the Assessing Authority Conseguently the directions of the Hon ble Sales Tax 
Tribunal Haryana were duly complied with Presently the case 15 pending before 
the JT ETC cum Appellate Authonty Farndabad for hearng on ments of the case 
and final disposal Keeping पा view the same there 15 no delay on the part of 
assessing authority in this case 

M/s Brawn Laboratones Ltd , Faridabad, AY 1996-97 to 1998-99 

In this case the onginal demand of Rs 22 20 375/ for Assessment year 1996 97 
was created under HGS T Act 1973 and C S T Act (1 24 108+20 96 267) out of 
which a sum of Rs 13 56 842/ have been recovered 

(n) As regards the Assessment Year of 1997-98 the original demand of 
Rs 791 327/ which was created has been fully recovered 

(m} Regarding Financial Year 1998 99 an onginal demand of Rs 6 57 192/ 
(39 382+6 17 610) under the HGS T Act and CS T Act was created out of 
which Rs 3 10 696/ have been recovered Efforts are being made to recover the 
balance amount of Rs 3 46 496/ 

M/s Multitech International, Rewart AY 1996 97 

हा this case 115 subrmitted that the company has been closed since last 11 years 
and the business premises was also sold The Head Office of the company at 
Delhi 1s 850 closed and Taxation Inspector of this office has visited the office of 
Registrar of Companies at Delli छापे Haryana situated at Delhi for the purpose 
Recovery notice was also issued to the company at new address at Delhi but the 
same was also recewved back as undelivered from the postal authorities As 

न
ए
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confirmed from the sureties of said firm the company have also closed therr 
business since long Hence the claim has been lodged with the Registrar of 
companies at Delhi and Haryana situated at Delhi 

M/s Gargi Oversea Karnal AY 1993 94 

The Committee desired that the decision of the Supreme Court as and when 
taken, be intimated to the Commuttee 

M/s Vijay Medicines Agency KamaiAY 1993 94 

The Commuttee desired that sincere and vigorous efforts may be made fo 
recover the amount under intimation to the Committee 

M/s Kashmiri Lal Dua and Sons KamalA Y 1994 95 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Kundan Lal Ran Singh Kamal A Y 1998 99 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Sweet Chem Antibiotics Ltd Sconepat AY 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under inimation to the Committee 

M/s Gee Kay Taxtiles Hisar AY 1993 94 RC NO 26457 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Commuttee 

M/s Celeste International Hisar AY 1994 95 to 1997 98 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Krishan Lal & Company Hisar A Y 1998 99 

The Commitiee desired that sincere and vigorous efforts may be made ५0 
recover the amount under intimation to फिट Committee 

Mfs Tata Iron and Steel Co Ltd Fandabad (W)A Y 1993 94 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Eicher Tractor Faridabad (५४४) # १ 1993 94 

The Committee desired that the final decision taken in the matter may be 
intimated 10 the Committee 

M/s Brawn Laboratories Ltd Fandabad A Y 1996 97 to 1998 99 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee
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M/s Multitech International Rewari A'Y 1996 97 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount under intimation to the Committee 

= = 

[106] 228 (c) Disposal of recovery certificates 

Test chech of records of five disuicts 1 eveated dhat the rumber 0। cases setled durng 

the period 1997 98 to 1999 2000 was very small as compared to the cases pending for 

disposal during the respective years as detaled below 

Period Number of cases to be seftled during the year Number of cases Percentage 
settled of setlled 

cases 

dunng the 

penod 

Number  Amount Number Amount 
of cases {(Rupees of cases (Rupees 

हा lakh, in 1akh) 

1997 98 Opening balance 181 704 89 

Received during the year 30 80 90 

Total 211 78574 5 18 10 237 - 

1998 99 Opening balance 206 767 69 b ol 

Received dunng the year 20 116 29 1 658 

Total 226 883 98 2 2134 044 

1999 2000 Opening balance 223 856 06 

Received dunng the vear 17 6377 

Total 240 919 83 8 200 333 

It would be seen from the above that the percentage of cases seltled ranged between 

0 44 to 3 30 and Rs 26 68 lakh only could be recovered 

Thus failure to initiate foliow up action for recovery of arrears resulted पा accumulation 

of arrears of Rs 17 12 crore 

The department ॥ their written reply stated 85 under — 

Out of total arrears of Rs 917 83 lacs for the year 1999 2000 n five districts an 

arrears of Rs 93 10 lacs have since been recovered leaving 8 balance of Rs - 

824 73 lacs All the firms stands closed since long Recovery certificates have कि 

been sent to different states where the Partners/Directors of the firm are now 

residing Efforts are being made to recover the arrears from the defaulting dealers
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The Commuttee desired that sincere and vigorous efforts may be made 10 
recover the amount under intimation to the Committee 

{107] 2 9 Demands under stay 

(व) Under the provisions of Haryana General 58165 Tax Act 8 demand against which 
an appeal 15 filed before any appellate authonty or court 15 recoverable unless stay for 15 
recovery has been granted Further as per instructions 1ssued (January 1982) by the Excise 
and Taxation Commussioner Haryana recovery proceedings were not to be stayed in cases 
where assessing authonties were not in possession of stay orders 

Test check of records पा four offices revealed that In 54 cases of 43 dealers acton to 
recover the demands of Rs 2 30 crore finalised (between March 1997 and February 2000) 
for the years 1991 92 to 1999 2000 was not initiated It was further noticed that no stay 
arders were available with the assessing authorities in these cases and appeals were pending 
with the appellate authonties 

(b) As per instructions issued (March 1984) by the Excise and Taxation Commissioner 
Haryana 1t should be ensured that appeal cases where revenue of more than five thousand 
rupees is involved and stay has been granted against recovery of tax are decided within 
three months of the grant of stay A 

Atest check of records revealed thatin five offices demands of Rs 1 05c:wrore created 
(between November 1996 and November 1999) m 23 cases of 20 dealers were stayed 
(May 1997 to March 2000) by the Joint Excise and Taxation Commussioners (Appeals) but 
the cases were not decided within the prescribed period and were pending till 31 March 
2001 

(c) Stay of tax on incidental charges on wheat was vacated (12 March 1998) by the 
State Government and PETC issued (18 March 1998) instructions 10 all the DETCs to take 
action for recovery of arrears of tax by 31 March 1998 

Atest-check of records revealed that ॥ four offices demands or Rs 0 99 crore created 
(between December 1984 and June 1998) 1n 29 cases of 5 dealers for the years 1980 81 to 
1986 97 on account of tax on incidental charges on wheat were not recovered (March 
2001) despite lapse of over three years of the 15506 of executive mstructions 

Thus recovery proceedings for Sales Tax arrears were not initiated and amount 

treated 85 having been stayed by Court/appellate authority without the necessary stay orders 

and tax of Rs 4 34 crore remained unrecovered
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The department in their wntten reply stated as under — 

M/s Samart Gram Udhyod Mandal, Karnal A.Y 1997 98 

M/s Harpa Doors (P) Lid Karnal A Y 1997 98 

M/s Sachdeva Traders Karnal AY 1994 95 

M/s Sachdeva Traders Karnal AY 1997 98 

Best efforts have been made to decide the cases at the earliest possible However 
keeping in view the facts that these were inspection cases and lot of complications 
were involved in these cases which could not be decided with in three months 
time prescribed for the same Moreover in quast judicial proceedings 119 always 
not possible to decide the cases In a particular time ही view of these circumstances 
the para may please be dropped 

M/s Menakshi Enterprises Faridabad (E) AY 1999 2000 

In this case the brief facts of the case are that the dealer has not filed the return 
for the quarter ending 30 6 1999 hence the Assessing Authority has framed the 

best jJudgement assessment u/s 28(5) of the HGST Act for the quarter ending 
30 6 1999 determining the GTO worth Rs 21 52 565/- and created an additional 
demand of Rs 2 15 256/ vide his orders dated 19 1 1999 The dealer went in 
appeal against this order and the Jt Excise & Taxation Commissioner(A) 
Fandabad reduced the additional demand from Rs 2 15256/ to Rs 1 95 688/ 
vide its order dated 28 1 2000 The dealer further went in appeal beforethe MSTT 
Haryana aganst the order of the appellate authority The Hon ble Member Sales 
Tax Tribunal Haryana dismissed the appeal of the dealer & confirmed the order 

of the 1st appellate authority vide its order dated 14 8 2001 In the mean time the 
dealer has filed the return for the quarter ending 30 6 99 on 30 11 99 showing the 
gross Turn over of Rs 13 31 016/ 

While framing regular assessment for the year 1999 2000 u/s 28(3) 
of the HGST Act the assessing authorty has made an addition of Rs 6 25 865/ 
(Gross Turn over as per order confirmed by the Hon ble Tribunal Rs 19 56 881 
13 31 016/ GT O declared by the dealer ॥ its return on 30 11 99) In the gross 
turnover returned by the dealer in whole year The assessment was framed allowing 
the various deductions against the valid declaratrons vide the Assessing Authorities 

order dated 15 2 2002 Now nothing 15 due towards the dealer for the AY 1999 
2000 

M/s Sirroco Auto Pvt Lid , Faridabad(E} AY 1995 96 

In this case the brief facts of the case are that the registration certificate of the 
dealer was cancelled u/s 19(8) (b) of the HGST Act 1973 wide assessing authonty’s 
order dated 12 11 96 we f 30 6 96 on the ground that the dealer was पाए Nil 
returns for the consecutive four years After wards the assessing Authority has 

framed upto date assessment and levied tax u/s 10 of HGST Act on the closing 
stock of Rs 2 46 661/ for the assessment year 1995 96 vide its order dated
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21 1 99 and created an addtional demand worth Rs 27 132/ under HGST Act 
The dealer preferred an appeal to the Jt Excise & Taxation Commissioner{(A) 
Faridabad and the appeilate authonity vide 15 order dated 18 5 1999 has quashed 
the order of the Assessing Authority and directed that the Assessing Authonty 
should first communicate the order of cancellation of RC 10 the assessee and 
thereafter proceed to assess him u/s 10 of the HGST Act In accordance with law 

Hence there 15 no outstanding amount against the dealer as the onginal 
order of the assessing authority has already been set aside by the Appellate 
Authority Fandabad The concerned assessing authority has now been directed 
to finalize the proceedings and levy tax u/s 10 on closing stock th accordance with 
law 

HAFED Gurgaon (W) AY 1982 83 to 1986 87 

The case of the above firm 15 still pending लि writing off the arrears of Ry 5 21 
lacs before E TC Haryana 

DFSC, Sonepat AY 1980 81 to 1982 83 & 1991 92 to 1994 95 

In this case the demand was created due to tax charged on incidental charges 
The D FS C 1500 depositing this demand despite of sincere efforts and a number 
of letters have also been written to make the payment of outstanding arrears 
Further 85 per letter issued vide this office letter No 1674/STIV dt 27 98 no 
coersive method 1s to be used for recovery Regarding interest u/s 59 of the HGST 
Act the same will be charged after the recovery of full amoun of arrears from the 
dealers Department 

Bry Motors, Faridabad, A.Y 1996 97 

The case 15 still pending with Jt ETC (Appeal) who has been requested 10 take up 
the case वां the earliest 

Shree Shyam Steel, Faridabad AY 1995 96 

The case 15 still pending with Haryana Tax Tribunai 

Mohan Brothers, Faridabad (E) 

In this case as a result of finalization of remand case the demand reduced to 
Rs 3 22 lacs out of which Rs 1 61 lacs have been recovered and balance will be 
recovered पा due course of time 

M S Metal Faridabad AY 1996 97 

The case 15 still pending with the Haryana Tax Tribunal 

Shivam Traders, AY 1993 94 

In this case the dealer had gone ॥ appeal before the S TT who remanded 
the case to Jt ETC (A) Fandabad vide order 28 5 01 The case 15 pending with 
Jt ETC (A) who has been requested to take up the remand case at the earliest 

38 Enterpnses Faridabad, AY 1994 95 

The brief facts of the case are that the assessment case of the dealer for the year 
1994 95 was decided exparte by the then Assessing Authority vide orders dated
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31 3 1999 in which an additional demand created 4 94 223/ under the HGST Act 
and Rs 100/ under the CST Act The dealer preferred an appeal against the 
orders of Assessing Authority which 15 still pending The firm Is lying closed and 

strenuous efforts are being made to recover the arrears from the defaulters 

J Perot and Co India, Farnndabad AY 1993 94 

In reply to latest position of the recovery against the dealer ॥ 15 submitted that 

against the orders of the Assessing Authonty the dealer filed an appeal before the 
Jt छाए (Appeals) Fandabad who issued directions to the dealer vide orders 
dated 23 8 1999 that the appellant shall make payment of Rs 4 50 000/ by 
installment @ 50 000/ per month beginning from Sept 1999 payable by 20th 

day of each month and shall 8150 furnish surety fo the satisfaction of the Assessing 
Authonty by the time given for payment of the first installment The Appellate 

Authonty further directed that if the appellant fall for any reason to comply with 
the aforesaid directions his appeal shali be liahle 10 be dismissed पा default The 

dealer falled to comply these directions and appeal stands automatically dismissed 
in default The dealer again filed an appeal before Hon ble Member Sales Tax 

Tribunal Haryana which 15 shil pending for decision 

Dujodh Wala Udyog Faridabad AY 1996 97 to 1999 2000 

The unit1s closed due to labour trouble and the dealer could not produce record & 
declarations before the Assessing Authority during the assessment proceedings 
The Assessing Authority framed the assessments under both the Acts for the year 
in question vide order dated 19 2 1999 and created additional demands of 
Rs 1 602/- under the HGST Act and Rs 1 35 283/ under the CST Act 

Subsequently The Collector cum Dy Excise and Taxation Commissioner 
Faridabad (East) has sent a Recovery Certificate No 88 dated 17 10 2003 vide 
Memo No 347-9/TI/Ward 2 dated 17 10 2003 to the Collector Mumbai to recover 
the amount and remit the same in the O/o Dy Excise & Taxation Commussioner 

Faridabad (East) 

Super Vanaspati & 0॥ Store Faridabad, AY 1995 96 

The firm has been closed The prop of the firm has since expired Accordingly 
action has been initiated against the sureties for recovery of the arrears The 

sureties are residing at Jaipur as such recovery certificate has been issued to 
Collector Jaipur 

Akshay Enterprises AY 1995 96 

Addittonal demand reduced to Rs 2 03 lacs out of which Rs 0 23 [ac have been 
recovered leaving a balance arrear of Rs 1 80 lacs 

FARIDABAD (WEST) 

M/s Tunderwala Moulders Fab (P) Ltd Fandabad (West), Tin No 1313507, 

AY 1998 99 

The demand has been quashed by Sh 8 C Gupta Jt ETC (Appeal) Fandabad 

vide orders dated 28 3 2005 and remand case 15 fixed for 15 3 2007 Firm 18 closed 

hence service could not be made so far 



199 

- Steel Depot Faridabad (W) AY 1991 92 

Steel Depot, Faridabad (W), AY 1992-93 

The firm stand closed The sureties has filed an civil sult in Distnct Court Fandabad 
No recovery has been made 

Asha Agro Industry Faridabad (W) AY 1993 94 

The dealer preferred an appeal against the order dated 20 3 97 before the 
Jt ETC (A) Fandabad He was directed to deposit the amount पा two equal 
instalments by the Appellate Authority but he failed to comply with the directions 
and hence the appeal was dismissed पा default vide order dated 5 2 98 After this 
an amount of Rs 27000/ was deposited by the dealer A review application 
against the order of the Appellata Authority dated 5 2 98 was filed by him but the 
review application was rejected by the Appeilate Authortty vide order dated 25 5 99 
Now out of total additional demand worth Rs 54099/ Rs 27000/ stands deposited 
leaving the balance of Rs 27099/ outstanding against the dealer The firm stands 
closed since long Afact on account of which deficiency 1s being expenenced पा 
recovering the outstanding arrears However constant efforts are being made to 
recover the balance amount 

Asha Agro Industry Faridabad (W), AY 1994 95 - 
The firm stands closed The Additional demand has accrued on account of non 
submussion of C forms which were later on produced by the dealer but were not 
considered by the Assessing Authonity However efforts are being made to recover 
the amount 

Asha Agro Industry Faridabad (W) 2 १ 1995 96 

Saturn Project Ltd , Faridabad (West), AY 1998 99 

The assessment case of the firm for the year 1998 99 was decided by the then 
Assessiing Authority vide order dated 30 11 1999 आएं demand of Rs 920860/ & 
Rs 762671/ under the HGST Act and CST Act was created The dealer preferred 
an appeal before the Jt ETC (A} Faridabad The recovery was stayed vide order 
dated 2 6 2000 The case was rer-anded by the Jt ETC(A) Fandabad vide order 
dated 19 12 2002 The demand siands quashed Notice have been 1ssued to the 
assessee but since the firm stands closed no one has turned up for the finalization 
of assessment and 1851 notice has been issued for 28 2 2007 

M/s R G. Coir (P) Ltd Dharuhera (Cancellation of Exemption) 

In this case the company has closed its business since long All the assets of the 
company are pledged with Haryana Financial Corporation agamst the 1081 Hence 
the recovery could not be effected from the assests Notices were 1ssued to the 
sureties for recovry however the sureties filed 8 Civd Surt against such recovery 
in the Civil Court Rewari The दाना Court Rewari has granted stay against the 
recovery proceedings from sureties The case 15 still pending before the Civil 
Courts and now fixed for 27 4 2007
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GURGAON (E) 

Sr No Name of the dealer AY Amount Remarks ~ 

1 55 Enterpnses 1996 97 300 Pending with Jt ETC (A) 

2 Amar Laminates 1994 95 147 do 

3 Amar Laminates 1995 96 037 do- 

4 Dental Hydraulics (P} Ltd 1995 96 490 do 

5 Unmicorps Industnes 1994 95 167 do 

6 Unicorps [ndustries 1995 96 8 56 do 

7 Unicorps [ndustnes 1986 97 404 do 

8 Mytel Industnes 1996 97 066 do 

9 B & M Industnes 1997 98 058 do- 

10 Luxmt Industries 1997 93 046 do 

11 Hindustan General industry 1996-97 146 do 

12 Nitul Data Systems 1996-97 258 -do- 

13 Bhagwan Stone Co 1999 2000 368 do 

14 Nippa Intermational 1899-2000 101 -do 

15 Nippa Intemational 1998 99 100 do 

16 Nippa International 1997 98 110 do 

17 Nippa Intemational 1999-2000 200 do 

18 Dev Dayal Casting (P) Ltd 1993 94 383 Pending with STT 

19 MM Industnes Gurgaon {E) 1996 97 176 do 

20 Inalsa Ltd 1997 98 097 do- 

M/s Samart Gram Udhyog Mandal Karnal AY 1997 98 

The Committee desired that the departiment should take action as per the 

rules 

M/s Harpa 9०05 (P) Ltd Kamal AY 1997 98 

The Commttee desired that sincere and vigorous efforts may be made to 

recover the amount under intimation to the Committee 

M/s Sachdevy Traders Karnal AY 1994-95 

M/s Sachdev Traders Karmnal AY 1997-98 

The Committee desired the department to send the full details of the case 
as there 15 contradiction in the figures given पा the latest reply 

M/s Menakshi Enterprises Fandabad (E) A'Y 1999 2000 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount under intimation to the Committee
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M/s Sirroco Auto Pvt Ltd Fandabad (E)A Y 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

HAFED Gurgaon (W) AY 1982 83 to 1986 87 
The Commuittee desired that the latest reply may be sent to the Committee 
within a period of three months 

DFSC Sonepat AY 1980 81 to 1982 83 & 1991 92 to 1994 95 

During the course of oral examination the departmental representatives 
assured the Committee that they will make efforts to recover the amount on 
the pattern it was recovered from D FS C Hisar The Committee desired 
that sincere and vigorous efforts may be made to recover the amount under 
inttmation to the Committee 

Brij Motors Fandabad AY 1996 97 

The Commuttee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

Shree Shyam Steel Faridabad A Y 1995 96 

The Committee desired the department to pursue the matter with the Haryana 
Tax Tribunal 

Mohan Brothers Fandabad (E) 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M S Metal Fandabad AY 1996 97 

The Commuttee desired the department to pursue the matter with the Haryana 
Tax Tribunal 

Shivam Traders AY 1993 94 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation 10 the Commuittee 4 

Sat Enterprises Fandabad A Y 1994 95 

The Committee desired that sincere and vigorous efforts may he made to 
recover the amount under intimation to the Committee 

J Perotand Co India Fandabad AY 1993-94 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Commuttee
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Dujodh Wala Udyog Fandabad AY 1996 97 to 1999 2000 

The Commutttee desired that sincere dnd vigorous efforts may be made to 
recover the amount under infimation to the Committee 

Super Vanaspati & Oil Store Fandabad AY 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Commuttee 

Akshay Enterprises A Y 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Tunderwala Moulders Fab (P)Ltd Fandabad (West) Tin No 1313507 AY 

1998 99 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Commuttee 

Steel Depot Fandabad (W) AY 1991-92 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under inttmation to the Committee 

Steel Depot Fandabad (W) AY 1992 93 

The Commuittee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

Asha Agro Industry Farnidabad (W) AY 1993 94 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under mtimation to the Committee 

Asha Agro Industry Faridabad (W) AY 1994 95 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount under intimation to the Committee 

Asha Agro Industry Fandabad (W) AY 1995 96 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount under intbmation to the Committee 

Satumn Project Ltd Fandabad (West) AY 1998-89 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s R G Corr (P) Ltd Dharuhera {Cancellation of Exemption) 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount under intimation to the Committee
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Sr Name of the dealer AY 
No 

1 5 5 Enterpnses 1996 97 

2 Amar Laminates 1994 95 

3 Amar Laminates 1995 98 

4 Dental Hydraulics (P) Lid 1995 96 

5 Unucorps Industries 1994 95 

6 Unicorps Industries 1995-96 

7 Unicorps Industries 1996 97 

8 Mytel Industries 1986 97 

9 B & M Industrnies 1997 98 

10 Luxmi Industries 1997 98 

1 Hindustan General Industry 1996 97 

12 Nitul Data Systems 1996 97 

13 Bhagwan Stone Co 1999 2000 

14 Nippa International 1999 2000 

15 Nippa International 1998 99 

16 Nippa Intemational 1997 98 

17 Nippa Internatianal 1999 2000 

18 Dewvi Dayal Casting (P) Ltd 1993 94 

19 MM Industnes Gurgaon (E) 1996 97 B 

20 Inalsa Ltd 1997 98 

The Committee recommends that vigorous efforts may be made to recover the 
amount under intimation to the Committee 

[108] 2210 Non inciusion of interest in the demand sent (0 the Irquidator 

As perinstructions issued by Excise and Taxation Commissioner Haryana in March 
1984 interest liability which anses against a dealer on account of non payment of tax under 
section 5915 to be Included पा the arrears while registering the claim with the official Liquidator 
For this purpose upto date interest liability 15 worked out and claim of consolidated amount 
15 to be registered with the Liquidator 

During test check of records 1t was noticed that in the case of 15 dealers {three each 
of Gurgaon (East) Kamal** and Rewan two each of Bhiwan™* and Faridabad (East) and 
one each of Faridabad (West) and Gurgaon (West)} claims amounting to Rs 26 50 crore 
relating to the assessment years 1987 88 to 1998 99 (finalised between August 1992 and 
March 1999) were registered with the offictal Liquidators during the period between April 
1997 and May 1999 but claim of interest hability amounting to Rs 673 crore was not included
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On this being pointed out (August 2000) the assessing authority Gurgacon admitted 
(August 2000) the lapse and stated that claim of interest would 96 lodged n due course 

The department in their written reply stated as under — 

KARNAL 

M/s Chhattar Chemicals Karnal RC No 19868 

M/s Chattar Chemicals, Karnal R C No 26060 

In the case of two firms 16 M/s Chhattar Chemicals Karnal RC No 19868 
and another untt of this firm holding R C No 26060 the interest under section 

25(5) of the HGST Act has been levied ॥ all the assessment cases for the year 
1987 88 to 1992 93 पा the assessment order itself and clam with the official 
hguidator has also been lodged i respect of out standing tax 85 well as mterest 
As regards levy of interest under section 59 the same 15 not leviable as the firm 

had been closed and recovery proceedings were mitiated under the Land Revenue 
Act However as desired by the Hon ble PA C Committee claims were lodged by 
Sh DP Singh ETO who has since retred There seems 10 be no fault or 
negligency on his part 

पी view of the facts mentioned above para may please be settled 

GURGAON (E) 

M/s DH Wood Head Ltd , Gurgaon, AY 1989 90 fo 1998 99 

An amount of Rs 71744055/ on account of interest chargeable u/s 59 of the 
HGST Act and under CST Act has been included पा the demand sent to the iquidator 

vide memo No 821/ETO Ward-l dated 26 2 07 

M/s Consolidated Radiators Gurgaon 

M/s Consolidated Radiators Ltd Claim of interest of Rs 4725897/- has been 
lodged with the official iquidator vide this office Memo No 6493 dated 23 2 2007 
Sh Anoop Singh ETO s the Assessing Authority in this case 

M/s Altos India Ltd Gurgaon, AY 1993-94 & 1993 94 (Pen) 

M/s A]to‘s India Ltd Claim of interest of Rs 29 37 73 563/ has been lodged with 
the official hquidator vLder_thts office Memo No 5492 dated 23 2 2007 Sh Ancop 
Singh ETO s the Assessing Authority In this case 

REWARI 

M/s Elixier Pharmaceutical Ltd Dharuhera Rewart, AY 1992 93 & 1993 94 

M/s Swadeshi Alloys L.td Dharuhera AY 1990 91 to 1991 92 

M/s Utility Engineering (India) Ltd Dharuhera 

The claimmn for recovery of outstanding amount has already been lodged with the 

official liquidators पा all three cases However liquidators have 50 far not invited 
the claims for final settiement 

i o
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So far 85 the charging of interest under section 59 of the Haryana General 58165 
Tax Act 1973 15 concerned the same 15 required to 06 charged for the period of 
delay in payment of additional demand 1 e from the due date of payment 10 the 
date of actual payment Since the Liquidators have not invited the ctaims for final 
settlement therefore the interest under section 59 of the Haryana General Sales 
Tax Act 1973 shall be computed from the due date of payment upto the date of 

invitation of claim for final settlement The detall of interest 50 computed shall 06 

informed to the Audit n due course 

BHIWANI 

M/s Mohta Electro Steel Ltd , Now M/s Bhiwani Cold Rolling Mills, 

R C No 1529 Industrial Area Bhiwam 

The clam of interest has been lodged with the lquidator amounting to 

Rs 4561700/ upto 06/1998 on demand created from 1987 88 to 1993 94 wide 
this office letter No 3765/T1 (05) dated 8 9 1998 which 15 well In tme as the 
liquidator was appointed by the Hon ble High Court on 3 7 1897 Thereafter the 
liquidator demand due agamnst the firm along with interest was lodged to the 

hquidator was requested so many times The amount of arrear lodged against the 

defaulter may be paid on preferential basis being Government dues ॥ 15 also 

intimated that there 15 10 delay on the part of any officer In the light of the reply 

the para may please be settled Sh Ajay Malik ETO is the Assessing Authority in 

this case 

Rama Fibre Ltd Bhiwanit RC No 3282 

As pointed out by AG Haryana the interest under section 59 of the HGST Act 

1973 is not leviable 85 the amount of Rs 464885/~ under HGST Act/CST Act for 

the Assessment year 1985 86 to 1989-90 pertams 10 interest levied under section 

25(5) of HGST Act Hence no interest 15 leviable under section 59 of the Act on 

the non payment of interest The remaining amount of Rs 26298620/ under both 

the Acts relates to additional demand created for the assessment year 1992 9300 

1995 96 vide Assessing Authonties orders dated 22 12 1997 52 1998 and 

15 3 2004 i e the date after the appointment of official hquidator by the Hon ble 

Punjab and Haryana High Court vide order dated 11 7 1996 The copies of these 

orders have been sent immediately after assessment to the official quidator 

Hence the question of levy of interest under section 59 of the HGST 1973 0065 
not anse Sh Ajay Malik ETO 15 the Assessing Authority ही thus case 

FARIDABAD (E) 

M/s Honda Steel Factory, Faridabad 

As pointed out by audit interest of Rs 31 602/- under HGST and Rs 14 23 026/- 

under CST Act has been levied vide order dated 23 7 2003 claim has been lodged 

to the official iquidator vide letter No 1113/GM dated 10 6 2004 Sh Hanuman 

Singh 1s the Assessing Authonty in this case
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M/s Shree Lalit Fabrics (P) Limited, Faridabad 

Asum ए Rs 2 28 868/ s autstanding against M/s Shree Lalit Fabrics (P) Limited 
Faridabad on account of additional demand under both the Acts for the year 
1990 91 to 1993 94 The amount already stands declared under the Land Revenue 
Act as an arrears To recover this amount 8 claim of Rs 228868/ plus Interest 

has already been lodged vide letter No 110/5 2 dated 12 3 1998 before the Official 

Liquidator 

EARIDABAD (W) 

M/s Electronics Limited Faridabad R C No 1303134 

The firm had gone into liquidation vide Hon ble Delhi High Court order dated 
20 5 1998 and the claim has been lodged with liquidator m respect of the additional 
demands created पा the respective years The interest on the additional demands 
cannot be ascertained to the exact amount as the additional demand had not 
been realized from the official liquidator tll now The clam of the interest has been 
reminded from time to time along with the additional demands by different 
Assessing Authorities and same would be lodged again when the date of payment 
will be ascertained by the official lquidator Keeping in view position explained 
above question for charging of interest does not arise and none is responstble for 

the same 

GURGAON (W) 

M/s Hall Mark Health Care Gurgaon RC No 1916745 AY 1993 1994 10 

1996 1997 

As the firm 15 closed recovery proceedings were initated from sureties First 
surety Sh R Partha Sarthy Prop of M/s Clean Room Technology 4 DLF Colony 
Gurgaon has closed down his business and not tilaceable Second surety 
Sh Munish Kumar Bhalla Prop M/s Meenanee Enterprises 57 Udyog Vihar 
Gurgaon holding RC No 16254 recovery of Rs 5 000/- has been made 

The official Liguidator has been informed that his office shall invite claims from 
the creditors of the company and that fresh clam be made 85 and when it 15 
invited The penal interest U/s 59 and any other action shall be taken before lodging 

the final claim 

M/s Chhattar Chemicals Kamal RC No 19868 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

M/s Chattar Chemicals Karnal R C No 26060 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

R o 
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M/s D H Wood Head Gurgaon A'Y 1989 90 10 1998 99 

The Committee desir 

recover the amount 

d that sincere and vigorous efforts may be made to 

nder intimation to the Committee 

M/s Consolidated Radiators Gurgaon 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount u 

M/s Aitos Indaltd G 

der intimation to the Committee 

rgaon AY 1993 94 & 1993 94 (Pen) 

The Committee desired that sincere and vigorous efforts may 06 made to 

recover the amount u der intimation to the Commiitee 

M/s Elixier Pharmaceuticat Ltd Dharuhera Rewan & 7 1992 93 & 1993-94 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount u 

M/s Swadeshi Alloys Lt 

der intimation 10 the Committee 

Dharuhera AY 1980 91 to 1991 92 

The Committee desirdd that sincere and vigorous efforts may be made to 

recover the amount u 

M/s Utinity Engineering (| 

der intimation to the Committee 

ndia) Ltd Dharuhera 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount un der intimation to the Committee 

M/s Mohta Electro SteellLtd Now M/s Bhiwani Cold Rolling Mills R C No 1529 

Industrial Area Bhiwani 

The Committee deswde that sincere and vigorous efforts may be made to 

recover the amount u er intimation to the Committee 

Rama Fiber Ltd Bhiwam R C No 3282 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount u 

FARIDABAD (E) 

M/s Honda Steel Facto 

The Committee desire 

der intimation to the Commuittee 

Faridabad 

that sincere and vigorous efforts may be made to 

recover the amount un 

M/s Shree Lalit Fabrics ( 

er intimation to the Committee 

} Limited Farnidabad 

The Committee desired that sincere and vigorous efforts may be made to 

recover the amount un er intimation to the Committee 
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FARIDABAD (W) 

M/s Electronics Limited Fandabad R C No 1303134 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

GURGAON (W) 

M/s Hall Mark Health Care Gurgaon RC No 1916745 AY 1993 94 to 
1996 97 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intrmation to the Commuittee 

[109] 2 3 Under assessment एव notional sales tax habiiity 

Under the provisions of Haryana General Sales Tax Rules 1975 as amended from 
time to tme and clarification issued (March 1997) by the Commercial Taxation Comnmissioner 
Haryana notional sales tax liability means the amount of tax payable on the sale of finished 
products of the eligible industrial unit under the local sales tax law but for an exemption 
computed at the maximum rates leviable in the State In the case of exemption the benefit 
shall extend to tax on gross turnover and in case of deferment 1t shall extend to tax on 
taxable turnover of fimished goods manufactured by the unit Further Prohibiton Excise 
and Taxation Commussioner Haryana also clarified (18 January 200 1) that पा case of inter 
State sale production of C forms 15 necessary for deferment of tax granted under Rule 28 
(A) for availing concessional rate of tax 

(1) Duning test check of records of eight offices 1t was noticed (between August 1999 
and November 2000} that in 18 cases of 14 industrial uruts availling benefit of exemption/ 
deferment from payment of tax sold their finished products for Rs 34 61 crore during the 
years 1984 9510 1998 99 but the assessing authorities while finalising {(between December 
1997 and January 2000) assessments erroneously levied tax short by Rs 1 87 crore due 
to application of incorrect rate of tax The mistake resulted in under assessment or notional 
sales tax liabiity of Rs 1 87 crore as tabulated below — 

The department in their written reply stated as under — 

Sr Name of the Assessment Nature of Turnover Tax Remarks 
No DETCs/ Year/date of Observation involved under 

ETOs/ assessment (Rupees in assessed 
No of Unit lakh) (Rupees In 

lakh) 

1 Fandabad 1997 98 On the sale of 111509 66 91 The case was 
(West)/01 1898 99/ polylhene based sent for suo 

January and cable components motu action 
October 1999  tax was levied @ 

4 per cent instead 

of correct rate of 

10 per cent 
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M/s Elkay International (P) Ltd Fandabad(W) 
# 1 1997 98 & 1998-99 RC No 13015049 

Inthis case the DETC cum Revisional Authority has created an additional demand 
of Rs 68 467/ for the year 1997 98 and Rs 22 67 022/ for the year 1998 99 vide 
his order dated 28 2 2002 The dealer has however preferred था appeal alangwith 
stay application against the above said order before the Sales Tax Tribunal Haryana 
and both the cases are still pending 

The Commuittee desired that sincere and vigorous efforts may be made to recover the amount under intimation to the Commrttee 

f 

[110] 2 5 application of ncorrect rate of tax 

Under section 8 (2) Central Sales Tax Act 1956 inter State sales of goods other than declared goods shall be axable at the rate of ten per cent or at the rate appiicable to the sale or purchase of such goods inside the State whichever 15 higher when such sales are not supported by Form C Electronic goods were taxable at the rate of 10 per cent plus surcharge during the year 1994 95 under the Local Act 
During test check of records of Deputy Excise and Taxation Commissioner Fandabad (West) it was noticed (September 2000) that 8 dealer made inter State sales of electronic goods valued at Rs 5 97 crore during the year 1994 95 without Form C The assessing authonty while finalising (June 1999) assessment erroneously levied tax on these sales at the rate of ten per cent instead of correct rate of eleven per cent inciuding surcharge leviable In case of inter-State sale without declaration in Form C This resulted in under assessment 

of tax of Rs 5 97 lakh 

On this being pointed out (September 2000) the assessing authority created (November 2000) addittonal demand of Rs 5 97 lakh 
The case was referred to Government In February 2001 their reply had not been 

recetved (00006 200 1) 

The department in their written reply stated as under - 
m/s Electronics Ltd Faridabad {W) RC No 1303134 A.Y 1994 95 
In this case an additional demand of Rs 5 97 lacs was created The firm has since been closed and has gone into hquidation Hence the ctaim has already 
been lodged with the official liquidator 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

[111] 26 Non-levy of purchase tax 

(b) Under the Central Sales Tax Act 1956 the last sale or purchase of any goods preceding the sale or purchase occasioning the export of those 0०005 out of India shall also be deemed to be in the course of such export if such last sale or purchase took place after and was for the purpose of complying with the agreement or order for or 11 relation 0 such export The Punjab and Haryana High Court also held {2000) 16 PHT 304 (P&H) {July
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2000) that purchase tax on paddy purchased within the State without payment of tax 15 leviable where nce procured out of such paddy has been exported out of India indirectly 
During test check of records of Deputy Excise and Taxation Commissioners Jind and Panipat it was noticed (between February 1998 and August 2000) that 8 dealers in 9 cases (6 of Jind and 3 of Panipat) purchased paddy valued at Rs 15 36 crore from within the State without payment ए tax during the years 1996 97 to 1998 99 and used the same In the manufacture of rice exported out of India indirectly The assessing authorities while finahsing (between September 1997 and October 1999) assessments did not levy tax on paddy at the stage of last purchase This resuited in non levy of purchase tax of Rs 61 44 lakh 

On this being pomted out (between February 1998 and August 2000) the department stated (February and Apnl 2001) that in two cases of Panipat revisional authority created 
additional demand of Rs 3 46 18101 and the remaming 7 cases ( six of Jind and one of 
Panipat) had been referred to revisional authorties for taking उप० motu action Further 
report on action taken had not been received (October 200 1) 

The cases were referred (June 1999 and February 200 1) to Government their reply had not been recetved (October 2001) 

The department in therr written reply stated as under — 

1 M/s Gopal Rice Mills Safidon A.Y 1997 98 & 1998 99 
2 M/s Ganpati Rice Mill Safidon A.Y 1998 99 
3 M/s Shiv Shanker Rice Mill Safidon A Y 1997-98 
In this para 15 submitted that Hon ble Punjab & Haryana High Court has given 
Judgement in favour of Government पा case of M/s Monga Rice Mill Kamal 
Therefore on the 08515 of this Judgement cases were taken in suo moto action 
and the notices were Issued to the said dealers but M/s Monga Rice Mill and 
others preferred a special leave to appeal (Civil) No 11487 11523/2002 पा the 
Supreme Court of India which granted statue que with regard to past dues vide 
order dated 8 7 2002 and n the Iight ए this interim order 10 action 1s possible on 
the part of Revisional Authority 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 

[112] 2 8 Non recovery of tax 

(@) Under the provisions of Rule 28 (A) of Haryana General Sales Tax Rules registered 
dealers exempted from payment of tax are required to make apphcations in form ST 71 
alongwith exemption certificates and surety for the amount prescribed under the rules for 
renewal of therr exemption certificates every year In the event of failure to furnish the 
adequate surety exemption certificate 15 liable to be cancelled and the whole amount of 
exemption availed becomes recoverable alongwith interest and penalty 

In Rewan a registered dealer was granted exemption from payment of tax under 
Rule 28 (A) for the period 7 September 1992 to 6 September 2001 The dealer avatled 

\
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exemption of Rs 1 34 crore during the period 1992 93 to 1997 98 without furnishing adequate 
surety By the ime Deputy Excise and Taxation Commissioner Rewar cancelled (January 
1998) the exemption certificate the पाएं had already closed and tax of Rs 1 34 crore and 
interest of Rs 1 07 crore (upto September 2000) could not be recovered from the dealer 

(0) In Faridabad an industnal unit was granted (April 1998) eligibility certihicate (valid 
from 23 April 1996 to 22 April 2005) by Industries Department The dealer applied (May 
1998) for grant of exemption from payment of tax under Rule 28 (A) but did not furnish the 
complete documents and surety bond with the application The department issued (April 

1999) notice 10 the unit for furnishing of complete documents i1 e surety bond etc but the 
same caould not be served as the dealer had already closed its business and his application 

was filed (December 1999) Inaudit it was noticed (May 200 1) that by the time the department 
started action on the application for grant of exemption certificate the dealer had already 

availed exemption from payment of tax of Rs 25 89 lakh during the period April 1996 to 
September 1998 The Industries department withdrew the ehgibility certificate on 7 July 
2000 but the Sales Tax Department did not cancel (May 2001) the exemption certificate 
Thus amount of tax exemption of Rs 25 89 lakh alongwith interest of Rs 12 88 [akh which 

became recoverable from the dealer was neither demanded nor recovered by the department 
पा May 2001 

Thus tax of Rs 2 80 crore recoverable from the exempted/closed ynits remained 

unrecovered A 

The department in their written reply stated as under 

M/s India Ceroils Ltd (Unit ॥) Dharuhera Rewart RC No 3162 AY 1993 94 
to 1997 98 . 

P 

In this para ॥15 submitted that the firm stands closed since long and where about 

of the partners are not known Notices were issued to the suretiés of the firms 
One surety 1s a lady and the firm of other surety stand closed Hence nothing has 

been recovered til date However efforts will be made to trace the partners and 

the recovery will be made 85 soon as possible 

M/s S R Coatex(P) Ltd Faridabad{E) RC No 1210913 AY 1996 97 to 
1998 99 

In this para 115 submitted that the dealer was assessed far the year 1996 97 vide 
assessing authority order dated 23 7 99 who created an additional demand of Rs 
8 31 501/ under the CST Act 1956 The firm stands closed since long and the 

where about of the Directors 501 Vijay Kumar Gupta and Smt Neeta Gupta were 
not known The copy of assessment order and tax demand notice could only be 
served by substituted service at the last known address on 23 7 2001 Now it has 
come to notice that the dealer 15 {iving abread 1e m Norway The copy of the 
order alongwith tax demand notice was sent to Norway' but received back 85 
unserved Aletter to this effect has also been written to the Norway Embassy at 
New Delhi As regards the action against sureties it s intimated that one surety 
has been died and recovery proceedmng under the land revenue Act has been 

initiated against the second surety The recoverable dues against the dealer are 
Rs 831501/ forthe AY 1996 97 and rest of the demand for the year 1997 98
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and 1998 99 is yet to be finalised by Assessing Authonty who has been directed to finalise the cases early 

The Committee desired that sincere and vigorous efforts may be made to recover the amount under intimation to the Committee 

[113] 4 1 Results of Audit 

Test check of records पा departmental offices relating to revenues receved Cram purchase tax (Agriculture) Taxes on Motor Vehicles Passengers and Goods Tax State Excise Duty Land Revenue and Electrnicity Duty revealed under assessments oC taxes and duties and loss of revenue amounting to Rs 8381 30 lakh in 114490 cases 85 depicted below 

H““_‘—_h——%“_eads 
of revenue Number of Amount 

cases 

__\_—'__'—_“_“__*(Rupees ही lakh) 
A Agriculture 

9 468 00 
B Taxes on Motor Vehicles 113842 513 20 
C Passengers and Goods Tax 363 256 05 
D State Excise Duty 106 221375 
5 Land Revenue 144 8 63 
F Electnaity Duty 26 4921 67 

Total 114490 
_h_____“_‘____fi*—asm 30 

In the cases of Purchase tax (Agriculture) Taxes on Motor Vehicles Passengers and Goods Tax State Excise Duty Land Revenue and Electricity Duty the departments accepted under assessments छाए of Rs 750 28 lakh involved पा 4851 8 cases which were pointed out during the year 2000 2001 and recovered Rs 175 90 lakh in 463 cases of which Rs 169 88 lakh were recovered in 384 cases pertaining to earlier years 
A few illustrative cases nvolving Rs 759 09 lakh highlighting important cases are mentioned प्रा the following paragraphs 
The department पा their written reply stated as under — 

Passengers and Good Tax 
All the 363 cases involving an amount of Rs 256 05 Lakhs have been reviewed with the following results — 

(1) 179 cases involving an amount of Rs 172 73 Lakhs have been settled with 
demand 

() 184 cases involving an amount of Rs 83 32 Lakhs are 50 under active 
consideration of the department 

State Excise Duty 
All 106 cases involving an amount of Rs 2213 75 Lakhs have been reviewed with 
the following results — 

(1) 18 cases involving an amount of Rs 45 03 Lakhs have been settied with 
demand
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(॥) 6 cases Involving an amount of Rs 39 93 Lakhs have been settled without 
demand 

(m) 82 cases involving था amount of Rs 2128 79 |.aks are stll under active 
consideration of the department 

The Commiitee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 
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REVENUE DEPARTMENT 

[1147 17 Resuit of Audit 

Test check of records of departmental offices relating to revenues of Taxes on Sales 
Trade etc Stamp Duty and Registration Fee Taxes on Motor Vehicles Passengers and 
Goods Tax State Excise Duty Agriculture Land Revenue Electricity Duty State Lotteries 
Forest Home (Police) Public Works (imgation Buildings and Roads) Co operation Medical 
Mines and Minerals Arnimal Husbandry Foods and Supply industries and Pubitc Health 
conducted during the year 2000 2001 revealed under assessments non/short levy of taxes 
and duties and losses of revenue amounting to Rs 312 80 crore in 134974 cases During 
the course of the year 2000 2001 the concerned departments accepted under assessment 
etc of Rs 31 03 crore involved पा 48885 cases of which 48809 cases involving 30 27 crore 
had been pointed out n audit during 2000 2001 and the rest in earlier years An amount of 
Rs 416 crore was recovered ॥ 898 cases during 2000 2001 of which Rs 4 07 crore 
recovered In 812 cases related to earlier years 

The Report contains 22 paragraphs and 2 reviews relating to Recovery of sales tax 
narrears and Receipts of Police Department involving Rs 100 33 crore The department 
accepted audit observations invalving Rs 46 49 crore out of which Rs 6 84 crore had been 
recovered up 10 July 2001 No replies had been received ॥1 other cases 

The department ॥ पिला written reply stated as under — 

In this para 134974 cases were involved (Result of Audit) amounting to 
Rs 312 80 crore 1882 cases involving Rs 334 78 lac was concerned 10 Revenue 
Department 

( Stamp Duty) 

The latest position of 1882 cases involving of Rs 334 76 180८5 15 as under — 

Cases Amount {in lacs) 

1 Amount Recovered by the department 499 3719 
2 Amount dropped by A G 632 47 31 
3. Amount dropped by D Cs 86 2217 
4 Recovery already mentioned n CAG 53 087 
5 Pending in vanous courts 145 103 91 
6 Balance cases/Amount for recovery 467 123 31 

Total 1882 33476 

Efforts are being made to recover the balance amount Concerned Deputy 
Commissioners have been directed to bring down the number of cases pending In various 
courts and get the decision expedited 

During the course of oral examination the departmental representatives assured 
the Committee that they will ask the Divisional Commissioners to look into the matter 
of recovery n all these cases at their own level and see if someone has deliberately 
under charged the stamp duty/registration fees etc then disciplinary action will be 
taken against the delinquent officersiofficials 

s
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After hearing the departmental representatives, the Committee recommends 
that vigorous efforts may be made to recover the amount and as assured the 
department may take action against the delinquent officers /officials The Committee 

further recommends that the department should [008 into the matter of recovery in 
all these cases and see ॥ the delay पा recovering such amount 15 due to socme lacunae 

हा the system an effective recovery system may be evolved to mimimize the delay ता 
effecting the recovery 

The Committee desired that recovery position in all these cases may be sent to 
the Committee each quarter and a compliance report with regard to fixing the 

responsibility taking action against the delinquent officers/officials and evolving an 

effective recovery system be sent to the Committee within a period of three months 

[115] 18 Outstanding inspection reports and audit observation 

() Audit observations on Iincorrect assessments short levy of taxes duties fees 
etc 85 also defects पा initial records noticed during audit and not settled on the spot are 
communicated 10 the Heads of Offices and other departmental authonities through inspection 
reports Serious financial irregulanties are reported to the Heads of Departments आएं 

Government The Heads of Offices are required to furnish replies to the inspection reports 
through the respective Heads of Departments within 8 period of two months 

(1) The number or inspection reports and audit observations relating to revenue 
receipts 1ssued up to 31 December 2000 and which were pending settlement by the 

departments as on 30 Jure 1998 2000 and 2001 are given below 

Particulars At the end of June 

1999 2000 2001 

Number of inspection reports pending settlement 2301 2517 2785 

Number of outstanding audit observations 6092 6176 6560 

Amount of revenue mvoltved (Rupees In crore) 27993 650 03 461 36 

() Department-wise break up of the inspection reports and audit observations 
upto December 2000 and outstanding as on 30 June 2001 1s as follows 

Department Number of outstanding Amount of Number of 
recelpts inspection reports 
involved to which even 

{Rupees पा crore) first replies had 
not been received 

Revenue Department 800 1438 24 82 55 

Excise and Taxahon 610 2680 23308 28 

Transport 329 587 8 87 4 

Forest 61 134 10 58 8 

Others 985 1721 184 01 77 

Total 2785 6560 461 36 172 

This incluge  Stamp Duty and Registration Fee आएं Land Revenue 

This includes Sales Tax Passengers and Goods Tax Entertainment Duty and Show Tax” and 

Prohibition and Excise
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The matter was brought to the notice of Government in June/July 2001 repites 
regarding steps taken to settle the outstanding inspection reports and audit observations 
~ave not been received (October 2001) 

The department in thetr wntten reply stated 85 under 

Reply may be seen at next 

हा) Out of 800 Inspection Reports containing 1438 Audit Observations involiving 
Rs 24 82 crore 783 Inspection Repots containing 1378 Audit Observations mvolving 
Rs 24 66 crore relates to Stamp Duty & Registration Fee and 17 Inspection Reports 60 
Audtt observation and Rs 16 lacs relates 10 Land Revenue Reply to all Inspection Reports 
have been sent to Accountant General Haryana The latest position of paras 15 85 under — 

IR Audit Amount Seflled/Recovered Balance 
abjecton (in crore) IR AQ Amount IR AO Amount 

(1 crore) {in crore) 

Stamp 783 1378 24 66 653 744 2173 130 634 293 

LR 17 80 0 16 12 48 010 5 12 0 06 

Total —_—#—“—_———_—-‘800 1438 24 82 665 792 2183 135 646 299 

Efforts are being made to settle the pending Inspection Reports and Audrt 
Observations by the Deputy Commissioners and Sub Registrars 

During the course of oral examination, the departmental representatives 
assured the Committee that they wili ask the Divisional Commissioners to look into 
the matter of recovery in ali these cases at their own level and see if someone has 
deliberately under charged the stamp duty/registration fees etc then disciplinary 
action will be taken against the delinquent officers/officials 

After hearing the departmental representatives the Committee 
recommends that vigorous efforts may be made to recover the amount and as assured 
the department may take action against the delinauent officers Jofficials The 
Committee further recommends that the department should look into the matter of 
recovery In all these cases and see if the delay भा recovering such amount 15 due to 
some lacunae In the system an effective recovery system may be evolved to minimize 
the delay ता effecting the recovery 

The Commuttee desired that recovery position in all these cases may be 
sent to the Committee each quarter and a compliance report with regard to fixing the 
responsibility taking action against the delinquent officers/officiais and evolving 
an effective recovery system be sent to दिए Committee within a period of three 
months 

o 

गए
,
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[116] 31 Results of Audit 

Test check of records of various registration offices conducted पा audt during the year 2000 2001 revealed non/short levy of stamp duty and registration fee amounting to Rs 334 76 lakh पा 1882 cases which broadly fall under the foliowing categories 

\Sr 
Nature of irrgulanities Number of  Amount No \wse (Rupees प्रा छिपी) 

1 Evasion of stamp duty and registration fee 76 46 49 
2 lIrregular exemption of stamp duty and registration fee 844 55 51 
3 Nonfshort levy of stamp duty and registration fee 546 7878 
4 Loss of stamp duty due to m isclassification of deeds 286 96 23 
5 Loss of stamp duty due to undervaluation of properties 51 34 87 
6 Short levy of stamp duty on lease deed a7 20 46 
7 Otherrregularties 

32 242 
\Eml 
_\1%2 324 76 

During the year 2000 2001 the department accepted under assessments of Rs 16 45 lakh पा 48 cases and recovered Rs 9 41 lakh in 191 cases pertaining to earller years 
A few Illustrative cases Involving Rs 101 50 lakh are mentioned in the following paragraphs 

The department in their written reply stated as under — 
Latest position of 1882 cases mnvolving Rs 334 76 lakh 15 as under — 

Cases Amount 
\\(m 

lacs) 
1 Amount Recovered by the department 499 3719 
2 Amount dropped byA G 

632 47 31 
3 Amount dropped by D Cs/Collectors 86 2217 
4  Recovery already mentroned पा CAG 53 087 
5  Pending पा various courts 

145 103 91 
6  Balance cases/ Amount for recovery 467 123 31 
\Ml 
“\1&32 334 76 

Efforts are being made to recover the balance amount Concerned Deputy Commissioners have been directed to bring down the number of cases pending पा various courts and get the decision expedited
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The latest posttion of para No 3 1 (1) 1s as under — 

Cases Amount (in 
Iacs____________\__) 

1 Amount Recovered by the department 19 337 
2 Amount dropped by A G 7 2141 
3 Amount dropped by D Cs/Collectors 6 422 
4  Recovery already mentioned in CAG — — 
5  Pending पा various courts 10 3 31 
6  Balance cases/ Amount for recovery 34 14 18 

Total 78 46 49 

Efforts are being made to recover the balance amount Concerned Deputy 
Commissioners have been directed to bring down the number of cases pending In various 
courts and get the decision expedited 

The latest position of para No 3 1 (i) 15 as under — 

Cases Amoun. {in 
Iacs_______—_&__—_fi) 

1 Amount Recovered by the department 323 23 88 
2 Amount dropped by A G 222 810 
3 Amount dropped by D Cs/Collectors 24 413 
4 Recovery already mentioned in CAG 44 0 51 
S5  Pending in various courts 6 009 
6  Balance cases/ Amount for recovery 225 17 80 

T__*-“-_—*“—**otal 844 565 51 

Efforts are being made to recover the balance amount Concerned Deputy 
Commussicners have been directed to bring down the number of cases pending पा various 
courts and get the decision expedited 

The latest position of para No 3 1 (in) 15 as under — 

Cases Amount (in 
IacsM) 

1 Amount Recovered by the department 95 219 
2 Amount dropped by A G 344 6 82 
3. Amount dropped by D Cs/Coliectors 16 348 
4 Recovery already mentioned in CAG 1 0 06 
5  Pending in vanous courts 45 57 27 
6  Balance cases/Amount for recovery 45 8 96 

Total 548 7878 
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Efforts are being made to recover the balance amount Concerned Deputy 
Commussioners have been directed 10 bring down the number of cases pending in various 
courts and get the decision expedited 

The latest position of para No 3 1 (iv) 1s as under — 

Cases Amount (पा lacs) 

1 Amount Recovered by the department 44 645 
2 Amount dropped by A G 49 764 
3 Amount dropped by D Cs /Collectors 31 10 02 
4 Recovery already mentioned in CAG 4 018 
5 Pending in various courts 69 2166 
6 Balance cases/Amount for recovery 89 50 28 

Total 286 96 23 

Efforts are being made to recover the balance amount Concerned Deputy 
Commissioners have been directed to bring down the number of cases pending ॥ various 
courts and get the decision expedited 

The latest position of para No 3 1 (४) 1s as under — 

Cases Amount हा !acs) 

1 Amount Recovered by the department 4 0 31 
2 Amount dropped by A G 1 188 
3 Amount drepped by the DCs /Collectors 1 0 11 
4 Recovery already mentioned in CAG 3 008 
5 Pending In various courts 15 2040 
6 Balance cases/Amount for recovery 27 12 08 

Total 51 34 87 

Efforts are being made to recover the balance amount Concerned Deputy 
Commuissioners have been directed to bring down the number of cases pending In various 
courts and get the decision expedited 

The latest position of para No 3 1 (नो 15 as under —— 

Cases Amount {in lacs) 

1 Amount Recovered by the department 13 098 
2 Amount dropped by A G 9 037 
3 Amount dropped by the DCs /Collectors 2 020 
4 Recovery already mentioned पा CAG 1 003 
5 Pending व various courts 3 077 
8 Balance cases/ Amount for recovery 19 18 11 

B S Y 47 2046 
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Efforts are being made 10 recover the balance amount Concerned Deputy Commussioners have heen directed 10 bring down the number of cases pending पा various courts and get the decision expedited 

The latest position of para No 3 1 (vi) 15 85 under — 

Cases 
Amo\unt (in lacs) 
1 Amount Recovered by the department 1 001 
2 Amount dropped by A G 3 009 
3 Amount dropped by the 005 / Collectors 6 0 03 
4 Recovery already mentioned पा CAG — — 
5 Pending n various courts 1 056 
6 Balance cases/Amount for recovery 21 175 

Tl T S ———— 32 242 

Efforts are being made to recover the balance amount Concerned Deputy Commissioners have been directed to bring down the number of cases pending in various courts and get the decision expedited 

During the course of oral examination, the departmental representatives assured the Committee that they will ask the Divisional Commissioners to look into the matter of recovery in all these cases at their own level and see 1 someone has dehberately under charged the stamp duty/registration fees etc then disciplinary action will he taken against the delinquent officers/officials 

After hearing the departmental representatives the Committee recommends that vigorous efforts may be made to recover the amount and as assured the department may take action agamst the delinquent officers fofficials The Committee further recommends that the department should 1001 प्रा the matter of recovery In all these cases and see If the delay in recovering such amount 15 due to some lacunae in the system an effective recovery system may be evolved to mirumize the delay पा 
effecting the recovery 

The Commuttee desired that recovery position पा all these cases may be sent to the Commuittee each quarter and a compliance report with regard to fixing the responsibility taking action against the delinquent officers/officials and evolving an effective recovery system be sent to the Commuttee within a period of three months 

[117] 32 Short levy of stamp duty on exchange of property 

As per Indian Stamp Act 1899 as appilcable 10 Haryana (hereinafter referred to 85 the Act) stamp duty on exchange of property 15 chargeable as a conveyance deed Government of Haryana further clanfied (September 1996) that compromise decrees which create for the first tme right ttie or interest in the said immovable property in favour of any 

3+
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party to the suit the compromise decree or order would require registration and is chargeable with stamp duty as an mstrument or conveyance deed for a consideration equal to the value of the property or the value set forth in such nstrument whichever 15 higher 
During test check of records in 12 offices of Sub Regisirars it was noticed (between November 1999 and December 2000) that 53 compromise decrees registered between April 1988 and August 2000 created for the first time right title or interest in the 5810 immovable 

property valued at Rs 5 35 crore were registered for exchange of property without levying stamp duty of Rs 67 68 lakh due on the value of the property exchanged This resulted पा non levy of duty amounting to Rs 67 68 lakh 

On this being pointed out (between November 1999 and December 2000) 6** Sub Registrars accepted the audit observation and stated (November 1999 and January 2001) that steps to recover the amounts were being taken while the other 6 Sub Registrars stated (December 1999 and January 2001) that the cases would be referred to the Collectors for 
adjudication of stamp duty 

The matter was referred (between February 2000 and February 20¢ 1) to Government who directed (March and May 2000) the Deputy Commissioners Faridabad Gurgaon and Karnal to effect the recovery within three weeks Further report on recovery had not been received (October 200 |) 

The department in their written reply stated as under — 

Latest position of 53 cases involving an amount of Rs 67 68 lakh 15 as under — 

Cases Amount 

{in I__*__*____fl—“_—_h_—_acs) 1 Amount Recovered by the department 7 8 44 
2 Amountdropped by A G 2 291 
3. Amount Pending पा various courts 36 54 49 
4 Balance cases/ Amount for recovery 8 184 

Tl T T m T 53 67 68 

Efforts are being made to recover the balance amount Deputy Commissioners Hisar Sirsa and Karnal have been directed to bring down the number of cases pending पा various courts and get the decision expedited 

Duning the course of oral examination, the departmental representatives assured the Committee that they will ask the Divistonal Commissioners to look into the matter of recovery in all these cases at their own level and see If someone has deliberately under charged the stamp duty/registration fees etc then disciplinary action will be taken against the delinquent officersfofficials 

After hearing the departmental representatives the Committee recommends that vigorous efforts may be made to recover the amount and as assured 
the department may take action against the delinquent officers /officials The
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Committee further recommends that the department should look into the matter of 
recovery in all these cases and see | the delay In recovering such amount 15 due to 

some lacunae पा the system, an effective recovery system may be evolved to minimize 
the delay पा effecting the recovery 

The Committee desired that recovery position in all these cases may be sent to 
the Committee each quarter and a comphance report with regard to fixing the 
responsibihity, taking action against the delinquent officers/officials and evolving an 
effective recovery system be sent to the Committee within a period of three months 

[118] 33 Short levy of stamp duty on plant and machinery 

Under the Indian Stamp Act 1899 Conveyance includes conveyance on sale and 

every instrument by which property whether movable orimmovable 15 transferred Further 

Indian Registration Act 1908 provides that immovable property includes land builldings 
and things attached to the earth 

During test-check of records of Sub Registrars Hisar Panchkula and Joint Sub 
Registrar Raipur Rani {Panchkula) 1t was noticed (between December 2000 and February 

2001) that 5 vendors purchased factories for a consideration of Rs 80 85 lakh (Rs 35 01 
lakh for land and छाया पाप and Rs 45 84 lakh for plant छाए machimery) पा auction conducted 

by the Haryana Financial Corperation While executing (April and May 1999 and February 
2000) the sale deeds the registenng authonties Hisar Panchkula and Raipur Rani levied 

stamp duty on the cost of land and building valued at Rs 35 01 lakh only but did not levy 
stamp duty on cest of plant and machinery valued at Rs 45 84 lakh The omission resulted 

in short levy of stamp duty of Rs 5 73 lakh leviable on the cost of plant and machmery 

On this being pointed out (between December 2000 and February 2001) the 
department inbmated that notices for recovery were being issued 10 the concerned parties 
Report on recovery had not been received (October 2001) 

The matter was referred (February 2001) to the Government therr reply had not 
been received (0८008 2001) 

The department in their wnitten reply stated as under — 

Out of Rs 573 lakh an amount of Rs 4 49 625/- involving पा two cases 

pending for decisior ॥ the Court of Collector Panchkula and an amount of 

Rs | 23 375/ nvolving In three cases pending for decision in the Court of Collector 

Hisar 

Concerned Deputy Commissioners have been directed to bring down the 

number of cases pending in the Court of Collectors and get the decision expedited 

During the course of oral examination, the departmental representatives assured 
the Committee that they will ask the Divisional Commussioners to look into the matter 

of recovery in all these cases at their own level and see if someone has deliberately 
under charged the stamp duty/registration fees etc then disciplinary action will be 

taken against the delinquent officers/officials 

}/-
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After hearing the departmental representatives, the Committee recommends 
that vigorous efforts may be made to recover the amount and as assured the 
department may take action against the delinquent officers /officials The Committee 
further recommends that the department should look into the matter of recovery पा 
all these cases and see If the delay पा recovering such amount 15 due to some lacunae 
पा the system, an effective recovery system may be evolved to minimize the delay in 
effecting the recovery 

The Committee desired that recovery position in all these cases may be sent to 
the Committee each quarter and a compliance report with regard to fixing the 
responsibility taking action against पार delinquent officers/officials and evolving an 
effective recovery system be sent to the Committee within a period of three months 

[119] 3 4 Short levy of stamp duty on lease deed 

Under the Indian Stamp Act 1899 as applicable to Haryana on था instrument of 
lease stamp duty 15 chargeable at different rates on the basis of penod of lease and the 
average annuai rent reserved 

During test check of records ॥1 two offices of Sub Registrars Faridabad and 
Ballabhgarh for the years 1998 99 and 1999 2000 it was noticed (between November 1999 
and September 2000) that 11 instruments of lease for the periods ranging between 9 and 
99 years executed between August 1998 and October 1999 were charged stamp duty of Rs 
1 37 lakh instead of Rs 4 05 lakh due to application of incorrect rates of duty The omission 
resulted in short levy of stamp duty of Rs 2 68 lakh 

On this being pointed out (between December 1999 and September 2000) the 
registering authorties stated (December 1998 and August 2000) that notices would be 
issued for effecting recovery 

The matter was also referred to Government (February and December 2000) who 
directed (July 2000 and February 2001) the Commussioner Faridabad to reply within three 
weeks after effecting the recovery Report on recovery had not been received (October 
2001) 

The department in their written reply stated as under — 

Latest position ए 11 cases involving Rs 2 68 lakh 15 as under — 

Cases Amount 
(n lacs) 

Amount Recovered by the department 1 023 

2 Balance cases/ Amount for recovery 10 245 

Total 11 268 

Efforts are being made to recover he balance amount on priority basis 

During the course of oral examination, the departmental representatives assured 
the Commuttee that they will ask the Divisional Commissioners to look into the matter
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of recovery in all these cases at thlelr own level and see if someone has deliberately 
under charged the stamp duty/registration fees etc thqen disciplinary action will be 
taken against the delinquent officers/officials 

After hearing the departmental representatives the Committee recommends 
that vigerous efforts may be made to recover the amount and as assured the 
department may take action against the delinquent officers /officials The Commuittee 
further recommends that the department should look into the matter of recovery in 
ali these cases and 5९61 the delay in recovering such amount 1s due (0 some lacunae 
in the system an effective recovery systermn may be evolved to minimsze the delay पा 
effecting the recovery 

The Committee desired that recovery position in all these cases may be sent to 
the Committee each quarter and a comphance report with regard to fixing the 
responsibility taking action against the delinquent officers/officials and evolving an 
effective recovery system be sent to the Committee within a period of three months 

[120] 35 Embezziement/evasion of stamp duty 

(b) The Indian Stamp Act 1899 as applicable to Haryana provides that the 
consideration and all other facts and circumstances affecting the chargeability of an 
instrument with duty or the amount of duty with which it 1s chargeable should be fully and 
truly set forth therein The Act further provides that any person who with intent to defraud 
the Government executes any Instrument in which all the facts and circumstances required 
to be set forth in such instrum ent under the Act are not fully and truly set forth 15 purushable 
with a penalty which may extend to five thousand rupees per instrument 

During test-check of records of 20* registering offices 1t was noticed (between January 
and November 2000) that 53 conveyance deeds were registered (between March 1998 and 
June 2000) on account of sale of iImmovable properties The total value of properties set 
forth in all the conveyance deeds was Rs 1 19 crore whereas the total value found recorded 
in the agreements executed between affected parttes during the pericd from October 1997 
to March 2000 by various document writers in these 53 cases worked out to Rs 2 41 crore 
Under-valuation of the properties by Rs 1 22 crore resulted in evasion of stamp duty of Rs 
15 36 [akh Besides penalty not exceeding Rs 2 65 lakh for under-valuation done with 
intent to defraud the Government was also leviable 

On this being pointed out (between January and Nevember 2000) 12 registering 
authorities stated that notices would be 1ssued 10 recover the amount In 2 cases asum of 
Rs 0 39 fakh had been recovered (June and July 2000) by registering authorities Uchana 
and Gohana No reply had been receved in respect of 6 cases (October 2001) 

The matter was referred (between April 2000 and January 2001) to Government The 
Government directed (between May and December 2000} the Deputy Commissioners Jind 
Sonipat Ambala and Yamunanagar to effect the recovery Reply in respect of remaining 
cases had not been received (October 2001)
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The department in their written reply stated as under — 

Latest position of 53 cases involving an amount of Rs 15 36 lakh 15 85 under — 

Cases Amount 
_ (in lacs) - 

1 Amount Recovered by the department 13 319 

2  Amount dropped by DCs /Collectors 2 257 

3  Amount dropped by A G 1 013 

4 Amount Pending पा various courts 2 146 

S  Balance cases/ Amount for recovery 35 8 01 

Total 53 15 36 

Efforts are being made to recover the balance amount Deputy Commissioners have 
been directed to bring down the number of cases pending in various courts and get the 
decision expedited 

During the course of oral examination the departmental representatives assured 
the Commuttee that they will ask the Divisional Commussioners to look into the matter 
of recovery in all these cases at thetr own level and see If someone has deliberately 
under charged the stamp duty/registration fees etc , then disciphinary action will be 
taken against the delinquent officers/officials 

After hearing the departmental representatives the Committee recommends 
that vigorous efforts may be made to recover the amount and as assured the 
department may take action against the delinquent officers /officials The Committee 
further recommends that the department should look into the matter of recovery n 
all these cases and see If the delay in recovering such amount 15 due to some lacunae 
tn the system, an effective recovery system may be evoived to minimize the delay था 
effecting the recovery 

The Committee desired that recovery position in थी these cases may be sent to 
the"Committee each quarter and a comphance report with regard to fixing the 
responsibility taking action against the delinquent officers/officials and evolving an 
effective recovery system be sent to the Committee within a period of three months 

[121] 36 Incorrect exemption of stamp duty 

Haryana Government vide notification 1ssued ॥ August 1995 remitted the stamp 
duty leviable on the deeds of conveyance to be got executed by the farmers whose land 15 
acquired by the Government in public interest and who purchase agricultural land in Haryana 
State within one year of the amount of compensation received by them for the acquired 
land It was further provided that such remission would be imited to the compensation
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amount only and the addmional amount involved for the purchase of agncultural [and would 
be hable 10 stamp duty leviable under the rules The Government पा Revenue Department 
fusther clarified (March 1998) that benefit of exemption of stamp duty was not available for 

House Bullding Co operative Societies 

(11) During test check of records of Sub-Registrar Hisar 1t was noticed 
(December 2000) that a House Buillding Co operative Society of Hisar whose land was 
acquired by Government ॥ May 1995 recetved (October 1999) a compensation of Rs 
50 81 fakh and executed an instrument of conveyance deed for purchase of agricultural 
land within the same district for Rs 9 90 lakh However stamp duty of Rs 1 24 lakh though 
leviable was incorrectly exempted This resulted in non levy of stamp duty of Rs 1 24 lakh 

On this being pointed out (December 2000) the department accepted the audit 
observations and stated (December 2000) that nohce would be 1ssued for effecting recovery 
Further report on recovery was awatted {October 2001) 

The matter was referred (February 2001) to Government their reply had not been 

received (October 2001) 

The department in their written reply stated as under — 

One case involving Rs 1 24 lac pending पा the court of Collector Hisar for decision 
Efforts are being made directed to get the decision expedited 

Durmg the course of oral examination, the departmentaltepresentatives assured 
the Committee that they wilt ask the Divisional Commissioners to look into the matter 
of recovery पा all these cases at their own level and see | someone has deliberately 
under charged the stamp duty/registration fees etc then disciplinary action will be 
taken against the dehinquent officers/officials 

After hearing the departmental representatives, the Committee recommends 

that vigorous efforts may be made to recover the amount and as assured the 
department may take action against the delinquent officers /officials The Committee 

further recommends that the department should look into the matter of recovery in 
all these cases and see if the delay पा recovering such amount 1s due to some latunae 
in the system, an effective recovery system may be evolved to minimize the delay in 
effecting the recovery 

The Committee desired that recovery position प्रा all these cases may be sent to 

the Committee each quarter and व comphiance report with regard to foaung पार 

responsibility, taking action against the delinquent officers/officials and evolving था 

effective recovery system be sent to the Commuittee within a period of three months 
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AGRICULTURE DEPARTMENT 

[122] 17 Result of Audit 

Test check of records of departmental offices relating to revenues of Taxes on Sales 
Trade etc  Stamp Duty and Registration Fee Taxes on Motor vehicles Passengers and 
Goods Tax State Excise Duty ACBI'ICUHUFE Land Revenue Electnicity Duty State Lotteries 

Forest Home (Police) Public Works (Irngation Buildings and Roads) Co operation Medical 
Mines and Minerals Animal Husbandry Foods and Supply Industries and Public Health 
conducted during the year 2000 2002 revealed under assessments non/short levy of taxes 
and duties and losses of revenue amounting to Rs 312 80 crore in 134974 cases During 
the course of the year 2000 2001 the concerned departments accepted under assessment 
etc of Rs 31 03 crore involved पा 48885 cases of which 48809 cases involving 30 27 crore 

had been pointed out हा audit during 2000 2001 and the rest in earlier years An amount of 
Rs 4 16 crore was recovered पा 898 cases during 2000-2001 of which Rs 4 07 crore 

recovered in 812 cases related to earlier years 

The Report contains 22 paragraphs and 2 reviews relating to  Recovery of sales tax in 
arrears and Recemts of Police Department mvolving Rs 100 33 crore The department 

accepted audit observations involving Rs 46 49 crore out of which Rs 6 84 crore had been 
recovered up to July 2001 No reples had been receved on other cases 

The department in their written reply stated as under — 

As per details received from Accountant General Haryana the department involved in 
9 cases for Rs 468 00 Lakh The mill wise details 15 as under — 

Sr Name of Office Year No of Amount 
No cases (Rs n Lakh) 

1 A CD O Shahabad 1999 2000 1 049 

2 A CD O Yamunanagar 1899 2000 2 8963 
210 96 

3 A CD O Karnal 1999 2000 1 103 83 

4 ACDO Jind 1999 2000 3 00 31 

5 A C D O Rohtak 1999 2000 1 3288 

6 A CD 0 Panpat 1999 2000 1 29 90 

Total 9 468 00 

1 ACD O Shahabad has deposited Rs 19 67 Lakh including Rs 0 49 Lakh 
vide Challan No 1 Adated 24 7 2000 (copy attached Hence this para may 
please be dropped 

2 ACDO Yarngnanagar has deposiled Rs 88 49 Iakh vide challan No 25 B 
dated 20-4 2002. (copy enclosed) Efforts are being made to recover the balance 
amount Rs 1 14 lakh As regards recovery of Rs 210 96 lakh from Naraingarh 
Sugar Mills Ltd Naraingarh s cocerned the case 15 lying pending in the Hon ble 

Court of Distt Session Judge Panchkula for decision
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3 As regard recovery of Rs 103 83 lakh from Piccadily Agro Industries Ltd Bhadson 
(Karnal) 15 cocerned the case 15 lying pending before the Hon ble Punjab and 
Haryana High Court 

4 Rs 00 31 lakh has been deposited by A C D O Jind wide challan No 64 dated 
20 10 2002 (copy enclosed) Hence Para may please be dropped 

586 Now an amount of Rs 62 78 lakh 15 due against Cooperative Sugar Mills Ltd 
Rontak and Panipat (32 88 lakh) 5 due agamst Rohtak and Rs 29 90 lakh due 
against Sugar Mills Ltd Panipat 

For effecting the recovery Cane Commissioner Haryana Panchkula has 15506 
certficate to the concemed Collector to recover the arrear of cane purchase tax 85 arrear of 
land revenue as per provision of clause 17(3) of Punjab Sugarcane (Regulation of Purchase 
and Supply) Act 1953 vide this office Regd Letter No 1750 1751 dated 2 5 2001 respectively 

In this regard a meeting was also held on 15-2 2002 under the Chairmanship of 
Financial Commussioner & Principal Secretary to Govt Haryana Cooperation Department 
for monitoring the recovery of cane purchase tax and interest thereon It was decided पा the 
meeting that Managing Director Haryana Cooperative Sugar Mills Rohtak will deposit the 
purchase tax for the current period as well 85 8 part of arrears of purchase tax and interest 
thereon immediately and Managing Director Cooperative Sugar Mills Panipat will deposit 
purchase tax along with interest for three years immediately and thereafter the balance will 
be pard in six monthly instalments Consequently the Sugar Mill Rohtak has deposited Rupees 
40 05 672 vide Chailan No 11 dated 22 2 2002 12 dated 22-2 2002 10 dated 13 3 02& 19 
dated 22 3 02 for the season 2001 02 and Sugar Mill Panipat has deposited Rs 26 56 866 
vide Challan No 1 dated 7 3 2002 for the year 1990 91 Further efforts are being made to 
recover the balance amount 

The following efforts have been made (0 recover the outstanding arrears - 

(1) A meeting was convened under the Charrmanship of Cane Commissioner 
Haryana on dated 2-6 2004 wherein the representatives of all the Sugar Milis 
were directed to submit their deposit plan otherwise a senous action will be 
iniiated against them 

(n) Al the Heads of the Sugar factories have been asked through dem official 
letter dated 13 12-2004 by the Director of Agriculture cum Cane Commussioner 
to deposit the outstanding dues 

(m) The certificates has been 1ssued (0 the concerned Collectors for affecting the 
recovery as arrears of land revenue vide this office memo No CC/Acctt /4584 
dated 14 10 2004 

(v) Ademi official letter No 4177 dated 16 9 2004 has been written by Financial 
Commussioner & Principal Secretary 10 Govt Haryana Agriculture Deptt to 
Financtal Commussioner and Principal Secretary to Haryana Co op Deptt for 
depositing the Purchase Tax and interest thereon Thereafter a remmder 
No 1233 dated 18 3 2005 has been sent by Cane Commuissioner Haryana 10 
the Financial Commissioner and Principal Secretary to Govt Haryana Co op 
Deptt for immediate action to recover the purchase tax from the defaulter
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Sugar Mills The Cane Commissioner Haryana vide his D O Letter dated 11 
10 2005 requested (0 the M D Haryana State Federation of Co op Sugar Mills 
Ltd Panchkula for depositing the balance purchase tax and interest thereon 
due agamnst the Co op Sugar Mills 50 that the audit para may be 58180 On 
24-10 2005 Govt has requested to transfer the purchase tax to Excise & Taxation 
Deptt for its recovery After this a meeting of Sugarcane Control Board was 
held under the Chairmanship of Honourable Chief Minister Haryana on 10 11 
2005 and it was decided का the meeting the Managing Director Sugar Federation 
may prepare a draft for exemption of interest amount and send 10 Govt through 
Agriculture Deptt and Private Sugar Mills deposit the purchase tax along with 
interest ॥ this regard a certificate was Issued through Collector Panchkula 
vide this office letter No CC/Acctt / 4356 dated 13 12-2005 to Collector Yamuna 
Nagar Ambala and Karnal for recovery of purchase tax and interest thereon 
due against the Private Sugar Mills Yamunanagar Naraingarh and Bhadson 

In view of the position explained above 1t 1s evident that the Department 15 serious 
about the recovery of Cane Purchase Tax along with interest thereon and efforts are being 
initiated for the recovery 

(v) The matter was discussed in the Deputy Commissioner Haryana State 
conference held on 12 2 2006 under the Chairmanship of Hon ble Chief Minister 
Haryana 

After scrutinizing the reply of the department, the Committee destred that 
vigorous effects may be made to recover the balance amount from Sugar Mill Rohtak, 
and the amount may also be recovered from Naraingarh Sugar Mills Naraingarh and 
Piccadilly Agro Industries Ltd Bhadan (Karnal) as there 15 no stay from the Hon ble 
High Court 

[123] 1 8 Outstanding inspection reports and audit observations 

() Audt observations on incorrect assessments short levy of taxes duties fees etc 
as also defects in imtial records noticed during audit and not settled on the spot are 
communicated to the Heads of Offices and other departmental authonties through inspection 
reports Serious Financial rrregularties are reported to the Heads of Departments and 
Government The Heads of offices are required to furnish replies 10 the Inspection reports 
through the respective Heads of the Departments within a period of two months 

(1) The number of nspection reports and audtt observations relating to revenue recelpts 
1ssued up to 31 December 2000 and which were pending settiement by the departments as 
on 30 June 1999 2000 and 2001 are given below — 

Particulars At the end of June 

1999 2000 2001 
Number of inspection reports 2301 2517 2785 
pendmng settlement 

Number of outstanding audit observations 6092 8176 6560 
Amount of revenue involved (Rupees in Crore) 27993 65003 46136
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The department in their wntten reply stated as under — 

As per CAG 16001 there are 1721 outstanding paras involving Rs 184 01 crore 
up to 2000 01 36 paras relate to Agriculture Department involving Rs 12 21 crore 

85 per latest information received from A G Haryana at personal level up to 

2000 2001 

The above 36 paras are stll outstanding agasnst this Department Efforts are being 
made to get these outstanding paras settled by arranging meetings with the 

representative of A G (Audit) Haryana 

The Commuttee desired that vigorous efforts may be made to settle the paras/ 
recover the amount under infimation to the Commuttee 

[124] 41 Resulits of Audrt 

Test check of records in departmental offices relating to revenues received from 

purchase tax (Agriculture) Taxes on Motor Vehicles Passengers and Goods Tax State 
Excise Duty Land Revenue and Electricity Duty revealed under assessments of taxes and 
duties and loss of revenue amounting to Rs 8381 30 lakh in 114490 cases as depicted 

below — 

Heads of revenue Number of Amount 

cases 

(Rupees in lakh) 

A Agriculiure 9 468 00 

B Taxes on Motor Vehicles 113842 51320 

cC Passengers and Goods tax 363 256 05 

D State Excise Duty 106 221375 

E Land Revenue 144 863 

F Electnicity Duty 26 4921 67 

Total 114490 8381 30 

In the cases of Purchase tax (Agriculture) Taxes on Motor Vehicles Passengers and 

Goods Tax State Excise Duty Land Revenue and Electricity Duty the departments accepted 
under assessments etc of Rs 750 28 lakh involved in 48518 cases which were pointed out 
during the year 2000 2001 and recovered Rs 175 90 lakh ॥1 463 ८8565 of which Rs 169 88 
lakh were recovered in 384 cases pertaining to earler years 

A few illustrative case involving Rs 759 09 lakh highlighting important cases are 

mentioned in the following paragraphs 
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The department पा their wntten reply stated as under — 

As per details received from Accountant General Haryana the department 

nvolved In 9 cases for Rs 468 00 Lakh The mili wise details 1$ as under — 

S No Name of Office Year No of Amount (Rs 
cases in Lakh) 

1 A C D O Shahabad 1899 2000 1 049 

2 A CD O Panipat 1999-2000 1 2990 

3 A C D O Rohtak 1999 2000 1 3288 

4 A CD O Yamunanagar 1999 2000 2 89 63 

21096 

5 ACDO Kamal 1999 2000 1 103 83 

6 ACDO Jnd 1999 2000 3 ‘0031 

Total 9 468 00 

1 ACD O Shahabad has deposited Rs 19 67 Lakh including Rs 0 49 Lakh 
vide Challan No 1-2 dated 24 7 2000 (copy attached) Hence this para may 

please be dropped 

2 A C D O Yamunananagar has deposited Rs 88 49 lakh vide challan No 25 B 

dated 20 4-2002 (copy enclosed) Efforts are being made to recover the balance 

amount Rs 1 14 lakh As far 85 recovery of Rs 210 96 lakh from Naraingarh 

Sugar Mills Ltd Naramngarh 1s cocerned It stated that this case 1s lying pending 

पा Hon ble Court of Distt Sesseion Judge Panchkula for decision 

3 As far as recovery of Rs 103 83 lakh from Piccadily Agro Industnes 1.0 Bhadson 
(Kamal) 15 cocerned case 15 lying pending in Hon ble High Court 

4 Rs 00 31 lakh has been deposited by A C D O Jind vide challan Nc 64 dated 
20 10 2002 {copy enclosed) Hence para may please be dropped 

5&6 Now an amount of Rs 62 78 lakh 15 due against Cooperative Sugar Miils Lid 

Rohtak (32 88 lakh) and Cooperative Sugar Milis Ltd Panipat ( 29 90 lakh) 

The following efforts have been made to recover he outstanding arrears — 

n A meeling was convened under the Charmanship of Cane Commissioner 

Haryana on dated 2 6 2004 wherem the representative of था the Sugar Mills 

were directed to submit their deposit plan otherwise a sernous action will be 

inihated against them 

(i) Al the Heads of the Sugar factories have been asked through demi official 
letter dated 13 12 2004 by the Director of Agriculture cum Cane Commissioner 
to deposit the outstanding dues
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(m)  The certificate has been Issued to the concerned Collectors for affecting the 
recovery 85 arrear of iand revenue vide this office memo No CC/Acctt/4584 
dated 14 10 2004 

(v) A dem official letter No 4177 dated 16 9 2004 has been written by Financial 
Commusstoner & Principal Secretary to Govt Haryana Agniculture Deptt to 
Financtal Commussioner and Principal Secretary to Haryana Co op Deptt for 
depositing the Purchase Tax and interest thereon Thereafter 8 reminder No 
1233 dt 18-3 2005 has been sent by Cane Commissioner Haryana to the 
Fnancral Commissioner and Principal Secretary to Govt Haryana Co op Deptt 
for immediate action to recover the purchase tax from the defaulter Sugar 
Mills The Cane Commussioner Haryana vide has D O Letter dated 11 10 2005 
requested to the M D Haryana State Federation of Co op Sugar Mills Ltd 
Panchkula for depositing the balance purchase tax and interest tnereon due 
against the Co op Sugar Mills 50 that the audit para may be settied On 24 
10 2005 Govt has requested to transfer the purchase tax to Excise & Taxation 
Deptt for its recovery After this a meeting of Sugarcane Control Board was 
held under the Chairmanship of Honourable Chief Minister Haryana on 10-11 
2005 and it was decided in the meeting the Managing Director Sugar Federation 
may prepare a draft for exemption of interest amount and send to Govt through 
Agriculture Deptt and Private Sugar Mills deposit the purchase tax along with 
interest In this regard 8 certificate was 1ssued through Collector Panchkula 
vide this office letter No CC/Acct / 4356 dated 13 12 2005 to Collector Yamuna 
Nagar Ambala and Kamal for recovery of purchase tax and interest due against 
the Private Sugar Mills Yamunanagar Naraingarh and Bhadson 

(v) The matter was discussed पा the Deputy Commussioner Haryana State 
conference held on 12-2 2006 under the Chairmanship of Hon ble Chief Minister 
Haryana 

In view of the position explamned above It 15 evident that the Department 1s serious 
about the recovery of Cane Purchase Tax along with interest thereon and efforts are being 
initiated for the recovery 

After scrutinizing the reply of the department, the Committee desired that 
vigorous efforts may be made to recover the balance amount from Sugar Mill Panipat 
and Rohtak, and the amount may also be recovered from Naraingarh Sugar Mills 
Naraingarh and Piccadilly Agro Industries Ltd Bhadson (Karnal) as there 15 no stay 
from the High Court 

[125] 42 Non/short recovery of purchase tax and interest 

As per notification issued (October 1977) under the Punjab Sugarcane {Regulation of 
Purchase and Supply) Act 1953 and the rules framed thereunder as applicable to Haryana 
a sugar factory 18 required to pay tax at the rate of Rs 1 50 per quintal on purchase of cane 
latest by 14th of the following month in the event of default interest at the rate of fitteen per 
cent per annum shall be charged for the period of default The Act further pravides that all
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sums payable to Government but not paid by the due date shall be recoverable as arrears of 
land revenue 

During test check of records of 4 Assistant Cane Development Officers ॥ ४४85 noticed (between Apnl and June 2000) that six assessees (two each of Karnal and Yamunanagar and one each of Panipat and Rohtak) purchased 3 03 53 747 55 quintals of sugarcane between December 1996 and May 2000 However purchase tax of Rs 4 55 crore though payable by them was not paid This resulted 1n non recovery of purchase tax of Rs 4 55 crore besides interest (upto March 2001) of Rs 1 08 crore 

On this being pointed out (between April and June 2000) Assistant Cane Development Officer Kamal intimated (February 2001) that one mill deposited (Apnl and June 2000) the amount of Rs 33 66 lakh(purchase tax Rs 33 26 lakh and interest Rs 0 40 lakh) In the cases of remaining five sugar mills ACDOs stated that action for recovery of purchase tax and interest thereon would be initiated The Cane Commissioner Haryana intmated {August 2001) that the notices in all cases were 1ssued (May 2001) and purchase tax alongwith interest due thereon has been treated as recoveries under arrears of land revenue 
The matter was referred to Government (between May and July 2000) therr reply had not been received (October 2001) 

The department पा their written reply stated as under — 

As per detalls received from Accountant General Haryana the department 
involved i 6 cases for Rs 547 93 lakh Out of this amount AC D O Karnal 
deposited Rs 33 66 lakh The mill wise details of balance amount of Rs 547 93 
lakh 1s 85 under — 

SM“*‘__ 
Name of office Year No of Amount Present position No cases 

2 3 4 5 6 
___h_——_—h_——-—“—‘l 

ACDO Yamunangar 1989 2000 1 2785280200 As regards the recovery of 
Rs 278 52 802/ from 
Naraingarh Sugar Mils 
Naraingarh 15 concerned it 15 
stated that a case 15 pending in 
Hen ble Court of District 
Session Judge Panchkula for 
decision 

2 ACDO Yamunanagar 1939 2000 1 97 39 124 00 The Yamuna Nagar Mill has 
deposited Rs 89 63 1805 vide 
challan No 25A dated 
20-4 2000 and the balance 
amount of Rs 7 56 124/ 1510 
be recovered from concerned 
mulls and efforts are being made 
to recover the same 

3 ACDO Kamal 1999 2000 1 69 07 436 00 As regard recovery of 
Rs 6907 436/ from Piccadilly 
Agro Industnes Ltd Bhadson 
{Kamal) 15 concemed 1t 15 
stated that this case 15 pending
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3 4 5 6 

m the Hon ble Punjab & 
Haryana High Court 

ACDO Kamal 1999 2000 1 3366 18500 The ACDO Karnal has 

mtimated that the amount of 

Rs 33 66 takh (purchase tax 

Rs 33 26 lakh and interest 

Rs 0 40 lakh) has been 
deposited and no further 
recovery 15 due agamst him 

ACDO Panipat 1999 2000 1 33 19 463 00 Recovery not effected The 

effarts are being made to over 

the 580 amount 

A C DO Rohtak 1899 2000 1 36 08 341 00 Recovery not effected The 

efforts are being made 10 

recover the saild amount 

TotalRs 547 93 351 00 

The following efforts have been made to recover he outstanding arrears — 

(1) 

() 

() 

(v) 

A meeting was convened under the Chairmanship of Cane Commissioner 
Haryana on dated 2 6 2004 wherein the representatives of all the Sugar Mills 
were directed to submit their deposit plan otherwise व serious action will 06 
inibated against them 

All the Heads of the Sugar factories have been asked through demi official 
letter dated 13 12 2004 by the Director of Agriculture-cum Cane Commissioner 

to deposit the outstanding dues 

The certificate has been issued to the concerned Collectors for affecting the 
recovery as arrears of land revenue vide this office memo No CC/Acct /4584 
dated 14-10 2004 

A demt official letter No 4177 dated 16 9 2004 has been written by Financial 

Commussioner & Principal Secretary to Govt Haryana Agniculture Deptt to 
Financial Commissioner and Principal Secretary to Haryana Co op Deptt for 

depositing the Purchase Tax and interest thereon Thereafter a reminder No 
1233 dt 18 3 2005 has been sent by Cane Commissioner Haryana 10 the 
Financial Commissioner and Principal Secretary to Govt Haryana Co op Deptt 
for immediate action to recover the purchase tax from the defaulter 

Sugar Mills The Cane Commussioner Haryana vide has D O Letter dated 
11 10-2005 requested to the M D Haryana State Federation of Co op Sugar 
Mills Ltd Panchkula for depositing the balance purchase tax and interest thereon 
due againstthe Co op Sugar Mills 50 that the audit para may be settled On 

24 10 2005 Govt has requested to transfer the purchase tax to Excise & 
Taxation Deptt for its recovery After this a meeting of Sugarcane Control Board 

was held under the Chairmanship of Honourable Chief Minister Haryana on 
10 11 2005 and it was decided पा the meeting the Managing Director Sugar 

Federation may prepare व draft for exemption of interest amount and send to 

£ 

फट



235 

Govt through Agriculture Deptt and Private Sugar Mills deposit the purchase 
tax along with interest In 05 regard 8 certificate was 1ssued through Collector 

Panchkula vide this office letter No CC/Acctt/ 4356 dated 13 12 2005 to 

Collector Yamuna Nagar Ambala and Kamnal for recovery of purchase tax and 

interest due against the Private Sugar Mills Yamunanagar Narangarh and 

Bhadson respectively 

(v) The matter was discussed in the Deputy Commissioner Haryana State 

conference held on 12 2 2008 under the Chairmanship of Hon ble Chief Minister 

Haryana 

In view of the position explamed above 1t 15 evident that the Department is serious 

about the recovery of the Cane Purchase Tax along with interest thereon and efforts 26 

being initiated for the recovery 

After scrutinizing the reply of the department the Committee desired पिया 

vigorous efforts may be made to recover the balance amount from Sugar Mill Panipat 

and Rohtak and the amount may also the recovered from Naraingarh Sugar Mills, 

Naraingarh and Piccadilly Agro Industries Ltd Bhadson (Karnal), as there 15 no stay 

from the Hon ble High Court 

[126] 43 Non realisation of lease money 

Financial rules require departmental controlling officers to ensure that all sums due 

to Government are regularly and promptly assessed realised and credited into treasury 

Deparimental receipts from lease money recetved in respect of 267 Acres 02 kanals 17 

marlas of land of agriculture farm at Hansi under the control of the Deputy Director Agriculture 

Hisar were to be assessed and credited to Government Account 

During test check of records of the Deputy Director Agriculture Hisar it was noticed 

(August and September 1999) that the above farm land was leased out for cultivation to 35 

tenants for one year during 1989 90 by the Deputy Director Agricutture Hisar After the 

expiry of the initial pencd of lease of one year the tenants un authonsedly continued cultivation 

of land from 1990 91 to 1998 99 without payment of lease money This unauthorised 

accupancy of the Government land resulted प्रा non-reahisation of lease money of Rs 10 90 

lakh (including Abiana Rs 0 87 lakh) 

On this being pointed out (November 1999) Deputy Director admitted (November 

and December 2000) the facts and stated that fresh agreements were entered into with the 

tenants for the year 1999 2000 and efforts were being made to effect recovery of earlier 

pernod 

The matter was referred (November 1999 and January 2001) to the Government 
their reply had not been received {October 2001) 

The department in their written reply stated as under — 

There was dense forest on the land on Govt Station Hansi when it was acquired 
by State Government during the year 1926 27 Land was reclaimed by clearing the 

forest by engaging labour The labours so engaged were given some land on lease
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All the tenants (35) are cultivating the land of GS Hansi leased 10 them or their 
ancestors since acquisition of land by the State Government Execution of lease 
deed s renewed every year with the tenants Tenants are required to contribute one 

=+ third share of the produce to the State Govt An amount of Rs 1 089841/ was to be 
recovered from the tenants for the period fram 1991 92 to 1998 99 A sum of Rs 
332435/ has been recovered and efforts are being made to recover balance amount 
of Rs 844551/ (including Rs 87 145/- 85 Abyana fees) Notice for vacation are 
being issued to those tenants who have defaulted on depositing the balance amount 

After scrutinizing the reply of the department the Committee desired that latest 
position of recovery of halance amount of the 8 44,551/ and issuance of notices to tenants who have defaulted on depositing the balance amount, may be intimated to the Committee within a period of one month 

[127] 51 Results of Audt 

Test check of records ॥ departmental offices relating to revenues of State Lotteries 
Forest Home (Police) Public Works (Irmgation Buildings and Roads) Co operation Agriculture (Crop Husbandry) Medical Mines and Minerals Animal Husbandry Food and Supply Industries and Public Health conducted पा audit dunng the year 2000 2001 revealed 
under assessments and losses of revenue amounting to Rs 6883 53 lakh in 17839 cases 
as depicted below 

51 Headsofrevenue  Neme o A 
Heads of revenue Number of Amount No 

cases (Rs m 
Iakh\*“_) 
A Home (Police) 

() Review Receipts of Police Department 1 1866 38 
(n) Other nregularties 26 2196 

B Co operation 708 1373 51 
C Public Works 

() Ikngahon 512 1663 88 
(n) Bulldings and Roads 148 58 10 

D Forest 91 235 56 
E Finance (State Lotteries) 86 507 71 
F Agriculture (Crop Husbandry) 92 18 40 
G Medical 380 16 51 
H  Public Health 14532 562 21 
1... Arimal Husbandry 01 190 
J  Food and Supply 208 512 
K Industries 220 64 03 
1... Mmes and Minerals 834 488 26 

T__—*—_\*_otal 17839 6883 53 

N}
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‘ 
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The departments accepted under assessments/loss of revenue etc of Rs 2250 44 
lakh ॥1 223 cases which were pointed out during the year 2000 2001 of which था amount of 
Rs 0 84 lakh had been recovered in one case Besides an amount of Rs 219 37 lakhs had 
been recovered in 238 cases pertaining 10 the earlier years 

Afew lllustrative cases involving Rs 1480 56 lakh and a review Receipts of Police 
Department involving Rs 1866 38 lakh highlighting important observations are mentioned 
॥ the following paragraphs 

The department in their written reply stated as under — 

This para relates to short realization of licence feefloss of revenue etc relating to 
the year 2000-2001 Total amount involved in this para 15 Rs 6883 53 lakh In 
17839 cases of various Departments of Govt of Haryana As far as Agriculture 
Department 1s concemed there are 92 cases involving amount Rs 18 40 lakh 
Out of which 15 cases involving amount of Rs 6 22 lakh relates 10 Horticulture 
Deptt and 77 cases involving amount of Rs 1218500/ relates to Agriculture 
Department as per details given below — 

Sr Name of the office No of cases Amount 
No (nRs) 

1 DDA Sonipat — 100000 

2 DDA Sonipat 10 3400 

3 DDA Ambala 42 4100 

4 Gowvt Agn Station Hansi 1 1003000 

5 DDA Kurukshetra 24 108000 

Total 77 1218500 

Out of 77 cases 52 cases have already been settled vide Audit or General letter 
No RAW/OR/2003 2004/949 61 dated 17 7 03 As far as remaining 25 cases 
involving amounting to Rs 1111000/ are concemed relating to DDA Hisar and 
Kurukshetra (Rs 10 03 000+ 1 08 000 respectively) Parawise reply 15 given as 
under — 

Non recovery of lease money पा respect of office of Govt Agriculture Station 
Hansi Rs 10 03 lakh 

Out of the total amount of lease money of Rs 10 03 000/ upto 1999-2000 Rs 
7 66 788/ have been recovered and deposited In the treasury So far 85 the 
recovery of balance amount of Rs 2 63 212 15 concerned two tenants against 
whom this recovery 15 outstanding have expired Due to this reason recovery 
against them could not be effected and the legal heirs of these fenants have not 
yet deposited the outstanding amount Efforts are being made to recover the 
outstanding amount against these two tenants No sooner outstanding amount 15 
recovered the Accountant General Haryana will be ntimated accordingly



238 

Non recovery of licence / renewal fees Rs 1,08 000/ 

As far as recovery of Rs 1 08 lakh on account of increased licence fees/ renewal 
fees in respect of DDA Kurukshetra is concerned efforts are being made to recover 
the increased fee money from the concemed dealers Necessary notices were 
issued but concerned dealers have filed writ in the Hon ble High Court Mumbai 
and Hon ble Court granted stay of recovery of enhanced fees In these 
circumstances ॥ 15 difficult to recover the amount till the pendancy of case पा 
Hon ble High Court 

The Committee desired that sincere and vigorous efforts may be made to 
recover the amount under intimation to the Committee 
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TRANSPORT DEPARTMENT 

[128] 4 1 Results of Audit 

Test check of records | departmental offices relating to revenues received from 
purchase tax (Agriculture) Taxes on Motor Vehicles Passengers and Goods Tax State 
Excise Duty Land Revenue and Electricity Duty revealed under assessments of taxes and 
duties and loss of revenue amounting to Rs 8381 30 lakh in 114490 ८8565 85 depicted below 

Heads of revenue Number of Amount 
cases 

(Rupees ॥1 - (Rupeesinlakh) 

A Agnculture 9 468 00 

ठि Taxes on Motor Vehicles 113842 513 20 

C Passengers and Goods Tax 363 256 05 

D State Excise Duty 106 2213 75 

E Land Revenue 144 8 63 

F Electncity Duty 26 4921 67 

Total N 114430 8381 30 

In the cases of Purchase tax (Agriculture) Taxes on Motor Vehicles Passengers and 
Goods Tax State Excise Duty Land Revenue and Electricity Duty the departments accepted 
under assessments etc of Rs 750 28 lakh involved 1n 48518 cases which were pointed out 
durnng the year 2000 2001 and recovered Rs 175 90 lakh in 463 cases of which Rs 169 88 
lakh were recovered In 384 cases pertaining 10 earlier years 

A few illustrative cases involving Rs 759 09 lakh highlighting important cases are 
mentioned n the following paragraphs 

The department पा their written reply stated as under — 

Out of total amount of Rs 5 13 croresin 1 13 842 cases in 8679 cases nvolving 
an amount of Rs 41 27 lakh have been got recovered/settled Efforts are being made 
to recover the balance amount 

The department 15 also requested to Accountant General {Audit) Haryana to 
conduct joint meeting fixed In the field offices to minimum/settiement of old audit 
paragraphs पा future 

After hearing the departmental representatives the Committee desired that 
vigorous efforts may be made to recover the amount under intimation to the Commuttee
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[129] 4 4 Non/short charging of fitness fee (passing fee) 

Under the provistons of the Central Motor Vehicles Rules 1989 fee for grant or renewal 
of certificate of fitness (passing fee) chargeable n respact of Heavy (50005 Vehicles Mediwm 
Goods Vehicles and Light Motor Vehicles (both transport and non transport vehicles) were 
revised (22 October 1999) from Rs 150 Rs 100 and Rs 50 to Rs 500 
Rs 200 and Rs 150 to Rs 300 (transport and non transport Light Motor Vehicles) respectively 
The revised rates were withdrawn by Government of India with effect from 
31 January 2000 and passing fee was chargeable at the pre revised rates with effect from 
1 February 2000 

During test check of records in 14 offices of Registering Authorities (MV) and Motor 
Vehicle Inspectors 1t was noticed (between August 2000 and January 200) that fee for the 
grant of fitness certificates (passing fee) in respect of 48876 Light Transport Vehicles 2820 
Medium and Heavy Goods Vehicles was charged at the old rates instead of revised rates 
from 22 QOctober 1999 to 30 January 2000 by the Motor Vehicle Inspectors and no fee was 
charged at all In respect of Light Motor Vehicles (non transport) by the Registering Authonties 
during the year 1899 2000 This resulted in non/short charging of fee of 
Rs 40 79 lakh 

On this being pointed out (between August 2000 and January 2001) to the department 
Transport Commiussioner Haryana directed (00008 2000) the Registering Authonty (MV) 
Gurgaon to effect the recovery Report on recoveries and replies पा respect of other cases 
had not been received (October 2001) 

The cases were referred (between September 2000 and February 2001) to 
Government their reply had not been received (October 2001) 

The department in their written reply stated as under — 

In this connection ॥ 15 submitted that Central Motor Vehicle Rules 1989 rule 62 
clearly provides the validity of certificate of fitness in respect of a transport vehicles 
granted under Section 56 of Central Motor Vehicie Act As per section 2(47) the definition 
of Transport Vehicle 15 as follows 

Transport Vehilce means a Public Service Vehicle a goods carrrage an 
educational institution bus or a private service vehicle 

It 15 clanfied here that the registration work of transport vehicles like Public 
Service Vehicles buses of educational institutions and goods carriage does not relate 
to R A s office and as far as private service vehicles are concerned the definition of 
which 15 as under 85 per Section 2(33) of the Central Motor Vehicle Act 

Private service vehicle means a motor vehicle constructed or adopted to carry 
more than six persons excluding the driver and ordinarily used by or on behalf of the 
owner of such vehicle for purpose of carnng pensons for in connection with his trade 
or business otherwise than for hire or reward but does not include 8 motor vehicle 
used public purposes 

From the above definition 115 clear that vehicle being used for carrying persons 
In connection with trade or business comes under the definition of transport vehicle 

ह
ी
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As far as the work of registration of vehicle 1s concerned the vehicles bearing seating 
capacity upto 10 including driver and being used only for personal purposes are bemg 
registered by R A office and vehicles having seating capacity more than six excluding 
driver and being used for trade or business are not being registered by R A office 

From the above discussion itis quite clear that the registration work of transport 
vehicle does not fall का the jurisdiction of the R A s office and only Non Transport 
vehicles are being registered 

The fitness certificate fee specified In table at S No 11 below rule 81 15 provided 
under rule 62(2) 85 mentioned in colunm 4 of the table where rule 62(1) provides the 
validity of fitness certificate 1ssued under Section 56 In Section 56 and rule (62)1) 
provision of fitness certificate 1s made only for transport vehicle that s to say the non 
transport vehicle 1s not mentioned anywhere in these provisions while at S No 11 पा 
Table below rule B1 fees for fitness certificate for non trnasport vehicle has been 
levied while 0 provision has been made पा the Act or rules for fitness पा connection 
with non transport vehicles as discussed above 

॥ 15 pertinent to mention here that it 15 possible that some misunderstanding 
may arise due to the words shown as Transport and Non Transport’ at S No 11 पा 
the table below rule 81 But there 1$ no provision in section 56 and rule 62 fo fitness 
certificate for non transport vehicles the fees for fitness certificate of Non-Transport 
vehicles provided at S Ne 11 in the table belwo rule 81 15 not conformity with the 
provisions of the Central Motor Vehilce Act and rules made thereunder Therefore no 
quetions arises for charging the fees for fitness certificate in connection with non 
transport vehicles keeping in view the above and the provions of Central Motor Vehilce 
Act and rules made thereunder non charging of fees for fitness certificate shown by 
the audit 15 not in accordance with the provisions ए the Act and rules It 15 therefore 
requested that the para may kindly be dropped 

After hearing the departmental representatives the Committee recommends 
that matter may be sorted out by writing off the amount and the Committee may be 
informed accordingly 

[130] Non reahsation एव fees 

Under the provtsions of the Central Motor Vehicles Rules 1989 and Central Govemment 
notifications 1ssued (5 October 1999 and 31 January 2000) registration fee trade fee 
hypothecation allowance passing fee and driving licence fee were chargeable at increased 
rates with effect from 22 October 1999 to 30 January 2000 

During test check of records of 10 Registering Authorities (M V) 1t was noticed 
(between June and December 2000) that registration fee trade fee hypothecation allowance 
passing fee driving licence fee etc were charged at the old rates nstead of ryvised rates 
from 22 October 1999 to 30 January 2000 This resulted in short realisation of fee of Rs 
16 09 lakh ॥ 6883 cases 

On this being pointed out (between June 2000 and January 2001) the department 
accepted the audit observations and stated that the amount would be recovereci from the 
concerned persons
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The matter was referred (between July 2000 and February 2001) to Government 
therr reply had not been received (October 2001) 

The department in their written reply stated as under — 

It 1s correct that during the period 22nd October 1999 to 

30th January 2000 Trade fees Registration fees and Driving Licence fees were to be 
charged at revised rates 85 per notifications 1ssued by the Central Governement But 
these notifications were received late in the offices on account of which the fees could 
not be charged as per revised rates ॥ 15 pertinent to mention here that notification for 
enhanced fees were effective from 22 10 1999 and the notification was received on 
29 10 1999 or thereafter These rates were remained effective till 31 1 2000 and after 

that the above fees were reduced wef 122000 These notifications relating to 
reduction of fees were recewved on 28 2 2000 The audit has pointed out the short 

realisation of fees at revised rates for 22nd to 28th 30 October 1999 पा which 
recoverable amount has been detected for reqiscration Trade and HPA fees While 

the notification of reduced fees was received late and the fees were charged at the 
rate fixed vide notification effective from 22 10 1999 on this way an excess amount 

was also charged after 31 1 2000 था 28 2 2000 or that tilf the date on which notifications 

of reduced fees were received mthe office In this way 1t is quite clear that excess fees 

charged 15 more than the amount of non charging of fees pointed out by the audit and 

that had accurred due to notifications having been received late in these offices 

It 1s also mentioned here that Transport Commissioner Haryana has clanfied in 
this reqard vide memo No 13377 424/AT 3 dated 14 12 2001 that the revised fees 

would 06 charged we f the date of receipt of letters /notifications in the office of 

Registering Authorities 

Keeping in view the above mentioned circumstances the para No 4 5 may 

kindly be dropped 

After hearing the department representatives the Committee desired that 

vigorous efforts may be made to recover the amount under inttmation to the Committee 

I.
..

&)
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HOME DEPARTMENT 

[131] 14 Arrears in revenue 

As on 31 March 2001 arrears of revenue under the principal heads of revenue 85 
reported by the departments were as under 

Sl Heads of Total Arrears Remarks 

No revenue arrears more than 

5 years old 

(rupees In crore) 

7 Police 203 089 The amount was due from 8 States 

The department in their written reply stated as under — 

Desprte concerted efforts the concemed states have not re imbursed the charges 
of deployment of Police force The State Govt vide letter No 10/16/2003 2H(C) dated 
3 7 2003 have requested Govt of Indra Ministry of Home Affairs New Delhi to get the 
amount adjusted against the grants of concemned states and credit the amount to 

State of Haryana {copy enclosed) 
w 

After hearing the departmental representatives, the Committee recommends 

that the Financial Commissioner and Principal Secretary and DGP may look into the 
matter at their own level and see who are responsible for the de'ay पा getting the Audit 

certificates from the A G Office which resulted into delay in realization/adjustment of 

the amount from/with other States as mentioned पा the reply बाएं take Suitable action 

against delinquent officers/officials 

[132] 17 Result of Audit 

Test check of records of departmental offices relating to tevenues of taxes on sales 
Trade etc Stamp duty and Registration Fee Taxes of Motor Vehicles Passengers and 

Goods Tax State Excise Duty Agrniculture Land Revenue Electricity Duty State Lotteries 
Forest Home (police) Public Works {Irngation Bulldings and Roads) Co operation Medical 

Mines and Minerals Animal Husbandry Foods and Supply Industries and Public Health 
conducted during the year 2000 2001 revealed under assessments non/short levy of taxes 

and duties and losses of revenue amounting to Rs 312 80 crore in 134974 cases During the 
course of the year 2000 2001 the concemed departments accepted under-assessment etc 

of Rs 31 03 crore involved प्रा 48885 cases of which 48809 cases involving 30 27 crores had 
been pointed out n audit during 2000-2001 and the rest in earliest years An amount of 
Rs 4 16 crore was recovered in 898 cases during 2000 2001 of which Rs 4 07 crore recovered 
in 812 cases related to earlier years 

The Report contains 22 paragraphs and 2 reviews relating to Recovery of sales tax in 

arrears and Receipts of police Department involving Rs 100 33 crore The department 

accepted audit observations involving Rs 46 49 crore out of which Rs 6 84 crore had been 

recovered up to July 2001 No replies had been received in other cases
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The department in their written reply stated as under — 

There were 27 cases of short recovery of revenue involving an amount of 
Rs 1888 34 lakhs outstanding at the end of financial year 2000 01 The office has 
taken stop 10 recover the amount and settle the outstanding para due to which 18 
case involving amount of Rs 1520 47 lacs has since been settled The detall of 
remaining outstanding paras 15 given as under — 

(Rupees था lacs) 

Name of office Amount Remarks 

SP Ambala 0175 Leave Salary Pension Contribution 

SP Gurgaon 453 Non billing of Escort (not recoverable) 

SP Fandabad 46 20 Suraj Kund Mela and Cricket Assocation (Not recoverable) 

do 13 97 Admunistrator HUDA Municipal Commissioner M D Sugar 
Mill GM Haryana Roadways Mayor MC Faridabad and 5 5 
Board Member Sh Mool Chand Sharma 

do 141 05 Thermal Power House (Recovered) 

SP Sonepat 667 ML A (Not recoverable) 

SP Railways 150 49 Recovered 

5th BN HAP 225 Recovered 

do 096 Recovered 

Total 367 87 

Outofremamning Rs 367 87 lacs an amount of Rs 294 75 lacs has already been 
recovered and the balance amount of Rs 71 37 lacs 15 also not recoverable 85 the 
security was provided during Craft Mela Cricket Match M L A and other persons to 
maintain law & order and keeping पा view the threat perception Thus only an amount 
of Rs 1 751acs I1s recverable from Central Bank of India and Punjab National Bank by 
SP Ambala which will be recovered shortly 

After hearing the departmental representatives the Commuttee desired that the 
infermation with regard to recovery from the banks to be effected by S P Ambala may 
be sent to the Commuttee after 315 March 2007 The Committee dropped the recovery 
Issues pertaining to S P Gurgaon S P Fanidabad and S P Sonipat 

[133] 52 Receipt of Police Department 

521 Introductory 

The State Government 1$ responsible for maintenance of law and order in the State 
This responsibility 15 discharged through the police department whose duties and functions 

फैन
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are governed under the Police Act 1861 and Rules made thereunder 1 ¢ Punjab Police 
Rules 1934 as applicable to Haryana While the services rendered by the police personnel 
for maintenance of general law and orr’er in the State 1s the normal function of the Government 
therr services are extended for special occasions and lent to central छाप other State 
Governments autonomous bodies organisations and individuals on payment of charges 

fixed by the Government from time to ime Receipts of pofice department mamly comprise 
recovery of expenditure on the cost of police personnel provided to other States public 

undertakings banks railways within the State of Haryana towards guarding chest/remittance 
or performing watch and ward duties for maintenance of law and order either permanently 
or as a temporary measures Incidence of recovery of expenditure on the cost of police 

personnel provided to other Governments also arises from dischargmg functions when 50 

undertaken for maintenance of law and order पा other States पा unusual circumstances hke 

communal niots terrornsm natural calamities and at the time of elections etc 

Other police receipts conform to recoveries under the Arms Act fees fines and forfeiture 
in respect of services controlled by the department and sale of confiscated arms and 

ammunition unserviceable vehicles and other matenial 

52 2 Organisational set up 

Overall control and superintendence of police force vests with the Director General of 
Police {DGP) The State 15 further sub divided into 4 ranges each consisting of 4 or more 
distncts and headed by an Inspector General of Police Maintenance of law and order in 
each district has been entrusted 10 a Superintendent of Police (SP) who also supplies additional 
police 10 persons and places as requested for and 15 responsible to recover the cost thereof 
Besides HaryanaArmed Police (HAP) having 5 battalions in reserve each under the charge 
of 8 Superintendent cum Commandant 15 placed at the disposal of the DGP for any emergency 
duty within or cutside the State Claims on account of cost of police force supplied to Central/ 
Other State Governments are preferred by the Director General of Police In addition 
Government Railway Police (GRP) headed by a Superntendent of Police (SP) provides 
securnity to rallway passengers within the State and 1s responsible to recover 50 per cent ए its 
0051 to be shared by the Railways Apart from this the State Police has a Forensic Science 
Laboratory (FSL) and a Police Traning College (PTC) each headed by a Directar for cnime 
investigation and providing training to recruits of Haryana police/ other States police 

respectively 

52 3 Scope of Audit 

With a view to evaluate the efficiency and effectiveness of the system and procedure 
relating to assessment and collection of receipts under the Police Department records for 
the years 1995 96 to 1999 2000 of 18 district police offices (out of 19) 5 HAP battailons five 

1095 in charge of ranges Police Training College SP Railways and DGP Haryana were 165 
checked between October 2000 and March 2001 

525 Trend of Revenue 

The table below shows figures of revised estimates and actual receipts during the 
year 1995 96 to 1999 2000
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Year Revised Estimated Actual receipts Percentage of vanation 
Reaceipts between estimated and actual 

receipts 
(Rupees 1n lakh) 

1995 96 631 96 382 30 { )40 

1996 97 691 93 1105 44 (+)60 

1997 98 800 00 762 14 ()5 

1908 99 950 00 1083 10 ()14 

1999 2000 1085 00 893 01 ()18 

Decrease In receipts during the year 1995 96 1997 1998 and 1999 2000 was mainly 

due to less receipt of Police cost recoverable from other States/institutions Reasons for 
Increase पा receipts during the year 1996 97 and 1998 99 were due to heavy receipts of 

police cost raised in the previous years 

The department in their written reply stated 85 under — 

The main variation between the revised estimate and actual receipts was mamly 

due to non receipuof amount from Railways authonties in tme The claims were raised 
bythe S P Railways Ambala Cantt during the year in tire but the amount was released 
by the Rallways Authorities in subsequent years which results vaniations in the Revised 
Budgets and Actual Receipts As regard other States the amount of deployment was 
recoverable from Rajasthan and Bihar Governments as under 

State Period Amount in lacs Date of Recovery 

Bihar 3/95 3271 — 

Rajasthan 11/98 28 97 12 6-06 

Bihar 9 10/99 4079 12 6 06 

The amount could not be realized due to non 15506 of Audit Ceriificate by the 
A G (Audit) Haryana The amount of Rs 32 71 lacs 15 on account of Election Duty 

from Bihar for which Government of India MHA New Delhi has been reqested to 
reimburse the amount as the charges for election duty are to be borne by the 
Government of India 

After heaning the departmental representative the Committee desired that the 
recovery position pertaining to the State of Bihar be intimated to the Committee 

[134] 52 6 Arrears of revenue 

No pertodical reporting system showing demands raised amount recovered and 
balance amount to be recovered was in existence in the department As a result the total 
amount of arrears for deployment of police personnel to various autonomous bodies 
commercial compantes private organisations and individuals and year wise break up thereof 
was not available with the department This was indicative of lack of control over realisation 

of revenue and inadequate monitoring system However the arrears of demands raised and
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year wise break up thereof in respect of the offices test checked पा audit was as under 

Sr Name of छाए of 

No office which arrears as Upto 1996 97 1997 98 1998 89 1999 
raised the on 31 March 1995 Year wise break up 2000 

demand 2000 1996 

(Rs पा विधि) 

1 3 Police Offices 285 17 9355 4049 4408 48890 5715 

2 SP Rallways (GRP) 15049 6130 1593 1746 2897 2683 

3 DGP Haryana 203 34 year wise break up not made available 

Total 6390 154 85 

The increasing trend पा arrears indicated that efforts were not made to effect the 

recovery Similarly for delayed payments provision of interest had not been made पा the 

Rules which adversely affected revenue collections 

The department in their written reply stated 85 under — 

The total amount of arrear was outstanding to the extant of Rs 639 01 lacs out of 

which an amount of Rs 427 00 lacs has since been recovered/wntten off leaving balance 

amount of Rs 212 01 lacs 00 of arrears of Rs 154 85 lacs outstanding for more than 

5 years and amount of Rs 61 30 lacs has been recovered by S P Rallwavs Ambala 
and the balance amount of Rs 93 95 1805 18 recoverable from 100 which 15 under 
consideration for written off The detall of amount 15 given as under — 

(Rupees In lakh) 

institutes Outstanding Recovered/ Balance 
Amount Written off 

Hind Samachar 34 52 34 52 ना 

1000 Ambala 3643 — 3643 

IOCAmbala 7318 — 7318 

Thermal Power House Fandabad 141 05 141 05 — 

Railways 150 49 150 49 — 

Waest Bengal 1 56 — 156 

U T Chandigarh 11 96 11 96 — 

Punjab 744 015 729 

Assam 58 89 — 58 89 

J&K 310 310 — 

UrP 13 51 13 51 — 

Bihar 7596 4325 3271 

Rajasthan 3092 28 97 195 

Total 639 01 427 00 212 01 
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(a) Punjab Kesri, Ambata 

The force has been withdrawn we f 20 9 2006 and the amount has been written 

off by the Government vide [etter No 10/18/2003 h (c) dated 16 1 2007 

(b) Indian Ol Corporation, Ambala = 109 61 lacs 

The 10८ 1s not paying the amount on the followng grounds 

() The 0॥ locations are Govt owned 1 e public sector undertaking 

(0 O1l companies provides their own round the clock security for their 
installations 

(n) The security personnel are deployed by the State Govt when there 15 threat 

perception 50 as to ensure additional security 

Ex CM Haryana bas wntten a D O letter dated 06 05 2003 to 
Sh Ram Naik the then Petroleum and Natural Gas Minister Govt of 

India to intervene 1n the matter 

Financial Commissioner and Principal Secy of Govt Haryana Home 
has requested Secy Petroleum 80४ of Indiavide D C dated 25 05 04 

The Govt of India vide D O dated 02 07 04 intimated that as per 
prevalling Industry Practice Securnity of VITAL nstallation 15 the 
responsibility of State Government The internal secunity of these 
installation are looked after by (0 Companies themselves Thus 10 

maoney Is payable 

The matter 1s under of consideration for wntten off amount of deployment 

charges 

(c) The West Bengal Punjab Assam, Bihar and Rajasthan Government 

The Audit Certificates were 1ssued by the A G Audit on 9-11 2005 

27 2 2006 and 29 5 2006 which were sent to Government of India and concerned 
States for the rermburse the amount of deployment charges 

527 (व) Non/ delayed raising of claims to other States 

Government of India Ministry of Home Affarrs 1ssued instructions (March 1977 and 
September 1995) to all the State Governments and Union Territories that the borrowing 
State should reimburse expenditure on the Armed Police Battalions on quarterly 98515 10 be 
adjusted against actual dues on the basis of audited figures The payment should be made 
within a period of one month from the close of relevant quarter/receipt of audited figures 

Lo 

-1



249 

During the course of scrutiny of records of Director General of Police 1t was noticed 
in 8001 that the State Government had deployed forces 1n 6 States and one Union Terntory 
between March 1977 and October 1999 and whereas demands for re imbursement of 
expenditure of Rs 87 71 lakh for the years 1977 to 1987 against 5 States and one Union 

Terntory were raised between March 1991 and October 1995 late by 7 to 14 years demands 
for Rs 1 16 crore recoverabie from 3 States and one Union Terntory had not been raised 
even affera hpse ofpered mngng fom 110 6 years 

(June 2001) Non raising of demands v *~in the stipulated period of one month resulted in 
blockage of revenue of Rs 2 04 crore (June 2001) 

(b) Non reahisation of police cost from other parties 

As per Punjab Police Rules 1934 पा the case of police guard provided to private 
persons corporate bodies or commercial companies the cost of police deployed was to be 

recovered in full and in advance It was seen पा audit that advance payment was not insisted 
upon resulting पा non realisation of police cost to the extent of Rs 2 91 crore as discussed 

below 

() Police guard consisting of 1 ASI 2 HCs and 20 Constables had been deployed at 
Fandabad Thermal Power Plant since January 1989 but the cost thereof was 
neither recovered पा advance nor demanded after the deployment with the result 

police cost of Rs 1 41 crore remained unrealised til date (June 2001) 

(1) Police guard consisting of 1 ASl 3 HCs and 25 Constables had been deployed to 
Indian O1l Corporation depot at Ambala Cantt for the patrolling and security of 
pipeline terminals since Juty 1983 without recovering the police cost of Rs 1 34 
crore upto May 2000 in advance The claims were preferred after a delay of 1 to 

14 years 

{m) Police guard had been suppled to the resident editor of Punjab Kesn a Hindi 
daily newspaper since March 1994 but neither payment in advance was insisted 

upon nor claims of police cost raised till it was pointed out (June 1997) in audit As 
aresult police cost of Rs 34 52 lakh remained unrealised था March 1999 Further 
aclaim for supply of police guard consisting of one head constable and 4 constables 
for the year 1999 2000 amounting to Rs 6 21 lakh was not raised 

On this being pointed out (June 1997) the department admitted (June 2001) the 
audit observation and stated that recoveries would be made था advance था future Further 

action to realise the amount was under process 

The department पा पिला wnften reply stated as under — 

527(a) 

The payment of deployment charges could not be recovered पा advance 

due to the facts that the force was deployed 10 other States iImmediately on receipt 

of directions from Government ए India After deployment the bills are to be raised 

to the concerned State with Audit Certificates The Accountant General (Audit) 

Haryana has time and again been requested for the 15508 of Audit Certificates but
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the Audit Certificates were not 1ssued An instance of requests made for 15506 of 
Audit Certificates concerning to Rajasthan 15 that several letters dated 23 3 89 

4-1094 23395 271097 17698 10299 1-499 20599 51099 
2122000 196 2000 4 12 2000 27 2 2000 11 1-2002 25 3 2002 30 4 2002 
11 9 2002 23 1-2003 17 2 2003 23 3-2004 30 12 2004 21 3 2005 6 7 2005 
31 8 2005 6 1 2006 & 24 1 2006 were i1ssued 10 the A G {(Audit) Haryana The 
Audit Certificates were Issued by the A G {Audit) Haryana on 9 11 2005 
27-2 2006 & 29 5 2006 The Audit certificates were sent 10 Governmen. o: India 
on 9 11 2005 27 4 2006 & 29 5 2006 The Government of India (MHA) has 
reimbhursed the amount relating to Election Duty and the Audtit Certificates for 

Law & Order Duty were sent ot concerned States The concerned States have 8050 
been requested to reimburse amount immedsately 

The IG/HAP Madhuban has been requested to fix responsibility in the late 
issue of cost statements who intimated vide letter No 19032/Acctts dated 26 8 

2006 that no official 15 responsible 

527 (b) 

The total amount of Rs 291 34 lacs was recoverable from Thermal Power 
House Fandabad 100 and Punjab Kesn out of which on amount of Rs 141 00 
lacs has been paid by Thermal Power House and an amount of Rs 40 73 lacs 

recoverable from Punjab Kesn has been written off by the Gavernment vide letter 
dated 16 1-2007 The amount of detail1s given asunder break up of non realization 
of police cost 15 given as under 

{Rupees ॥1 Lacs) 

Sr Institutes Outstanding Recovered/ Balance 

No Amount Written off 

1 Farndabad Thermal Power House 141 00 141 00 

2 100 109 61 109 61 

3  Punjab Kesr 4073 4073 

Total 291 34 181 73 109 61 

The 100 15 not paying the amount on the following grounds — 

() The 01 locations are Govt owned | e public sector undertaking 

{n) 01 companies provides their own round the clock 5601४ for their installations 

{m) The security personnel are deployed by the State Govt when there 15 threat 

perception 50 85 to ensure additional secunty 

* Ex CM Haryana has wniten 8 D O letter dated 06 05 2003 to Sh Ram 
Nalk the then Petroleum and Natural Gas Minister Govt of India to intervene 

in the matter 

* Financial Commissioner and Principal Secy of Govt Haryana Home has 
requested Secy Petroleum Govt of India vide D O dated 25 05 04 

Y
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The Govt of India vide D O dated 02 07 04 intimated that 85 per prevalling 
Industry Practice Security of VITAL installaction 15 the responsibility of State 
Government The internal secunty of these installations are looked after by 
Ol Companies themselves Thus 10 money 15 payable 

The matter 15 under of consideration for written off amount of deployment 
charges 

During the course of oral examination, the Committee was informed that the 
matter of recovery of 109 61 [205 from Indian O1l Corporation Ambala 15 at the stage 
of writing of the amount as providing security to vital installations 15 the duty of the 
State Government After hearing the departmental representatives the Committee 
desired the department to get the information from the Government of India whether 
in other States also, no amount on this count 15 being recovered If it i1s so then the 
department may go ahead to get the amount written off by Finance Department if 
such and amount 15 being recovered by any other State, the Department should recover 
this amount from the Indian Oll Corporation 

[135] 5 2 8 (a) Under-assessment of claims due to non inclusion of different element 
of cost 

As per provisions of Punjab Police Rules 1934 claim of police cost includes pay 
dearness allowance and other allowances as well as indirect charges in respect of the 
es‘ablish~ent ofr the period of deployment 

Test check of records in 16 offices  evealed under assessment of revenue amounting 
10 Rs 1 57 crore due to non inclusion of different elements of police cost as under 

Number  Nature of penod Amount not Rermarks 
of observation involved included भा 
offices the claim 

(Rupeas in 
lakh) 

1 2 3 4 5 

9 Contingency charges were 1995-86t0 14 23 The department stated that the 
not included पा claims submitted 1999 2000 recovery would be made 
to other states/pnvate parties 

5 Contnbutions fowards leave 1997 98 689 Recovery of Rs 0 60 lakh had been 
salary and pension were not 1998 99 made Report on balance recovery 
included पा the amount preferred 1999 2000 was awaited 
aganst other parties/bodies 

5 Supplementary clasims for 1 1 1996 6०6. 989 The department accepted the छाए 
Increase In police cost due to 3103 1998 observation Further acton was 
revision of pay with effect awaited 
fram 1 1 1996 were not rarsed 
against other parhies/bodies 

1 Share payable by raiways 1196 10 123 56 Department accepted the audit 
on account of arrears paid 3131998 observation and raised the demand 
due to revision of pay with (February 2000) for the 5810 amount 
effect from 1 1 1996
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1 2 3 4 5 

14 Supplementary bills payable o‘n 1985 9%6tc 233 An amount of Rs 0 31 lakh was 

account of increase 11 dearness 1999 2000 recovered था June 1999 Recovery 

allowance were not raised in balance cases was awalted 

Total 156 90 -~ 

The department in their written reply stated 85 under 

52 8(a) 

The bills of claims for Rs 156 90 lacs has been raised to the concerned and 

an amount of Rs 155 97 lacs has since been recovered and the paras were settled 

by the Accountant General (Audit) Haryana The balance amount of Rs 0 93 lacs 

15 recoverable by the S P Ambala on account of claim of Revised Scale of Pay 

revised duning January 1998 wef 1 1 1996 No action has been taken against 

any official 85 the Pay Scales were revised by the Government dunng the year 

1998 retrospectivelywe f 1 1 1996 The original claims were raised from time 10 

time and the supplementary claims of enhanced pay could only be raised after the 

fixation of pay in the year 1998 

After hearing the departmental representatives, the Committee desired that 

vigorous efforts may be made to recover the amount under mtimation to the Committee 

ब
ल
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CO-OPERATIVE DEPARTMENT 

[136] 1 7/5 1 Results of Audit 

Test check of records of the departmental offices relating to revenues of Taxes on 
Sales Trade etc Stamp Duty and Registration Fee Taxes on Motor Vehicles passengers 
and Goods 18५ State Excise Duty Agriculture Land Revenue Electricity Duty State Lottenes 

Forest Home (Police) Public Warks (irngation Buildings and Roads) Co operation Medical 
Mines and Minerals Amimal Husbandry Food & Supplies Industries and Public Health 

conducted during the year 2000 2001 revealed under assessments non/short ievy of taxes 

छाए duties and losses of revenue amounting to Rs 312 80 crore in 134974 cases During 

the course of the year 2000 2001 the concerned departments accepted under assessment 
etc of Rs 31 03 crore involved पा 48885 cases of which 48809 cases involving Rs 30 27 
crore had been pointed out पा audit during 2000 2001 and the rest ॥ earlier years An 
amount of Rs 4 16 crore was recovered था 1898 cases dunng 2000 2001 of which Rs 4 07 

crore recovered In 812 cases related 10 earlier year 

The report contains 22 paragraphs and 2 reviews relatingto  Recovery of Sales Tax 
in Arresar and Recelpt of Sales Tax in Arreasar and Receipt of Police Department 

involving Rs 100 33 crore The department accepted audit observations involving Rs 46 49 
crore out of which Rs 6 84 crore had been recovered up to July 2001 No replies have been 
received In other cases 

Test check of records in deparimental offices relating to revenues of State Lotteries 
Forest home (Police) Public Works (Irmgation Bulldings and Roads) Co operation 
Agnculture (Crop Husbandry) Medical Mines and Minerals Animal Husbandry Food and 
Supply Industries and Public Healin conducted पा audit during tne year 2000 2001 revealed 
under assessments and losses of revenue amounting to Rs 6883 53 lakh ॥ 17839 cases 

as depicted below - 

Sr Heads of revenue Number of cases -~ Amount (Rs n lakh) 

No 

F Agriculture 92 18 40 

(C.op Husbandry) 

The Department accepted under assessments/loss of revenue etc of Rs 2250 44 
lakh पा 223 cases which were pointed out during the year 2000-2001 of which an amount of 

Rs 0 84 lakh had been recovered ॥ one case Besides an amount of Rs 219 37 lakh had 
been recovered पा 238 cases pertaining to the earlier years 

Afew illustrative cases involving Rs 1480 56 lakh and a review Receipts of Police 

Department nvolving Rs 1866 38 lakh highlighting important observations are mentioned 

m the following paragraphs
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The department in their written reply stated as under — 

The audit fee 15 nitially assessed provisionally on the 0855 of Profit and 

Loss A/Cs prepared by the societies in पिला annual statement Later on audit fee1s 

finahzed on the 08518 of the audited Profit and Lass A/C The position 15 reviewed 

In every case at the time ए final assessment 

Progress in recovery of Audit Fee and settlement of cases 1$ 85 under 

No of cases Amount {Rs 1n lakhs)) 

Total Cases to 06 56106 & Amt recovered 708 1373 51 

Cases settled & Amount recovered 236 153 93 

_____________________________,_
_Balance 472 1219 58 

Efforts are being made to recover the rernaining halance amount of Rs 1219 58 

1akhs vide letters no 31/8/2002 Audit (6) 21070 69 dated 30/3/2006 and 2721 8 27228 dated 

1 08 2006 Ameeting of ARs and DRs was also called on 5 6 2006 regarding all CAG/PAC 

matters Most of the amount of this para worth Rs 1176 06 Lakhs 15 related to the non 

redemption of share capital and potential earmings Hence it Is requested that the para may 

be dropped 

After hearing the departmental representatives, the Committee desired that 

vigorous efforts may be made to recover the amount in question under intimation to 

the Committee 

[137] 5 3 Non-redemption of Government share capital .. , 

The State Government contributes towards ihe share capital of Co operative Societies 

registered with the Co operative Department The share capital so contributed by Government 

is required to be redeemed पा accordance with the instructionsfterms and conditions stipulated 

in the sanctions 1ssued by the Co operative Department/State Government 1n ten equal 

annual instatments commencing from the 6th anniversary of the drawal of amount 

During test-check of records of 13 offices of the Assistant Registrars Co operative 

Societies 1t was noticed (between October 1999 and January 2001) that share capital of Rs 

13 17 crore had been invested by the Government of Haryana between 1963 64 and 1992- 

93 1n 31 Co operative Societies Of these share capital of Rs 7 67 crore due for redemption 

between 1969 70 and 1998 99 had not been redeemed tll December 2000 पा contravenuon 

of the terms and conditions stipulated पा the sanctions 

On this being pointed out {between October 1999 and January 2001) the department 

recovered Rs 9 05 lakh in 13 cases out of which recovery in S cases was made in full 6 

societies/units had closed between March 1992 and July 2000 thus no recovery could be 

effected The financial position of 2 sugar mills and one Co operative consumer store was 

stated to be too weak to pay the amount Action to recover the amount In remaining cases 

was awaited (October 2001)
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The department in their written reply stated as under 

53 

Sr  Name of Institution/ Share Capital to 

No be redeemed 

Due Recovered Balance 

1 Coop Sugar Mill Kathal Kaithal 55260000 55260000 

2 Coop Sugar Mill Karnal 13600000 13600000 

3 Coop Consumer Store 405000 405000 
Firozpur Zhirka (Cancelled) 

4 do Gurgaon {Cancelled) 100000 100000 

8 do- Karmal 929200 929200 

6 do Narwana (Cancelled) 698280 698280 

7 do Jind 664200 144200 520000 

8 do Sonepat (U/W/UP) 082400 - 082400 

9 Naraingarh (Cancelled) 727600 727600 

10  do Dabwall (Cancelled) 96940 * 96940 

11 do Fandabad 651600 " 6516 

12 do Narnaul (Cancelled) 914643 914643 

13 do- Yamuna Nagar (U/W/UP) 1137676 1137676 

14 do- Kurukshetra (cancelled) 870996 - 870996 

15  Coop Scciety Anchrakalan 28500 28500 

16 do Barod 28700 28700 NIl 

17  Coop Society Dhidhwan 52241 52241 Nil 

18  -do Malikpur 28700 26200 2500 

19 do Malai 26250 26250 

20 do Pillukhera 33700 33700 

21 do Singara 54950 40000 14850 

22 do Safidon Jatan 5000 5000 

23 do Safidon 3800 3800 

24 do Consumer Store 384600 384600 

Safidon (Cancelled) 

25 Coop Soclety Nmnabad 29359 - 29359 

26 PARDB Safidon 

Total 768 24 295 765 29 

Lacs Lacs Lacs 
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The latest position 15 being collected from all these Institutions/Societies about 

redemption of Share capital The Consumer Coop Stores are not ॥ posttion (0 redeem 

share capital being n financially bad positon Their write-off cases are under process with 

the office 

During the course of oral examnation, the Committee was informed that to 

review the working and viability of the Cooperative Sugar Milis a Cabinet Sub- 

Committee under Chairmanship of Hon ble Finance Minister had been constituted 

and that Committee 15 exam ning भी the aspects pertaini—g to the Cooperative Suga- 

Mills The Committee desired that the decision taken by this Committee be informed 

to the Commuttee after which the Commuittee will review this matter of recovery 

As regards the Cooperative Consumer Stores and other Cooperative Societies, 

the Committee desired that efforts may be made to recover the amount and in case of 

possibility of non recovery of the amount the department may sort out the matter 

with the Finance Department 
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IRRIGATION DEPARTMENT 

[138] 56 Utiisartion of departmental receipts towards expenditure 

Under the State Financial Rules utilisation of departmental receipts towards 

expenditure 1s st ictly probibited All moneys recewved by o tendered to a Government servant 
on account of revenue of the State Government shall be paid fully into treasury or bank on 
the same day or on the next day at the latest 

During test check of records of Executive Engineer water services division Safidon 
it was noticed (January 2001) that departmental receipts amountingto Rs 3 42 lakh collected 
by three sub divisions during 1998-99 and 1999 2000 were ot deposited into treasury/ 
bank but were utilised to meet the departmental expenditure 

On this being pointed out (January 2001) the department intimated (January 2001) 
that the receipts were utiised for urgent petty works and the amount would be deposited 
into treasury on receipt of letters of credit (LOC) rrom Government The reply of department 
15 not tenable as the departmental receipts are required to be deposited into Government 
account immediately and their utihsation towards departmental expenditure 15 strictly 
prohibited 

The case was referred (February 2001) to Government and Engineer in Chief 
Haryana Imgauon Depariment their reply had not been recewvea (October 2001) 

The department in (heir written reply stated as under — 

Utilsation of Departmental Receipts towards expenditure not the case of 

Embezzlement or misappropriation of Govt funds However the officers have violated 
the State Financial rules for which S/Sh Rajiv Chopra 500 and M P Sharma 300 

(Now Xep Retd ) have been held responsible 

Departmental action under rule-8 of Punishment and Appeal Rules against 
Sh Rajv Chopra SDO has been intiated but the same action against Sh M P 
Sharma SDO (Now Xen ) could not be processed due to his Superannuation on 31- 

10 2002 

Para56 

After scrutimzing the reply of the department the Committee desired that latest 

posttion with regard to departmental action against Sh Rajiv Chopra, SDO may be 
intimated to the Committee within a period of one month 
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FOREST DEPARTMENT 

[139] 18 Outstanding inspection reports and audit observation 

(1) Audit observations on incorrect assessments short levy of taxes duties fees 

etc 85 aiso defects in inttial records noticed during audit and not settled on the spot are 

communicated to the Heads of Offices and other departmental authorities through inspection 

reports Serious financial wregularities are reported to the Heads of Departments and 

Government The Heads of Offices are required to furnish replies 10 the mspection reports 

through the respective Heads of Departments with 8 08100 of two months 

(1) The number of mspection reports and audit observations relating to revenue 

recelpts 1ssued upto 31 December 2000 and which were pending settlement by the 

departments as on 30 June 1999 2000 and 2001 are given below 

Particulars At the end of June 

1999 2000 2001 

Number of inspection reports pending settlement 2301 2517 2785 

Number of outstanding audit observations 6092 6176 6560 

Amount of revenue involved ( Rupees In crore } 279 93 650 03 461 36 

(n) Department wise breakup of the inspection reports and audit observations upto 

December 2000 and outstanding as on 30 June 2001 15 as foliows 

Department Number of outstanding Amount of Number of Inspection 

recelpts involved report to which even 

(Rupees in crore) first rephes had not 

heen eceived 

Revenue Depit *800 1438 24 82 55 

Excise & taxation610 2680 233 08 28 

Transport 329 587 8 87 4 

Forest 51 134 10 58 8 

Others 985 1721 184 01 77 

Total 2785 6560 461 36 172 

*  This iIncludes Stamp Duty and Registration Fees and Land Revenue 

The matter was brought to the notice of Governmentin June/July 2000 replies regarding 

steps taken to settle the outstanding inspection reports and audit observations have not 

been receved (October 2001) 

-~ 

¥
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\The department पा their written reply stated as under — 

These paras contain 134 paras of revenue receipts and expenditure including 
91 cases of revenue receipts outstanding against the various Divisions of this 
department during the year 2000 01 Reply of all the audit paras have already been 
submitted by the concerned Dmsional Forest Officers directly to the Accountant 

General Haryana Ajoint meeting was held with the representatives of the Accountant 
General Haryana in the month of August 2005 to finalize the audit paras Till date 82 
audit paras have been settled and efforts are being made 10 settle alsc the remaining 

52 paras of revenue receipts and expenditure for the year 2000 01 

Dunng the course of oral examination, the Committee desired the department 

to send complete detans of 82 paras which have been stated to be settled within a 
period of one week 

As regards remainming 52 paras, the Committee was assured that all out efforts 

will be made to settle these paras at the earliest 

[140] 17/51 Result of Audrt 

Test check of records of departmental offices relating to revenues of taxes on sales 
Trade etc Stamp duty and Registration Fee Taxes of Motor Vehicles Passengers छाए 
Goods Tax State Excise Duty Agriculture Land Revenue Electricity Duty State Lotteries 
Forest Home (Police) Public Works (Irmgation Buildings and Roads) Co operation Medical 
Mines and Minerals Animal Husbandry Foods and Supply Industries and Public Health 
conducted during the year 2000 2001 revealed under assessments non/short levy of taxes 

and duties and losses of revenue amounting to Rs 312 80 crore In 134974 cases During 
the course of the year 2000 2001 the concemed departments accepted unde: assessment 
etc of Rs 31 03 crore involved In 48885 cases of which 48809 cases involving 30 27 crores 
had been pointed out पा audit during 2000 2001 and the 1651 in earliest years An amount of 

Rs 4 16 crore was recovered ॥ 1898 cases durng 2000 2001 of which Rs 4 07 crore 

recovered In 812 cases related to earlier years 

The Report contains 22 paragraphs and 2 reviews relating to Recovery of sales tax 

inarrears and Recelpts of Police Department involving Rs 100 33 crore The department 
accepted audi observations involving Rs 46049 crore aut of which Rs 6 84 crore had been 

recovered up to July 2001 No replies had been received In other cases 

Test check of records in departmental offices relating to revenues of State Lotteries 
Farest Home (Police) Public Works (Irngation Builldings and Roads) Co operation 

Agriculture (Crop Husbandry} Medical Mines and Minerals Animal Husbandry Food and 
Supply Industrnies and Pubhic Health conducted पा audit during the year 2000-2001 revealed 
under assessments and losses of revenue amounting to Rs 6883 53 lakh in 17839 cases 
as depicted below



TR 

260 

Sl Heads of revenue Number of Amount 

Nc cases (Rs ॥ lakh) 

A Home (Police) 

() Review Receipts of Police Department’ 1 1866 38 

(n) Other irregulanties 26 2196 

B Co operation 708 1373 51 

C Pubhc Works 

(1) Irngation 512 1663 88 

(1) Buidings and Roads 148 58 10 

D Forest 91 235 56 

E Finance (State Lottenes) 86 507 71 

F  Agriculture (Crop Husbandry) 92 18 40 

G Medical 380 16 51 

H Public Health 14532 562 21 

I Animal Husbandry 01 190 

J  Food and Supply 208 512 

K Industries 220 64 03 

L Mines and Minerals 834 488 26 

Total 17839 6883 53 

The departments accepted under assessments/loss of revenue etc of Rs 2250 44 

lakh In 223 cases which were pomnted out during the year 2000 2001 of which an amount of 

Rs 0 84 lakh had been recovered in one case Besides an amount of Rs 219 37 lakh had 

been recovered 1n 238 cases pertaining to the earlier years 

A few Ilustrative cases involving Rs 1480 56 lakh छाए a review Receipts of Police 

Department invoiving Rs 1866 38 lakh highighting important observations are mentioned 

in the following paragraphs 

The department in their written reply stated as under — 

These paras contain 134 paras of revenue receipts and expenditure 

including 91 cases of revenue receipts outstanding against the various Divisions 

of this department during the year 2000 01 Reply of all the audit paras have 

atready been submitted by the concerned Divisional Forest Officers directly to 

the Accountant General Haryana A joint meeting was held with the 

representatives of the Accountant General Haryana पा the month of August 

2005 to finalize the audit paras Till date 82 audit paras have been settled and 

efforts are being made to settle also the remaining 52 paras of revenue receipts 

and expenditure for the year 2000 01 

The Committee desired that vigorous efforts may he made to settle the 

outstanding paras at the earliest under intimation to the Committee
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GENERAL 

[141] 17/51 Resulf of Audit 

Test check of records of departmental offices relating 10 revenues of taxes on sales 

Trade etc Stamp duty and Registration Fee Taxes of Motor Vehicles Passengers and 
Goods Tax State Excise Duty Agriculture Land Revenue Electricity Duty State Lotteries 
Forest Home (Police) Public Works (Imgation Buillaings and Roadsy Co operation Medical 
Mines and Minerals Animal Husbandry Foods and Supply Industries and Public Health 

conducted during the year 2000 2001 revealed under assessmentis non/short 16४५४ of taxes 
and duties and losses of revenue amounting to Rs 312 80 crore पा 134974 cases During 
the course of the year 2000 2001 the concerned departments accepted under assessment 
etc of Rs 31 03 crore involved in 48885 cases of which 48809 cases involving Rs 30 27 

crores had been pointed out in audit during 2000 2001 and the rest in eariest years An 
amount of Rs 4 18 crore was recovered एप 898 cases duning 2000 2001 of which Rs 4 07 

crore recovered In 812 cases related to earlier years 

The Report contains 22 paragraphs and 2 reviews relating to Recovery of sales tax 

inarrears and Receipts of Police Department’ involving Rs 100 33 crore The department 
accepted audit observations involving Rs 46 48 crore out of which Rs 6 84 crore had been 
recovered up to July 2001 No replies had been received in other cases 

Test check of records in departmental offices relating to revenues of State Lotteries 
Forest Home (Police) Public Works {Irngation Buildings and Roads) Co operation 
Agnculture (Crop Husbandry) Medical Mines and Minerals Anmal Husbandry Food and 
Supply Industries and Pubhc Health conducted पा audit during the year 2000 2001 revealed 
under assessments and losses of revenue amounting to Rs 6883 53 lakh in 17839 cases 

as depicted below 

S| Heads of revenue Number of Amount 

No cases (Rs inlakh) 

1 2 3 4 
A Home (Police) 

() Review Receipts of Palice Department 1 1866 38 

हा) Other rregularties 26 21 96 

B Co operation 708 1373 51 

C Public Works 

() Irmgation 512 1663 88 

(1) Buildings and Roads 148 58 10
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1 2 3 4 

D Forest 91 235 56 

E Finance (State Lotteries) 86 507 71 

F  Agricuiture (Crop Husbandry) 92 18 40 

G Medical 380 16 51 

H Public Heaith 14532 562 21 

i Animal Husbandry 01 190 

J  Food and Supply 208 512 

K Industries 220 64 03 

L Mines and Minerals 834 488 26 

Total 17839 6883 53 

The departments accepted under assessments/loss of revenue etc of Rs 2250 44 
lakh in 223 cases which were pointed out during the year 2000-2001 of which an amount of 
Rs 0 84 lakh had been recovered n one case Besides an amount of Rs 219 37 lakh had 
been recovered ॥1 238 cases pertaining to the earlier years 

A few illustrative cases involving Rs 1480 56 lakh and a review Receipts of Police 
Department involving Rs 1866 38 lakh highhighting important observations are mentioned 

॥ the following paragraphs 

After hearing the representatives of the concerned departments and also going 

through the written replies the Committee desired that expeditious steps be taken 
by the departments to recover the balance amount Steps taken alongwith latest 
posttion of recovery be intimated to the Committee within व period of three months 

[142] 1 8 Outstanding inspection reports and audit observations 

() Audit observations on incorrect assesments short levy of taxes duties fees 

etc as also defects पा initial records noticed during audtt and not settled on the spot are 
communicated to the Heads of Offices and other departmental authorities through mnspection 

reports Serious financial irregularties are reported to the Heads of Departments and 
Government The Heads of Offices घाट required to furnish replies to the inspection reports 
through the respective Heads of Departments within a period of two months 

(1) The number of inspection reports and audit observations relating to revenue 

receipts 1ssued upto 31 December 2000 and which were pending settlement by the 
departments as on 30 June 1999 2000 and 2001 are given below 

?’)
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Particuiars At the end of June 

1999 2000 2001 

Number of inspection reporis pending settlement 2301 2517 2785 

Number of outstanding audit observations 6092 6176 6560 

Amoun. ए revenue involved {(Rupees था] crore) 279 93 650 03 461 36 

(m) Department wise break up of the inspection reports and audit observations upto 

December 2000 and outstanding as on 30 June 2001 1s as follows 

Department Number of outstanding Amount of Number of inspection 

receipts mvolved reports to which even 
{Rupees ॥ crore) first replies had not 

been received 

Revenue Deptt *800 1438 24 82 55 

Excise & Taxation**610 2680 23308 28 

Transport 329 587 8 87 

Forest 51 134 10 58 8 

Others 985 1721 184 01 77 

Total 2785 6560 461 36 172 

The matter was brought to the notice of Government in June/July 2001 replies 

regarding steps taken to settle the outstanding inspection reports and audit observations 
have not been received (October 2001) 

After going through the written reply of the vanous departments and also having 
some of the departments examined orally, the Committee observed that inspection 
reports and audit observations are not being responded to sertiously and promptly 
by the concerned departments as a result of which a large number of inspection 
reports and audit observations are outstanding since long pertaining to various Govt 

departments The Committee took it serniously and desired that outstanding inspection 
reports and audit observations be settled expeditiously and prompt action be taken 

in regard to audit observations by the concerned departments था future The action 

taken/progress be intimated to the Committee within three months
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(1) 
Appendix — जता 

(Refer to paragraph 31 2 4, page 43) 

Statement showing details of difference in funds released by Government of India 
and received by District Blindness Control Socteties (DBCSs) पा district 165 checked 

Sr Mame of the Release of funds by As per Balance Net difference 
घट  DRre 071 during Sheets of the 

1995 2000 DBCSs 

(Rupees थी fakh) 

1 Ambala 15 50 12 50 300 

2  Fandabad 3300 2500 B 00 

3 Hisar 1506 6 00 900 

4  Kurukshetra 11 00 000 500 

5  Sonipat 1300 1000 300 

6 Yramunanagar 1500 11 00 400 

Toral 102 50 70 50 3200 
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Appendix — X'l 

(Refer to paraaranh 3 5, ०90९ 66} 

Year wise position of outstanding inspection Reports and Paragraphs as of June 2001 

Vear Mumberof inspettion Mumberof Amount 
Reports paragraphs (Rupees पा crore) 

Upto 1990 7 8 099 

कफ ये 3 g C Za 

1651 92 6 8 2565 

1992 93 3 5 023 

19071 14 3 7 41862 

1994-95 2 9 20 35 

1995 96 14 26 2820 

1986-97 3 9 14 36 

1997 98 16 44 207 87 

1998-99 4 19 7989 

999 2000  - 13 55 190 27 

2000-2001 13 37 105 37 

2001 2002 1 3 1312 

(uptoJyune 20G ) 

Totar 32 239 734 25 
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Appendix - XV 

{(Refer (0 paragraph 3 1600, page 78) 

Statement showing the amount of Effective Development Charges due, received and 

palance outstanding {without surcharge) from the private colonisers as on 

31 wmiarch 2001 

Sr name of tne Amount due Amcunt Balance 

No coioniser's firm received amount 

{Rupees i lavh) 

1 2 3 4 5 

1 M/s DLF Universal Ltd Gurgaon 29083 99 28 877 08 206 91 

2 M/s Ansal Build Well Ltd Gurgaon 257065 2001 n 569 54 

3 M/sAadharshala Towners Ltd Gurgaon 318888 172779 146109 

4 M/s Malibu Estates Ltd Gurgaon 190065 188163 1902 

5 M/sUnitechiLtd Gurgaon 675177 6 483 61 268 16 

6 M/s Gulmohar Estates (Garden 1702 86 65088 104298 

Estate) Gurgaon 

7 MsSaraswaiKunjCoop AB 1 877 85 1 786 00 91 85 

3008५ Gurgaon 

8 /s Sweta Estates 110. H B Z 552 47 123665 31582 

Qociety (Gurgaon 

g s GD Es@es wd 281298 120823 159675 

(वा Dee छाए] H B Societv Gurgaon 

10 M/s Uppal Housing Ltd 192255 1368 12 554 43 

H B Society Gurgaon 

11 जा Pun Consuuction Co 24871, 2728 14 75300 

H B Societv Gurgaon 

12 M/s Aamazone India Ltd 83166 180 98 650 68 

H B Society Gurgaon 

13 M/s Anergetic Construcuon Co Ltd 82327 b7 72 765 55 

न B Societv Gurgaon 

14 M/s Saravmanglam Developers 207 29 206 28 2101 

H B Society Gurgaon 

156 M/s S B Developers Ltd 240 54 23388 6 66 

H B Soclety Gurgaon 

16 M/s Phoolwat and Ram Rat 20166 64 65 137 01 

H B Society Gurgaon
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1 2 3 4 5 

17 M/s Sheetal International Ltd 4642 91 186246 278045 
H B Soctety Gurgaon 

18 M/s Gurgaon Technology Park 343 09 936 31 678 
H B Scciety Gurgaon 

19 M/s Maman Singh and Other 25090 4919 201 71 
H B Socety Gurgaon 

20 wus n8P T M5 (P L 221 44 5 56 174 85 
H B Society Gurgaon 

21 M/s Man 1 Housng and 25572 24 33 23139 
Consuuction Gurgaon 

22 wis Sahaaindaltd Gu gaon 538 19 46F 94 7125 

23 M/sAnumod Sharma Gurgaon 256 25 2880 229 43 

24 Sh Suknoir Singh Lotteries Gurgaon 58 30 16 00 42 30 

25 WM/s Durga Builders Ltd Fandabad 2304 36 171772 586 64 

26 M/s FDB Ex Sainik Karamchari 117286 302 71 870 15 
Society Gurgaon 

27 nifs Urpan improvement Co  Gurgaon 2468 32 2458 55 977 

28 M/s B P Jain and Sons Gurgaon 138396 875 04 510 92 

29 M/s 5४ 85100 Construction Panchkula 593 72 4952 80 130 92 

30 ni/s NFL Employers 50080 Panipat 238 of ६ 01 212 36 

Total "4,510 55 58,981 17 15529382 
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Appendix — XVI 

(Refer to paragraph 3 19, page 82) 

Statement showing the names of departments where Action Taken Notes were "~ 
awaited कं 

5. Name ए the Administrative Year of Number of 

No Department AuditPeport Paragraphs 

i Revarue 1008 07 y 

1997 98 3 
1995-59 3 

2 Bulldings and Roads 1995-97 3 
1997 98 2 

1999 2000 1 

3 Irngation 1897 98 5 

1698 99 5 
1999 2000 3 

4 Education 1997 98 1 

1998 99 2 _— 
1998 2000 3 है 

5 Housing 1996-97 2 
1999 2000 1 

8 Town and Counuy Planning (HUDA) 1997 98 2 

1558 99 2 
1899-2000 2 

7 Agucdltuie 1997 98 3 
1998 99 5 

1999 2000 2 

"'ralnlng 140587 4 

Food and Supplies 1986 97 1 
1998 99 1 

1999 2000 1 

10  Medical and Health 1997 98 2 

1998 99 1 
1899 2000 3 

11 General 1997 98 1 

1998-99 2 भ्द 
1999 2000 3 

12 Public Works (Public Health) 1998 99 2 
Department 1989 2000 4
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1 2 3 4 

13 Jal 1998-99 1 
14 Co-operatne 1998-99 1 

1999-2000 3 
15 Science and Technology 1998-99 1 
16 Techmcal Education 1998-99 1 
I7T  Finane 1558 2000 b 
18 Home 1998-99 2 

1999-2000 2 
19 Socreai Welfare 1997-98 1 

1999 2000 1 
20 घाइछणा 1997-98 1 
21 Fishenes 1998-99 1 
22  Industnes 1998-99 1 
23 Prnting and Stationery 1999-2000 1 
24  Environment 1999-2000 1 
25  Local SelrGovernment 1999 2000 1 
26  Pural Development 1999-2000 1 

27  State Sanitary Board 1999 2000 1 

To'al 
97 
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Apnpendix — XX 

(Refer to paragraph 6 2 (d), page 148) 

Statement showing names of bodies and authonties the accounts of which had not 

been received 

Sr Name of the Year for which Grants received 

o bodylavtnorty accounts had {Runees n lakh) 

not been received 

1 2 3 a 

1 Municipal Communtee Bahaduigarh 1983-87 35 93 

1993 94 34 08 
1996 97 50 00 

"99 98 25 95 
1999-201N0 49 50 

2000 2001 48 93 

2 Municipal Committee Bhiwani 1987-88 36 40 

1988-89 3325 
1989 90 3600 
1995-96 50 00 
1997-98 27 56 
1998 99 7200 
1999-2000 1156 87 
2000-2001 247 58 

2 Municinal Committee Karnal 1982 83 700 

1988 89 32 61 
1992 93 45 50 
1997 98 82 53 
1998 99 482 25 
1999 2000 299 73 
20u-20l 235¢8 

4 vunicioal Comimiitee ~amaul 9686-68 25 ou 

1989-90 2863 
1897 98 36 12 
1998 99 26 25 
2000 2001 60 08 

5 Municipal Committee Rontak 1987 88 3400 

1988-89 3761 
1989-90 32 35 
1996 97 2508 
1997 98 78 44 

1999 2000 266 56 
2000-2001 197 41
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1 2 3 4 

6 Municipal Committee Fandabad 1995-96 3938 
1996-97 50 00 

1997-98 3000 
1998-99 669 00 
1999-2000 39+ 00 

2000 2001 5023 

T दाता ाफग्एलें। दिया पद रियो al "995 88 ६09 00 

1998-99 30 00 

1899 2000 105 00 

2000-2001 6275 

=4 R~ cpa'Comm™ ttae 50" pat 1997-98 59 95 
1998 99 32625 

1999 2000 26323 
2000-2001 167 82 

9 Municipal Committee Charkhi Dadr 1995 96 3333 
1999-2000 5000 
2000 2001 4314 

10 Municwwal Committee Rewan 1996 97 50 00 
1997-98 38 82 

1998-2000 22973 
2000-2001 By 17 

11 Mumnicipal Committee Jagadhr 1996-97 50 00 
1998 99 26 25 

1995-2000 2815 

2000 2001 108 53 

12 Municipal Committee Panioat 1986-97 8500 

1998-99 52300 
1999-2000 306 30 
2000-2001 146 26 

13 Municpal Commit ee Hsar 1995-97 50 Q0 
1997 98 43 31 
1995 99 56 25 
1999-2000 61 81 
2000-2001 176 93 

14 Municipal Committee Barwala 1995-97 3333 
1999 2000 50 00 
2000 2001 3104
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1 2 3 4 

15 Municipal Committee Gurgaon 1995 97 3169 
1997-98 4278 

1998-99 47125 
1999 2000 235 76 

2000-2001 170 38 

16  Municipal Commmee Thanesar 1997-98 3181 
1899 2000 2676 
ZGU0 2301 90-51 

17  Municial Committre Ambala City 1998-99 7025 
1999 2000 5104 
2000 2001 676 27 

18  municipai Cormn mtee Amoaid Cantt 1999 2000 460 97 

2000 2007 84 63 

19 niunicipal Commiitee Kurukshetra 1998 99 3375 

20 Municipal Committee Kaithal 1998 99 62 25 
1989 2000 638 42 
2000 2001 98 95 

21 Municipal Committee Gharonda 1899 2000 2500 

22  Municipal Committe Yamunanagar 1998 99 35000 
1999 2000 578 66 
2000 200, 172 56 

23  nmuncipa Comminee Gorand 1985 2000 TG 35 

24  Municipal Committee Bhiwani Khera 1998-99 3203 
1689 2000 4000 

25 Municipal Committee Kharkhoda 1998-99 50 00 

26 Munic saCommiites Pehiows 1300 2wl 5615 
2000 2001 41 81 

27  Municipal Committee Jhajjar 1999 2000 180 00 

28 Municipal Comm tiee Safigon 2000 2007 8162 

29 Municipal Comrmittea Sirsa 1999 2000 105 35 
2000-2001 13393 

30 Municipal Committee Dabwali 1998-2000 98 83 
2000-2001 7325 

31 Municipal Commiftee Taoru 1999-2000 40 00 

32 Municipal Committee Uchana 1999 2000 3000, 

33  Municipal Committee Asandh 1999 2000 120 00
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1 2 3 4 

34 Municipal Committee Naraingarh 1999-2000 3479 

35 Municipal Committee Kalanauar 1899-2000 4000 

36 Municipal Commitiee Tosham 1999 2000 2840 

37 Municipal Committee Ratia 1999 2000 3000 

38 wlunicipal Comm: wee Shahabad 2000-2001 7304 

38  Munwcipal Commitiee Ladwa 2000 2007 45 16 

40  wiunicipal Committee Samalkba 2000-2001 42 65 

41 Municipal Committee Meham 2000 2001 3106 

42  wiumcipa Committee Sohna 2000-2001 37 58 

43  Municipal Committee Narwana 2000 2001 60 58 

44  wumcipal Commitiee Hansi 2000 2001 108 50 

45 Municipal Committee Mohindeigarh 2000 2001 3855 

46 Muncipal Committee Jind 2000-2001 13563 

47  Municipal Commuttee Faridabad Gorporation 2000 2001 111 61 

48  Municipal Cominiuee Ellenabad 2500-2001 43 10 

49  Sbhn Bhuteshwar Temple Tirath Jind 1994-95 2529 

50 Haryana Saahitya Academy Chandigarh 1984 95 26 00 

1985 96 3000 
20J0 2001 372 

51 Aravall Vikas Sangafthan Gurgaon 1985 65 100 00 

52 Yaryana Urdu Academy Panchkula 2000 2001 2500 

53 ‘Parvana rmgauon Researcn ard 1999 2C0C 20 00 
danage~s~t पा सच" 2 2 2000 2001 327 00 

54 Haryara Slum Clearance Board Chandigarh 1998 99 700 48 

55 Rajaya Saink Vocal Training Centre Panchkula 1998 1999 46 25 

56  Dhstnict Council for Chiid Welfare Pewan 1999 2000 3875 

57 Integrated Women s Employment and 1996-97 33003 
Development Project Haryara Chandigarh 1997 98 152 00 

1998 99 86 50 
1999 2000 169 39 

58 Fish Farm Development Agency Gurgaon 2000 2001 45 85 

59  Samnik School Kunjpura 2000 2001 56 85 

*
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1 2 3 4 

Private Aided Co'leges 

60 GMN College Ambala Cantt 2000-2001 13345 

61 S D College Ambala Cantt 2000-2001 20070 

62 Arya Gurls College Ambala City 2000 2001 63 10 

63 S A Jan College Ambala City 2000 2001 13175 

€4 SLL &V CcllegecfEd.zaton 2000-2001 3875 
Ampoala City 

65 SM Lubana Kra'sa Girls College 1998-99 2635 
Barara (Ambala) 1999 2000 34 80 

2000-2001 3820 

66 M PN College Mullana (Amhala) 2000-2001 3400 

67 GuruNanah Khalsa College Yamunanagar  2000-2001 128 20 

68 DAV College for Girls Yamunanagar 2000 2001 8190 

69 Guru Nanak Girls College Yamunanagar 2000 2001 110 05 

70  MaharajaAggarsein College Jagadhn 1999-2000 48 60 
2000 2001 47 90 

71 Hindu Guls College Jagadhn 2000-2001 7217 

72 DAV College Sadhaura 2000-2001 4070 

73 M LN College Radaur 2000 2001 42 70 

74 ४85 00696 Bnwan 2000-2CC1 12105 

75 Adarsh mahilan® VvV Bhiwani 2000 200 8875 

76 KM College of Educaton Bhiwani 2000 2001 3200 

77  JVMGRR Colleze GharkhuDaari 2000 2CC 107 «C 

76  APJ Saraswan College or Education 2000 20 । 32 E5 
Charkhi Dadn 

79 B . J Sumwala College Tosham 2000 2001 2525 

80 YM Degree College Nun:Gurgaon) 2000 2001 5225 

81 Nirankan Bala Gurcharan Singn 2000 2001 50 79 
Memorial College sohna (Gurgaon) 

82 RLS College o1 Education 1999 2053 3309 
Sidhrawal {(Gurgaon) 2000-2001 3560 

83 GGDSD College Palwal 2000 2001 128 00 

84 AggarwalCollege Ballabgarh 2000 2001 86 05
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1 2 3 4 

85 DN Collegel forWomen Faridabad 1998-2000 86 00 
2000-2001 8020 

86 DAV Centary College Fandabad 2000 2001 5275 

87 SaaswatiMahila Mahavidyalya Palwal 2000 2001 31863 

88 CRMJatCollege Hsar 2000 2001 14555 

65 D vGConege misa 4998 99 12190 

1999-2000 185 00 
2000 2001 225 15 

90 FC College णि Women Hisar 2000-2001 77 85 

9%t 3D wmanua manavidyaiya Hans: 1989-2000 4050 
2000 2001 47 20 

92 CRCollege of Education Hisar 1999-2000 26 40 
2000-2001 27 50 

93 CRKisan College Jind 2000-2001 85 00 

94 Hindu Kanya Mahavidyalya Jind 1996 97 3220 
1997-98 3520 

1998 99 3160 
1999 2000 58 00 
2000-2001 6460 

85 SD Mahila Mahavidvalya Narwana Jind 1999 2000 2660 
2000-2001 2795 

86 DAV Couege Kamna' "9396-97 29 20 
1997 98 3380 

1998 99 3725 
1999-2000 66 00 

2000-2001 5555 

97 GuruNanak Khalsa College Karnpal 2000-2001 52 85 

98 Dyal Sirgh College Karnal 2000-2001 17075 

98 KVA DAV College for Women Karnal 1995 97 48 35 
1997 98 59 80 
1998-99 4635 
1999 2000 76 40 
2000 2001 9395 

100 AryaCollege Panipat 1999-2000 94 00 
2000 2001 10570 

101 18 College Pampat 1999 2000 104 50 
2000 2001 92 10 

N 

»
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1 2 3 4 

102 GandhiAdarsh College Samalkha 1995-97 2540 
1997 98 2779 
1998 99 25 50 
1999 2000 45 50 
2000 2001 44 25 

103 DAV Coliege Pundn (Kaithal) 1999 2000 3000 
2000 2001 3275 

104  Kanya Mah2vidvalva Fatehacur Pundr 1999-2000 2840 
2000 2001 4155 

105 RK 50 College Karthal 1989-2000 13300 

2000-2001 154 25 

106 1G Mania Manaviavalva Kaithal 1997 98 2 10 
2900-2001 5175 

107. BAR vana Cunege Kaun(Kainay 1995-97 3130 
1899 2000 55 80 

2000 2001 54 97 

108 DAY/ College Cheeha (Kanha, §88-2000 «2 70 
2000-2001 4335 

109 KanyaMahavidyalya Dhand (Kanhal) 1999 2000 3140 
2000 2001 36 05 

110 15 National College Ladwa (Kurukshetra) 1996 97 34 40 
1997 98 4180 
1598 99 3960 
1999 2000 62 90 
20.५ 2001 63 20 

111 णिर Mahila Mahaviayalya Kurukshetra 2000-2001 66 00 
112 M N College Shahbad 1998-2000 57 50 

2000-2001 5965 

113 AnaKanya Mahaw dyalya Shahabad 1999 2000 4820 
2000 2001 5505 

114 Bhagwan Parshu Ram College Kurukshetra 1999 2000 3730 
2000-2001 44 30 

115 DAV College (Pehowa) Kurukshetra 1996-97 3260 
1997-98 3190 
1998-99 3670 

1999 2000 5920 
2000-2001 59 65 

116 KLP College Rewan 2000 2001 163 30
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1 2 3 4 

117 Ahi College Rewan 20002001 59 15 

118 RDS Public Grrls College Rewan 1998-99 39 30 
1999-2000 3040 
2000 2001 29 55 

119. 50? College or Eaucar on Rewarl 2000 2001 2580 

120 GRDeagree College Rewar 1996 97 29 90 
1997 98 3170 
1998 1999 3130 

121 GB Degree College Rohwak 1999-2000 47 60 
2000-2001 55 05 

122 ShrL N Hindu College Rontak 1986 97 4470 
1997-98 5110 
1998-99 48 90 
1989 2000 78 00 

2000-2001 8170 

123 Vaish College Rohtav 1999-2000 106 00 
2000-2001 117 95 

124 Vash Girls College Rohuak 1999 2000 65 80 
2000 2001 64 85 

1256 SJKCollege Kalanaur (Rontax) 2000-2001 67 05 

126 CR College o1 6uca 101 Pohiak 1999 2000 31 00 
2000 200: 36 50 

127 ™MK उचा Kanya manav a,aiya Rontak 2000 200, 26 80 

128 Guru Han Singh Mahavidyalya 2000-2001 46 90 
Y aaNaga S sa 

120 T < MaeralG 1६ Ccllege Svsa 2001 2701 A1 0R 

130 छा? College for Giris Dabwali 1996 97 26 80 
2000 2001 4870 

131 Vaish Arya Kanya Manavidalya 1589-2000 2700 
Bhaduigarh Jhaga 2000-2601 3575 

132 M A College for Women Jhajjar 2000 2001 4070 

133 MM College Fatehaoaa 1999 2000 56 30 
2000-2001 68 75 

134 CRA College Sonipat 2000 2001 138 80 

135 Hindu College Sonipat 2000 2001 22745
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1 2 3 4 

136 Hindi College of Education Sonipat 2000-2001 37 00 

137 =undu Wahila Mahavidyalya Sonipat 1996-97 96 10 
1997 98 105 30 
1998 99 97 55 
1999 2000 142 00 
2000-2001 174 65 

136 TR Corege or ELucanon Sonipat ZLI0-27 उप 29 12 

139 Gita Vidya Mandir KMV Sonipat 2000 2001 86 95 

140 TR Guls College Sonipat 1999 2000 3310 
2000-2001 3070 

141 BPSM Guls College Kharpu Kalan 2000-2001 59 80 

142 BPS College of Educafion Khanour Kalan  2000-2001 2640 

143 Viveka Nand MV Nangal 1986 97 2629 
Cnaudnry Mohindergarh 

144 MAIMRE Agroha 1998 2000 150 00 
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APPENDIX 

Statement showing the outstanding observationsfrecommendations of the 

गज Puplic Accounts Commuittee 0 the Haryana 0189 Sabha on which the Government 
15 yet to tahe final decisions 

Sr  Name of Department Paragraph Bnef Subject 

NO 

1 2 3 “ 

7th Report 

1 PWD (B&R) 33 Payment of wo ¥ done 

oth Report 

2 Industries 5{2) Credit facilites for development of small 
ndux. 125 

11in Report 

3  Welfare of SC & BC 26 Loan for Social Welfare 

14th Report 

4  Industnes 16 Purchase ए Cotton Yarn 

\\( रच 15tn Report 

5 Agr culture 6 Distribution of taccavi loan ॥ the form of 
= chemical लिए zers 

16th Report 

b [ndustries Zia) ana Ziaj Supsiay of semng up INQUSINes UNMS In sejeciea 

Backward areas (Cases of M/s B K Steel 
Rolling Mill) Tohana and M/s Moderr Industries 
Cra थी Dad 1 

18th Report 

7?7 Co-operation 39 Co operatize Consumer Stores 

19th Report - 

8 FuoincRelauony 8 Se "gupo & 0967 8. t-ea & ~ &ge Yau 
{Distnct ra unsner a) 

9 Co-operation 25(n) Co-operative Consamer Store 

10 Eaicwe and Taxato~ 40 Loss of duty on excess wastage 

21st Report 

i1  PWD {(Public Health) 12 Outstanding Recovenes agains ८07 ac or 

27nd Report 

12 Industnes 10001) Industnal Estate 

कि 13 Co-operation 16 Co-operative Consumer Stores 

14  Imgaton 20 Penal recovery of cost of coal 1ssued to Kiln 
Contracto s 1 excess requirement 

15 Revenue 39(6 n) (8) Land holding tax
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16 Revenue 40 Non levy of registration fee 

17 Excise and Taxation 52 Loss of duty on excess wastage in bottling 
aperation 

18 Excise and Taxaton 53 Loss of duty on excess storage wastage 

19 Excise and Taxation 54 Shroffall पा duty 

20 Eaxcse and Taxation 56 Recgovery due from contractor 

23rd Report 

21 Co-operahon 34 Co-gperative Consumer 5 ores 

22 ¥ood and Supplies 35 Haryana वाट Federation of Consur~e Co 
operative Wholesale Stores Limited 
Chandigarh 

23 हुए 88 and Tavatop a7 lInenllectad Reventle 

24 Eacse 313 Tasa 6™ 55 Desult oftostandt »gere 31 

25 Excise आएं Taxation 57 Failure to ihate ac! on to recover the | cence 
fee 

26 Excise and Taxation 58 Loss of duty o0 excess storage wastage 

27 Excise and Taxation 59 (055 of duty on excess wastage n bottling 
operation 

25th Refort 

28 Co operahon Co-operative consumer Stores 

29 Co'oruzation Encrcachmen* of Lard 

30 Colonization 11 Recoveries from plot holders 

31 Food and Supplies 15 Abnormal shortage/Qualty cuts on damaged 
wheat 50005 

32 Eoaucauon 30 Embezziemen. 

33 Fishenes 31 Development of Fishenes 

34 £ "पक 7 Taxa o~ 54 Ur collected 16 wrue 

3% Excse and Taxation 58 Incorrect camputation of tax on interstate 58165 

36 Excise and Taxation 67 Irregular allowance for wastage 

37 Excise and Taxation 69 Fallure to enfo ce cence conditions 

26tn Renort 

38 Reveiue 0 ("8 uitous re ef 0. अए5'0घ585 da~aged 

39 Imgation 22 Faulty measurement of work resulttng ॥1 over 
payment 

40 Exc se and Taxation 49 Uncollected re er.e 

41 Excise and Taxation 61 Duty not recovered on spint 1055 ॥ bottling 

operaticn In excess of norms 

42 Excise and Taxation 63 Non recovery of licence fee and interest
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28th Report 

43 Education 5 Irregulanties on releasefutilisation of grant 

44 Imgation 10 Masani BaTage Project 

45 PWD (B&R) 14 Shortage of Steel 

45 Prnnting and Stationery 22 Stationery Branch 

47 Development 30 Selechion of »orks 

48 Excise and Taxation 41 Registration of dealers under Sale Tax Act 

49 Excise and Taxation 44 Non recovery of icence fee and interest 

2911 “eport 

60 Forest 8 Afto estation Soaial orestry & irclud ~g Pural 

fuel wood p anation and farm “oresty 

51 Imgauon 17 Excess 1ssue or coal 

52 Imgaton 21 Misappropra o1 

53 Irngaton 22 Miscellaneous Puolic Works Advances 

54 Development 32 Forestry sector 

55 Excise and Taxation 47 Non levy of penaity 

56 Excise and Taxation 50 Non levy of penalty 

57 Excise and Taxation 51 Non levy of penalty 

58 Evcise and Taratop r3 Interest not charged 

589 Excise and Taxation 55 Non levy of duty on spint lost पा redsstllation or 

conversion 

60 Transport 58 Results of Audit 

61 Revenue 62 Results of Audit 

2 e o"ue 83 Urde allaton of mmg able noperh 

653 ~es and Geology 71 Results of Audit 

32nd Report 

64 Industnes 4 Deveclopmer or small industries 

63 nousules S (0 ०८80 एप 256 @ es o फल 

66 Irngation 10 Excess measurement 

67 Irngation 12 Misappropnation 

68 | rgation 20 Shortage o1 Sto es 

69 Revenue 25 Inadmussib e payrent 

70 Town and Country 35 Alleged embezzlement 
Planning (HUDA) 

"1 o nand Courtry 36 Loss due 10 defecuve storage of cemert 

Planning (HUDA)} 

72  PublicHealth 41 Urban water supply and sewerage scheme 

73  Public Health 42 Commencement ए work without sanctron
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74 Mines and Geoclogy 47 Uncollected revenue 

75 Mnes and Geology 48 Results of Audit 

76 Mines and Geology 49 Short recovery or non recovery of royalty on 
bricks 

77 Agnculture 56 Embezzlement of hcence fee money 

78 Excise and Taxation 61 Uncollected revenue 

79 Exase and Taxahon 69 Irregutar levy of tax at concessional raie 

oU  EXCive ana Taxauin 71 frueiest peliay "v पास guou 

34th Report 

81 Development and Panchayass 8 Irregular and wvsasteful expenditura on books 

82 Revenue 29 Land reiorms 

B3 Revenue 30 Compensauon © ranoowner 

84 Revenue 31 Consolidation 0 nolaings 

85 Food and Supplies 47 Under Storage of wheat 

86 Mmes and Geology 55 Uncollected revenue 

87 Mnes and Geology 56 Non recovery short recovery of ro,alt 

88 Excise and Taxation 63 Uncollected revenue 

89 Excise and Taxation 66 Short levy/non levy of purchase tax 

90 Eavise and Taxation 69 Non levy of penalty 

91 Excise and Taxation 70 nNon filing tne quarterty returns 

SZ  rngauon 2 Alledis Ul revenuy 

92 1 gahon 73 Short ern en of wata charpeg 

84 I rgaton 74 Non a2 sng of demard 

95 Chief Electrical Inspector 78 Uncollectea revenue 

98 Chef Electnical Inspecto 80 Arrears of electnaty duty 

97 Chief Electncai Inspector 81 Reconcitation of treasury receipts 

98 PublicHealth 82 Pesults ए Audit 

99 Revenue a3 Pesults of Audi 

100 Re enue 84 Under valuation of immovable property 

101  Revenue 86 Short recovery of stamp duty on exchange 

36th Reoort 

102 Local Self Govemment Non recovery of Government dues 

103 Food and Supplies 7 Loss due to storage of wneat 

104 Transport 9 Iregular payment 0 overtirme allowance 

105 Industnies 13 Non utiization of loan थी 

106 Town and Country Planning 16 Loss on aucton of a shop cum flat 

107 Revenue 18 Inadmissible gratuitous relief
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108 Civil Aviation 19 Procurement operation and maintenance of 

aircraft 

109 Public Health 23 Consturction of a water tank 

110 Haryana State Lottenies 25 Suspended misappropriation of Government 

money 

111 PWD (B&R) 29 Excess measurement 

112 PwD (B&R) 31 Misapp op aton o1 swoas 

S P gawst 37 Sromage of sto oo 

114 Revenue 43 Results of Audit 

115 Pe erue 45 Irregutal gra~ o exenpuo™ 

116 Reve~ue 46 Misclass fication of ipstruments 

117 Revenie a8 uliLuneuteu Revenue 

118 Mmnes and Gsology 50 Non recovery/short recovery of  oyaity 

119 PWD (B&R) 51 Results of Audit 

120 Excise and Taxation 53 Uncollected Revenue (PG T) 

121 Excse and Taxation 54 Uncollected Revenue (State Excise) 

122 Evcise and Taxahon 58 Results of Audit (Sales Tax) 

123 Excise and Taxation 59 Short leavy/Non leavy of purchase 

124 Excise and Taxahon 65 Exemption alloweqg in assessment 

38th Report 

125 Sclence छाए Tecnnology 15 Evaluauun anu monnuimng 

25 edoa a~atea - s 5० 95 and Stoct 

127 wrgaon 28 ExCess paymer 0 Ea™~ ¢t 

28 ‘'rgabon 32 Surpl.s mate al 

129 Imgation 34 Other point of interest 

130 knigation 35 ShortageMisapprapniation of matenal 

141  Irmnganon 356 Snurnage o ines 

132 Pubbc teaith 41 Excess payment to the conuac o 

133 Publc™ea'h 42 Excess Payment 

134 Mines and Geology 45 Ou stand ng nspect on reporis 

125 Mingg ana 66००५ 5n Resu s f Audit 

136 Mines and Geology 51 Receipts from Mines and Minerals 

137 Agnculture 56 Interest not charged on oelatea payments 

i38 PWD (B&R) 61 Arrears of rent 

139 PWD (B&R) 62 Sale of emnty bitumens drum
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140 Revenue 63 QOutstanding inspection reports 

141 Revenue 64 Results of Audit 

142 Revenue 68 Misclassification of Instrument कट 

143. Excise and Taxation 70 Assessments पा arrears | 

14+ Excise and Taxation 71 Uncollected revenue 

145 Excise and Taxaton 76 Stay of Sales Tax demands agams* bank 

guarantee by the Hign Court/Supreme Court 

148 Evcee and Tavalan 77 o~ le /85" & , & puchose aa 

147 Excise and Taxaton 79 Suppression of purchases 

148 Excise and Taxation 80 Incorrect ded...ton from tumover 

149 Excse and Taxahon 81 Imegutar stay of tax and interest 

150 Eauise and Tarauun 85 nlon recovery or 1055 01 16 aucuon of  vend 

151 [xcise and Taxation 36 Loss of Excise Duty due to 15506 or permit 

182 Excise and Taxation 87 Recovery at the instance of Audit 

20th Report 

153 Home 15 Non recovery or telephone calls दिन 

154 Town and Country Pianning 18 Non realization of service charges के 

155 To दा घाएं Country Plan~ing 19 Delay पा land acquisition cases 

156 Town छाए Country Pianning 20 Extra contractual payment 

157 Irngation 25 Injudicioas purchases 

158 PubhcHealth 32 liregular expenditure 

159 PubhcHealth 33 Stores and stock 

160 Public Health 34 Injudicious purchases 

161 PWD(B&R) 37 Extra payment due to incorrect entries 1 
Measurement Beoks 

162 PWD(B&R) 38 Avoidable extra expenditure due to retenderning 

163 Co-operation 41 Embezzlemen 

6« Foow arg Supplies 47 Damage causec (0 ६ heat n So age 

165 Supplies and Disposals 49 Extra expenditire due to retender ng 

166 Excise and Taxation 50 Assessment In arrears 

167 Excisa and Taxation 51 Uncoliected Revenue (Sales Tax) 

168  Exuse and Taxation 52 Uncolectea Re enue (Staie Excise) 

169 Exaise and Taxation 54 Results of Audit 

170 Excise and Taxation 55 Delay in re assessment of remand cases 4‘5 

171  Excise and Taxation 57 Appeals entertamed without deposit of tax 

172 Excise and Taxation 59 Other ineresting cases 

173 Excise and Taxation 60 Loss ए revenue due to delays in assessment 

and demand of tax
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174 Excise and Taxation 61 Application of incorrect rate 10 tax 

175 Excise and Taxation 62 Non levy of tax 

176 Excise and Taxation 64 Irregular grant ए exemption 

177 Excise and Taxation 66 Incorrect deduction on account of sales to 

registered dealers 

178 Excise and Taxation 68 Non levy of penalty - 

179 Excise and Taxation 69 Interest not charged 

00 Eavom a uTara u T Resune U1 Audit SINeIdIIMEN जा Y U SNow 
tax) 

18,1 Excse and Taxauon 74 Non recovery or outy on wasiage मा excess 
ng mg 

182 Excise and Taxation 75 Interest not charged 

183 Pevenue 79 Qutstanding In_pect cn Peports 

184 Revenue 80 Results of Audit 

185 Revenue g1 Under valuation of immovable property 

186 Revenue 82 Misclassifications of instrurments 

187 Revenue 83 Irregular grant of exemption 

188 Peve~ue 84 Non/Short levy o1 stamp duty 

189 Revenue 85 Irregu ar reg stration o supplementry deeds 

190 Revenue 87 Evasion of stamp auty आएं reg st at on 166 
throLgh pover of attormey 

191  Revenue 89 Embezzlement of Government revenue 

192 Mines and Geowgy 93 Outstanaing Inspecuon Reborts 

193 Mines and Geology 94 Results of Audit 

184  Co operauon a5 Resuts o Auan 

42nd Report 

185 lrngahon Ly | E cess pa,—wvrt ए.8 & r awed/uch ous 

measurements 

156  Wrgawon 13 Ja vahar Lal Nehru Lift Irr ga 1on Scheme 

197 Irngation 16 Unfruttful expenditure due to non energisation 

O p.mps 

198 irngaton 17 Detect e executon of v ork 

195 ga o~ 3 nvodab'e pa ~&~ 0 ~eea 

200 Transport 26 Performance of minibuses 

201 rocal Bodies 31 Bodies and Authonties substantally financed 
by Govemment grants and loans 

202 Agrnculture 38 Unfruitful expenditure on 1dle equipment 

203 Food and Supplies 42 Loss due to neghgence 

204 Public Health 52 Funding Pattern
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205 Public Health 53 Targets and achievements 

206  Public Health 54 Arrears due from municipaliies . 

207 Public Heaith 55 Other points o 

208 Public Health 60 Inflated/Fichtious measurement । 3 

209 Public Health 61 Qutstanding Inspechon Reports and 
Paragraphs 

210  Public Health 63 InfructLous expenditu & on abandoned work 

211 PwD (B&P) 1 Snortage of Toolg छाए दिखा. 

212 PWD (B&R) 74 Sub standard execution of work 

213 Educa.on 8. Fraudulent drav al of Leave Travel Concess on 

214 Educadon 84 Ope 8 o~ Blackboa d 

215 Sociai ywena e 88 Cuwstaamy inspeciv 1 Reports 

2ib  Lo-operation 45 Outsthaing inspecton Reports/Paragrapns 

217 Co coeration 99 Resuits of Audit 

218 Revenue 101 Qutstanding Inspection Reports 

219 Revenue 102 Lano Revenue 

220 Revenue 103 Results of Audi i 

221 Pevenue 104 Ireguia exe™pton of stamp duty : 

222 Revenue 106 Recovery at the ins.ance 0 Auait 

223 Excise and Taxation 108 Uncollected Revenue 

224 Excise and Taxation 109 Frauds and evasion of taxes 

225 Excise and Taxation 110 Qutstanding Inspection Reports 

226 Excise and Taxation 111 Resuits of Audit 

227 Excse and Taxatier 112 Details of appeals cending on 31 3 90 

228 Evase and Taxation 113 Delay n taking up of appeal cases 

229 Exuse लाएं Taxauon 15 Siay of Salos Tax demanus Dy die Appenaw 
AUthorines 

230 Eroise and Taxation 116 Recovery of Demands 1n arrears uncer 58185 

Tax 

231 Excise and Taxadon 113 NONn rTecovery 01 वा ea s due 1w de ay 11 
assessment 

232 Excise a~d Taxaton 119 Failure to ve ity tre ge~ulneness of aealers/ 
sureties 

233 Excige and Taxalion 120 Irregular grant of exemption cerbificate 4} 

234 Excise and Taxation 121 Celay m riiating/nor pursuarce of recovery 

proceedings 

235 Excise and Taxation 122 Ofther interesting cases 

236 Excise and Taxation 123 Evasion of tax
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237 Excise and Taxation 125 Application of incorrect rate of tax 

238 Excise and Taxation 126 Non/Short levy of interest 

239 Excise and Taxation 127 Resuits of Audit 

240 Excise and Taxation 128 State Excise Duty 

241 Excise and Taxation 129 Loss of revenue due to re auction of vends 

242 Excise and Taxation 130 Short recovery of composite fee 

243 Excise and Taxation 131 Non recovery of license fee and interest 

244 Excise and Taxation 132 Loss due (10 non observance of prescrnibed 

procedure regarding auction of vends 

245 Excise and Taxation 133 Interest nct recovered 

246 Excise and Taxation 134 Non recovery of penalties 

247 Excise and Taxation 135 Assessments In arrears 

248 Excise and Taxation 136 Uncollected Revenue 

249 Excise and Taxation 138 Results of Audit 

250 Excise and Taxation 139 Under assessment due to irregular grant of 

exemption fo non mdnufacturers 

251 Excise and Taxation 140 Under assessments due to short/non levy of 
purchase tax 

252 Excise and Taxaton 142 Under assessment due to short levy of 
purchase tax and incorrect deduction 

253 Excise and Taxation 144 Short 16४४ of penalty 

254 Excise and Taxation 145 Results of Audit 

44th Report 

255 Public Health 3 Sub Standard execution of work 

256 Public Health 4 Recovery due from contractor 

257 Public Health 8 Surplus materials 

258 Public Health 8 Excess 1ssue of matenals 

258 Imgation 12 Surpius matenals 

260 Irmgabon 17 Shortage of T&P articles 

261 Labour and Employment 20 Cost of 500 standard medicines not recovered 

262 Social Welfare 21 Old Age Pension 

263 Social Welfare 23 Payment of pension to ineligible persons 

264 Social Welfare 26 Liberation of scavengers 

265 Medical and Health 27 Family Welfare programme including India 

Poputation Project 

266 Local Government and Housing 32 Financial outlay and expenditure 

267 Local Government and Housing 33 Scheme of Employment through Housing and 
Shelter Upgradation (SHASU)
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268 Rural Development 35 Non recovery of subsidy misutlised 
269  Rural Development 36 Integrated Rural Development Pragramme न 
270 Town and Country Planning 38 Unfruitful Expenditure मी 
271 Town and Country Planning 41 Functiorung of State Planning Cell - 
272 Town and Country Planrung 42 Idle investment 

273 Town and Country Planning 43 Avoidable payment of interest 

274  Pnnting and Stationery 44 Avoidable exira expenditure of bus tickets 
275  Revenue 46 Mewat Development Board 

276  Sports and Youth Welfare 47 Embezzlement of funds 

277 Mines and Geologv 48 Uncollected Revenue 

278  Mines and Geology 49 Outstanding inspection Reports 
279  Mines and Geology 50 Results of Audit 

280  Mines and Geology 51 Short recovery of royalty and interest 

281  Mines and Geology 52 Loss of revenue due 10 defective execution of 
lease deed 

282  Mines and Geclogy 53 Short Calculation of interest चर - 
283  Mines and Geology 54 Uncoliected Revenue Y 
284 Mines and Geology 55 Outstanding Inspection Reports 

285  Mines and Geology 56 Resuits of Audit 

286 Mines and Geology 57 Non realisation of cotract money and interest 

287  Mnes and Geology 58 Non recovery of dead rent and interest 
thereon 

288  Mines and Geology 59 Interest not charged on delayed payments 
289  Mnes and Geology 60 Uncollected revenue 

290 Mines and Geology 81 Results of Audit 

291 Mines and Geology 62 Non recovery of contract money and interest 
292 Mines and Geology 63 Non recovery/Short recovery of royalty 
293 Mines and Geology 64 Interest not charged 

294  Revenue 65 Uncollected Revenue 

285 Revenue 66 Uncollected Revenue (Land Revenue) 

296  Revenue 67 Result of Audit " 

297  Revenue 68 Short levy of Stamp duty 

298  Revenue 69 Under valuation of immovable property कद 
299 Revenue 70 Evasion of Stamp duty and registration fee 

through power of attorney 

3060  Revenue 71 Irregular exemption of Stamp duty and 
registration fee
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301 Revenue 72 Misclassification of instruments 

302  Revenue 73 Uncollected Revenue 

303 Revenue 74 Uncollected Revenue (Land Revenue) 

304 Revenue 76 Results of Audit 

305 Revenue 77 Short recovery of stamp duty on mortgage 
deed 

306 Revenue 78 Irregular exemption of stamp duty 

307 Revenue 79 Short realisation of stamp duty due to under 
valuation of immovable property 

308 Revenue 80 Misclassification of instruments 

309  Transport 81 Qutstanding Inspection Reports 

310 Transport 83 Rewview on taxes on motar vehicles 

311 Transport 87 Short realisation of registration fee/transfer of 
ownership fee/hire purchase agreement fee 

312  Transport 88 Short realisation of permit/counter signature 
fee 

313 Transport 89 Results of Audit Permit/Counter signature fee 

314  Transport 90 Short realisabon of permit/ Counter signature 
fee 

315 Prohibihon Excise and Taxation 91 Arrears था assessment of sales tax and 
passengers and goods tax 

IS 

316 Prohibiion Excise छाए Ta«ation 92 Uncollected Revenue (Sales Tax) 

317 Prohibiion Excise and Taxation 94 Results of Aucdit 

318 Prohibton Excise and Taxation 95 Non registration of dealers liable to 

registration 

319 Prohibiion Excise and Taxaton 96 Grant of Certificates of registration without 

followmng proper procedure 

320 Prohibiion Excise and Taxation 97 Non-observance of departmental instructions 
regarding crossvenfications 

321 Prohibihon Excise and Taxation 98 Non-observance of prescnbed procedures for 

receipt and issue of declaration forms 

322 Prehibition Excise and Taxahon 99 Non-observance of prescnbed procedures for 
receipt and issue of declaration forms 

323 Prohibition Excise and Taxation 100 Irregular deduction allowed against stolen 
forms 

324 Prchioition Excise and Taxation 101 Incorrect deduction from tumover 

325 Prohibition Excise and Taxation 102 Incorrect levy of Con cessional rate of Tax 

326  Prohibition Excise and Taxation 103 Other points of interest 

327 Prohibthon Excise and Taxation 104 Non/short levy of purchase tax
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328  Prohibition Excise and Taxahon 106 Results of Audit 

329  Prohihtion Excise and Taxation 107 Interest not charged 

330  Agnculture 108 Non recovery of purchases tax and interest 

331 Agnculture 108 Non recovery of purchase tax and interest 

332 Power 111 Uncollected Revenue 

333 Power 113 Shortfall in statutory inspection of electncal 
installations 

334  Power 114 Non Reconciliation of treasury receipts 

335  Imgaton 116 Under assessment of water charges 

46th Report 

336 Housing 5 Infructuous expenditure 

337 Housing 6 Loss owing to construction of houses on 
unapproved [ayout plan 

338 PWD (B&R) 18 Extra expenditure 

339 PWD (B&R) 23 Surplus materals 

340 PWD (B&R) 25 Short receipt of matenal 

341 PWD (B&R) 27 Procurement of sub standard cement 

342  Public Health 29 Unfruitiul expenditure 

343 Public Health 30 Qutstanding Inspecton Reports 

344 imgation 34 Procurement of sub standard cement 

345  Haryana State Lottenes 36 Appaintment of main stockists 

346  Haryana State Lottenes 37 Loss due to excess dams of Pnize winning 
fckets 

347 Haryana State Loiteries 39 Qut standings against Sales Officers 

348  Haryana State Lottenes 40 Cther points of interest 

349  Prohibition and Excise 41 Arrears In revenue 

350  Prohibttion and Excise 42 Results of Audit 

351 Commercial Taxes 43 Arrears पी revenue 

352 Commercial Taxes 44 Artears पा! assessment 

353  Commercral Taxes 46 Cutstanding inspection reports and audit 
abservations 

354 Commercial Taxes 47 Results of Audrt 

355  Commercial Taxes 48 Sales Tax Check Barners 

356 Commercial Taxes 50 Short levy of Purchases Tax 

357 Commercial Taxes 51 Non/Short levy of interest and penalty 

358 Commercial Taxes 52 Results of Audit 

48th Report 

359 Rural Develcpment 3 Implementation and Achievement 

360  Agnculture 4 Arrears in revenue
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361  Animal Husbandry 8 Frauds and evasion of taxes/duties 
362  Co-operation 11 Arrears पा revenue 

363  Mines and Geology 14 Arrears In revenue 

364 Mines and Geology 15 Qutstanding inspection reports and audit 
observations 

365 Industnes 18 Outstanding inspection reports and audit 
observations 

366 Transport 19 Outstanding inspection reports and audit 
ohservations 

367  Transport 20 Outstanding gudit objections था Internal Audtt 

368  Transport 21 Resuits of Audit 

369 Agnculture 23 Outstanding inspechon reports/paragraphs 

370  Food and Supphes 25 Extra expenditure 

371 Housing 27 Avoidable ltability of interest 

372  Amimal Husbandry 28 Uneconomical working of Liquid Nitrogen Gas 

Plants 

373 Education 29 Purchases without assessment of requirement 

374 PWD (B&R) 3 Irreguiar/Excess expenditure on execution of 
works 

375 Excise and Taxation 33 Arrears पा revenue 

376 Excise and Taxaticn 34 Arrears 1n assessment 

77 Excise and Taxaton 35 Frauds and evasion of taxes/dutes 

378 Excise and Taxation 36 Qutstanding inspection reports and audit 
ohservations 

379  Excise and Taxation 37 Results of Audit 

380 Excise and Taxation 39 Non/Short levy of tax 

381 Excise and Taxaton 43 Irregular deduction allowed against invalid 
declaration forms 

382  Excise and Taxation 44 Loss o revenue due to defray था finabsation or 
assessment 

383  Excise and Taxaton 45 Non levy of interest and penalty 

384 Excise and Taxation 46 Results of Audit 

385  Excise and Taxaton 47 Non observance of internal control mechanism 

386  Exaise and Taxation 50 Short recovery of entertainments duty 

50th Report 

387  Finance (Lotterntes) 3 Prnnting of lottery tickets 

388  Industres 5 Capital investment subsidy 

389  Industnes 6 Irregular releasef non recovery of assistance 

380  Social Welfare 8 Panyin Plants 

391 Home (Jail) 9 Injudicious purchase
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392  Public Health 1M Rural water supply schemes 

393  Public Health 12 Other paints 

394  Public Health 13 Recovery due from contractor 

395  Imgabon 18 Stores and Stock 

396 Irngation 20 Tools and plants returns 

397 Irngation 21 Physical venficaton 

398 Imgation 22 Surplus matenals 

399  Town and Country Planning 24 Construction of Building and Roads by HUDA 

400  Town and Country Planning 25 Construction of Building 

401 Town and Country Planning 26 Test check of records relabing to construchon 
of roads 

402  Town and Country Planning 27 Other paints of interest 

403  Town and Country Planning 28 Non recovery of compounding fee 

404  Town and Country Planning 29 Avoidable payment of interest 

405  Transport 30 Matenal Management and Inventory control 

406  Transport 31 Loss on wreckers 

407  Transport 32 Purchase of Sub standard tubes of butyl 
rubber 

408  Transport 35 Avoidable payment of compensaton and 
interest thereon 

408  Forest 36 Generation of employment 

410 Forest 38 Alkal/saline land plantation 

411 Sccial Welfare 46 Outstanding inspechion reporis 

412 PWD (B&R) 47 Construction of Major Building including Staff 
Quarters 

413 PWD (B&R) 48 Time overrun 

414 PWD (B&R) 49 Execution of works without technical sanction 
of cost estimates 

415 PWD (B&R) 52 Undue financial favour 50 the contractors 

416 PW D (B&R) 53 Other points of interest 

417 PWD (B&R) 55 Fictihous debit to work 

418 PWD (B&R) 56 Maoritoring 

419 PW D (B&R) 57 Remmbursement claims 

420 PW D (B&R) 58 World Bank and Astan Development bank loan 

421 PW D (B&R) 59 Physical targets and achievements 

422 PW D (B&R) 60 Execution 

423 PWD (B&R) 61 Release of advances not covered by 
agreement 

424 PWD (B&R) 62 Non-deduction of un condibonal rebate and 
ireguiar payment to compensate income 
tax/sales tax deduchons at source 

425 PW D (B&R} 63 Excess payment of prce increase on diesel 

426 PW D (B&R) 64 Under utihsation/fidle machinery 

427 PWD (B&R) 65 Irregular adjustment of expenditure 

™ 
L
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428 PWD (B&R) 66 Unfruitful expenditure due to rejechion of 
proposal far metalling service road 

429 PWD (B&R) 67 Infructuous expenditure on construction of 
swimming pool 

430 Irngation 70 Loss and aviodable extra expenditure due to 
non fulfilment of contractual obligatons 

431 Imgation 7 Outstanding inspection reports 

432 Public Healith 72 Stores and Stock 

433 Rural Development 75 Payment of wages 

434  Rural Development 76 Qualty Controls 

435 Rural Development 77 Other points 

436 Rural Development 78 Non recovery/non adjustment of advances to 

Ex Samanches 

437 Rural Development 79 Non recovery of misutibsed subsidy 

438  Town and Country Planning 80 Non levy of Penalty 

439  Town and Country Planning 81 Non recovery of aucton money 

440  Town and Country Planning 82 Non transfer of developed sectors 

441 Transport 83 Infructuous expenditure on printing of ickets 

442 Transport 86 Avoidable payment of compensation due to 

delay in renewal of insurance pohcy 

443 Transport 87 Avoidable payment of compensation due to 
ncorrect filing (0 affidawt berore the tnbunal 

444 Food and Supplies 88 Loss due 10 wrong charging of cost of gunny 
bags 

445 General 89 Misappropnaton defalcattons छाए 

446  General 90 Whnte off of losses etc 

447 General 91 Final assistance to local bodies and others 

448 Revenue 92 Arrears in revenue 

449 Revenue 93 Frauds and evasion of taxes/duties 

450  Revenue 94 Results of Audit 

451 Revenue 95 Internal Audht 

452 Revenue 96 Results ए Audit 

453 Revenue 97 Stamp duty and Registration Fees 

454 Revenue 98 High Pendency of cases of undervaluabon 

with Collectors 

455 Revenue 99 Misclassification of instruments 

456 Revenue 100 Short levy of stamp duty 

457 Revenue 101 Pre audit of registrable documents 

458 Revenue 102 Amrears in Revenue 

459 Revenue 103 Frauds and evaston of taxes/duties 

460 Revenue 104 Resuits of Audit. 

461 Revenue 105 Outstanding audit objections पा Intemal Audit 

462 Revenue 108 Results of Audit 

463 Revenue 107 Short recovery of stamp duty on mortgage 
deed 

464 Revenue 108 Evasion of stamp and registraton fees through 
power of attorney
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465  Revenue 109 Evasion of Stamp Duty 
466  Chief Electncal Inspector 110 Arrears in revenue 

4687  Transport 111 Results of Audit 

468  Mmes and Geolagy 112 Results of Audit. 

469 Mines and Geology 113 Nen recovery of interest for late deposit of 
contract money 

470 Co-operation 114 Arrears प्रा revenue 

471 Animal Husbandry 115 Frauds and evasion of taxes/duties 
472 Excise and Taxation 116 Arrears ॥ revenue 

473  Excise and Taxation 117 Asrears in assessment 
474  Excise and Taxation 118 Under assessment due to inadmissible 

deduction from turmnover 
475  Excse and Taxation 119 Under assessment 

476 Excise and Taxation 120 Under assessment due to iregular deduction 
allowed against invalid declaration forms and 
non/short levy of purchase/sales tax 

477  Excise and Taxation 121 Under assessment 

478 Excise and Taxation 122 Under assessment »— _ 
479  Excise and Taxation 123 Under assessment 

480 Excise and Taxation 124 Under assessment due to application of 
incorrect rates of tax 

481 Excise and Taxation 125 Non short levy of purchase tax 
482  Excise भाप Taxation 126 Results of Audit 

483  Excise and Taxation 127 Internal contro! mechanism of receipts from 
distillenies and brewenes 

484 Excise and Taxation 128 Low yield of spint 

485 Excise and Taxation 129 Loss of sp nt due to re-distillation 
486 Excise and Taxation 130 Non recovery of excise duty where venfication 

reports are not received 

487 Excise and Taxation 131 Non recovery of cost of SUpervisory excise 
staff 

488 Excise and Taxation 132 Other ponts of interest 

489  Excse and Taxation 133 Interest shert charged 

490 Excise and Taxation 134 Short realisation of composite fee 
491 Revenue 135 Resulis of Audit 

492  Revenue 136 Short lavy of stamp duty due to 
misclassification of instruments %E 

493  Revenue 137 Arrears in revenue 

494 Transport 138 Results of Audit _ 

495  Mmes and Geology 139 Arrears in revenue 

496 Mines and Geology 140 Results of Audit 
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497 Agnculture 141 Arrears In revenue 

4983  Agnculture 142 Results of Audit 

4899  Agnculture 143 Non recovery of purchase tax and Interset 

500 Imgation 144 Results of Audit 

501 Finance (Lotteries) 146 Results of Audit & 

502 General 147 Qutstanding mspection reports and audit 
observations 

503  General 1438 Recoveries of interest of Loans and Advances 

52nd Report 

504 Rural Development 3 MP Local Area Development Scheme 

505 Education 4 Total literacy Campaign 

506  Educaton 5 Colour telewision under Education Technology 
Scheme lying unused 

507  Education Extra expenditure on purchase of paper 

508  Agnculture 9 Loans to Companies/Corporations 

509  Agnculture 10 Qutstanding Inspection Reports/paragraphs 

510  Agnculture 12 Chaudhary Charan Singh Haryana Agnculture 
University Hisar 

511 Agnculture 13 Cther points of interest 

512  Agncuiture 14 Irregualar Adhoc appointments 
513 Agnculture 15 Non recovery of pnnc¢ipal and interest from 

Sugar Mills 

514  Revenue 16 Withdrawal of funds twice against one sanction 
and keeping of the funds outside the 
Govemment accounts 

515 Revenue 17 Misutiisation of funds meant for flood छोड 
516  Technical Education 18 Central grant for estabiishment of Community 

Polytechnics lying unused for 10 years 

517  Tech~ical Education 19 Incomplete and defecuve supply of machinery 
to Polytechnics 

518  Forest 20 Payment of Rs 12 74 lakh for fictihous earth 
work for plantation 

519 Industnes 21 Outstanding Inspection Reports 

520  Transport 22 Sanchon Procurement and Utlhisation of 
Government vehicles 

521 Transport 23 Maintenance and repars of vehicles 

522  Transport 24 Inventory of stores 

523  Transport 25 Miscellaneous uregulanties and avoidable 
expenditure 

524 Imgation 30 Cther points of interest 

525 Irmgation 35 Unfruitful expenditure due to non 

commisstontng of an imgaton channei 

526 Irngaton 38 Outstanding 2udit ohservations
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527 lrmgation 39 Miscellaneous Public Works Advances 

528 PWD (B&R) 40 Infructuous expenditure on construction of a 
road 

529 PWD (B&R} 41 Blocking of funds due to non utlisation of a 
road constructed without railway level crossing 

330 PWD (B&R) 43 Miscellaneous Public Works Advances 

531 PWD (B&R) 44 Stores and Stock 

532 PWD (B&R) 45 Purchase without sanctions 

533 PWD (B&R) 48 Short receipt of matenal 

534 Public Health 48 Outstanding audit observations 

535  Public Health 49 Miscellaneous Public Works Advances 

536  Town & Country Planning 51 Excess payment of land compensation due to 
partial /mplementation of Supreme Court s 
Judgement 

537  Town & Country Planning 52 Avaidable payment of interest due to abnormal 
delay in processing of !land award cases 

9538  Town & Country Planning 53 Non recovery of rent from the lessees due to 
non observance of conditions of lease deed 

539  Town & Country Planning 54 Recavery due from Junior Engineer owing to 
mis appropriration of matenal 

540  Housing 56 Delayed disbursement of loan to the 

beneficranes led to avoidaple liability of 
interest 

541 Housing 58 Infructuous expenditure due to construction of 
retaining wall without requirement 

542  Housing 59 Blocking of funds due to improper planning in 
construction of shops and amenties 

543 Social Welfare 60 Embezzlement of Rs 3 99 lakh 

544 Printing and Stationery 62 L oss due to return of waste paper against 
unused goed quality paper 

545 Food and Supphes 63 Possibiity of pilferage of four thousand quintals 
of wheat 

546 General 64 Misappropnations defalcations eic 

547 General 85 Whte off of losses etc 

548 General 66 Flanancial Assistance to Local Bodies and 
others 

549  Animal Husbhandry 57 Arrears | revenue 

550 Revenue 68 Arrears पा revenue 

551 Revenue 69 Results of Audit 

5§52 Revenue 70 Short levy of Stamp Duty due to 
misclassification of instruments 

553 Revenue 7 Evasion of Stamp Duty due fo under valuation 
of immovable property 

3 

B
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554 Power 72 Arrears m revenue 

(Chief Electncal Inspector) 

555  Power 73 Results of Audit 
(Chief Electnical Inspector) 

556  Power 74 Levy and collection of Electnaity Duty 
(Chief Electnical Inspectar) 

557 Power 76 Non charging of electncity duty on extended 

558 Power 77 Short realisation of electnaty duty due to (Chief 

559  Power 78 Electnaity duty not charged after expiry of 
(Chief Electncal Inspector) exemphon penod 

560  Transport 79 Results of Audit 

561 Transport 80 Non recovery of token tax 

562  Co-operation 81 Arrears 1n revenue 

563  Co-operation 82 Results of Audit. 

564 Co operation 83 Revenue receipts (other than interest) from Co- 

operative Societies 

565 Co-operation 84 Arrears पा realisation of audit fee 

566  Co operation 85 Non-deposit of dividend on Share Capital of 
Stare Government 

567  Haryana State Lottenes 86 Results of Audtt 

568 Haryana State Lottenes 87 Short deposit of sale proceeds of lottery 
tickets 

569  Agnculture 88 Arrears in revenue 

570  Agnculture 89 Results of Audit 

571 irngation 91 Results of Audit 

572  Mines and Geology 92 Results of Audit 

573 Public Heal h 93 Results of Audit. 

574 Excise and Taxation 94 Arrears ॥1 revenue 

575 Excise and Taxation 95 Arrears 1in assessment 

576 Extise and Taxalion 96 Frauds and evasions of taxes/duties 

577 Excise and Taxation 97 Results of Audit 

578 Excise and Taxation 98 Exemption/deferment frem payment of tax to 

new industries 

579  Excise and Taxation 99 Non recovery of tax 

580  Excise and Taxation 100 Under assessment due to nregular exemption 

581 Excise and Taxahon 101 Under assessment due to non levy of tax on 

branch transfers/consignment sale 

582 Excise and Taxaton 102 Under assessment due to non submission of 

declaration forms 

583  Excise and Taxaton 103 Under assessment due 10 application of 
ncorrect rates of tax 

584 Excise and Taxation 104 Armrears प्रा assessments 

585 Excise छाए Taxation 105 Evasion of tax due to suppression of 
purchases 

586 Excise and Taxation 106 Under assessment due to incorrect deduchon 
allowed against invahid declaration forms 

587 Excise and Taxation 107 Incorrect levy of concessional rate of tax 

588 Excise and Taxation i08 Inadmissible deduchon from tumover
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7589 Exaiseand Taxaton 108 Nonlewofpuchasex एयण 109 Non levy of purchase tax 

590 Excise and Taxation 110 Irregular stay of tax ~ L_ 
591 Excise and Taxation 111 Application of incorrect rate ए tax r 
592  Excise and Taxation 112 Non levy of tax 
8§93  Excise and Taxation 113 Short levy of tax 
584 Excise and Taxation 114 Under assessment due to excess rebate 
595 Excise and Taxation 115 Non levy of penalty 
596 Excise and Taxation 116 Non reconciliation of revenue deposits into 

treasury 

597 Excise and Taxation 117 Results of Audit 
5838 Excise and Taxaton 118 Short/nen recovery of passenger tax 
589  General 119 Outstanding Inspection Report and audit 

observations 

54th Report 
600  Animal Husbandry 3 Working of Animal Husbandry Department 
601 Animal Husbandry 6 Pouliry Development Programme 
602  Amimal Husbandry 7 Implementation of Centrally sponsored 

schemes 
603 Anmimal Husbandry 9 Outstanding Inspection reports/paragraphs 
604 Home 12 Recoverable outstanding amounts against 

addrtional police supphed न 
605 Finance (Development and 14 Non subrmussion of utlisation certificates of y 

Panchayat 

606 Medical and Health 15 National Malana Eradicaton Programme 
607 Revenue 17 Inadmissible payment of cash compensation to 

manufactunng units/industry owne s 

608 Revenue 18 Fictitious payment of gratuitous relief 
609 Revenue 19 Drawal of funds wathout requirement 
610  Techwucal Education 20 Outstanding Ispection Reporis 
611 Public Health 21 Urban Water Supply and Sewerage Schemes 
612 PWD (B&R) 22 Avoidable payment of nterest 
613 PW D (B&R)} 23 Outstanding audit cbservations 
614 Imgation 24 Failure of the Spnnkler Imgation Scheme and 

wastage of Government funds 
615 Imgation 25 Unfruitful expenditure on silt clearance 
616 Industnal Training and Vocational 27 Stores and Stock 

Education 

617 Agriculture 29 Unfrutful expenditure due to non acquisition of 
land and execution of work without transfer of 
land 

618  Agnculture 30 General 
619 Education 34 Nugatory expenditure due 10 payment of idle 

wages _ शी 

620  Town and Country Planning 32 Land Acquisition transfer of land and utility न 
thereof 

621 Town and Country Planmng 33 Nan allotment and non handling over of land fl 
622 Town and Country Planming 34 Non utibsabon of land 
623 Town and Country Planning 35 Loss due to non recovery of rebate
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624 Prnting and Stationery 36 Pilferage of Paper 

625  Transport 37 Acaidents in Haryana Roadways 
626  Transport 38 Accidents 

627  Transport 39 Payment of Compensation 
628  Transport 40 Loss of operational revenue due to accidents 
629  Transport 41 Traiming of drivers in safe dnving 
630  Transport 42 Motor accident claim pending cases 
631 Transport 43 Purchase of sub standard engine ol 

632  General 44 Misappropnations defalcations etc 
633 General (Financial Assistance to 45 General 

Local Bodies and others) 

634 Animal Husbandry 46 Arrears In revenue 

635  Amimal Husbandry 47 Frauds and evasions of taxes/duties 
636  Chief Electncal Inspector 48 Armears पा revenue 

637 Revenue 49 Arrears in revenue 

638  Revenue 50 Resuits of Audit 

639  Revenue 51 Results of Audit 

640  Revenue 52 Non/Short recovery of stamp duty 

641 Revenue 53 incomrect exampttan of stamp duty 

642 Revenue 54 Evasion of stamp duty due to undervaluation of 
immovable property 

643 Revenue . 55 Short levy of stamp duty due to 
misclassification of instruments 

644 Revenue 56 incorrect refund of stamp duty 

645 Revenue 57 Evasion of stamp duty and registration fees 
through power of attomey 

646 Revenue 58 Short recovery of stamp duty on exchange 
deeds 

647  Revenue 59 Results of Audit 

648 Revenue 60 Intemal Controls पा Land Revenue Department 
far recovery of dues treated as arrears of land 
revenue 

€649  Revenue 61 Procedure for receipt and disposal of revenue 
recovery cases 

650 Revenue 62 Return of RRCs 

651 Excise and Taxation 63 Impact of prohibition on Revenue of the State 
652 Excise and Taxation 64 Arrears in revenue 

653 Excise and Taxation 65 Arrears 1n assessment 

654 Excise and Taxation 66 Frauds and evasions of taxes/duties 
655 Excise and Taxation 67 Resulls of Audit
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656  Excise and Taxation 68 Disposal of appeal cases 

657 Excise and Taxabon 69 Delay in finalising assessments 

658  Excise and Taxation 70 Delay पा finalisaton of remand cases 

659 Excise and Taxatron 71 Collechion of sales tax demands in arrears 
680  Excise and Taxation 72 Recovery certification cases 

661 Excise and Taxation 73 Incorrect levy of concesstonal rate of tax 
662 Excise and Taxation 74 Incorrect deduction allowed against invand 

declaration forms 

663 Excise and Taxation 75 Inadmissible deduction from turnover 
664 Excise and Taxation 76 Short levy of tax on sales to Non-govemment 

bodies 

665 Excise and Taxation 77 Excess refund due to incorrect exemption from 
payment of tax 

छ्ण्छि Excise and Taxation 78 Under assessment due to excess rabate 
667  Excise and Taxation 79 Results of Audit 
668 Excise and Taxation 80 Incorrect levy of entertainments duty 
669  Transport 81 Results of Audit. 
670  Transport 82 Non-deposit of token tax 
671 Irngation 83 Resutts of Audit. 
672 Irngation 84 Recovery of Water rates from canal water 
673  Imgation 85 Arrears of revenue 
674  Imgaton 86 Less measurement of area Irmigated 
675  Imgaton 87 Non imposition of penalty for unauthonsed 

supply of water 

€76 Imgation 88 Excess credit to an industnal unst 
677 imgation 90 Short recovery of lease rent 
678  Agnculture 91 Arrears ॥1 revenue 
679  Agnculture 92 Results of Audit. 
680  Agnculture 93 Non recovery of purchase tax and nterest 
681 Public Health 94 Results of 20011 
682 Public Health 95 Non recovery of penalty charges 
683 Home 96 Results of Audit 
684 Mines and Geology 97 Arrears in revenue 

€685  Mines and Geology 98 Results of Audit 
686 Mines and Geology 99 Short recovery of contract money and interest 

687 Cooperation 100 Arrears पा revenue 
688  Cooperation 101 Results of Aucht 

(Non Tax Receipts) 
689 General 102 Cutstanding Inspection Reports and Audit 

Observations 

56th Report 
630 Education 3 Introducticn of 1042 pattern of education 
591 Education 4 Nutntional Support to Pamary Education 
692 Forest 5 Rehabilitation of common lands in Aravalii 

Hills
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693 Medical and Health Working of Medical and Health Department 
including Manpower Management 

694  Medical and Health 7 Hospitals and dispensanes 

695  Medical and Health 8 Commuruty Health Centres (CHCs) 

696 Medical and Health 9 Hospital Waste Management 

697 Medical and Health 10 Drug Control Programme 

698 Med:cal and Health 11 Cutstanding Inspection Reports 

699  Social Welfare 12 Integrated Child Develepment Service 

700 Social Welfare 13 Traiming and onientation of ICDS personnel 

701 Finance 14 Overpayment of pensionary benefits 

702 Finance 156 Personal Ledger Accounts 

703 Home 16 Non realisation of cost of police force supplied 
to other states/parties 

704  Home 18 Stores and Stock 

705  Prohibihon Excise and Taxation 20 Fraudulent drawals and ebbezzlement of 
Government money 

706  Revenue 21 Loss of interest due 10 delayed refund of 
unspent amount 

707 Revenue 22 Excess payment of Gratuttous Relief 

708  Sports and Youth Welfare 23 Non responsiveness to Audit findings and 
observations resulting in eroston of 
accountabiiity 

709  Imgaton 28 Wasteful expenditure 

710 irmgation 30 Non responsiveness to Audit findings आएं 
observations resulting in erosion of 
accountability 

711 Irngation 32 Defects प्री procedure treasury and financial 
rules 

712 Imgahon 34 Undue retention of heavy Cash Balances 

713 PWD (B&R) 35 Defects in procedure treasury and financial 
ruies 

714 Agnculture 36 Wasteful expenditure on construction of road 

715 Co-operafion 37 Loss due to negligence and improper 
maintenanca of cold storage plant 

716  Town and Country Planning 38 Payment of loan to Sugar Mil from the funds of 
HUDA 

717 Town आएं Country Planning 39 Avoidable loss due 10 delay पा allatment of 
plots 

718  Food and Supphes 40 Public Distnbubon System 

719  Pnnbng and Stattonery 41 Diversion and 1055 of funds 

720 Supples and Disposals 42 Extra expenditure due to finalisation of tenders 
after vahdity penod
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General 43 Misappropnations defalcations etc 
722 Financral Assistance to Local Bodies 44 General 

and others 

723 Commercial Activities 45 General 

58th Report 
724 Forest 3 Rehabilitation of common lands पा Aravailt 

Hills 
725 Excise and Taxation 4 Arrears था revenue 
726 Excrse and Taxation 5 Agrears In assessment 
727 Excise and Taxatron 6 Frauds and evasions of taxes/duties 
728 Excise and Taxation 7 Outstanding 1nspechion reports and audit 

observations 
729 Excise and Taxation 8 Results of Audit 
730 Excise and Taxation 9 Cross venfication by Audit 
731 Excise and Taxation 10 Incorrect deduction from turnover 
732  Excise and Taxation 11 Incorrect levy of concessional rate of tax 
733 Excise and Taxation 12 Non levy of Purchase tax 
734  Excse छाप Taxation 13 Non recovery of tax 
735 Excise and Taxaton 14 Inadmissible deduction from turnover 
736  Excise and Taxation 15 Non/short levy of purchase tax 
737 Excise and Taxation 16 Non levy of tax कि 738 Excise and Taxation 17 Results of Audit 
739 Excise and Taxation 18 Short realization of passenger tax 
740 Mines and Geology 19 AJTears in revenus 
741 Mines and Geology 20 Result of Audit 
742 Mines and Geology 21 Receipts from Mines and Minerals 
743 Mnes and Geology 22 Non/short recovery of dead rent royalty and 

interest 

744 Mines and Geology 23 Non/short recovery of royalty from Bk Kiln 
Cwners 

745 Mines and Geology 24 Non recovery of lease fes on short term 
permits 

746 Mines and Geology 25 Non recovery of interest on belated payments 
747 Animal Husbandry 256 Arrears | revenue 
748 Ammal Husbandry 27 Frauds and evasions of taxes/duties 
749 Home 28 Armears प्रा revenue 
750 Revenue 29 Results of Audit 
751 Revenus 30 Stamp Duty and Registration Fees 
752  Agnculture 31 Arrears पा revenue 
753  Agncuiture 32 Resuit of Audit. 
754  Transport 33 Resulls of Audit. पे 
755  Transport 34 Non deposit of token tax = 756  Transport 35 Short levy of penalty % 
757  Imgation 36 Results of Audit 
758 Irngation 37 Utiisatian of departmentai receipts 

observations resulting in erosion of 

accountability 
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759 Co-operative 38 Results of Audit 

5 760 Finance 39 Non charging of interest and penat interest 

761 Frnance 40 Loans to Muntcipal Councils/Municipal 
Committees 

762 Forest 41 Short recovery of royalty on forest produce 

~ 763 Power 43 AfTears In revenue 

764 General 44 Results of Audit 

765  General 45 Qutstanding inspechion reports and audit 
observations 

766 Education 46 Working of Education Department (Pnmary 
Education Wing} including Manpower 
Management 

767 Education a7 Incentives to scheduled castes and weaker 
section students 

768  Education 48 Pass percentage पा class V 

769 Education 49 Literacy rate 

770 Education 50 Intemal Audit 

771 Education 51 Sanctioned posts and actual strength 

नया वि 772  Educaton 52 Deployment of teachers beyond norms 

- कम 773 Education 53 Qutstanding inspection reports 

774 Education 54 Monitonng and evaluation 

775 Education 55 Bistrict Pnmary Education Programme 

776 Education 56 Management cost in excess of norms 

777  Education 57 Programme management 

778 Educaton 58 Civil Works 

779 Education 59 Appointment of teachers/instructors/staff 

780— Educaton 60 Traning 

781 Education 61 Monitonng and Evaluahon 

782  Medical and Health 62 National Family Welfare Programme 

मी 783 Medical and Health 63 Programme implementation 

784 Medical and Health 64 Performance indicators of maternal health 

b services 

\\785 Medical and Health 65 information education and communication 

786 Medical आएं Heailth 66 Manpower position 

787 Medical and Health 67 Monitonng and evaluation 

#‘_ कि 788 Medical and Health 68 Working of Pandit Bhagwat Dayal Shama Post 
. Graduate Institute of Medical Sciences 

~ Rohtak 

पं 789 Medical and Health 69 Implementation of Prevention of Food 
N Adulteration Act 

760  Co operative ’ 70 Avoidable payment of interest 
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791 Co operative 71 Storage gain on account of moisture in wheat 
stocks below norms 

792  Finance 72 Overpayment of pensionary benefits 

793  Home 73 Non respansiveness to Audit findings and 
observations resultng In erosion of 
accoutability 

794  Imgation 74 Water Resources Consolidation Project 

795 Imgation 75 Modernisation 

796 Imgation 76 Unauthonsed excess execution of work प1 post 
tender stage 

797 Imgation 77 Hathnikund Barrage 

798 Imgation 78 Avordable expenditure due 10 mcorrect 
sanction of estimates 

799  Imgahon 79 Unfruitfiul expenditure on extension of existing 
channe! 

800 Public Health 80 Non responsiveness to Audtt findings and 
observations resultng in eroston of 
accoutability ‘\* - 

801 Pnnting and Statronery 81 Excess payment due 10 fallure in internal 
control system लक 

802  Pnnting and Statonery 82 Excess 1ssue ए paper to private panters 

803 Environment 83 Implementatron of Environmental Acts and 
Rules refabng to Water Pollution 

804 Environment 84 Status of water pollution 

805 Environment 85 Treatment of Industrial effluent 

806  Emwironment 86 Domestic sewage treaiment plants 

807 Purpcse 

808 Envircnment 88 Environment training education and 
awareness 

809 Environment 89 Monitoring and evaluation 

810 Urban Development 90 Urban Employment Generation Programme 

811 Rural Development 91 Loss of Central assistance under integrated 
Rural Development Programme 

812  Town and Country 92 Payment of loan to HSEB from the funds of 
HUDA 

813  Town and Country 93 Non recovery of enhanced compensation of 
land 

814  Food and Supples 94 Piiferage of large quantity of wheat due to 
manipulation of weight 
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815  Transport 95 Operation of Personal Ledger Accounts 

816 General 96 Misappropnations defalcations etc 

817  General a7 Whte off of losses ete 

818 General 98 Follow up on Audit Reports 

819  General 99 Financial Assistanca 10 Local Bedies and 
others 

820 General 100 Commercial Achivites 

821 Excise and Taxation 101 Arrears पा revenue 

Excise and Taxation 102 Arrears in assessment 

Excise and Taxation 103 Frauds and evasions of taces/duties 

Excise and Taxation 104 Outstanding inspechon reports and audit 
observations 

Excise and Taxation 105 Resuits of Audit. 

Excise and Taxation 106 Evasion ॥ sales tax 

Excise and Taxation 107 Non compliance of departmental instructons 
regarding cross verification 

Excise and Taxation 108 Under assessment of notional 58185 tax 
hability computed on taxable tumover 

Excise and Taxa/hon 108 Non levy of purchase tax 

Excise and Taxation 110 Non recovery of tax 

Excise and Taxaton 111 Non levy of interest 

Excise and Taxation 112 Under assessment due to excess rebate 

Excise and Taxaton 113 Resulis of Audit 

Excise and Taxation 114 Short realization of passengers tax towards 
expenditure 

835 Exctse and Taxaton 115 Non recovery of licence fee 

836  Revenue 116 Results of Audit 

837 Revenue 117 Short Tevy of stamp duty on exchange of 

property 
838 Revenue 118 Evasion of stamp duty due to undervaluation of 

immovable property 

839 Revenue 119 Evasion of stamp duty 

840 Revenue 120 Short levy of stamp duty 

841 Transport 121 Taxes on Motor Vehicles 

842  Transport 122 Embezzlernent of token tax and registration 
fees 

843  Transport 123 जाता realizabon ए permit/countersignature 
(=) 

844  Transport 124 Lack of co-ordination between Transport and 
Excise and Taxation Departments 

845  Transport 125 Non recovery of token tax पा respect of Stage 
Carmage buses 

846 Fmance 126 Results of Audit
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847  Finance 127 Pnnting of lottery tickets Non real sation of 
penalty from printer 

848  Finance 128 Loss of interest due to delayed transfer of 
money to Govemment account 

849 Forest 128 Results of Audit 

850  Forest 130 Loss due to delay पा hatvesting of poplar trees 
851 Forest 432 Absence of physical verification of timer 
852  Forest 133 Loss due 10 excess unit cost 
853 Home 134 Non/short recovery of cost of police 

. - 854 Imgaton 135 Results of Audit 
855 PWD (B&R) 136 Utilization of departmental receipts towards 

expenditure 

,’ 856 Co-operative 137 Non charging of interest and penal interest 

' 857 Co operative 138 Short recovery of audit fee 
~ 858 Co operative 139 Non deposit of dividend on share capital of 

State Government 

859 General 140 Qutstanding inspection reports and audit 
observations 
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